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LOK SABHA DEBATES

LOK SABHA

Friday, March 2; 1984/ Phalguna
12, 1905 (Saka)

—— — ———

The Lok Sabha met at
Eleven of the Ciock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

U.S. Loans to India

*81. SHRI K. PRADHANI : Will
thc Minister of FINANCE be pleased
to state :

(a) whether his attention has been
drawn to the news item captioned ‘U.S.
for loans to India on harder terms’
appcaring in the ‘Hindustan Times’,
New Delhi of 8th February, 1984; and

(b) if so, how will it affect India’s
borrowing from the International Deve-
lopment Asscciation and its consequent
impact on some of India’s development
programmes ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE) : (a)
Yes, Sir.

(b) The views quoted in the news
item are stated to be thosc of the U.S.
Administration. Country allocations of
IDA fonds are however made by the
Executive Board and thc management
of IDA and not at the bchest of any
single member country.

SHRI K. PRADHANI : Mr. Spea-

o b

ker, Sir, may 1 know from the Hon.
Minister the names of the development
projects in our country for which IDA
loans arc required and also the total
amount required for these projects ?

SHRI PRANAB MUKHERJEE : 1
am afraid it would be really a volumi-
nous list since the beginning of 1960
for which we have received IDA assis-
tance for the development projects.
However, I would request the Hon.
Member kindly to take the trouble of
consulting the budget document, parti-
cularly the Plan Document where he
would get all the figures.

SHRI K. PRADHANI : Sir, the
US Administration had stated that 9
billion dollars to IDA VIl with an
annual US contribution of 750 million
dollars are adequate. The IDA-VI was
something more than this amount. If I
am not mistaken, it was about 12 billi-
on dollars. Now, the USA being the
No. 1 contributor to this IDA Fund,
its contribution to this Fund has becen
reduccd in IDA-VII. May I know from
the Hon. Minister whcther this will
affcct the prospcct of getting loan for
our country ? If not, how ?

SHRI PRANAB MUKHERIEE :
The Hon. Mcmber is correct that IDA-
VII Fund available for development
projects i3 lcss than that of IDA-VI.
For IDA 6 the amount was 12 billion
dollars and for IDA VII the negotiation
is not even complete in the sense that
there are ccrtain other matters which
are linked with the finalisation of even
9 billion dollars for which discussions
are going on and some news items have
appeared in the press and the Hon.
Members are aware of it. And it is
mainly because of the contiibutiop of
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USA, beceause USA was the traditional
contributor to the extent of 25 to 28%.
And it is not merely for IDA 7, even
during the last'two years of IDA 6,
thcy also reduced the contribution,
which they had promised carlier, as a
result, the other donors also reduced
their share pro rata. We are faced with
a situation where the size of IDA 7
would be smaller than ITDA 6, and
naturally India's share would be re-
duced. On the top of that, the consti-
tucncy of IDA recipicnts has incrcased
with the inclusion of China during IDA
7.

SHRI SUNIL MAITRA : The
original reply of the Minister is a typi-
cal example of understatement of mis-
chief making capacity of the USA
Administration...(inrerruptions)

MR. SPEAKER : I hope, you were
not referring to Dr. Subramaniam
Swamy.

MR. SUNIL MAITRA : He is
therc to defend the Administration. As
on 30.6.1982, out of the total votes,
the value of which was a little more
than 39 lakhs, five permanent members,
namely USA, U.K., France, Federal
Republic of Germany and Japan accoun-
ted for more than 19 lakhs. And if we
take into account thc other allies and
lackcys of USA imperialism, the total
voting sirength headed by USA comes
to more than 32 lakhs out of 39 lakhs.
When you say that USA is not the over
riding factor...(uterruptions). When the
Minister says that it is not the USA, or
it is not the USA alonc which dictates
terms, he is not correct. In the fiscal
ycar 1981-82, out of 2686 million
dollars approved by the IDA, India
received 900 million dollars, roughly
33.5%. What was the approval given to
India in their fiscal years, i.e., July to
Junc, 1982-83, and 1983-84 till date ?

SHRI PRANAB MUKHERIJEE : I
will just give one break-up which will
hclp the Hon. Member to appreciate
how the situation is changing between
IDA and IDRD. Upto IDA 5, the
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situation was that our drawal from
IDRD was about 25% and our drawal
from IDA was 759,. During the first
three years of IDA 6, one year we
drew around 339, then it was reduced
further and in the last year, share bet-
wcecen IDA and IDRD was just 50 ; 50.
That means, out of 2.2 billion dollars,
it would be roughly about 1100 million
IDA, and 1100 billion IDRD. There-
fore, in absolute terms, the improve-
mcnt was 900 million to about 1100
million.

In regard to the first pz—irt of the
question, it is true that thosc who con-
trol the purse, cxercise some influence,
but what I have stated, was that this
view of USA is known to us for quite
some time and they have also expressed
their views very frankly on a number
of occasions. It is known to the Hon.
Members what position .they took even
with reference to the extended fund
facility which I entered into with IMF
and the position China took on our
application to ADB. So, I need not
repeat these points, because these are
all facts known to the Hon. Members.

SHRI BRAJAMOHAN MOHANTY:
I want to put a question directly, viz,
whether, according to Government of
India’s information, in order to make
up the loss on account of USA’s subs-
cription, Japan is being persuaded; and
in consequence, India’s voting strength
is being proposcd to be reduced from
3.09% to 2.09 per cent. If so, what is
the reaction of the Government ?

SHRI PRANAB MUKHERIJEE : I
would request the Hon. Mcember not to
insist on this gquestion right now, be-
cause wce arc having a series of discus-
sions, and any day the Board meeting
is scheduled and when a final view is
taken, I will come to the House and
make a full statement on it.

DR. SUBRAMANIAM SWAMY :
these IDA loans are non-interest loans.
It means there is an elcment of subsidy.
It is a matter of scandal that India has
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been cornering 409, of IDA loans, all
these years, when the poorer countries
of Africa require thesc loans. Now,
India is going round the world...

SHRI EDUARDO FALEIRO : He
is a mcember of the African Parliament.

MR. SPEAKER : He is an Iater-
nationalist.

DR. SUBRAMANIAM SWAMY : 1
am not a beggar by profession. You
have got used to begging and begging.
You are begging all over, and the begg-
ing has started. And the Government
is going round the world saying that
China should not gef a share, because
they have a higher per capita income,
and we are poorer. They themselves are
doing this propaganda. So, I would
like to know from the Government
whether, considering our industrial base
which you boast so much about, and
considering our economic strength
about which Mis. Gandhi, the Prime
Minister yesterday talked so much and
in great dctail, it will not be better
if we make our international financial
arrangcments through the capital market
and allow the poorer...

PROF. N.G. RANGA : At a higher
rate.

DR. SUBRAMANIAM SWAMY :
What is the matter ? Do they under-
stand what T am saying ? Instead of go-
ing on begging for these IMF loans,
and finding fault with all the donor
countries; would it not be better, for
putting this country on its own feet and
being able to get loans on competitive,
commercial rates in the intcrnational
market...

SHRI PRANAB MUKHERIJEE : I
think I nced not rcact to the question
of Dr. Swamy, bccausc perhaps his
audience is not Indian Parliament. His
audience is cither U.S. Senate...

DR. SUBRAMANIAM SWAMY :
It is the Parliament of the pcople.

SHRI PRANAB MUKHERIJEE :
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Your audicoce is cither the US Senate
or the US Congress, because, the same
typce of arguments are being put for-
ward by US Administration on the floor
of the Senatc and the US Congress.

The question is  totally different.
We arc not unmindful of the nceds and
requirements of least developed coun-
tries like the sub-Saharan countries or
Bangladesh; but it is equally a fact, and
it has been admitted by one of the US
Congressmen, that the totul'number of
poor people in India is more than that
of entirc Bangladcsh, not to specak
of sub-Saharan countries.

Therefore, either you take a posi-

 tion that IDA should not have any

anti-poverty clement, or you will décide
that it will go to certain regional
countries. On the one hand you will
say that the objective of IDA is to
alleviate poverty, and on the other hand
you will formulate your policy, or
attempt to formulate a policy, that a
particular country is being isolated.
This is nothing, if I may be permitted
to say so, but just double-talk, i.e.,
what is being attempted right now.

As far as India is concerned, it is
not going with a begging bowl. It has
been admitted that out of Rs, 110,000
crores of our total investment, the con-
tribution of foreign assistance, includ-
ing commercial borrowings, including
assistance from all multilateral agencies
is less than 77%.. Therefore, if we can
manage 939 of our own requirements
for development, I think we can man-
age, if a situiation comes,... _

Q

DR. SUBRAMANIAM SWAMY :

We can manage 100%.

SHRI PRANAB MUKHERIJEE : It
is not that question. It is a question of

"principlc. The sccond point : this is

the argument that is being put forward
by US Administration, I am sorry to
say, to som¢ extent being - backed by
commercial intetest that India should
switch over from soft window to the
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commercial window. I am sorry, I am
not going to fall into that trap.

DR. SUBRAMANIAM SWAMY :
You con‘inue to beg and make a virtue
of it.

SHRI INDRAIJIT GUPTA : There
is a Press report this morning—1I do
not koow if the Minister has scen it—
that the Secretary of State for the US
Treasury is giving evidence before the
Senate Committee. He has expressed
the view that China and India must be
prepared to obtain loan on much harder
terms; and that IDA should be mainly
directed towards poorer countries. I
believe he will corroborate it that one
of the terms of the IDA is that it is
available only for countries whose per
capita annual income is less than 793
dollars. Well, I think our per capita in-
come i8S considerably Jower than that.
So, on that ground, we are certainly
qualified; and it is not a question of
charity or it is not a question of a
charitable institution at the mercy of
the USA. What I want to koow is
that whether the United States authori-
ty has given any convincing reason as
to why they are putting across this line
that India and China too should be
more or less excluded from the pur-
view of IDA? In view of the fact that
though other countries may be poor-
er;,—I am not denying that—but our
needs are also greater. When we qualify
to get this loan why they are trying to
push us out ? What is the motive be-
hind it ? I welcome that you have
decided not to take the last instalment
of IMF. But then IDA loans are¢ also
drastically reduced. Then, in fact, will
we not be driven to the position which
will be welcomed by Dr. Swamy that
we have to go to the commercial mar-
ket borrowings at a very high rate of
interest, which should have a very
adverse effect indeed on our develop-
ment plans ?

DR. SUBRAMANIAM SWAMY :
And stand on our own feet.

SHRI PRANAB MUKHERIJEE : So

MARCH 2, 1984

Oral Answers 8

far as the fact of the matter is concern-
ed, the Hon. Member has already statéd
and I have no dispute on that ‘point
that for quite some time this position
is being taken and it is true that as per
objective criteria sect by IDA India is
entitled to have 50 per cent of the total
IDA contribution. On that per capita
income, 769 US dollars should be per
capita income. India’s per capita in-
come is much Jess, but India did never
get it, not to speak of 50 per cent.
Originally, it was decided that 40 per
cent India will get, but if we take from
1960 till today, I think, the average is
—India’s receipt could be—around 38
per cent; and this point we tried fo
impress upon them that though our
requirement is marginal, but this is
critical. I entirely agree with Mr.
Indrajit Gupta that it is not a question
of charity. India has utilized this assis-
tance and India’s development in agri-
culture, in irrigation is a testimony and
it has been recognised in almost all
Annual Reports of the World Bank, in
the observations of the Chairman of
the World Bank that India is being
shown as one of the countrics which has
successfully utilized this assistance.
Therefore, I do feel that the position
taken by some countries are not fully
justified or not backed by reasoms. I
will give a typical example. When we
made our loan application—whether we
take it or not is a different issue—we
wanted to establish that, so far as ADB
is concerned, we are entitled to have
loan. The argument was given there
that in order to protect the interest of
traditional borrowers, a new country
should not be permitted to borfow
from ADB; and when we talk of IDA,
there argument is given by the same
country that India, a traditional borro-
wer, should reduce its share in order
to accommodate a new borrower. But
sometimes it happens amd we have to
fight against this type of attitude.

SHRI INDRAJIT GUPTA : The
second part of my question was that if
this U.S. Plan goes through, if their
designs are fulfilled, and we also give
up the IMF loan, then will it not in
fact mean that we are compelled to



9 Oral Answers

borrow from the international money
market at 18 or 19 per cent interest ?

DR. SUBRAMANIAM SWAMY :
That we are already doing.

SHRI PRANAB MUKHERIJEE :
No. We are conservative. 1t is true that
for the last couple of years we have
‘drawn a little more, but by and large
for the last 30 years, since the beginn-
ing of the planned economy, you would
have noticed that India is conservative.
So far as this exposure to commercial
borrowing is comcerned, I think it is
prudent. ,Unless it is absolutcly neces-

ary we do not go in for it.

MR. SPEAKER : Shri Arjun Sethi.

Elephant Reserve in Bhubaneswar

*82. SHRI ARJUN SETHI : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleascd to state ;

(a) whether it is a fact that Orissa
will have for tourist attraction a unique
rupees five crore elephant reserve spread
over 189 square km. on the outskirts
of the State capital; and

(b) if so, the details regarding the
project as well as 1ts progress ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) and (b)
A statement is laid on the Table of the

House.
Statement

Yes, Sir. A scheme for the develop-
ment of the Chandka Elephant Rcserve
necar Bhubaneswar at an estimated cost
of Rs. 5.08 crores is being taken up by
the Goveroment of Orissa under the
State Sector. The aims of the scheme
are to conserve wild life, particularly
elephants and to promote wild life
tourism. The total area of the pro-
posed Elephant Reserve is 18,894.69

hectares.
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The scheme envisages digging of
trench, construction of elephant-proof
wall ail around the boundary (where
trenching is not possible) provision of
water facility, shifting and rehabilita-
tion of villages, creation of employment.

So far as the State Government has
released Rs. 40 lakhs. Four ranges
have been created to executz the work.
9.5 kms of trenching is completed and
6.6 kms. of trenching is in progress .

SHRI ARJUN SETHI : According
to the statement it is stated that the
Goverament of Orissa is going (o have
ar elephant reserve near Bhubancshwar
at an estimatcd cost of Rs. 5.08 crores
to comserve wild life and promote wild
lifc tomrism in the State. Since the
amount envisaged to be spentis big,
may I know from the Hon. Minister
whether the State Government has
approached the Centre for financial
assistance for this particular project, if
so the details thereof and the steps
taker ? Becawse this project is going
to be spread over a big area of about
40,000 acres of land, may I know
from the Hon. Minister whether he has
advised the State Govcroment to take
adequate measures to rchabilitate the
uprooted pcrsons in the arca ?

SHRI KHURSHEED ALAM KHAN :
It is true that the State Government
have this project of preserving wild
elephants consisting of about 57 elc-
phants in this arca. But it is still
entirely and purely a Statc Government
project. They have not approached
us about it regarding any financial
assistance. DBut we have given assis-
tance to them in a number of other
projccts.  As far as our advice is con-
cerned, certainly we talked to them and
said that it has to be cnsured that
protection is provided to the people
living in thc nearby villages and I am
sure in their projcct they must have
taken carc of about this suggestion.

SHRI SATISH AGARWAL * What
about the supply of elephants ?
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SHRI KHURSHEED ALAM
KHAN : I suppose my colleague here
in the Commerce Ministry will see to it.

SHRI SATYASADHAN CHAKRA-
BORTY : Will they be black or whitce
elephants ?

MR. SPEAKER : At lcast Amber
Fort elephants should not be exported.
They should be preserved.

SHRI ARJUN SETHI : May I know
from the Hon. Minister the number of
clephants that are going to be preserved
there? The Hon. Minister has not
replied to another part of my question,
that is, what are the details of the
project and whether the State Govern-
ment have asked for any assistance.

SHRI SATISH AGARWAL : Why
are you so much interested in ¢lephants,
Mr. Sethi? If you want an clephant
ride you come to Jaipur.

SHRI KHURSHEED ALAM
KHAN : I have already replied that
57 elephants will be preserved there.

MR. SPEAKER : Shrimati Krishan
Sahi.

M AT ATFY FT A

+83. »0\dl FOUT ATEY ;. FAT
fag et ag Fam™ 1 F91 F4C 7

(F) AT AT FT AT 30
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IFadr, 1984 & fgedt dfqF gaTaAT
77 fgrgeqiac § 267 FA3 T
FT AEFY FT 977 UAI*° MgF I
ga@ifad g #1 N feqrar gar

g

(@) a5 1981-82, 1982-83 Y
1983-84 F FIUA FTEHIT G171 &9
gH1T aUHE fFg 10 FeFd F g
F1 qod fAAAT & oMX faqe  safaaa
F1 fregare fear Tar g ; Al

(1) qEFA F fawg agar F1AATE
#Y TE g T qERd &1 AFA F felg
FIT FAH I31T AT @ & !

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S'M. KRISHNA) : (a) to (c) A state-
ment is laid on the table of the House.

Statement

(a) Yes, Sir. The news-item referred
to in the question relates to thc seizure
made by the Police authorities of Bhuj
on 28.1.1984. The facts of the seizure
are as below ;

Acting on prior information, Police
Officers of Bhuj City intercepted two
trucks near Madhapur village in the
early hours of 28.1.1984 containing
contraband goods concecaled bcneath
120 bags of Bajra. The contraband
goods recovered consisted of the follow-
ing items :

List of goods seized

Quantity

V.C. Rs.

Watch parts

Car stcreos, tape rccorder
Master pumps
Car stcering locks
Imitation stones
Wrist watches
Walch cells

Ball pens
Intercoms

arjaB

144
26,000 pieces
216
48
- 400 pieces
152 packets
91,412 pieces
40,000 pieces
375
5
120 bags
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The total value of the goods seizcd,
including the value of the two lorries
as estimated by the Police authorities
and included in the Panchnama pre-
pared by them, was Rs. 2,66,70,620/-.
Later, the Police authorities reported
that there was a mistake in the calcu-
lation of the total value of the seizure
and the figure was revised by them to
Rs. 2,47,58,180.

On 30.1.1984, the goods were
handed over to the Customs authorities
who formally seized the goods under
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the Customs Act after recording a
regular Panchnama. Thc total value
of the seized goods as asscssed by the
Customs authoritiecs came to - only
Rs. 1,08,27,517/-. Scven persons were
also arrested in this connection. Further
investigations are in progress.

(b) The to*al value of the smuggled
goods scized during the years 1981-82,
1982-83 and 1983-84 (upto 31st
December, 1983) and the number of
persons arrested during the aforesaid
period are furnished hecrecunder :(—

(Value : Rs. in lakhs)
Year Total value of Number of persons
goods seized. arrested.
1981-82 4705 2191
1982-83 6922 2195
1983-84 6886%* 1533%*

(upto December
1983)

*Figures are
provisional,

(c) The pattern of smuggling in the
country is kept under constant review.
On the basis of this review and analysis,
the preventive and intclligence machi-
ncry of the Customs Department have
becen geared up to remain vigilant with
respect to the arcas vulncerable to
smuggling and the commodities sensi-
tive to smuggling and appropriatc anti-
smuggling measures taken in close co-
ordination with the concerncd Central
and State Government authoritics. The
field formations have also bsen re-in-
forced in terms of man-power and
cquipment in the wvulncrable areas,
including the Gujarat Coast.

Stringent - action is taken against
smugglers both departmentally as well
as through prosecution in a Court of
Law. In appropriate cases, detcntion
under the COFEPOSA Act, is also
resorted to,

SYRAT FEOT QIEY ¢ ATTLT WP,
gHIX USEIT gAE A Tel aF USNEq
T Eal FT gragrE g, FEEH I
THITT TFA AT OF AFEAH w4
g | TEAT WRAT A1 @I U g
fas qeAY 7 597 & IAC H agr o @
fr fgafrea stv g aiaeg qa@aa S
Fezd feqEdz F &, SAFT JaAC-Iqq

fear war & o< fasitae g™ a1 @gr
TAT § ) IUX ATATX W FAT  GIEFIT
F1 EG ATT FT ATHIT & IT GIHIT
F 979 TH a1 I1 y@r-aEr § fa
FIZH I AT TG &7 frqar
yfawa cuafam & @iz gm0
Agl fae qrar § ? st sar 47 =yar
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T 3 @ret § agArfag 9@ ¥ ggar
97 TET§ !

SHRI S. M. KRISHNA : In the
statement which I have placed on the
table of the House I hazve mentioned
about the total value of goods seized.
In 1981-82 it was of the order of Rs.
47.5 crores, 1982-83 Rs. 69.22 crores
and in 1983-84 the provisional figures
are Rs. 68 86 crores. And the number
of persons arrested in 1981-82 was
2191 and in 1983-84 1533 provisional.
So, the figures indicate that the entire
anti-smuggling apparatus of Government
is being put to full use and wherever
we find weakneses, we try to strengthen
these areas.

sfmal Foon @rEY ;. HEAE ST,
SO 1 §4 @r g, ed I W
dise azdr a5 afwq araT A% 9d+q
YRTIT FW glal TAT, a1 Y ARITAT
qTAT &1 @ |

qeqsT AglEy | FAT g9 TET AT
9 gFd [ F9 a1 J7T a7 F=L)
g g 7

sNAal FeoT @@t 9FE A1
arr | @1 gear w9 g% g, AfF
457 ¢l @ | ALTL ST, HALA ALY
W g FT IAT UFgRE al g
fear adifs A9 qwgasr Qo1 91 F4OU
F1§ d@r-oEr fafedy qrgiEr i
AT 41 qEFq Fgar AT @ g,
gg &l gy 1T 2@ R & oM< J@ard
g o gz &1 fusar § | § ag JI@Ar
Trgm g fa fafemr qrgd@ &
QATA A JEFN F OFIO W F
aggasl & Ity &1 o g & W

21 IgFT UFA F fag q@ET ME

gifees faww a7 91 W & 7 A
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FaT1 faga :rrrrﬁ%‘f F I gaR 3
¥ FrE aeFQ g IS & g9 Gaw
q?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE)
About the second part of the Hon.
Member’s question I am really concern-
ed. Recently in one of the international
conference 1 draw your attention to this.
In respect of trafficking in certain types
of contraband goods like heroin and
other things India is being used as a
transit route from golden triangle, as it
is generally called in Nepal and certazin
other neighbouring countries. Therefore,
we have to strengthen our anti-smuggl-
ing and anti-narcotics organisations.
But at the same time it is well recog-
nised and it has been appreciated by
almost all international organisations
dealing with thc subject that in these
areas India’s enfcrcement machinery is
reasonably satisfactory.

In regard to the point that the value
of the goods seized is increasing and the
number of persons detained is decrcas-
ing, sometimes it happens. Particularly
the figure which may collcague has
quoted upto Deccember, in 1983-84, a
large quantity of silver was scized and
naturally that enhanced the value of the
goods seized.

St AT @R A 0 AETE
S, dF-9YS ITL H FIE arq-gardy
Tqr g ST s@W AeAl S A €I
frar g f+ ey &7 gaear g1 aa
@ @it § 5,919 safad 9Fg AQ
AMT 185 FUS 13 AT FT el
ge & | T IATH &&fFwr foar g
fF draradf gwl § ag sAIET § |
Afdw qregaY, FAFAN, Irag, NE@-
gAY wed ¥, AT @a § @
fewett & FATZ T F gAsUq QA
e w1 graTa fast grar g | avag
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i gz ¥ fEAR eidrerdt gEm
AT HT AN G &7 J1 990 2 |
TR FIH A 9% gz qram fagar
g, gfag o adf @7 @ &) @
JIE & M@, I&T, 9gUIT & g
I § FEF &7 qramT fagwar g,
qgT FTEY Wrg it g g |

qvr wvA gg g BF oS gerarw
uged I aEF groTEr g, IF AT
& fao 1T #Yq-qr o F7 7} §
7T Fq7 IgH qfam A faewag g

gg ar ®WE FEFI AV qrd @
frgd ara¥ 5919 ST T GFST B
afra w1 adad @ fawEl Al
qr & FEIAt ¥ agEd 7T § IAF
fasg oty 347 FIAATE F E & !

20 ¥AST T ST 2 AT 66
A@ 70 AT 620 TIT &1 TEFQ
FT T 9487 wgr, Ig*x 4-5 faaq
.2 947 &1 fF 98 1 $UT 68 1@
27 BATY 517 ¥ F AT g ar
zgd St | g A7 g94T HT AT
Tgr, AAEd qeFd F7 & aF, g
ferg w1a Ieverdr g o fag arwgx
¥ & 91T F Hew SEUI 3§, I
Freg @47 FTHaTE &Y T8 8 7

SHRI PRANAB MUKHERIJEE
Sir, there are two issues involved. The
Hon. Member mentioncd particularly
about certain scnsitive parts including
Gorakhpur. As the Hon. Members
know, Indo-Nopal border is a scnsitive
area from smuggling point of vicw,
apart from the coastal line and other
areas. As my collcague explained in
detail in the statement which was laid
on the Table ‘of the House, various
measures are being taken against the
smugglers apart from the small fries
who deal in these goods—sometimes
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they are only dealers or couriers."?':ﬁWe
have stepped up the detention under
COFEPOSA and the total number of
persons under detention is 356 as on
11th February, 1984. This is also being
stecpped up. I would like to take the
House into confidence that in one area
we have not been able to do much and
that is, as some Fon. Members have
recently seen, that even the properties
of the noted smugglers—I would not
mention the names because in that case
I will be hauled up for contempt of
court—which we  wcre holding since
1975 have just been rcleased now.

- SHRT ATAL BIHARI VAJPAYEE :
Have vou scen the judgement of the
Supreme Court ?

SHRI PRANAB MUKHERIJEE :
Don’t drag mc there. What I am rcferr-
ing to is that in respect of all the cases
without uny exemption, injunction has
becn granted, no date has been fixed
and the cases have not been disposed
of. You can ascertain from Mr., Satish
Agarwal, it was his own cxperience, If
the cases had been disposed of either
wiy, we could t:ke the decision but if
the cascs hiave not been disposed of
what can we do ?

DR. SUBRAMANIAM SWAMY :
That is because your Legal Department
is ineffective. There is collusion between
the smugglers and your Lcgal Depart-
ment.

ot v o awgaw o STE
QFa F AT 1T FAT FAATE ®T

waY

SHRI PRANAB MUKHERIJEE : I
think my friends from West Bengal
would not mind if I say that they do
not apply cven COFEPOSA because it
is preventive detention. Therefore, what
1 am suggesting is that after Jooking
into some of these aspects, each and
every case under COFEPOSA from Cal-
cutta, in those areas, is to be brought
to Dolhi and authorised so that the
detention <ould be effectively imple-
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~mented.

SHRI ATAL BIHARI VAJPAYEE :
You can have a decal with them; it
would be good for you.

SHRI PRANAB MUKHERIJEE : 1
will take your advice.

S CSATY FAFT AR . AT
ST AEFY W 0F FUF g7 aEFY a7
A TS IUFT AT AEY ATAT |

Heqer wEtaw ¢ ATT ZAAT qEAT
ga1d wvd ¢ & I QT Avgar
g1 gl SA1ar g |

sfY TEATT GEAFT [ESH 0 qA
YT &1 A1gAT g g1 H fme @
gqr &, A% @HA ALl | g NI
| %7I% 66 @@ 70 FMT 620 TI
FT AT

qeq Agted ¢ g g1 TAT |

SHRI PRANAB MUKHERIJEE
Unless the investigations are complete,
how can I say that?

MR. SPEAKER : Why is therea
differcnce between the two valuations ?

SHR1 PRANAB MUKHERIEE : I
misscd that point. It is true that there
is discrepancy between the two valua-
tions, one made by the police and
another made by the customs. I have
asked them to check the reasons and
reconcile them.

SHRI SATISH AGARWAL : Smug-
gling leads to the gencration of the
parallel economy. I am happy to sec
that the quantum of seizures, or the
amount involved therein, is going up
the Government is making some effort
in this direction. I would like to make
two suggestions and want to have the
reaction of the Finance Minister. When
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I was the Minister of State for Finance,
dealing with this problem, it came to
my notice that this smuggling cannot
take place without some sort of con-
nivance with the departmental officials.

PROF. N. G. RANGA : And the
police.

SHRI SATISH AGARWAL : Yes.
That is why during tha pcriod —probab-
ly, you can give me credit for it—about
38 officials belonging to the Indian
Airlines, forcign post office, CBI and
the Customs Department itsclf were
arrested, apprchended and dctain-
ed under COFEPOSA. That put a
check on them. I agree with him that
this is not a problem which any Govern-
ment can cradicate just in a year’s time
because till we have an economy of
shortages, till we have an international
price differentiation, till we have a craze
for forcign goods, this problem has
been there, is therc and will be there.
So, a permanent solution lies in that.
I agree with him to that cxtent. But
the Government has to take preventive
measures. So, I would like to make
two suggestions. Firstly, you should
try to identify the arcas of lcakages
and loopholes in the whole preventive
system and try to identify such suspect
officials in the decpartment, including
the airlines and ships, whosc crews are
also involved, all those who are involv-
ed in it and the maximum punishment
should be provided to them. Secondly,
you should pass on the suggestion to
the Hon. Minister of Commerce, Shri,
Vishwanath Pratap Singh, that those
parties who are convicted by the courts
should be blacklisted and no import or
export liccnce should be granted to
those parties who are found to be
engaged in the smuggling activity, after
their conviction by the court. Unless
you take these two drastic mcasures, I
think this problem will not bz solved. I
know it is a very difficult one.

MR. SPEAKER : Good suggestions,
Next question.

SHRI SATISH AGARWAL : What
is his reaction ?
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SHRI PRANAB MUKHERIJEE
These are good suggestions.

Abolition of Sales Tax

+

*85. SHRI ATAL BIHARI
VAJPAYEE ;

SHRI SURAJ BHAN :

Will the Minister of FINANCE be
pleased to lay a statement showing :

(a) the suggestions placed by the
Central Government in  the Chief
Ministers’ Conference on November 2,
1983 for abolition of sales tax;

(b) progress in this regard in each
State since then; and

(¢) the hurdles reported by various
States and Govcrnment’s suggestions
thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRT
S. M. KRISANA) : (a) to (¢) A state-
ment is laid on the Table of the House.

Statement

There hus been a long-standing dc-.
mand by the trade, industry and general
public for basic reform in the sales tax
structure In thc country. ASs salcs tax
is a state subject of taxation, any re-
form in the Sales tax system can bc
undertaken only in consultation with
and with the cooperation of the States.
A Conference of Chief Ministers was,
therefore, convened in October, 1980
to consider the matter in all its aspects
and as a follow-up, another Confcrence
of Chief Ministers in February, 1981
wuas convened to consider the matter.
In terms of the resolution adopted in
the latter Conference, an Expert Com-
mittec was appointed to study the
financial implications of the proposal
for inclusion in the list of declared
. goods and for levy of additional excise
duty in licu of sales tax on vanaspati,
drugs and medicines, cement, paper and
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papcr board and petroleum products
and the manner in which the financial
interests of the States could be safe-
guarded. The proposal was thus for
replacement of sales tax by additional
excise duty and not for abolition of
sales tax on the five commodities. A
Committee appointed "under the Chair-
manship of Shri Kamlapati Tripathi,
Member of Parliament to go into the
matter, submitted its Report on 29th
January, 1983 which was placed on the
Tables of both the Houses of Parlia-
ment on 29th April, 1983. In its
reports, the Committee had determined
a formula for the distribution of addi-
tional excise duty on the five commodi-
tics amongst the States so that they did
not suffer any losses and their resource
mobilisation was not hampered. In
terms of the rcsolution of the Confe-
rence of Chief Ministers held in Febru-
ary, 1981, the report of thc Export

*Committee was placed before a Con-

ference of Chief Ministers held on 2od
November, 1983. In the Conference
held in November, 1983 a large number
of Chief Mmisters indicated their accep-
tance of the scheme suggestcd by the
Tripathi Committee for introduetion
of additional c¢xcisc duty in lieu of
sales tax in principle. Some of the
Chief Ministers, however, indicated that
they were not iIn a position to
accept the scheme recomended by the
Tripathi Committee. While thanking
the Union Finance Minister for imple-
menting tie rcsolution adopted by them
in February, 1981 the Chief Ministers
resolved that etforts should be continu-
ed to Dbring about consensus among
Statc Governments on these issucs. The
resolution adopted at the Chief Minis-
ters Confcrence held in November,
1983 has been noted for suitable
action.

st wew fagrd awaday @ seuy
wgled, 1980 F Fata F goETd
qrEf 7 fa®y @3 @1 gEry FT auar
fear av 1 FUT QIR Siq 7O, IF 12
g7 A9A A8 g1 | fam w7 gEmar
a1 st Igr, foq af s . ar
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¥ ¥ gweafa, gard, @ide, TS
a7 Agifanw Negza wifaw g, g
Gadr gar a1 5 fadfy &7 ger &%
YNAAT AT SFET AT JIC,
gg a3z @t %4l g% sInd AET v |
& wiaar g fa ea ov gen w@f=ai A
wawg § 1 ardq qa13 ¥ qgd faq
gedt wEtEew geq afeadl #1 un Uiy
Fot qAIUT 1T SAH AR afeaq
GaeT FUT !

THE MINISTER .OF FINANCE
(SHRI PRANAB MUKHERIJEE) : Sir,
I am prepared to convenc the Con-
ference of the Chief Ministers at the
carliest possible time. Only I would
request Shri Vajpayce to excrcise his
good influcnce at least over onc Chief
Minister so that hc can support me.
And upon whom he can exercise his
influcnce he knows and I do not want
to tell him.

SHRI ATAL BIHARI VAJPAYEE :
What about the Congress Chief Minis-
ters ?

SHRI PRANAB MUKHERIJEE : I
will take care of them. You at least
ensure the support of onc  Chief
Minister, whom you know you can
influence and I will take care of the
rest.

SHRI ATAl. BIHARI VAJPAYEE :
Sir, I know many Chicf Ministers.

MR. SPEAKER : I think you know
all of them.

SHRI PRANAB MUKHERIJEE ;:
Sir, onc meeting I am having, as the
Hon. Member is aware of. We decided
in thc last conference itself that we
should have a meeting in regard to the
consignment tax. That mecting I have
already fixed on 24th of the current
month. Because I was busy with the
Budgcet and other Chiel Ministers were
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also busy in the opening of th ir
Sessions; we¢ are convening the meeting
on 24th of this month In the earlier
meeting held on 2nd November we
decided that I will have another round
of informal discussions among the Chicf
Ministers before we call them in a
formal confcrence and I have alrcady
started that informal discussion so that
thc proposal of Kamlapati Tripathi
Committee can be endorsed by them.
As I mentioned in the Conferencc that
I would not like to takc the decision
unilaterally, I would like to take most
of the Chief Ministers, if not all, with
that decision and I am still trying to
persuadc them.

SHRI ATAL BIHARI VAIJPAYEE :
Is it not a fact that some of the Chief
Ministers are opposed to thc replace-
ment of sales-tax because they think
that their financial interests will be
jeopardised ? 1 would like to know
whether the Hon. Finance Minister has
been in a position to evolve a formula
which will guarantee that States’
interests will not be allowed to suffer
adversely while the Sales-tux will be

replaiced by some other taxation
measures ?

SHRI PRANAB MUKHERIJEE : In
fact, I told them when [ had discussion
with them formally and informally also
that I would like to work out tha,
mechanism. Sometimes  their com-t
plaint, I would say, is not rational.
They would say that their Sales-tax
incomc has increased fifty times from
1950. My point is ycs, it has increcased
fifty, forty or thirty times. But simi-
larly, the excise duty has also increased
onc hundred times. I gave the figure
to you also the other day that from
Rs. 100 crores in 1953-54, it is now
Rs: 10,000 crores.

And another point to be kept in
mind is that in carly 1950-51 or 1956-
57, when these three itcms—tobacco,
textile and sugar—were brought in,
the basc was narrow i e. there were a
limited number of items on which Sales
tax was imposed. Now, thc number
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of items has increcased. And if you just
want to make a comparison betwecn
the nct realisation on salcs-tax in 1956-
57 and nct rcalisation today, it will
not bc a comparison bctween two com-
parables. So, what I wanted to point
out was that I would like to workout
a4 mecchanism ; and in order to csta-
blish the credibility that the Govern-
ment of India means business, this time
the Hon. Members have noticed that in
three major items I h.ve given relief
1ll along the line in tcxtiles. But in
Iwo areas where the State Governments
are¢ complaining that the additional
cxcise duty in lieu of Sales-tax, wc arc
not imposing dutics, I have imposcd
duty. And the only item on textiles,
wherc I had imposed duty in the last
Budget is meant for the States. On
cigarettes, the Hon. Mecmbers are a
little unhappy with m=, befere I came
to the final proposil. Thore also I am
transferrin: the revenue from basic
cxcise duty to additional excise daty so
that we can kcep our commitment of
rcaching the target of 8.5 per cent,
which my predecessor committed to
the Conference of the State Chief
Ministers sometime, in 1980. Keeping
that in view, we have changed thesc
measures. We can work out ccertain
mechanism which will ensure that the
elasticity of revenue would not be
reduced and that their interests will be
protected. Obviously, if they expect
that from four per cent they will
have 20%, i.e, five times that may not
be ensured. But the reasonable growth
at the level of cight to tem per cent
annually can be cnsured.

st qTA WA : AT ARG, T
gare & d Wi E, A A ¥ frd
T &1 @ g ot o g i faar
R rciiE CIEn I CUNE CIEEREC
& et (d1) &te (a@r) o1 fasga @1g
staTa wal faar g # ATTET NEFWA
STgar g, T8 weAT St Sqra T 7
qifc & aedritad Q@ | TEd o A
FgrT TAT AT IF FAT qameg g |
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afswaa uFarsw ) a1T F Aerar
W #E aawT N A | 9T F @R
I 2139 NFd & TR T g0
TAT &, 7 AR H oY §© AT qaT47
TAT R | ZZe@ & AR A o0 FH ALY
JATAT & | B Al Far1g¢ 7

edae watew ¢ ad1 a fgar g,
afe st a4 gagx av a1 fFar s

st gTst Wi : &1 F Fe A
TITAT § |

qEqEF |ZEA AT AT B
afae |

s gIF Wi AT agr §

“Some of the Chief Ministers, however,
indicated that they werc not in a posi-
tion to accept the scheme recommended
by the Tripathi Committce,””

Fia-sa § 9w fafqeeg & zgar
qr aqr fqa | k

qeqey WYY ¢ UZ G9gd ol v
THr g, AFAT YF A /AT g |
fred gqua o Y g7 9T @ feg-
war FRar 491

st g Wi g5 9w fafawaz
FIFYA ST T FZT , OF FIA-F X
1% fafsrezg 3 7

qedeT WENG | TEFT G137 47
grr 7

W I WA FT ey K i
JAT TTAT | IATIC FG-FYT ¥ O
At fafaceq § 7

SHRI PRANAB MUKHERIJEE :
Sir, when we have the Confercace of
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the Chiof Ministers, normally . we do
not give this information. This ques-
tion was discussed. I hope the Hon.
Mcmber would kecp track of the
record. In the Deccember Session the
wholc question was discussed thread-bare
and Mr. Vajpayec also participated in
it. In the background of Kamlapati
Tirpathi Commirtee, the Report of
which has been laid on the Table of the
Housc, the Hon. Member should know
what arc the suggestions. In the con-
text of that 2 Confcrence of the Chief
Ministers was convened. I assured the
House that I am not going to take a
unilateral decision....

MR. SPEAKER : You are right.

SHRI PRANAB MUKHERIEE :
...J] will convince thce Chief Ministers
and try to carry thcm with me. In
pursuance ol that, we are trying to do
this.

MR. SPEAKER : Question No. §6
—Shri Subhash Yadav—Absent. Shri
Ram Vilas Paswan.

SHRI HARIKESH BAHADUR :
Sir, 1 wanted to ask a very important
qucstion on this.  Tripathi Committee’s
recommendations are bcing kept in the
cold storage. That is the problem.

MR. SPEAKER : No, no, I have
called Mr. Ram Vilas Paswan.

Loss to Cotton Corporation of
India by Import of Colton

+

*26. SHRI RAM VILAS
PASWAN :

SHRI SUBHASH YADAYV :

Will the Minister of COMMERCE
be pleased Lo state :

(a) whether Government are aware
that there had been loss of more than
Rs. 17 crores in the import of cotton
by the Cotton Corporation of India
during the year 1977 ;
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(b) if so, the causes of such heavy
losses ; and

(¢) whether Government have made
any inquiry into the causes and if so,
the results thercof ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJaAN
LLASKAR) : (a) to (¢) A statement is
laid on the Table of the House.

Statement

(a) Yes, Sir.

(b) In the wake of acutec shortage
of cotton in the country and steep risc
in cotton prices during 1976-77, the
Government directed Cotton Corpora-
tion of India to import cotton, in ordcr
to cnsurc adequate availability  of
cotton to the textiles mills and to check
the rising trend in cotton prices. With
the arrival of i1mported cofton and a
better crop during the following ycar
i.e. 1977-78, the prices in the domes-
tic markct registered a sharp decline.
As a result, cotton had to be carried
by the Cotton Corporation of India at
hecavy carrying costs which contributed
10 a grcat cxtent towards the loss.

While disposing of the imported
cotton 1n the doniestic ma:'ket the
prices fctched were lower due to thc
fall in the priccs. A part of the
imported cotton had also to bec export-
ed at the then prevailing intcrnational
prices, which were comparatively low.

(¢) The Government looked into
the matter carcfully and came to the
conclusion that the losses were caused
to the Cotton Corporation of India for
reasons beyond the control of the
Corporation.

5 v fastg qreae ;o STy

qgied, dq1 f5 /<A1 7gaa 7 aaran
2fF 1976-77 § FTHI WES 4qT |
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1977 ¥ F7ar TiEl #¥ gIFR ATE,
AT FA g1 a8, guare {r ag a8
Y7 gafu 9gdr &1 S gATT THIHE o,
IaT @18 gAT | H @I § qg AAAT
Tgar § fF g & g A A9
Nfg g ar a2 &7 afg gvww &
qrg Af 2, &1 39F feedegua A0
T grfers & 7 ag A 9§ o1 g
& ot faue gfen sonfs 7 worg o
qF T &, Udodlodlo T W =«
TRl B wW@eT #9YT &Y qIrETT A4l
graie ar fasmerd g, @fv 40
FIIE @1 ST aQAy A @r . siaq
sgAld T 78 3, ST FIAST g g |
FAT GIETT 4 A U H 408
qifae fagifva at ¢ & wFodtodlo
T1 F9 @ q9¥ FTg fgq T o0
JIGTT & 979 59 gFaeyg 4 Afa ;-
fr ag-ag 7siafa 2, ga41 aqat F
fgq a.98T Jigswa 79 & (@0 ey
FX 7

(Interruptions)

SHRI NIHAR RANJAN LASKAR:
Sir, I would likc to say on this parti-

cular point that this was a very con-

scious decision of the Government to
import cotton in a particular period.
Unterruptions). Sir, what I was tclling
about this was, basically this was the
conscious decision of the Government,
which was taken; indeed, to improve
the cotion supply position in the
country and thereby check the rising
trend in cotton prices. What I was
emphasising is that there is nothing
wrbng in it, it was a conscious decision
and thereby, sometimes it happens like
that.

st Twbae@  qraam ; osge
wEIET, &9 gHY AT TIT U7 TR-
FT-JIX ATAAT 1977 #1 98, afes
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FqT9 &7 A1 ANfg av [T F7ar
& | Fq19 FT emaTy T4 &1 gl §—
¥gad g §F a1 qrgar g o?
A ST @A g¥ AATT qT §
qB a1 fF F41 GTRIT F FIT FI19
F Arard & faw gq1a TAT ST @I
g aragt | wag fafaeet agi 93
gu &, ¥ I8 ST I18AT § —aIEHY,
Y $1§ Farg Jifq § ar agf & °?
afg g, af TodTodlo &I, T TQE]
# fag F9gr aard g, fwgar e<
FIT.QT FIM QG 7 & aF Q)
FL AT FI-ATHE § WT UTodN ofto
1 &d afear warg gl faaar
AT F U AT FIST TTTGT A1J9T,
ag ufear g, safs  afgar ¥
afgar #arg ag-ag gaafa & @@
¢ | zafeu gvaiv &9 ¥ FH HAq
93 afgqr F919 Ao odlo fAEAT 1
3q9ssy FA, qifF o1 TqG F fAg
TEUTT FATT FATA arey fgd & 9+
F1 afgar Fn1g ITasy 21 @F A<
Tt & fag afear wosr aT @F
¥ @A Jigdr g—391 zga fau
FLHTT Y F:1E Afq & ?

qifesz  aut ofq fawm. a=h
(st fazamya gam fag) ;. scaw
wgiRd, agi aF ;ara #1 fifq @
939 g, FIE FT AT GIETLOTT:
a¢t giar g | fwaY ag § afz agi &y
FAA ASE g ST AT IFFY FAI g,
foga fad 7 99 8, A9gT IFIT
gl 19, FIS FI FHT FT  geEqTaar
gl, 99 feafg & o =1 o
far a1 & 1| gram @k 97 g9
JUAT & FOG & Q1917 AgF g

-
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SIef aF TAodlo®o faai &
FITE YIAH FUF N a1d g, ST
fao az gasg § fr S UAoElo¥lo
fag & F @lo@odTdo qqT &
grasfas gearall § w19 @O HI
Trodoanzo a3y famgy 8 &
QA ofNodlo A&l aY Farg F1 @l
ATATTFAT g, S¥F d  IUFY
FIF |

st ewfaema qraaw « FAT -
v & ma 21 wiwg g 4 g
Y uAofrofo &1 fagar Fqra faur
& gar wizgae foql @1 foaar far
B 7 agr g¥aT & FOT g qad
g1ar 97 8T € f' gverv gAr F01g
F1 orrata qe 2y ? afz gara eren
ST TET & oY gvwr g|r fa=re
FXA & @ g 4T a9g & foad
Fqrg F AT AT ATIIAFAT 98
TR § T

+t fagaary waw fag ;. 921 9%
gz 959 g f3 f3.3d1 919 t7e oo
N wigFe dazv a1 fear aw g, A
g39 1977 & ufa §, fsgw g 9w\
Agt Izarg ) wfgd # gaar SE
faazs T g7ar §— udodYodlo &l
HTEITHAT 31 95 wfgwa F sT1ET
ModlodMZo YT T IFAMT
geats) & qfg el € | gl aF g
arard & QU @@ S| FT 9 §
g g Aty Agl g (@ warg wv
ATYTT 2V | §F dIg FT F1T G
FIFTT 9T AGI 8 |

PROF. N. G. RANGA : There are
two kinds of cotton—long staple and
short staple. You cannot have the same
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policy for both in the same way at the
same time. My hon. friend has said
ordinarily we do not import. Earlier
we did not export very much. Wce are
able to cxport some quantity of either
short staple or of long staple. This
year the Chairman and the Managing
Director of the Cotton Corporation of
India said therc arc very good pros-
pects for Indian cotion abroad.
Suddenly, the Government has imposcd
bin on the export of short staple and
long staple cotton. They do not make
distinction betwecn onc and the other.
Yesterday, I made a mention under rule
377. Shri Paswan has asked whether
Government  would  formulate  some
kind of flexible policy in regard to
these cxports and imports ? Sccondly,
would they make distinction between
one type of cotton and the other?
Thirdly, thcy would not discriminate
between onc State and another. Earlier
Maharashtra was  allowed to export.
Andhra was not allowed io export. 1
do not know why ? May I have an
assurance or promise that they would
try and allow long staple cotton to be
cxported ?

MR. SPEAKER : You can do it.
Prof. Ranga is our scnior Member.

PROF. K. K. TEWARY : It is a
comprchensive question.

SHRI VISHWANATH PRATAP
SINGH : Sir, I will be saying it from
my mcmoty beciuse it does not urisc
from this Qucstion.

Broadly, I am speaking about the
availability of cotton fibre total. Then,
I will come to long staple cotton. The
total is abeut 101 lakh bales. 78 lakh
bales are the expected crops this year
and with the carry over from last year,
it is cxpected about 101 lakh bales.
The demand that is required in the
organiscd sector and in the non-orga-
niscd sector and three months’ carry
over that is rcquired, is 104 lakh-
bales We had exports also of two
lakhs. So, thcre may be a marginal
shortage.
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We did sec the spurt of price of
cotton rccently. Punjab crop has failed.
Maharashtra crop has also been dis-
couraging. Gujarat crop has also been
affected. So, this is thc¢ overall fibre
Position in the country.

Regarding the long staple cotton,
as Prof. Ranga says there is a point that
long staple as mach as produced is not
so much used in the organised sector.
So, this sector has the problem. But
any way, the prices that are ruling cven
in long staple and extra long staple are
higher than whut .were prevailing last
year and puorchases made by Cottlon
Corporation in Karnataka and Andhra
this ycar have been more than last
year, (Interrup:ions). I am saying about
the corresponding period. The pur-
chases made for the corrcsponding
pcriod up to now in Karnataka has
been higher than what hus been pur-
chased last yzar.

PROF, N. G. RANGA : Yes, sur-
plus is still there.

SHRI VISHWANATH PRATAP
SINGH : We are aware of the growers’
necd and we arc conscious and alive to
it. We will respond to it as the nced
be.

st VST 91T Qg ;O
agrRd, ® weHl WERT ¥ a7 Sr4Ar
Frg T fo a7 a8 arg a9 ¢ 5 a4
14 auyt #§ wafs drodlesmgo AT
WITTAT R &, AT AT TSl gt
afeq ereal &8I0 F1 F1ET AT & TT
faadt sa® ¢sY &l &, SA% g
TAT SAIZT TSN ZAT & 7

Fq7 gz N v § fF Ja% gav
AqET FW HATAT STFLFIT SHY
umfgafes gu &, 998 48 =121 a3
Tar g ? .

e |G FI A X § 7
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#Y TIAE qHE ATed : 7 1977
¥ &1 AT 1970 ¥ gAY warTAr gd
g T W guT Fagid | Fag A
staar qigar f5 FAS s afsaw
FugfHm & dlo o A0 FI
vrifaa frar a1 8t feadeg o Ay
Ig% a1 i fafwsy sqmary 4 o
fr a7 S =ET ZAT 3, AAFE-AGE
FIT &, IgT fAQ AAF-AAF A1
qv FAITET A7AT Tifeq, 4T FLHTT
AT AF IT TT WIS KAATAT AL

g !

12 w1 geT T ag g fF
FIET T o a1ed g gaw FArfadr
gvra 4Y @lT g9} §¥gel ¥ 4g
CRAD AR A S o S e 1 I o) 4 A
ft, 3a+7 fiFe & iz a2 gar 1 A
HITO AT FIET FHT | ATTA ATAT
femid & wz1 & 7 299 fRe ¥ g1
Q-uggmiz fxar 2 N7 g7 7T
JOAT T T FH H agh 9v 734
uHT #47 gr ? |

SHRI NTHAR RANJAN LASKAR :
What my Hon. friend is telling is not
correct  because  this  aspect was
thoroughly examined at differcnt levels
and it had come to the conclusion that
the loss was beyond the control of the
Cotton Coiporation of India.

As the losses suffcred by the
C.C.L. are not due to the lapse of any
individual, the question of placing the
responsibility also does not arise,

COPU

SHRI R. P. YADAV : The
has already recommended that.

SHRI NIHAR RANJAN LASKAR :
Regarding the sampls checks and other
things, therc are certain prescribed
norms that are bcing followed.
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qeqe] Wglag ;. ATSd {IgT A
FEIT g7T T AY ard A T |

(Interruptions)

WRITTEN ANSWERS TO QUESTIONS

Alleged Involvement of Custom
Officials in Smuggling of Snake
Skins

¥84. SHRI D.M. PUTTE GOWDA:!
SHRT GHUFRAN AZAM :

Will the Minister of FINANCE be
plcased to state :

(a) whether the Customs Depart-
ment has rccently passed three parccls
of an export house of Singapore which
were containing snake skins;

(b) if so, whether it is a fact that
several custom officials arc invol!ved in
this smuggling racket; and

(©) if so, details thercof and of
action contemplated by Government
against them ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S M. KRISHNA) : (a) to (¢) On
31.1.1984, thrce post parcels bearing
Registraton Nos. 2327, 2328 and 2329
were booked by M/s. Vijay Exports,
101-A, Hari Nagar Ashram, Ncw Declhi
to one Mr. Yip Kuk Yecn of Singaporec,
declaring the contents as rcadymade

garments.

2. According to the normal procc-

dure, thcse parcels shculd have been .

sent from the Nehru Nagar Post Office
to the Air Sorting Office at Netaji
Nagar. The threc parccls were wrongly
despatched to the export branch of the
Foreign Post Office, Dclhi, On 31.1.84,
the Customs Inspector at the Forcign
‘Post Office had detained these parcels

for examination on a subscqucent date.
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On 2.2.1984, the postal staff, instead
of presenting the parcels for customs
examination, despatched the same for
export,

3. On prior information that spake
skins arc being smuggled through these
parccls, the wildlifc authorities of Dclhj
dctained the parcels at Netaji Nagar
Air Sorting Office. These parcels were
then sent to the ¢xport branch of
Foreign Fost Office for examination and
were found to contain 900 snake skins
valued at Rs. 45,000. As the snake
skins werc attempted to be cxported
out of 1Indian clandestinely, the same
were seized by the Customs authoritjes,

4. Investigation conducted so far
has revealcd that onc of the export
concerns of Delhi is found to be ip-
volved in this case. The Manager of
the export concern has been arrested
under the Customs Act. The Proprictor
of the concern has obtained anticipatory
bail from the Delhi High Court. Two
postal employces who were found invol-
ved were also arrested under the Cus-
toms Act.

5. Asone of the two postal em-
ployees has. implicated two Customs
Inspectors also in the clearance of the
parccl unauthorisedly from the Foreign
Post Office, Delhi, it has been decided
to refer this case to C.B.I. for investi-
gation from the vigilance angle. Pending
completion of this investigations, orders
have bcen issued transferring the two
Inspcctors alleged to be involved from
their present place of posting. Further
investigations are in progress. Action as
warranted would be taken against gl
the parsons concerned on completion of
the investigation.

Adverse Balance of Trade Between
India and Bulgaria

*87. SHRI N.K. SHEJIWALKAR :
Will the Minister of COMMERCE be
plcased to refer to the reply given to
Unstarred Question No. 4014 on 16
December, 1983 regarding India’s
adverse balunce of trade with Spuin
and state ;
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(a) the steps being taken by Govern-
ment to improve the adverse balance of
tradc between India and Bulgaria during
the past three ycars;

(b) names of such other countrics
in the Communist bloc with which
India has adverse balance of trade; and

(c) the proposal to explorc the
possibility of promoting larger trade
between thesc countrics increasing €x-
ports of non-traditional and traditional
items ?

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH PRA-
TAP SINGH) : (a) to (c¢) Efforts are
continuously being made to facilitate
* balanced tradc between India  and
Bulgaria. The matter is discussed by
the two governments at various forums
like the Indo-Bulgarian Joint Commis-
sion for Economic, Scientific and
Technical Cooperation.

During the visit of Mr. Doinov,
Member, Politburo and Secretary, Bul-
garian Communist Party, in India in
Septcmber, 1983, Agreed Minutes were
signed between the two governments,
which aims to bring about a balanced
two-way trade in specified commodities
on matching busis totalling about US$
90 million cach way by the 31st March,
1984. This modality, if successful, is
likely to pave the path for balanced
trade betwecen the two countrics.

Final statistics in respect of India’s
trade with the COMECON countrics for
the year 1983 are not yet available.
However, on the basis of estimated and
provisional figures available, 1t appears
tuat, during 1983, India may have some
adverse balance of tradc with Bulgaria,
Hungary, Romania and the USSR.

Efforts are continuously being made
to promote India’s trade with these
countries, with the twin objective of
cffecting growth in trade turn-over and
diversification in product-mix. With this
end in view, Joint Commission meetings
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are held with India’s trading partners
in the COMECON bloc, annual Trade
Protocols are ncgotiated with the rupee
payment countries, efforts are made to
promote joint ventures with buy-back
arrangement and also to bring about co-

~opcration in third country projects.

Registration of Shares Purchased
by Non-Resident Indians -

*88. SHRI KRISHNA CHANDRA
PANDEY : Will the Minister of FI-
NANCE be plcased to state :

(a) whether it is a fact that during
tho last Budget Scssion Government
gave an assurance on the Floor of the
Housc and declared that the intcrest of
the non-resident Indians will be safc-
guarded;

(b) whether Government further
declared that non-resident Indians would
be allowed lo purchase shares of com-
panics and invest in them;

(¢) if so, details of the cases of
Swaraj Paul v/s D.C.M. and Escorts;
and

(d) the rcasons for dolay in regis-
tering shares purchased by non-residents
in D.C.M. and Escorts ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE) : (a)
to (d) The Government has taken
several measures to encourage invest-
ment and remittances by non-resident
of Indian nationality/origin. These,
inter alia, include the scheme for in-
vestment in sharcs and dcbentures etc.
According to available information,
Boards of Directors of DCM and Es-
corts have refused to register transfer
of shares purchased under the Portfolio
Investment Scheme by Caparo Group of
companies. M/s. .Escorts Ltd., have
since then filed a writ petition in the
Bombay High Court, and the matter is
now sub judice. As such, it is not feasi-
ble to provide further dectails of the
case at this stage.
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Effect of Recent Economy Cut on
Unemployed Persons

*¥g9., SHRI NARAYAN CHOU-
BEY : Will the Minister of FINANCE
be pleased to lay a statement showing
the actual number of educated, skilled
and unskilled uncmployed persons likely
to be affccted during the financial year
1984-85 and theresfter because of the
following directions of Government :—

(i) 5 per cent cut in the Plan out-
lay for the financial year 1984-
85;

(ii) 3 per cent pruning in the non-
Plan expenditure for the finan-
cial year 1984-85;

(iii) Directions to the Union Minis-
triecs not to crealc any new
posts or fill existing vacancies
for the coming nine months;
and

(iv) Directions to the Banks to
apply restrictions on granting
loans to the private sector ?

THE MINISTER OF FINANCE
(SHR1 PRANAB MUKHERIJEE) : A
statement is laid on thc Table of the

House.

Statement

The directions in regard to the cut
in the Plan outlay and non-Plan cxpen-
diture is for the financial year 1983-84
and not 1984-85. It is difficult to make
any assessment with regard to the
impact of these cuts etc. on employment.
These wmeasurcs were taken mainly to
contain inflation. Inflation, if uncheck-
ed, tends to have an adverse effect on
savings and capital formation in the
economy with its implication for growth
of output and employment. Anti-infla-
tionary measures should, therefore,
help in maintaining the growth of em-
ployment in the long run.

No directions for restricting grant
of loans to private sector have been
issued to the Banks.

MARCH 2, 1984

Written Answers 40

Bottlenecks in Licensing and Adminis-
trative Procedures

*¥90. SHRI K. RAMAMURTHY :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the French busincss
delegation during its visit to New
Delhi hus expressed the view that Indian
licensing and administrative procedurcs
hindered expansion of bilateral co-
operation in trade, joint ventures and
investment; and

(b) if so, the steps proposed to be
taken to remove these bottlenccks ?

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH PRA-
TAP SINGH) : (a) and (b) A French
business dclegation, during their visit
to Inaia in Jaouary-February, 1984
expressed a view that there were certain
bottlenccks in the licensing and admi-
nistrative procedures in India which in-
hibited expansion of industrial collabo-
ration. Whercver nccessary, Govern-
ment has been constantly simplifying
procedurcs and liberalising policics and
schemes.

“Unreconciled Entries” in Public
Sector Banks

*92. DR. VASANT KUMAR
PANDIT : Will the Minister of FI-
NANCE bec pleased to state :

(a) whether it is a fact ‘that bet-
weeu the public sector buanks, over the
last ten years there arc cutsanding “un-
reconciled entries””;

(b) if so, the number of such “un-
reconciled entries” and the outstanding
amount represented by these entries;

(¢) whether Government have found
out the causes of huge outstanding
amounts due to ‘‘unreconciled cntries’’
involving businessmen and the bank
staff; and

(d) the steps taken to reconcile
these items and to prevent future time-
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lag in reconcilement due to unhealthy
practices ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b) Reserve Bank of India has reported
that therc are consi.lcrable arrears in
the recoaciliation of inter-branch
accounts in banks. About 729 lakhs
entries (both debit and credit) involving
an aggregalc amount of about Rs.
440596 crores were reported to be out-
standing in inter-branch accounts of
public sector banks as on 30th June,
1983. :

(c¢) and (d) Under the accounting
system followed in banks, there is an
inherent timec lag ranging from threo
months to six months between dates of
inter-branch transactions and their re-
conciliation. Howcver, the main reasons
for older cntries remaining unreconci-
led are attributable to various factors
such as delay in submission of daily
schedules by branches/incorrect com-
pilation of the schedules, non-availa-
bility of certain old records and
manual reconciliation etc. Instructions
have been issued to the Chicf Execu-
tives of banks to make special arran-
gements  for liquidating the arrears
in a time bound programme. Banks
have also becn advised to make perio-
dical rcviews of the progress in recon-
citiation of acoounts and place it
before the Boards. Banks have taken
corrective steps, both organisational
and operational to improve the position.
Reserve Bank of India has reported
that some of the banks have resorted
to mechanisation of the process of. re-
conciliation work on an on-going basis
and have sought the assistance of com-
puter agencies for clearing the arrears.
Special task forces have also been for-
med in ccrtain banks at the Head
Officcs/controlling Offices with a view
to cxpedite reconciliation work.

AT T QT 9T IqHT
wiwa & afg

93. o WfTT FWIX AZAT :
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ot TER =t

Fq1  giforeq AT fAefafag
SAFRIA quia arar faaor aar qza
9T @A FT FIT 39 7 -

(F) #aragaw & f& T ad
fae av &Y gaar & =rg 71 afus
STAIZT gaIT ¢ |

(@) za v gur fasx as =
T AXT-HAT (HTAT ILA1ET garT ;

(rr) frgr @t awt & g &
qeal FT 1T sq177 #47 & ; AR

(9) 38 a5 =@ F wHeql #
QIR Ifg & Far FIow g 7

atforsn weamm & gt qfa fawm
® v 7Y (ot frge Som awea) ¢
(F) A (@) @ @F gra
gFfgd fog g wixgl & aqac
1983 ¥ 17 FT S9139 585 fHo
fraro 19 #1 arfag & wafF 1982
% 565.4 fAo fwuTo gatr 4T |

(M) frexr aw ast & Aud
€17 Y ANgT Ay A d ag §

aaq

('Q'O/F?’Fﬂ'fo)
1981 1525
1982 16-82
1983 26-50

(7) 1983 H wika # SIEES
figat & fazasardy gfg, argaargq
TETHT & AT g a4 T ATITAT
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2o grer g Aerdl aegl 97 JIT-
gk @e frg 19 ST FIW &
FACTET TG |

Decline in Value of Rupee

*94. Will the Minister of FI-
NANCE be pleased to state :

(a) the value of rupcee at present
kceping in view 1970-71 as basc year;

(b) whether it is a fact that there
has been a constant declining trend in

MARCH 2, 1984

Written Answers 44

the value of rupee, if so,
figure of its decline; and

the yearly

(c) the steps Government arc tuk-
ing to improve the situation ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJER) : (a)
to (¢) The purchasing powcer of the
rupee as measurcd by the rcciprocal of
All-India Consumer Price Index for
Industrial Workcrs @base shifted to
i970-71—100) in December, 1983
(latest available) works out to 33.11
paise. The requisite information in
respect of earlier years is as under :

Ycar Purchasing power
of the rupec in

Extent of decline
(—) apprcciation (+)
paisc (in paisc)

—— —— e — ———— ———— e —

(average of 12

months)
1971—172 96.15 — 3.85
1972—173 89.29 — 6.86
1973—74 74.07 —15.22
1974—175 58.48 —15.59
1975-—76 59.17 4+ 0.69
1976 —177 61.35 ~+ 2.18
1977—178 57.14 — 4.21
1978—79 55.87 — 1.27
1979—80 51.28 — 4.59
1980—381 46.08 - L 5.20
1981—82 40.98 — 5.10
1982—83 38.02 . — 2.96
1983 —84 34.01* — 4.01

(*9 months avcrage)

The Government has takcn a num-
ber of steps acting on both the demand
and supply side to couater inflationary
trends and stabilise the purchasing
power of the rupee. The more impor-
tant mecasures include, infer alia, streng-
thening of the public distribution system,
larger releases of foodgrains, edible oils

and sugar, imporis of esscntial items
like rice, wheat and cdible oils to auge-
ment docmstic availability and mopping
up of cxcess liquidity in the banking
system. In January, 1984, the Govern-
. ment introduced a package of mcasures
aimed at securing greater fiscal disci-
pline.
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Iron Ore Procured by MMTC from
Keonjhar Mayurbhanj and Cuttack
Districts of Orissa

*95. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of COM-
MERCE be picased 1@ lay a statcment
showing :

(a) the lotal million tonnes of iron
ore procurcd by MMTC from Keonjhar
Mazyurthanj and Cuttack districts of
Orissa during the Sixth Plan period
(year-wise) ;

tb) whether it is a fact that there
has been a sharp decline in the procure-
ment of iron ore by MMTC from the
iron ore mines in the above districts;
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(c) if so, the reasons therefore; and

(d) the steps proposed to be taken
by Govcrnment to increase the procure-
ment of iron ore from those districts in
1984-85 financial year ?

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH PRA-
TAP SINGH) : (a) to (d) The following
quantities of iron ore were procured by
MMTC from mines in Orissa, compris-
ing districts of Keonjbar, Mayurbhanj,
Cuttack and Sundergarh during the first
four years of the Sixth Plan period
(separate districtwise figures arc not
maintained by MMTC. Procurement
from Sundergarh district is, however,
minimal) :—

(Million toanes)

Year For exports For supplies to Grand

_— -— steel plants Total
Basic Low Total -
grade grade

1980—81 0.917 0.350 1.267 1.122 2.389

1981—82 0.720 0.341 1.061 1.084 2.145

1982—83 0.642 0.074 0.716 1.030 1.746

1983—84™  0.630 0.008 0.638 0.636 1.173

*Actuals for April-December, 1983 and estimated supplies for January-March,

1984.

As will be seen from these figurcs
total procurement of iron ore by MMTC
from the above mines in Orissa has
declined by about 507 over the ycars
1980-81 to 1983-84. The main reasons
for this decline have been : )

(i) Recessionary situation being
faced by Steel industry global-
ly resulting in lower demand
for iron ore;

(ii) Domestic stec] plants have
their own captive iron ore
mines and in a situation of low
demand for iron ore, their resi-

duary off-take MMTC has come
down; ‘

(iii) Procurement from these dis-
tricts for exports declined over
these years due to sharply re-
duced exports of iron ore from
Paradeep Port because of in-
adequate draught at the port to
receive large sized vessels
resulting in considerable freight
demerit, and limitations of the
iron ore handling and loading

- facilities.

In the last one year scveral measu-
rcs have been taken to reverse the
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decline in procurement of iron ore from
Orissa. MMTC has been able to per-
suade buyers (Japan, South Korea,
Romania and GDR etc.) to lift larger
quantities from the Paradeep Port
during 1983-84 and 1984-85. Depart-
ment of Steel has been requested to
examine the possibility of increasing
procurement of iron ore from this
sector for utilisation by domestic steel
plants. Various steps are being taken to
improve infrastructural facilities at
Paradeep Port.

FawTET A & fawra
% fag w1aa

96. ®f WA W« T|AT: AT
gifosg AedY Ag qA F FI7 F
fw .

(F) Far @znT 1 faqv ga.
T I & fawg F fag
fagas a9 F1 8 ;

(@) afz g, @ Fa aF T IgH
AT FT 4T ITIT § ;

() Far axF &1 faoEl &
CEHT FY qgd) gE qedr &1 sqr ¥
@y gU EATIHT IGW F A1 &
faa :1 FEaE 39 &1 fa=re §
AT

() afe gi, av Far FEIAE
feg 3 &1 faarz & < afg adl,
1 gaF FIU AT 7

arforen wesrea ® 99w (Y,
Yo go &) : () T, & 1

(@) fadas 1 ITW gAFAT
gr ¥q:q a1 9 fafafqa 5T 19

¥ fau aex w3} 9 wfagg & fog
F1 arfga FAr g arfF g gaa
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% faq gaq Searer et wfasiwa:
WAl & o1 ¥ gHfrag guFvAT gA-
FU a1 frafga J9me gfkfeag
frar o1 @& | fadas 1984 ¥ Has
¥ WAgT g7 F v f&i gwa
1T TH T JeqTd & |

(1) &7 (=) AT 1981 A AETA
fifa & srmiv w2t Araar & QA
faste wvar ergar & s fazare @
7@ gF1< fafqafwa fear stroar f&
afg snarz ad &Y smer 5 gfqwg aF
difaa 1@ atw ag Y guwrar FAFT
ggRId T ¥ g1 g fagan &
sfafqan & srar & f gawear o=
¥ fgal &1 gzero g

Medical Training to Siaff Working
in ITDC Hotels

*97. SHRI ANANTHA RAMULU
MALLU : Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state :

(a) whether it is a fact that a dedi-
cated team of scnior doctors of Deolhi
is actively cngaged in raising a para-
medical corps from_ among Governmeit
employecs for providing emergency
attention to people in nced;

(b) if so, whether Government pro-
pose to give such medical training for
certain period (one month or so) to the
staff particularly Housekecping such as
Room Attendants/Chambermaid and
other staff performing duties round the
clock and attending thc guests in the
ITDC hotels; and

(c) if not, the difficulties being
faced by Government in this regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) to ()
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ITDC arranges various practical de-
monstrations and medical training cour-
ses for their staff to equip them to
provide emergency attcntion to guestc
staying in their hotels from time to

time.

Recently the Corporation also depu-
ted 10 of thcir hotel employces for the
course sponcored by National Associa-
tion of Critical Care Medicine at New

Dvulhi.

Amount Credited to Nationalised
Ranks in J & K and Loans to
Financial Institutions

*98. SHRI ABDUL RASHID KA-
BULI : Will the Minister of FINANCE
be pleased to statc :

(a) total amount credited to the
the nationalised banks in Jammu and
Kashmir as savings by the pcople and
State Government agencies in the year
1980-81, 1981-82, 1982-83 and 1983-

84;
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(b) Against this money, how mnch
amount was given as loans to financial
institutions for development works and
public for various prospcctive schemes
for the same period; '

(¢) the percentage difference during
this period between the deposits and
loans given in the State; and

(d) the actlion being contemplated
to narrow down the gap between the
two so that credits made available by
the pcople in thc Statc are not denied
to them for development schemes ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d)
Available data regarding dcposits and
advances of all scheduled commercial
banks in the State of Jammu & Kash-
mir as at the cnd of Décecmber 1980,
1981 and 1982 and March 1983 and
their investnients ia the securities of the
State Government and their associate
bodies as at the end of March 1981 and
1982 are set out in the tablc below :

Deposits, Advances, Investments, Credit : Deposit Ratio and Credit -+ Invest-
ment : Deposit Ratio of all scheduled commercial banks in the State
of Jammu & Kashmir

(Amount in Rs. Crores)

As at the end of

== March

1980 1981 1982 1983

1. Deposits 376 389 475 475
2- Advances 115 180 228 223
3. Investments® 46 56 N.A. N.A.
4. C : D Ratio (%) 30.7 46.1 47.9 48.8
60.7 N.A. N.A.

5. C+1: D Ratio (%) 4238

“March of the following year.

N.A. : Not available,
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Credit : deposit ratio in any area
represents only a mathematical relation-
ship between deposits and advances of
branches #n th:t area and is not an In-
dication of adequacy or otherwise of the
credit deployad in that area. Besides,
the ratio in particular State is influenced
by several factors such as ratc of sav-
ings, development of banking and other
institutional infrastructure, existence of
other institutions for meeting credit
requircments of the pcople and the
level of credit deployment which is de-
termined by development of the local
economy, particularly in the organised
sectors of trade and industry. This in
turn is detecrmined by factors such as
availability of infrastructural facilities,
availability of raw materials. proximity
to market, industrial climate etc. These
cannot be influenced by mere extension
of credit support. Banks have, however,
been advised to c¢ndeavour to provide
credit support to all identified viable
schemes in the sphere of priority sec-
tors. Th€ outstanding advances of the
public sector banks in these sectors in
the State of Jammu & Kashmir have
incrcased from Rs. 30 lakhs in June
1969 to Rs. 68.6 crores in Deccmber
1982.

Loss to National Textile Corporation

*99, SHRI N.E. HORO :
SHRI MANMOHAN TUDU:

Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that the
National Textile Corporation will end
the year 1983-84 with a projected loss
of Rs. 63.82 crores;

. »

(b) whether it is also a fact that in

1982-1983 total losses of the Corpo-

ration amounted to Rs. 97.43 crores;
and

(q) if so, the reasons thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI P. A. SANGMA) (a) It is
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estimated that the loss of the NTC
mills during 1983-84 will be around
Rs. 68 crores.

(b) During 1982-83, NTC suffered
a nct loss of Rs. 78.05 crores.

(c) The main reasons for losses
arc as under :(—

(i) Old and obsolcte machinery in
most of the mills,

(ii) under-utilisation of installed
capacity due to power shor-
tage;

(iii) increase in prices of cotton
and other inputs;

(iv) increase in wages on account
of increase in dearness allow-
ance;

(v) recession in cloth and yarn
market; and

(vi) strike in Bombay mills during
1982-83.

Competent Authorities for Signing
the Orders of Suspension,
Appointment of Inquiring

Authorities Etc.

924. SHRI MANOHAR LAL
SAINI :

SHRI RAJINATH SONKAR
SHASTRI :

Will the Minister of DEFENCE be

-pleased to state :

(a) whether only competent autho-
rities can sign the orders of suspension,
appointment of inquiring authority and
presenting officers, increase or decrease
in the subsistence allowance, charge-
sheet, etc., and these orders have the
attributes of a judicial order;

(b) if so, the details of the compe-e
tent authorities who can sign the abov
orders in his Ministry and the Armed
Forces Headquarters; and the reasons
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why such orders are at present being
signed by authoritics not competent to

sign them;

(¢) whether non-reasoned and non-
speaking orders arc issued in quasi-
judicial matters by lower authoritics
and the laid down time-limit in finalis-
ing thc disciplinary cases and appeals
are not adhered to; and

(d) if so, rcasons thercof and
dctails of steps taken to ensurc compli-
ance of the orders issued by the Depart-
ment of Personnel and Administrative
Reforms on the subject ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K P. SINGH DEO’ : (a) Yes, Sir.

(b) Details of the competent autho-
ritics in respect of thc Ministry of
Decfence are furnished in the Annexurcs
‘A’ ‘and ‘B’ laid on the table of the
House. (Placed in Library. See No.
Lt. 7785/84). Orders are signed by
the authorities so designated as per
details given in the annexures referred
to.

(¢) and (d) No, Sir. The rules do
not lay down any statutory time limit
for finalising thc disciplinary cases.
Howcver, in the interest of dispensing
quick justicc, instructions have been
issucd by different authoritics mcluding
Dcpartment of Personnc! & A.R. that
the disciplinary cases should be finalised
within one year from the date of their
initiation. Every effort is made to stick
to this time limit.

News-item Captioned ¢ ‘JAF Lid on
MIG-23 Crashes’ >’

925. SHRI1 DIGAMBER SINGH :
SHRI JAGPAL SINGH :

SHRI JAIPAL SINGH
KASHYAP :.

SHRI G.Y. KRISHNAN :

Will the Minister of DEFENCE be
pleased to state :

(a) whether his attention has been
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drawn to the news-item captioned ““IAF

lid on MIG-23 ‘crashes™ appeared in
the ‘Hindustan Times’, New Delhi of
17 January, 1984;

(b) if so, how far this matter was
linked with the Larkins’ spy scandal;

+ (¢) whether Government have come
to any conclusion about thec possible
causcs of “‘flght accideats’ after study-
ing the Report of thc special high
power tcam appointed to look into this
affair; and

(d) if so, what and how it is pro-
posed to prevent such accidents ?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) : (a)
Yes, Sir. Thc news report, is, however,
without any basis. So far, there has
becn only one fatal accident invulving
Mig-23. This accident, which occurred
last ycar, was duc to bird strike and
resulted 1 loss of lifc onc IAF officer.

(b) Tiicre is nothing to suggest any
link between  this accident and the
affairs rclating to retired Air Vice Mar-
shal Larkins.

(¢) and (d) Action to implement all
major rccommendations of La Fontaine
Committe on flght safety have already
b:en takcn.

Import of King ’rawn by E.E.C.
Countries

926. SHRI T.S. NEGI : Will the
Minister of COMMERCE be pleased to
state :

(a) whether four E.E.C. countries
have suspended imports of king prawns
from India due to poor quality aand
failure of quality control set-up; and

(a) whether  Government have
investigated the matter and  fixed
responsibility in the matter, and if so,
the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
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AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANIJAN
LASKAR) : (a) and (b) Due to the
death of 14 persons in Holland, becausc
of shigella bacillus dysentry, suspected
to have been cuused by the consumption
of cooked and pecled shrimps, three
EEC countries namely Netherlands,
Federal Recpub'ic of Germany and
France had banned import of shrimps
from all over the world including India.
India is not exporting cooked and
pecled shrimps to any of the EEC
countries nor has any complaint been
received recently about the quality of
Indian shrimps cxported to EEC
countries However, the ban has since
been lifted.

World Bank Loan for Development
of Forest and Irrigatidon Project
in Karnataka

927. SHR) S.B. SIDNAL : Will
the Minister of FINANCE be pleased
to statc :

(a) whether the World Bank had
announced interest free loan for deve-
lopment of forest and implementation
of irrigation projects in Karnataka; and

(b) if so, the details thereof ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIEE) : (a)
Two agreements have recently been
exccuted by India wilth Intcrnational
Development Association (IDA) on 8
February, 1984 wunder which IDA
would give two credits of SDRs 25.6
million and SDRs 29.4 million for
implementation of (a) a Social Forestry
Project in Karnataka and (b) Rainfed
Areas Watershed Development Project
in the State of Karnataka, Andhra
Pradesh, Madbya Pradesh and Maha-
rashtra, respcectively., Thesec are in
addition to thc two on-going projeets
(i) Karnataka Irrigetion  Project and
(ii) Karnataka Tank Irrigation Project
for develepment of irrigation facilities,
already under implementation in Kar-
nataka since 1978 and 1981 for which
IDA had cxtcnded two credits of
$ 117.64 million and § 54.00 million

MARCH 2, 1984

Written Answers 56

respectively.  All the credits have been
made available to India at IDA’s
standard terms of lending i.e. they will
carry no interest and will have to be
repaid in 50 years including 10 years
of grace. However, a service charge
of 0.75% p.a. will hive to be paid on
the principal amount withdrawn and
outstanding from time to time.

(b) under the Karnataka Soclal
Forestry Project, trec plantations would
be established on 150,000 ha in
Karnataka over a pcriod of 5 years
which would augment supplics of fuel,
timber. fodder, bamboo and other
forest products. The Rainfed Arecs
Watershed Development Project would
be implemented over a period of seven
years and its components include soil &
waler conservation measures, improved
crop and range-land husbandry
practices, ctc. The on-going Karnataka
Irrigation Projcct which is likely to be
completed by March 1985 would
finance construction of dums carals and
irrigation distribution system in the
Statc and the Karnataka Tank Irriga-
tion Project which is likely to be com-
pleted in March 1986 would finance
construction of new tank irrigation
project throughout the State. estimated
to irrigate some 25,000 ha.

Bundles of Air India calendars
detained in Saudi Arabia and
others Gulf countries

928. SHRI BHEEKHABHALI :
Will the Minister of TOURISM AND
CIVIL AVIATION be plcased to state :

(a) whether it is a fact that Saudi
Arabian Government detained all
bundles of Air India calenders ;

(b) if so, the reasons thcrefor;

(c) the present position about those
calendars; and

(d) whether other Gulf countries
huave also detained such calendars?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
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CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) One
consignment of 2,400 calendars of Air
India for the year 1984 for Dhahran
in Saudi Arabia was detained.

(b) The Censor authorities of Saudi
Arabia objected to the release of the
calendars for public distribution and
exhibition.

(¢) Saudi Customs permitted re-
export of this consignment of culcadars
back to India. This was rc-emported
into Bombay and utilised for distribu-
tion elsewhcre.

(d) No. Sir.

Discussions Held between India and
Sri Lanka

929. SHRI SONTOSH MOHAN
DEV .

SHRI MOHANLAL PATEL :

Will the Minister of COMMERCE
be plcased to state :

(a) whcether Additional Secretary in
his Ministry had led a delegation to
Sri Lanka to promote bilateral ex-
changes between Indian  and  Shri
Lankan tca planters and Research
Associati: ns; and

(b) if so, the outcome of the dis-
cussions hcld between the two countries?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a), Ycs Sir.

(b) The two sides cxchanged vicws
on matters of common interest for the
progress and devclopment of the Tea
Industry in the two countrics as well as
the global situation. It was agreed
that consultations at Government level
and exchanges belween trade and
industry as well as Resecarch and Deve-
lopment Institutions of the two countries
should be regular.
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Investigations into Complaints and
Procedures followed by Chatra~
cobroura Vishnupur Branches

of Regional Rural Banks

930. SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 3949 on 15
Deccember, 1983 regarding Non-Pay-
mcnt of sanctioncd loan by Chatra-
Gobroura, Vishnupur branches of
Regional Rural Banks and state :

(a) whether thorough investigation
into the complaints and procedures
followed by Chuatru-Gobroura, Vishnu-
pur, Manmohan and othzr branches
under Madhubani Regional Rural Bank
including the paymants made for irri-
gational tube-wells existing on puper
in Khajouli block and eclsewhere has,
since, been completed and responsibili-
ties; fixed

(b) if so, the dectails thereabout
and action taken thereon; and

(c) if not, causcs of delay and any
time limit for completing the investi-
gations?

THE DEPUTY MINISTER IN
THE MINISTRY OF INAN 'E (SHRI
JANARDHAN POOJARY) : (a) to (¢)
The National Bank for Agriculture and
Rural Development (NABARD) was
asked to undecrtake a through investi-
gation into Gobroura, Vishnupur and
Manmohan branches of  Madhubani
Kshetriya Gramin Bank alicging isu-
ance of mnotices for instalments  of
undisbursed loans., sanction and dis-
bursal of loans for fake tubewells and
also the procedurcs followed by the
above branches. A preliminary report
has been reccived from NABARDA.
It is reported by NABARDA that its
enquiry reveals that the report regard-
ing fake tubewells is not borne out by
facts. Out of the 14 proposals
sanctioncd by the 5 branches of Madhu-
bani Kshetriy:i Gramin Bank for tube-
wells, 12 tube-wells were found in
wyorking condition and the subsidy is
reported to have been released by the
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DRDA on the basis of certificates
issucd by Block wuthorities after verifi-
cation of thc cnd usc of the credit
extended by the RRB. In onc case
the borrower insisted on disburscment
in cash and hence could not be
financed and i1n the other case sinking
of big tube well was not successful.
As regards complaint about issuance of
notices for rcpayment of undisburscd
loans, it is reported that there was one
such instance which had happcned due
to ncgligence of branch staff. NABARD
is advising the RRB to take appro-
priate disciplinary action against the
erring officials. With regard to systems
and proccduics followed by the RRB,
NABARD has directed its Regional
Office at Patna to undcrtake 2 study In
a few other RRBs in the arca so that
suitable guidelines could be issucd to
all concerned.

Financial Jam in Indian Banks
in UK,

931. SHRI NAWAL KISHORE
SHARMA :

SHRI HARIKESH BAHADUR:
SHRI ASHFAQ HUSSAIN :

Will the Minister of FINANCE be
plcased to state .

(a) whether it has come to the notice
of the Governmenl that scveral Indian
banks in the U.K. arc in a financial jam
and have accumulated liabilities running
into several hundred crores of rupeess

(b) if so, the full details in this
respect;

(c) whether it has also comc to the
notice of Government that some of
these banks advanced moncy to busi-
pnessmen of Iudian origin trading with
their world countrics such as Nigeria
and Sudan against inadequate securitiest;
and

(d) the reaction of Governmcent in
the matter and the action taken against
the officers of these banks responsible

for this stite of aT.irs ?
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THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE (SHRI

- JANARDHAN POOJARY) : (a) to (d)

In accordance with the provisions of
the statutes governing the nationalised
banks and in accordance with the
practices and usages customary among
bankcrs, the information rclating to or
affairs of a constituent cannot be
divulged. However, it may be stated
that the Reserve Bank of India is Took-
ing into the matter and suitable action
will be taken based on the outcome of
the enquiry.

Circulation of Fake 100-Rupee
Notes

932. SHRI NAVAL KISI{ORE
SHARMA :

SHRI RAM VILAS PASWAN :

SHRI SUSHIL BHATTA-
CHARYYA :
Will the Minister of FINANCE
be plcased to state :

(a) whether it is a fact that fake
100-rupec currcncy notes are still in
circulation;

(b) the numher and other particu-
lars of pcrsons arrcsted engaged in
printing and circulating fukc currency
note¢s;

(¢) the number of fukc currency
potes seized so far im  the current
financial year; and

(d) the steps taken to educatc the
people to identify fake currency notes
through mass media?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARY) : (a) Re-
ports of detection of counterfcit notes
of Rs. 100 denomination continuc to
be rececived by the Central Burecau of
Investigation from States and Union
Territories, which suggest that such
notes arc still in circulailon.

(b) and (c) The Central Bureau of
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Investigation have reported that during
the current financial year (upto 31st
January, 1984), 94 persons have bcen
arrested and 13424 notcs of Rs. 100
denomination have bcen recovered/
scized in various States/Union Terri-
tories. :

(d) The following steps are taken
by the Government in this regard :

(1) Particulars about issues of new
serics of notes arc circulated
to all States/Union Territories
and thc Reserve Bank of India
publishes these details in ncws-
papers.

(ii) Publicity is given by CBI and
States / Union Territorics
thiough newspapers 10 cases
of detcction of counter-feit
notes, series involved, modus
operandi, etc. followed by
counterfeiters.

Government have, considerced the
question  of  publicising the security
featurcs built into the currency notes
for ecducating the public. However,
this is regiarded to be somewhat counter-
productive  Thus, while all precau-
tionary measures are being taken and
the cxisting arrangements tightened,
Government have preferred to excrcise
restraint so as not to scare thc public
and shake their confidence in the
acceptability of currency notes.
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Unsatisfactory Catering Service of
Al & IA

933. SHRI KRISHNA KUMAR
GOYAL : Will the Minister of TOU-
RISM AND -CIVIL AVIATION be
pleased to state :

(a) whether itis a fact that the
catering service of Air India and the
Indian Airlincs is not satisfactory;

(b) whether vegetarians do not get
fair deal from the Airlincs; and

(¢) the details of mecals served to
the vegetarians by the airlines and the
schemes for improvement in the stan-
dard of vegetarian meals ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) No, Sir.

(b) No, Sir.

(¢) Indian Airlines obtained its
food supplies for inflizht services from
reputed hotellers/catercr-/flight kitchens.
A statement giving the menu of the
various types of vegetarian meals served
on their flights, is attached. Air-India
also sccure their food supplies from

reputed catcrers at  various stuations
which  varies from station to
station. It is the constant endeavour of

both Indian Airlines and Air India to
provide good qualily of food on flights.
The menu for meals is revicwed perio-
dically. '

Statement

INDIAN AIRLINES

Breakfast Menus for Airlines/B-737 Flights

Vegetarian -

A.  Fruit Juice (Chilled)
Idly 1 No. Medu Wada 1 No.
Mint chutney
Croissant
Jam
Butter chiplet

Weight

140 ml.
40 gms.
20 gms.
50 gms.
15 gms.
10 gms.
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Vegitarian

Fruit compote

Fruit juicc

Vegetable cutlet 2 nos.
Tomato sauce

Brieche

Marmalade

Butter chiplct

Fruit compote

Fruit juice
Poori (3 nos.)
Aloo bhaji
Croissant

Jam

Butter chiplet
Fruit compote
Pickles

Fruit juice
Uppma

Mint chutney
Brioc-he
Marmalade
Butter chiplet

Fruit compote

Lunch/Dinner Menu for Airbus|Boeing Aircrafi

Vegetarian

Paneer Kofta Curry
Peas Pullao

Green Salad

Romali Roti
Butter chiplet
Hot/Sweet pickle
Ice cream

Paneer Makhani
Vegetable Pullao
Dahi wada

Romali Roti

Written Answers

Weight

100 gms.

140 ml.
100 gms.

15 gms.
50 gms.
15 gms.
10 gms.
100 gms.

140 ml.
60 gms.

60 gms.

50 gms.

15 gms.

10 gms.
100 gms.
15 gms.

140 ml,
110 gms.
20 gms.
50 gms.
15 gms.
10 gms.
100 gms.

Weight

120 gms.
120 gms.
100 gms.
40 gms.
10 gms.
15 gms.
100 gms.

120 gms.
120 gms.
100 gms.

40 gms.

64
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I1I.

IV.

(A)

(B)

(©)
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Vegetarian

Butter chiplet
Pickles
Jce Cream

Saag Paneer
Kashmiri Pullao
Seasonal salad
Romali Roti
Pickles

Ice cream

Butter chiplet

Chashew—Mushroom Curry
Navratan pullao

Dahi Bhalla

Romali Roti

Pickles

Ice cream

Butter chiplet

PHALGUNA 12,
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Breakfast for Turbo-Prop,

Vegetarian

Fruit juice
Cheese tart
Croissant

Jam

Butter

. Fruit compote

Fruit juice
Walnut sable
Brioche
Marmalade
Butter

Fruit compote

.Fruit juice
Cheese patty
Croissant
Jam

Butter

Fruit compote

Written Answ%s

Weight

10 gms.
15 gms.
100 gms.

120 gms.
120 gms.
100 gms.
40 gms.
15 gms.
100 gms.
10 gms.

120 gms.
120 gms.
100 gms.
40 gms.
15 gms.
100 gms.
10 gms.

GMS.

140 ml.
50 gms.
50 gms,
15 gms.
10 gms.

100 gms.

140 ml.
50 gms,
50 gms.
15 gms.
10 gms,

100 gms.

140 ml.
50 gms.
50 gms.

15 gms.
10 gms.
100 gms.
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Vegetarian

Fruit juice

Cheese vol-au-vent

Brioche

Marmalade

Butter

Fruit compote

High Tea Menu for Airbus|B-737

Dal stuffed alu tiki

Cashew tart

TA Sweet biscuits (Bourn Bowm
Tomato Sauce

Cheese & Vegetable cutlet
or

Paneer puffs
Lemon tart
TA Sweet biscuits (Orange Delite)

Tomato sauce

Vegetable somosa
Cheese tart
TA sweet biscuits (crack jack)

Tomato sauce

Peas & mushroom
vol-au-vent
Walnut stable

TA sweet biscuit (coconut coekies)

Tomato ketchup

Snacks for Tubro-Prep.
Vegetarian

Cheese & Pincapple salad
Cheese s/w

Mushroom vol-au-vent
Tomate sauce

Fruit triffle or ice cream»

Written Answers
GMS

140 ml.
50 gms.
50 gms.
15 gms.
10 gms.

100 gms.

60 gms.

50 gms.

15 gms.

60 gms.
50 gms.

15 gms.

60 gms.
50 gms.

15 gms.

50 gms.
50 gms.

15 gms.

GMS.

106
80
50
20

100

68
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Vegetarian

B. Baked beans & panir salad
Cheess s/w
Walnut sable
Tomato sauce

Shahi tukra or ice cream

C. Waldorf salad

Tomato s/w
Cheese straws
Tomato

Pears with hot chocolate

D. Bean Sprouts with fresh panir
Cheese Burger roll

Cheese straw
Tomato sauce

Rasmalai or ice cream

Vacant Posts of Chairman in Six
Nationaliscd Bapks

934, SHRI SUSHIL BHATTA-
CHARYYA : Will thc Minister of FI-

NANCE be pleased to state :

(a) whether it is a fact that the

posts of Chairmen of six nationalised
banks are lying vacant; and

(b) if so, what stands in the way
of those posts being filled up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b) The posts of the Chairmen and
Managing Directors of three nationalis-
ed banks, namely, Oriental Bank of
‘Commerce, New Bank of India and
Syndicate Bank are vacant at present.
Action to fill these posts is in progress.
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GMS

100
80
50
20

a0e

ano
80
30
20
100

100
80
50
20

100

Pay Structurc of Employees of Gramin
Banks Vis-A-Vis Commercial Banks

935. SHRI R. P. DAS: Will
the Minister of FINANCE be pleased
to state :

(a) whether the employees of Gra-
min Banks are to perform same functions
as being performed by the empioyees of
commercial banks; and

(b) if so, the reasons why the pay
structure of Gramin Banks employees
have been equated to State Government
employees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b) The regional rural banks have been
set up with limited jurisdiction to pro-
vide credit to a restricted cliantale in
rural arcas such as small and marginal
farmers, agricultural labourers, artisans
and small entrepremenrs etc, having
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an annual income of not more than
Rs. 6500/-.

Since the objective of these institu-
tions is to serve weaker sections of the
rural community, it is felt necessary to
relate source of recruitment as also the
pay and allowances of the employees
etc. to the environment in which these
banks are working so that they are able
to develop a local, low cost profile.

For this purpose it has been speci-
fically laid down in section 17 of the
Regional Rural Banks Act, 1976 that
the remuneration of the officers and
other employees of such banks would
be determined by the Central Govern-
ment having due regard to the salary
structure of the employees of the State
Government (or of a local authority)
of comparable level and status. The
basic premise of the scheme of setting
up Regional Rural Banks will be knoc-
ked out if the pay structure of the
employees of the regional rural banks
is to be on par with that of the com-
mercial banks.

Effectiveness of S.T.C.

936. SHRI SANAT KUMAR
MANDAL : Will the Minister of
COMMERCE be pleased to state :

(a) whether it is a fact that the
Indian Nylon yarn spinners have been
thwarting the attempts of the State
Trading Corporation to expand its bas-
ket of foreign suppliers of caprolactum,
as per news-item appeared in the
‘Indian Express’ New Delhi of 13 Jan-
vary, 1984 under the caption ‘Business
Notes’; and

(b) 1if so, the steps being taken by
Government (o ensure that the effec-
tiveness of the State Trading Corpora-
tion is not reduced when such presures
are being placed on it by influential
industry lobbies ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
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AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) The Nylon yarn spin-
ners who are the actual users of capro-
lactum have been reluctant to accept the
caprolactum from new/additional sour-
ces on the plea that material offered by
such sources has not been used and
tried in past by them. It has, however,
been possible for STC to add, during
the course of the vyear, two new and
additional sources of supply for this
item.

(b) Efforts by STC are continuing
to further enl'rge the supply base for
caprolactum.

rrarwrat wisfraw 1963 &t
1er 3(3) &1 fFaraaa
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Frai-qaq ot feafa w1 fafwsr dag
M afiaey Fratagl M famgl &
ety ¥ sreq fawtd safa  feaiet
% sfcg o saaT fEar srar §, &7
fearet & stiw & qrer @ T wAF
g2 #faEl 1 guruEE 9w
F & fou geafga sratwg &
2T § Argr arar &1 gAw
gl grag adeeq wratad) &nx
frae} & geareal § wstvmer  fQ-
f9T 3T FAC TC § | & T TASTHINT
Afr ¥ satagm § gé wgafy A
qNET F37 & fau 97 Fataal v
srafus w9 § AOaqr s@ §1

Giving Full Excise Duty Exemption
to Cross Reeled Hank Yarn

938. SHRI LAKSHMAN MAL-
LICK : Will the Minister of COM-
MERCE be pleased to state :

(a) whether it is a fact.that Govern-
ment have takan up with the Finance
Ministry the question of giving full
excise duty exemption to cross reeled
hank yarn used by the State Handloom.
Co-operative Agency Societies or State

~Handloom Development Corporations;

and

(b) if so, the details regarding the
demand and policy decision pf Govern-
ment in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANIJAN
LASKAR : (a) Yes, Sir.

(b) The demand for cross reeled
hank yarn comes mostly from Mahara-
shtra, U.P. and some part of West
Bengal. With effect from 1-3-1984 the
basic excise duty on such yurn has been
reduiced.
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Business Secured by Ashok Travels
and Tours

939. SHRI G.M., BANATWALLA :
Will the. Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the volume of business secured
by Ashok Travels & Tours in the
marketing of ITDC properties and
services during the period f{rom 1 April,
to 31 December, 1983;

(b) the volume of bookings secured
by it for private hotels and total amount
of commission earned thereon during
the aforesaid period; and

(¢) whether it has started Indian
Airlines ticketing and  international
airlines bookings; and if not, when these
are likely to be started ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) and (b)
During the period from Ist April to 31st
December, 1983, Ashok Travels & Tours
(ATT) of ITDC secured business amount-
ing Rs, 46.90 lakhs and bookings for
private hotels to the tune of Rs. 3.87
lakhs earning thereon a commission of
Rs. 39,250/-,

(c) Staff has been imparted training
in ticketing and the work will start as
soon as ticketing stock is received from
* the Indian Airiines.  International
Airlines bookings w:ll be undertaken
after International Air-Transport Asso-
ciation’s recognition has been received
for which ATT will apply shortly.

Opening of Sainik Schools in Stafes/
Union Territories i

040. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(a) whether any State/Union Terri-
tory has approached Government for
sanction of any Sainik School during
the year 1983-84 or for 1984-85;
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(b) ‘ifso, the names of the State
Government /Union Territory Adminis-
trations and the sites selected for this
purpose by them;

(c) the decision taken by Govern-
ment on the demand; and

(d) if no decision has been taken so
far, the likely date dy which a decision
would be taken ?

THE MINISTER OF STATE IN THE
MINISTERY OF DEFENCE (SHRI
K.P. SINGH DEO) : (a) to (d) Two
requestes were received from the
Government of Rajasthan, one during
1983-84 and another in 1984-85. A
reply was sent that if the State Govern-
ment is prepared to meet the requirements
for opening of a second Sainik School in
accordance with existing scheme, nece-
ssary confirmation may be furnished to
the Ministry of Defence. No further
reply has been received from the State
Government,

"~
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Proposal to Increase the Production
of Polyester Cotton Blended Shirting
Cloth by Mills Under N, T.C.

942. SHRI G.Y. KRISHNAN : Will
the Minister of COMMERCE be pleased
to state :

(a) = whether there is any proposal
under the consideration of Government
to increase the production of polyestor
cotton blended shirting cloth by mills
under the National Textile Corporation
for weaker sections of the society; and

(b) if so, the details in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : (a) to (b) Yes,
Sir. A proposal has been received from
National Textile Corporation Ltd., for
increasing the present production level
of polyester cotton blended controlled
cloth shirting from 8 million sq.metres
during 1983-84 to 25 million sq.metres
during 1984-85. The proposal is under
consideration of the Government,

Cases Against M/s Mohan Meakin
Breweries, Ghaziabad

943 SHRI DAYA RAM SHAKYA :
Will the Minister of FINANCE be
pleased to state : '
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(a) the present stage of cases of M/s
Mohan  Meakin Breweries Limited,
Ghaziabad, in departmental proceedings
in which Collector of Central Excise,
Kanpur, imposed penalty of Rs. one
crore besides duty and redemption Iﬁne .
in 1978;

(b) whether prosecution u/s 9 of the
Central Excises and Salt Act, 1944
against the above company and its
Directors was launched; and

(c) if not, the reasons therefor and
if launched, the present stage in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) The Hon’ble Member
1s perhaps referring to the case against
M/s. Mohan Meakin Breweries Ltd,,
Mohan Nagar, Ghaziabad .for producing
and removing carbon dioxide gas with-
out payment of Central Excise duty and
following excise formalties. M/s Mohan
Meakin Breweries Ltd. filed a writ
petition in the Delhi High Court against
the adjudication order passed by the
the Collector of Central Excise, Kanpur
in 1978. As per the directions of the .
court, the «Company filed an appeal
against the adjudication order to the
Central Board of Excise and Customs
which was disposed of. After order-in-
appeal, the Company again moved the
court. The writ petition at present is
pending hearing in the Delhi High
Court.

4

(b) and (¢) No prosecution u/s 9 of
the Central Excises and Salt Act, 1944
has been launched against the company
and its Directors in view of the writ
petition filed by the company in the

Delhi High Court.

Reward to Informers of Tax Evaders

944, SHRI BV. DESAI : Will the
Minister of FINANCE be pleased to
state :

(2) whether itis a fact that his

“ Ministry has increased the final reward
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for informers upto Rs, 2 lakhs and
introduce new incentives in its efforts to
trap tax evaders ;

(b) if so, whether the new scheme
came into force on October 1 last year;

(¢) if so, whether under the old
seheme, only Rs. 10,000/- were to be
rewarded to informers as final payment
without the approval of the Central
Board of Direct Taxes; and

(d) if so, to what extent the scheme
which was introduced in October, has
been helpful, the main reasons for in-
creasing the final reward for informers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.
M. KRISHNA) : (a) Yes, Sir.

(b) Yes, Sir.

(¢) No, Sir. In the old scheme,
reward up to Rs. 50,000/- could be
sanctioned by the appropriate authority
without the approval of the Central
Board of Direct Taxes,

(d) The guidelines have been modi-
fied to encourage flow of information
from informers and to CxpCdlle payment
of a more .substantial amount on an
interim basis in really deserving cases.
It is too early to state to what extent the
new scheme has been successful.

Inquiry Proceedings into the Death of
Army Jawan of Sikh Regiment

945, DR. AU. AZMI: Will the
Minister of DEFENCE be pleased to
state :

(a) whether the court of inquiry
proceedings into the death of an army
jawan of Sikh Regiment indicting six
' . . .
army officers including the commanding
officer of the unit has been examined;

(b) if so, the details thereof;

(c) the details of. the punishment
given to the indicted officers;
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(d) whether the bereaved family has
been compensated adequately -and
arrangements made that the widow or
the parents of the deceased jawan do not
suffer in their lifetime ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K P,
SINGH DEO) : (a) and (b) Yes and as
prescribed under the Army Rules, a
Summary of Evidence is now in progress.
It will therefore not be desirable to
divulge the details of the enquiry report
at this stage as it has to be proved
legally as required under the provision
of military law.

(c) In view of (a) and (b), the
question does not arise.

(d) A sum of Rs. 55000/- has
already been paid to the widow of Sep.
Sital Singh as the insurance amount,
under the Army Group Insurance
Scheme, Further, action is in hand for
the finalisation of pensionary benefits
admissible to the family,

Violation of Statutory Limit of Production
in Hank Yarn

946. SHRI ASHFAQ HUSSAIN :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that weavers
and growers co-oprative spinning mills
are producing below 25 per cent of yarn
production into hanks thus violating the °
statutory limit of 50 per cent production
in hanks; and '

(b) if so, names of the mills which have
violated the statutory limit in production
of hank yarn for handloom sector and
action taken against them by Govern-
ment, millwise and yearwise ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY
(SHRI NIHAR RAJAN LASRAR) : (a)
No, Sir. The weavers and growers cp-
operative spinning mills are not violating
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the statutory limit of 509, production
in hanks. However, 5 spinning mills
which are co-operatives of powerloom
weavers have been exempted from the
statutory hank yaru obligation.

(b) Does not arise.

4 Professional Approach in Financial
Matters

947. SHRI R.N. RAKESH : Will
the Minister of FINANCE be pleased to
state :

(a) whether it isa fact that he
desires professional approach in finan-
cial matters as per his recent address at
the Conference of Chief Controllers and
Controllers of Accounts at New Delhi;
(Times of India of 4 February,‘1984);

(b) whether as a first step in this
direction, he will put professionals in
all key positions in his Ministry rather
then IAS generalists; and

(¢) whether for this purpose,
Government  will induct Chartered
Accountants, Cost Accountants and
MBAs, etc. in his Ministry and spare
IAS for their law and order and revenue
jobs in the Districts and the States, etc?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (c) In his inaugu-
ral address at the Conference of the
Chief Controllers and Controllers of
Accounts on 3-2-1984 Finance Minister
had stated that ‘in order that the
accounting organisation is able to meet
the increasing challenges of the com-
plexities of Government accounting as
an aid to management, it is .necessary
" that the entire organisation is manned
by skilled and professional people.’

There are already a number of profes-
sionals like Economists and ° Cost
Accountants in the various positions in
the Ministry of Finance. Incumbent of
every post in the Ministry is selected on
the basis of his qualification and
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experience and not on the basis of his
service affiliation.

AT ITHN }q\ft T | |
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Loans Advanced for Self-Employment
to Educated Unemployed Youth in M.P.

949. KUMARI PUSHPA DEVI
SINGH : Will the Minister of
FINANCE be pleased to state :

(a) the names of the nationalised
banks advancing loans for providing
self-employment to the educated un-
employed youth in the country;

(b) the names of the banks providing
such loans under the above scheme in
Madhya Pradesh;

(c) .the target set by Government in
advancing loans in Madbya Pradesh for
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the financial year ending 1983-84 to the
uneducated wunemployed youths wunder
the above scheme;

(d) the actgal loans advanced during
that period in M.P. under that scheme;
and

(e) the details of the number of
unemployed youths provided with such
loans ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) :
(b) All the Scheduled Commercial
bankr, other than Regional Rural Banks

and foreign banks, have been advised to

give loans to eligible beneficiaries under
the Scheme. All such banks operating
in Madhya Pradesh are expected to
provide credit to the educated unemloy-
ed youth under the Scheme,

(c) State-wise targets are in terms of
number of beneficiaries and not amount
of loan. In Madhya Pradesh 17,500
such persons have to be provided bank
assistance during the year 1983-84 under
this Scheme,

(d) and (e) As per the provisional
information available as at the end of
31-1-1984 1309 persons in Madhya
Pradesh had been sanctioned loan
assistance amounting to Rs. 2.24 crores,
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Suspension of Employees in Ministry

of Defence
951. SHRI! HARISH KUMAR
GANGWAR : Will the Minister of

Defence be pleased to refer to the imple-
mentation of assurance given to Unstarr-
ed Question No. 3489 on 12-8-1983
regarding suspension of employees and
state :

(a) whether the suspension of the
employees was warranted under the rules
and the purpose could not be served
by sending them on leave or by trans-
ferring them;

(b) whether the cases of suspension
were reviewed periodically to ensure that
public servants were not kept under
suspension for unduly long periods and
where continued suspension was really
necessary, decisions communicated to
the employees concerned; '
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(c) whether the final decision on the
inquiry report were held up in some
cases as long as between three to six
months and copies of inquiry reports not
given; and )

(d) the number of disciplinary cases
still pending finalisation together with
reasons for delay in their finalisation
and ds2tails of steps taken to expedite
their finalisation ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.
P. SINGH DEO) (a) Suspension of
employees is resorted to only in accor-
dance with the rules.

(b) Cases of individuals under sus-
pension are reviewed in accordance with
the proviso to Fundamental Rule 53(1).

(c) Decision on disciplinary cases is
taken by competent authorities as ex-
peditiously as possible and copies of
inquiry reports are given to.the Govern-
ment scrvants concerned where required
under the rules.

(d) Out of 38 cases mentioned in
the implementation of assurance given
to Unstarred Question No. 3489 on
12.8.1983, 28 cases have been finalised.
Out of the remaining ten cases, seven are
under trial in various courts, two are
under examination at present and in the
third case a de-novo inquiry has been
ordered.

Conversion of Army Primary Schools
into Central Schools

952. SHRI RAM SINGH SHAKYA :
Will the Minister of DEFENCE be
pleased to state whether it is a fact that
his Ministry is going to convert ’army
primary schools into Central Schools ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO) :

No, Sir. There is no such proposal.

Proposed Heavy Armoured Vehical
F:actory in Tamil Nadu

953, SHRI D S.A. SIVAPRAKASM ¢
Will. the Minister of DEFENCE be
pleased to state ;
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(a) whether it is proposed to estab-
lish a Heavy Armoured Vehicle Factory
in Tamil Nadu;

(b) if so, whether any Defence
Ministry team visited Tamil Nadu in
this connection; and

(c) at what stage the proposal stands
at present ?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) : (a)
to (c) A committee has been constitut-
ed by the @overnment to inspect sites
for planning and selection of a suitable
site for manufacture of Armoured
vehicles. A decision would be taken on
receipt of the Committee’s recommenda-
tions in this regard in due course, keep-
ing in view the various factors.

Default in Repayment of Loans Taken by
Rig Farmers from Financial Institutions

954 SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FINANCE

be pleased to state :

(a) whether it is a fact that a study
conducted by the National Bank for
Agricultural and Rural Development
lends support to the widely held belief
that big farmers tended to default on
repayment of loans taken from financial
institutions more frequently than small
and marginal farmers;

(b) the average percentage of wilful
defaulters to the total number of defaul-

ters;

(c) whether it is also a fact that the
study lists several procedural deficiencies
on the part of financial institutions; and

(d) the steps bz=ing taken to over-
come the procedural deficiencies ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANQ POOJARY) : (a)
NABARD had entrusted quick sample
studies in nine States, which included
seven States with poor recovery and two
States with better recovery performance,
to selected research institutions, The,
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main purpose of the study was to
enquire into the reasons for good and
poor recovery, of both short term and
long term institutional credit,, Each
study was based ona sample of about
100 defaulters and about 50 non-defaul-
ters, the latter to serve as a control,
The results of the studies in seven States
with poor recovery have shown that the
percentage of small and marginal farmer
defaulters to total defaulters varies from
27%, (Nadia, West Bengal) to 58%
(Baroda, Gujarat) between the districts.

(b) The studies also examincd the
extent of wilful default among the
sample defaulters, For thz purpose of
the study, wilful default was defined as
a situation where the defaulter had a
sufficient surplus of incomsz over expen-
diture to enable him' to repay the loan
instalment but for one reason or the
other did not make the payment On
this basis the proportion of wilful
defaulters to all the defaulters rang:d
between 319, in Baroda (Gujarat) and
100%in Shimoga (Karnataka),

(c) Yes, Sir,

(d) Guidlines for taking corrective
steps for regularising the position on a
case by case analysis of each vategory
of the defaulter borrowers and providing
necessary relief to deserving ones have
been issued to the State Governments
and SLDBs, NABARD is in constant
touch with the financing institutiofis for
improving the quality of lending and to
improve recovery performance. Efforts
are regularly being made to rectify the
deficiencies in policies and procedures,
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Nationalised Banks in Jammn and Kashmir

955. PROF. SAIFUDDIN SOZ:
Will the Minister of FINANCE be
plecased to state :

(a) the names of the notionalised

banks operating in Jammu and Kashmir
State;

(b) their value of deposite created
from within the State during flrst
Jainuary, 1983 to 3lst December, 1983,
bank-wise; and

(c) their total investment in Jammu
and Kashmir State bank-wise 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) ;0 (a)
State Bank of India and State Bank of
Patiala in the S.B.I, Group and all the
Nationalised Banks except Andhra Bank
and Corporation Bank are operating in
the State of Jammu & Kashmir., Be-
sides these, 3 Regional Rural Banks viz.
Jammu Rural Bank, Ellaquai Dehati
Bank and Kamraz Rural Bank are
operating there.

(b) and (c) Readily available data
on deposits and advances of banks in
different States relating to March, 1983
and available for bank-groups i.e. S B.I,
Group, 14 Nationalised Banks, 6
Nationalised Banks, Regional Rural
Banks, other scheduled commercial
banks and all scheduled commercial
banks, is set out in the statement atta-
ched.

Statement

Bank Group-wise deposits and advances of scheduled commercial banks
in Jammu & Kashmir as at the end of March 1983

(Rs. in lakhs)

Bank Groups

Deposits (Rs.) Advance (Rs.)

I. . S.B.I, Group
11. 14 Nationalised Banks-Group-I

8561 3471
13599 . 3595
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1 2 3 4
1II. 6 Nationalised Banks*-Group-IIl 1903 608
IV Regional Rural Banks 1094 591
V. Other Scheduled Commercial Banks 20566 12076

All Scheduled Commercial Banks 42723 22340

Notes : 1.

‘2h

* Andhra Bank and Corporation Bank do not have any branch

~din Jammu & Kashmir State

Data are provisional,

In addition to advances, banks also invest funds in the sqcuri-
ties of the State Govt. and in the bonds and debentures of

their associated bodies.
that all scheduled commercial

Available data for March 1982 shows
banks had Rs, 55.9 crores of

such investment in the State of Jammu & Kashmir.

Recommendations of the Nationa)
Seminar on Rubber

957. SHRI A. NEELALOHITHA-
DASAN NADAR : Wil the Minister
of COMMERCE be pleased to state :

(a) . the recommendations of the
National Seminar on Rubber held at
Delhi on 10th September, 1983; and

(b) the reaction of Government on

those recommendations ard the action

taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA) : (a) No formal reso-
lution was passed at the Seminar making

recommendations to the Government;

{b) Does not arise,

Claims Pending Before Central Insurance
Companies

958. SHRI RATANSINGH RAJDA :
SHRI A. NEELALOHITHA-
DASAN NADAR : Will the

Minister of FINANCE be pleased to
Sstate :

{a) the company-wise and period-
wise break-up of claims pending before
General Insurance Companies for the
several types of business they do together -
with amounts in claims pending for over
6 months and pending for over 12 months;
and

[b) ‘the steps taken by Government
to ensure that the general insurance
business is developed to the best advan-
tage of the community ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) (i)
Company-wise and period-wise details
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of number of elaims pending with General Insarance Companies as on 31st Dccem=

ber, 1982 aré given below :—

.

Name of Company

—wK — ey, e e

Less than
six monihs

National 49331
New India 42664
Oriental 43368
United India 62685

Pendency
Six months More than Total
10 one year one year
19194 31215 99740
22593 38701 103958
21604 36352 101324
23626 34104 120415

(ii) The amounts of claims pending

under —

for over 6 months as an 31-12-1982 are as.

Name of Company

— — e —— e

NationaF
New Indiz
Oriental

United India

Amounts of claims pending for

6 to 12 months

Over 12 months

— Tt . e . e . S r— —— i gyl S——

(in lakhs of rupees)

24,38 54,62
54,88 57,77
28,21 73,69
29,24 53,50

(by After the nationalisation of
general insurance business, the organisa-
tional structure of the industry has been
eipended considerably and the total
number of offices which existed at the
end of 1983 was over 1750. Concerted
efforts are being made to open new
offices in the areas which did not have
any offices so far and spread general
insurance to rural areas. A number of
schemes to develop non-traditional
business are , being implemented to suit
the requirements of different sections
of the community such as cattle
insurance, agricultural pumpset insu-
rance, fishermen personal accident cover,
etc. In order to make these schemes
more economical to the community, the
insurance business under them is also
being 'written on group basis, in asso-
ciation with the State Governments. The
premium rate structure is also being

reviewed in the light of experience gain-
ed and wherever possible benefit of
revised rates is passed on to the
insureds.
ghrard &t sifs ax g =a W
fawa afcaiswm av srE

959. =it gedex ™y fag :
=t Wtw fag :

S AYETHTE Ko A1 :
s €to Ao FEradaT : WY
faw =T 7 qaTy *) g9 A %

(F) e agaag f5 fograd &
R qfirate &, f'e 3 & geiem
AR USHEST W & Teereme w1
T5F Ao & 7f ar:
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(@) afz gf, at oA% ¥ waAF & fag
qET-Aa  feadt afn mafeq w Y g
T

(7) 37 ) Femw ¥ faar ol
Y FT TE, A

(%) #ar 97 qx fam g =gy & AW
#Y fagre afcatsmmt o= wfqgs swra
qgT g 7

faq wxrma § Tew w3 (s wAo
o guwr) : (F) wafs aF wfwarg
QAT FT ATGH  Aqra-faaay, 1982
q far qar @1, A F qz-fa@e g
I UTHETA GEHIA & AL FY
FEFI FT WA wAT AIS, 1983
HIX 79T, 1983 # fear a7 97 |

(@) =R (1) Aawaz-fageay, 1982
§ srafea few o a9 ofwars aat &
SEr) F1 ot grafad ok el gy
Wi OF gfeqw &1 § dFdw @ fFar
TaT g 1 30.9:1983 as ufwars @Al
& favqrr § 7 fRar wam g4
9 62.43 FUT WY 97 | AFHA FHai
F A7 A9 gfwarg &« o) fwar qan
FA 399 67 FUT T § AUF g 1
QEITIAT gl & |

qrad I I ERe 9T ORT
26.44 FUT ¥y g7 f&ar a1 g |
forT oY g1 s 30 FAUT TT § wiaw
A FrAmEm Agl g A Igd Tl
YT & AT 4 Iy F7 fwiw 9
¥ frar war 17 $AT @4 T 599 oY
mfad & | 7

UsTHEA g & HEqEl #Y
d% & far ¥ s g) Wg-
Aifeq g saq 7.83 FAT WA § 1 I

-
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TF faq aga a9 "o ¥ e/
fevmraY &Y soaear FEAT O gafag T

R AT ¥ fFT g gy Y qvr oF-
Fra fowar s @ &)

() ST ag

- Applicability of Pension Scheme to
Pensioners Irrespective of
Their Retirement

960. SHRI SOMNATH CHATTER-
JEE : Will the Minister of FINANCE
be pleased to state :

(a) in spite of the Supreme Court
having said categorically that those who
retire earlier cannot be worse off than
those who retire later and that whenever
the pension scheme is liberalised, it
should be made applicable to all pen-
sioners irrespective of their date of
retirement; and

(b) the reason why this Ministry has
not acted accordingly ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b) The Supreme
Court, in a judgement delivered on
17-12-1982, had held that employees
governed by Central Civil Services
(Pension) Rules, 1972 who retired before
31-3-1979 are also eligible for pensionary
benefits subsequently given by the
Government to those retiring on or after
31-3-1979. The Government  have -
already issued necessary orders to imple-
ment the judgement in respect of Civil
pensioners on 22-10-1983 and in respect
of Defence pensioners on 22-11-1983 and
3-12-1983.

Bad Debts of Nationalised Banks

962. SHRI M. RAMANNA RAI:
Will the Minister of FINANCE be pleas-
ed to state :

(a) the total amount of bad debts
of the nationalised banks till the year

- ending 1982-83; and
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(b). whether any Ministerial enquiry
has been conducted to find out the

causes for so much bad debt and fix the

responsibility for it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b) A certain amount of risk of certain
debts going bad is inherent in the
nature of operations of banks, Com-
mercial banks including all nationalised
banks make provision every year out of
their annual income for meeting their
liability towards bad and doubtful debts
to the satisfaction of their statutory
auditors and write off the debts which
are considered by their management as
ultimately unrecoverable from out of
the provisions so made. According to
the forms of balance-sheet and profit
and loss account prescribed under the
Banking Regulation Act, 1949, banks are
given statutory protection from disclos-
ing the quantum or particulars of bad
and doubtful debts for which provision
has been made to the satisfaction of
their auditors. In view of this, infor-

mation in this regard cannot be divulg-
ed.

The operation of public sector banks
is continually kept under review both by
Reserve Bank of India and the Govern-
ment of India. These banks have a
systém of continuous monitoring of in-
dividual advance at various levels of
organisation, As soon as an advance
show signs that it may prove difficult of
recovery, the same Is reviewed in detail
with reference to the purpose for which
the advance had been given, the nature
of business and the status of borrower,
availability of security, worth of borro-
wers/guarantors etc. On the basis of
the review, steps are initiated to recover/
regularies the advances. Steps taken
may include attempts to nurse the unit,
improve its business by diversifying its
activity, enhancing the profitability etc.
If such steps do not bear any fruit,
advances are recalled and steps are
initiated to recover the advance by
having recourse to the enforcement of
security or by initiating legal proceedings
against the party. It is only after
exhausting all these channels that the
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extreme step of writing off of bad debts
is taken. It has been enjoined on the.
Chief Executives of public sector banks
that  they should pay special
attention to the aspect of bad and
doubtful debts in their respective banks
and take steps to introduce suitably
carly warning system so that corrective
measure whereyer necessary can be taken
in time to ensure full recovery. In view
of this, no necd has been felt for any
Ministerial enquiry.

Collapse of S.T.C. Building on Janpath
New Delhi

963. SHRI SATISH AGARWAL :
SHRI RAM VILAS PASWAN :
SHRI K.A. RAJAN : Will
the Minister of COMMERCE be pleased
to state :

(a)" whether Government have seen
the press report appeared in the
‘Hindustan Times® of 1st February, 1984
wherein it has been stated that &
labourers were killed and dozen injured
when the north side scaffolding of a
section of the S.T.C. building under-
consiruction on Janpath, New Delhi
collapsed on the night of 31st January,
1984;

(b) if so, the details of the inquiry ;

(c) whether inquiry has since been
conducted; and

(d) if so, the details of the inquiry ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY
(SHRI NiHAR RAJAN LASKAR) : (a)
Yes, Sir. The north side scaffolding of
a section of the STC building under
construction fell at about 7.20 PM on
31st January 1984 during erection. The
mishap caused death of 5 labourers and
injury to 11 other labourers. Ten of
the injured have since been discharged
one is still under treatment and recover-
ing at Dr. Ram Manohar Lohia
Hospital.

(b) to (d) In order to know the
circumstances leading to the incident,
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Lt. Governor, Delhi has ordered an
enquiry under the Commission of Inquiry
Act. The details of the inquiry will be
known only after submission of the
report by the Commission.

Action Against Contractor of S.T.C.
Building on Janpath Which Collapsed
On 31 January, 1984

964. SHRI SUNIL MAITRA : Will
the Minister of COMMERCE be pleased
Lo state :

(a) what led to the collapse of the
S.T.C. building under construction at
the junction of Tolstoy Marg and
Janpath, New Delhi on January 31,
1984;

(b) who were the contractors entrus-
ted with the job of construction;

(c) did the contractor sub-contract
the deal to any other firm, and if so, its
name;

(d) what are the standard proce-
dures to erect such scafloldings in
erection of buildings;

(¢) did the concerned contractor/
sub-contractor adhere to the standard
procedures; and

' (f) if not, what steps Government
propose to take against the contractor
as well as the sub-contractor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY(SHRI
NIHAR RAJAN LASKER) : (a) There
was no collapse of STC building under
construction, However, the pipe scaffol-
ding which was uuder erection on north
side of the building collapsed on January
31, 1984.

(b) M/s Universal Consortium of
Engineers (P) Limited are the Civil
contractors entrusted with the job of
construction of STC office building
complex.

(c) No, Sir.
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(d) Normally, bamboo or sal-balli
scaffoldings are used in the construction
of buildings whereas in high rise build-
ings pipe scaffoldings inter-connected
wlth couplers are used, The design of
the scaffolding to be used in a particu-
lar building depends upon the type of
the building and the loads which are to
coms on it,

(¢) and (f) Lt. Governor of Delhi
has ordered an inquiry into the causes
of this accident and only after this
inquiry is completed, will it bz known
whether or not the contractor adhered
to the standard procedures for erection
of such type of scaffolding.

Tea Declared as Essential Commodity

965. SHRI K. MALLANNA : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that tea has
been made virtually an essential commo-
dity under the new orders promulgated
in the last week of December, 1983;

(b) if so, whether Government are
awae that huge quantity of stock was
also lying with some hoarders;

(c) if so, whether there has been any
raid or check in this regard;

(d) whether Government are aware
that some adulteration ( using dry-used
leaves ) has also been noticed; and

(¢) if so, the steps Government
propose or have been taken in this regard
to ensure that good quality tea is avail-
able to the common people?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE AND
IN THE DEPARTMENT OF SUPPLY
( SHRI NIHAR, RANJAN LASKAR ) :
(a) No, Sir,. Tea was declared as an
essential commodity under orders issued
on 10th February, 1978,

(b) and (c). Government have no in-
formation to this effect, However, a noti-
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fication requiring registration of dealers
holding stocks in excess of 1000 kgs. of
tea and declaration. of stocks by them
has been issued. The State Governments
are to implement this order and to check
hoarding if any.

(d) and (e) Certain cases of adultera-
tion of tea have come to light in raids con-
ducted by Tea .Board. The State Govern-
ments have been advised to take all ne-
cessary steps to check adulteration of tea
under the Prevention of Food Adulteration
Act.

Meeting Of Tripartite Committee On
Dearness Allowaoce For Public Sector
Employees

966. SHRI K A. RAJAN : Will the
Minister of FINANCE be pleased to state:
(a) whether szveral meetings of Trip-
arttite Committez on Dearness allowance
for public sector employees were held ;
(b) if so, dctails, thereof ;

(c) the points raised and suggestions
made at the mectings;

(d) Governments reaction thereto;
and

(e) further steps being taken to decide
the issue?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) Seven meetings of the
Tripartite Committee to review the form-
ula for payment of DA to the employ-
ces of Central public sector enterprises
have been held so far.

(b) to (e) : The discussion in the Tripa-
rtite Committee are continuing and it

would not be in public interest to disc-
lose the details of the same at this stage,

Counterfiet Indian Currency Activities

967, SHRI K A, SWAMI : Will the

Minister of FINANCE be pleased to -

state .

(a) whether it is a fact that the
Interpol found out the activities of cer-
tain persons in Bangkok indulging in
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counterfeit currency and smuggling such
counterfeit Indian currency activities;

(b) if so, the details thereof;

(c) whether it is a fact that Govern-
ment of India requested the Government
of Thailand for the extradition of such
individuals; and

(d) if so, the reaction of Govern-
ment thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a) to
(d) Certain persons in Bangkok are
said to be involved in printing and
smuggling of counterfeit hundred-rupee
notes. References have been made in
this connection, inter-alia, to Interpol
Headquarters. Final outcome is still
awaited, No request for extradition of
individuals found indulging in counter-
feiting Indian currency notes has been
made to the Government of Thailand so
far, The Thai authorities are, however,
being pressed to arrest the culprits re-
ported to be in their country,

HIT qHT g FAAMT JAFL
&Y fzar ar =

968. it FHEW T FrATALN @ FT
faa o) ag FarA 1 9T FIT fF

(F) 37 & e a6 & VAL
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oY w & 9wty ot @k w1
T THAT § ; &R
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gasl ® 25,000 *9¢ a5 HA fe@r
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Profit and Loss of Cotton Corporation
of India

970. SHRI CHHITTUBHA1 GAMIT :
Will the Minister of COMMERCE be
pleased to state :

(a) whether itis a fact that the
Cotton Corporatton of India has suffer-
ed a massive loss for the second time in
succession for the yzar ended August 31,
1983;

(b) if so, the details regarding the
loss and profit achieved during the last
three years; and

(c) the steps Government have taken
to improve the atmosphere in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) to (c)
The position is as indicated below :—

PHALGUNA 12, 1905 (SAKA)

Year (Sept./Aug ) Rs. in crores

Loss/Profit
1980-81 (-+) 1.06-(profit)
1981-82 (—) 28.65 (loss)
1982-83 (—) 25.14 (loss)

The main reasons for losses suflered
by the Cotton Corporation of India are
as follows : —

4, »

(i) In the years of comfortable cotton
situation, the Corporation was
required to effect large scale pur-
chases to protect the interests of
cotton growers even in the absence
of adequate demand with the result
that the Corporation had to carry
large stocks of cotton;

(ii) Realising its social obligation and
the need for import substitution,
the Corporation continued to land
support to growers of long staple
cotton in the absence of adequate
demand from Mills and thus had
to suffer financial losses; and
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(iii) The Corporation had to pay heavy
bank interests and carrying charges
on large stocks of cotton held by it
which could not be recovered in
sales.

The following steps have been taken
by the Government/Cotton Corporation
of India to bring down the losses :—

(i) The Corporation has introduced a
Managemeet information system
through which Head Office can
come to know as to whether the
expenses under various heads have
been incurred with . reference to
budget provision.

(ii) -Government  have advised the
Corporation not to loss sight of
economic viability of its operations,
while carrying out the role assigned
to it. In furtherance of the same,
Corporation has adopted a strategy
of selling its stocks simultaneous to
purchase with a view . to reducing
carrying cost,

(iii) The recent reduction in the rate of
interest by the Reserve Bank of
India would assist the financial
performance of Cotton Corporation
of India.

(iv) Governmznt have been allowing the
Corporation to export cotton from
time to time, for which there is no
adequate demand in the Jlocal
market.

(v) The Corporation has evolved a
marketing strategy taking into con-
sideration the overall national and
international market trends and its
commercial viability.

(vi) In order to boostup its sales the
Corporation is selling cotton not
only to NTC mills but also to other
institutional buyers like State
Textile Corporations, Co-operative
Spinning Mills, KVIC and private
mills.

(vii) Finally, 1ts performance is regu-
larly being reviewed at Government
level from time to time and nece-
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ssary suggestions made for improve-
ments in its working and financial
results. '

- Decrease in Excise Duty on Aerated
Water

971. SHRI DHARAM BIR SINHA :
Will the Minister of FINANCE be
pleased to state :

(a) the reasons for decreasing the
excise duly on aerated water; and

(b) the extent of the decrease in
excise duty ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M,
KRISHNA) : (a) and (b) Presumably,
the reference is to the reduction of
excise duty on acrated waters from the
22nd November, 1983, After the change
over of the excise duty on aerated
waters from ad valorem to specific rates
with effect from the Ist March, 1983,
aerated water manufacturers had been
representing to the Government for
general relief in excise duty on acrated
waters and also on the raw materials
which go into their manufacture,
Having regard to these representations
seeking fiscal relief, the basic excise
duty on aerated waters other- than soda
water, was reduced from 30 paise to 25
paise per glass bottle of 200 ml, Pro-
portionate reduction of duty was also
granted in respect of aerated waters
sold in glass bottles of higher capacity.

Shares of Public Financial Institutions
in Large Companies

972. SHRI AMAR ROYPRADHAN :
Will the Minister of FINANCE be
pleased to state :

(a) the number of shares taken by
the public financial institutions in the
large companies and large industrial
houses in the country; and

(b) the further steps Government
propose to take in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
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JANARDHANA POOJARY) : (a) As on
31-12-1982, share holdings of the all-
India public flnancial institutions viz.
IDBI, IFCI, ICICI, LIC, GIC and UTI
in MRTP companies constituted 22.63%
of the paid up capital of those com-
panies,

(by No action lies with the Govern-
ment, at present, in regard to the share
holding of the flnancial institutions in
the MRTP companies.

Fazal Cen:mittee Recommendations on
Public Sector Undertakings

973, SHRI BHIKU RAM JAIN :
Will the Mi; ister of FIN.AANCE be pleas-
ed to state : -

(a) whether it is a fact that Fazal
Committee which was constituted to
give its recommendations on  public
sector undertakings, has since submitted
its report to Goverument;

(by if so, the main recommendations
made therein; and

(c) the reaction of Governmeant
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S .M.
KRISHNA) : (a) Yes, Sir.

(b) The main recommendations
relate to such measures which are essen-
tial for improving the efficiency and
production, maximisation of capacity
utilisation, control over operational
cost, organisational restructuring
wherever necessary, delegation of powers
down the line and industrial relations,
etc. etc. These recommendations, thus,
cover various areas of public enterprises’
activities, which relate to production
management, financial, personnel,
marketing and materials managcment;
including managerial succession and
industrial relations as well as provision
for captive power plants etc. wherever
necessary.

(¢) In all Fazal Committe: submitt-
ed 10 reports. 7 of these have already
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b:sn coasid:zred by the Government.
Out of 31 recommszndations 24 recom-
mendations in respect of coal scctor, 47
out of 56 under fertilizer sector, 27 out
of 29 undzar shipping sector, 28 out of 31
under Indian Telephone Industries and
all the recommendations on Neyveli
Lignite Corporation Limited and Indian
Petrochemicals Corporation  Limited
have either been accepted in full or with
modifications by the Government.

Export of Agricultural Products

974. SHRI RAM SWARUP RAM::
Will the Minister of COMMERCE be
pleased to state :

(a) the value of agriculture products
exported during the last three years,
year-wise;

(b) the value of those products ex-
pzcted to be exported by the end of the
current financial year;

(¢) details of the agricultural pro-
ducts being exported;

(d) whether any incentives are being
given to agriculturists to increase exports
of their products; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY
(SHRI NTHAR RANJAN LASKAR): (a)
As per provisional figures, the value of
export of agricultural products (exclud-
ding plantation crops like Tea, Coffee
and Cardamom) were as under :
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Year Value Rs. crores
1980-81 1053.66
1981-82 1411.81
1982-83 1349.64

(b) The target for export of these
items during the current financial year
is Rs. 1660 crores,

(c) The extent of agricultural pro-
ducts (excluding plantation crops like

-
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Tea, Coffee and Cardamom) include
principal items like Tobaco, Cashew,
Processed Foods, Spices, Deoiled Extrac-
tions, Castor Oil, Sugar, Rice, Shellac,
Barley etc.

" (d) and (¢). To increase export eof
agricultural products, export promotion
measures like participation in trade
fairs, sponsoring of trade delegations,
market survey etc. are undertaken,
Import replenishment and other incen-
tives are also given.
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Working of Export Processing Zones

976. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of COMMERCE
be pleased to state :

(a) the number of exports process-
ing zones in the country with full details
of their names, year of establishment
and number of units in each zone;

(b) the year-wise total export, im-
port and net foreign exchange earnings
from these zones for the last three years;
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(c) whether it isa fact that the
pecformancec of these zones were not

satisfactory; and

(d) if so, the steps proposed to be
taken to better the performances of the
existing and ncw zones proposed to be
established ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
IN THE DEPARTMENT OF SUPPLY
(SHRI NTHAR RANJAN LASKAR) : (a)
At present thzre are two free trade zones
in operation. These are Kandla Free
Trade Zone (KAFTZ) located at Gandhi-
dham (Gujarat) and Santacruz Electro-
nics Export Processing Zone (SEEPZ)
located at Bombay. The KAFTZ was
set up in 1965. Presently, 93 unit are
functioning in KAFTZ. The SEEPZ
was set up in 1974, Prusently, 49 units
are in production.

In addition to the above two zones,
the Government has recently declared
the setting up of four more export pro-

cessing zones at  Madras, Cochin,
NOIDA (UP) and FALTA (West
Bengal). ’

(b) A statement showing the requir-

ed information is enclosed,

(¢c) and (d) Starting with modest
figures of exports, the zones have shown
very encouraging trends of export during
the last 5-6 years. The total exports
made from Kandla zone during 1981-82
and each year onwards has been more
than the cumulative exports of all the
years since inception. Similarly exports
from SEEPZ have shown a growth rate
of 849, in 1982-83 over the previous
year. Both the zones have exceeded the
targets of exports laid down for the year
1982-83. The Government is taking all,
steps necessary to increase the level of
exports further. In this regard, the
policies and procedures have been simp-
lified and liberalised to boost exports,
The Government is also taking all steps
to diversify our export markets to avoid
over dependence on a single market,
The incentives, procedures and practices
are constantly reviewed to improve the
performance of the existing as well as
the new zones,
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Reopening of Textile Mills Shut-Down
in Bombay

977. SHRI CHITTA BASU : Will
the Minister of COMMERCE be pleased
to state :

(a) whether about six textiles mills
in Bombay have been shut-down

recently;

(b) whether many other textile mills
have resorted to ' five-day working week;
ard

(c) if so, the steps taken by Govern-
ment to reopen the shut-down mills and
ensure full work for all the workcrs ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY
(SHRI NIHAR RANJAN LASKAR) : (a)
and (b) No, Sir.

(c)  Does not arise.

Setting up of a Committee of Directors
of Public Sector Banks

978, SHRI MADHAVRAO SCINDITA :
Will the Minister of FINANCE be
pleased to state :

(a) whether Government hove deci-
ded to set up a committee of Directors
of Public Scctor Banks to insulate non-
official directors from interfering with
the non-management functions of the

bank ; and

(b) : if so, the circumstances leading
to this decision and composition and
functions of this committee?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY ) (a) am-d
(b) Presumably the Hon’ble Member is
referring to the Promotion Committees
recently constituted by the public sector
banks, In terms of Regulation 17 of.the
Officers. Service Regulations promotions
to all grades of officers in the pationalised
banks have to be made in accor-
dance with the policy laid down by the
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Board from time to time having regard to
the guidelines of the Government, if any.
With a view to ensuring that .promotions
to senior and top executive grades of
the nationalised banks are made on
uniform objective criteria, the Govern-
ment: had issued, on 28th September,
1983, guidelines to the banks ad-
vising them to constitute Promotion

. Committees comprising of the Chairman &

Managing Director, the Government Dire-
ctor and the Reserve Bank of India Nom-
inee, for making promotions to the level
of Assistant General Managers and above.
These guidelines had also been forwarded
to the State Bank of India and its Scven
Associate Bank for their consideration.
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Number of Aeroplanes and cities to be
covcred by Vayudoot during 1984

980. SHRI AMARSINH RATHAWA :
SHRI NAVIN RAVANI : will the
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Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the number of planes operating
in the third level airlines ‘‘Vayudoot’’ at
present and of which make;

(b) the number of cities coverzd by
this service and in which States;

(c) . whether there: is any plan to in-
‘crease the strength of planes in Vayudoot
service;

(d) if so, the details thereof and
whether any agreement has been made in
this respect; and '

(¢) the details of the cities likely to
be covered during the ycar 1984 by this
service ?

THE MINISTER OF STATE OF THE
MINISTRY OF.TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) The number of
aircraft deployed by Vayudoot for its
operations is as under : '

Type of Aircraft Number of the

aircraft °
1. F-27 2
2. HS5-748 3
3. Dornier 228-200 1

(b) A statement showing the number
of stations covered by Vayudoot (n
various States is attached.

(¢) Yes, Sir.

(d) Tt has been decided to acquire
ten Dornier 228/200 aircraft in the next
three years, of which three would b2 in
a ‘flyaway’ condition which are expected
to be delivered in the second half of 1984.
An agreement for the acquisition of
these aircraft comprising the requirement
of Yayudoot and other users has been
executed by the Ministry of Defence with

the manufacturers of the aircraft.
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() Vayudoot is conducting a market
survey of various stations, Operations
to new stations in the country would be
comsidered in due course subject to the
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facilities,

operations.

Statement
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availability of reguisite infrastructurak
acquisition of aircraft and
abowve all, the economic viability of

Statement showing the number of cities covered by Vayudoot in various

States/Union Territories

STATES/UNION TERRITORIES STATIONS
1. ASSAM 1. Gauhati ’
2. Silchar
3. Chabua (Dibrugarh)
2. BIHAR 4. Jamshedpur
5. Ranchi
3. Gujarat 6. Kandla
4. Himachal Pradesh 7. Kulu
5. Meghalaya 8. Shillong
6. Maharashtra 9. Bombay
7. Orissa - 10. Rourkela
8. Punjab 11. Ludhiana
9. Uttar Pradesk 12. Dehradun
13. Pantnagar
10. West Bengal 14. 'Calcutta
11. Arunachal Pradesh 15. Tézu
12. Mizoram 16. Aizwal
13. Delhi 17. Delhi
14. Chandigarh 18. Chandigarh
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Finalisation of Report of Fourth Pay
Commission

981, SHRI KAMAL NATH : Will the
Minister of FINANCE bz pl:aszd to
state :

(a) the progress so far made by the
- Fourth Pay Commission in finalising
their report;

(by whether Central Government em-
ployeces have been demonstrating and
pressing for flnalisation of the report
within a month; and

(cy if so, the details thercof and
action proposed to be taken by Govern-
m-nt in this matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) : (a) The Fouth Pay
Commission has taken several decisions
with regard to its procedure of work,
categories of staff to be covered. and
other related matters, In response to
the Public Notice issued by the Commis-
sion, it has reccived memoranda from
various Unions/Associations of employees,
institutions, private individuals etc, upto
10th February, 1984, These are being
examinad by the Commission, On thz
basis of issues raised in the various
memoranda, the Commission is in the
process of finalising a Questionnaire
which is expected to be issucd shortly,

(b) No such demand has been re-
ceived by this Ministry from any Union/
Association of Central Government
employees affiliated to J,C M,

(c) Does not arise,

Loans Disbursed by Nationalised Banks
Under Mass Loaning Scheme

982, SHRI INDERJIT GUPTA :
SHRI NARAYAN CHOUBEY :
Will the Minister of  FINANCE be
pleased to state :

PHALGUNA 12, 1905 (SAKA).

Writien Answers 126

(a) the total amount of loans dis
bursed by the nationalised banks up to
31st January, 1984 under the ‘‘mass
loaniug’’ scheme for the poor;

(by the number of families granted
such loans and the criteria for their
sclection;

(¢) the selecting authorities, and who
appointed them,;

(d) whether all loanees in Delhi are
required to have their applications en-
dorsed by local M Ps_; and

(e) whethcr any inquiry will be held
into allegations of bungling, corruption
and political motivation in implecmenting
the scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a) and
(b)y To create greater awareness among
the weaker sections about the facilities
that they can avail from banks, to moti-
vate them " to undertake productive
ventures with credit assistance and also
to demonstrate to the people that facili-
ties meant for these groups are in effect
reaching them, banks do hold functions
where the beneficiaries receive bank
assistance in public. This cannot, how-
ever, be construed as a ‘Scheme of Mass
Loaning’.

Public Sector Banks have been advised
to endeavour to enlarge the flow of
credit to the. viable ventures of the
weaker sections of the community. A
concept of weaker sections, comprising
small and marginal farmers, landless
labourers, share croppers, tenant farmers,
Scheduled Castes and Scheduled Tribes,
D R.I. Scheme beneficiaries, I,R.D.P.
benificiaries, artisans and cottage and
village industries has been evolved
within the priority sectors and the public
sector banks haye been asked to ensure
that this group accounts for not less
then 25 per cent of their total priority
sector credit by March, 1985. As per
quick estimates, weaker sections had re-
ceived Rs. 2475 crores involving 99,3 lakh
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borrowal accounts or 19.3 per cent of the
priority sector advances. of th: public
sector banks by Scptember 1983. Viability
of proposed ventures is the main crite-
rion applied by the banks in assessing
small loan applications.

(c) For identification of beneficiaries
the banks mainly utilise their own deve-
lopmental fleld staff. Under specific
programmes such as I. R, D. P, self-
employment for educated unemployed
Youth or for development of SC/ST,
banks also accept identification of bene-
ficiaries by specific agencies such as
D.R.D A, D.I.C, SC/ST Development
Corporations etc, which are assigned this
task as a part of the Programme.

(d) No, Sir. However, among others,
banks also considered the applications of
beneficiaries identified by local social
workers such as M, Ps.,, Members of
Metropolitan Council/Municipal Corpo-
rations etc.

(e¢) Specific complaints are received,
they would in the ordinary course be
investigated for appropriate corrective
action.

Firing by Pakistan on Indo-Pak Border

983. DR. VASANT KUMAR PANDIT :

SHRI CHINTAMANI
PANIGRAHI : Will the
Minister of DEFENCE be pleased to
state :

(a) whether growing aggression pos-
tures have been taken by Pakistan on
the Indo-Pak borders as compared to the
military build-up by Pakistan on its
border with Afghanistan;

(b) whether in the last one year,
Pakistani agents, intruders, infiltrators
and agent provocators have increased
and found atrivity starring up pro-Pak
elements in J & K areas;

(¢) the number of intrusions, firings
etc, beyond the line of actual control on
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the Indo-Pak Border by Pakistan during
1983 and during 1984, air space violations
and the number of persons he!d or arres-
ted by India as activitist Pak agents; and

(d) the number of Indian Army/Air
Personnel & BSF men killed/injured
during 1983 and 1984 up-to-date ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO) ¢ (a) to (d) Pakistan is
known to be strengthening its armed
forces. There have been some cases of
civilian intrusions in the last one year.
Such intruders have also been apprehen-
ded by our security forces. Firing
incidents across the line of control in
J & K have always been unprovoked.
There have been no casualties on our
side in the firing incidents. There have
also been a few incidents of violation of
Indian air space by Pakistani civilian
aircraft. These have been taken up with
the Government of Pakistan for preven-
tion of recurrence of such incidents.
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Two categories of Income-Tax O fficers

987. SHRI UTTAM RATHOD : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that there
are ‘A’ and ‘B’ class of Income-Tax
Officers;

(b) the pay scales for these two cate-
gories;

(c) how the seniority is decided bet-
ween these two classes;

(d) whether itis a fact that there is
a great discontentment because of discri-
mination amongst the Income-Tax

Officers by retaining ‘A’ and ‘B’ grades

and giving different pay scales and senio-
rity; and

(¢) the action Government propose
to take in this regard 7 :

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S. M.
KRISHNA) : (a) There are three cate-
gories of Income-Tax Officers :
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ITOs, Group ‘B’

ITOs, Group ‘A’ (Junior Scale)
I1TOs, Group ‘A’ (Senior Scale)

(b) The pay scales are :
Income-tax Officers, Group ‘B’
Rs. 650-30-740-35-810-EB-880-40-
1200
Income-tax Officers, Group ‘A’
(Junior scale) : Rs. 700-40-900-
EB-40-1100-50-1300.
Income-tax Officers, Group ‘A’
(Senior scale) : Rs. 1100-50-1600,

(c) The seniority of officers in
Group ‘A’ and Group ‘B’ 1S
maintained separately and there
is no questions of inter seniority
between these two Groups.

(d) and (e) Having different grades and
pay scales is a common paltern in
most of the Central Services. Their
is no discrimination because 1TOs
are in two categories in Group
‘A’ and Group ‘B’ with different
pay scales and seniority.
There is, therefore, no cause for
any discontentment On this
account.

Profits Made by Hotels Run by ITDC
And HCI

988. DR. KARUPA SINDHU BHOI :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

.

(a) the profits made by I.T.D.C. and
Hotel Corporation of India run hotels
during the last financial year; and

(b) the profits made during the cur-
rent financial year ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI. KHURSHEED
ALAM KHAN) : (a) and (b) During the
financial year 1982-83, ITDC hotels
carned profits of Rs. 92.04 lakhs and
Hotel Corporation of India suffered a
loss of Rs. 10.80 lakhs.
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Final results for the current financial
year (1983-84) will be available after the
close of the year i.e. on 31.3.1984.

Opening of Branches of Nationalised Banks
in Resettlement Colonies in Delhi
989. SHRI SAJJAN KUMAR : Will the
Minister of FINANCE be pleased to
state -

(a) the number of the branches of
nationalised banks proposzd to opened
tn resettlzment colonies in D:lhi during
1984- 85 and the names of colonies where
these branches will be opzned; and

(by the details of the action being
takzn by Government to extend nationa-
lised banks services to the resettlement
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colonies with a view to provide benefit of
banks to the poor people of the resettle-
ment colonies ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY ) : (a) and (b) The
Reserve Bank of India had constituted in
1983 a Working Group consisting of repres-
entatives of banks concerned for identifying
the localities in Delhi/New Dzlhi which
are unbanked or undsrbanked. On the basis
of the recommendations of the Working
Group, the Reserve Bank of India has deci-
ded to allow banks to opesn 56 offices in
Delhi/New Dczlhi under its Branch Ex-
pansion Programme for Metropolitan
centres for 1983-85. Locality-wise details
are sct out in the statement attached.

Statement

Statement showing locality-wise details of bank branches planned to be opened in
Delhi/New D:lhi under the Reserve Bank of India Branch Expansion

Programme for Mctropolitan centres for 1983-85

1, Delhi — Anand Parbhat Industrial Area
2., Delhi — New Seelampur
3. Delhi — Inderpuri — J. J Colony
~ 4. Delhi — Pritampura
5, Delhi — Shakurpur —Laxminagar
6. Delhi — Vikaspur — Najaf Garh Road
7. Delhi — Prashant Vihar
8. Delhi — Rajasthan Udyog Nagar
9. Delhi — Kailash Nagar
10. Delhi — Maurya Enclave —Prita'mpura {(E)
11. Delhi — Vishaka Enclave
12, Delhi — Vishnu Garden
13, Delhi — Overseas Branch
14. Delhi — Tagore Park
15. Delhi — Upgradation of extension counter at Delhi High Court
16. Delhi —Sanjay Transport Nagar
17. Dehli — Shankar Nagar
18. Delhi — Shalimar Bagh
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New Delhi — Moti Bagh I

New Delhi — R . K . Puram

New Delhi — Q Block

Delhi—Pandara Road

New Delhi — Yusuf Sarai Commercial Complex
Delhi — Fateh Nagar

Delhi — Laxmi Nagar

Delhi — Hauz Khas

New Delhi—Kalkaji-Yamuna Apartments
Declhi—Vishwas Nagar

.New Delhi—Vigyan Vihar

Declhi-—Kirtinagar
Delhi—Geeta Colony

Delhi —Radhepuri
Delhi—Bahadur Garh Road
Delhi—Rajgarh
Delhi—Tagore Garden

Delhi— Nangal Rai

New Delhi—Kailash Colony
New Delhi—Sarojini Nagar
Delhi—Shiv Nagar
Delhi—Naraina Industrial Area—Phase [
New Delhi— Naoroji Nagar

New Delhi—Green Park

New Dethi—South Extension
Declhi— Sadar Bazar
Delhi—Shalimar Bagh

New Delhi—Nizam-ud-Din (East)
New Delhi—Greater Kailash
Delhi—Locality to be spacified
New Delhi—Lajpatnagar
Delhi—Saket—Malviya Nagar
Delhi—Greater Kailash—Part 1§
Delhi—Srinagar Colony
Delhi—Zakir Nagar

Delhi— Gulzbi Bagh
Delhi—INA Colony
Delhl—Majlis Park

Written Answers
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Restoration of Confidence Among
Overseas Investors

990. SHR] SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that London-
based Indian Merchants Association
representing non resident Indian inves-
tors urged Government to convene con-
ference to restore confidence among the
overseas investors which has been eroded
by the recent controversy over takeover
bids: and

(b) if so, the reaction of Govern-
ment in this matter ?

THE MINISTER OF FINANCE
{SHR1 PRANAB MUKHERIJEE) : (a)
No, Sir. While the Indian Merchants
Association, London, has made a few
suggestions regarding NRI facilities it
has not given any suggestion to convene
a conference.

(b) Does not arise,

Policy Regarding L.oan From IMF

991. PROF. MADHU DANDA-
VATE ¢ Will the Minister of FINANCE
be pleased to state :

(a) whether Government have
changed its policy regarding the quan-
tum of loan from the International
Monetary Fund;

(by if so, the salient features of the
change of policy;

(¢) the factors that prompted this
change; and

(d) reaction of the I.M.F. towards
this change ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE) : (a) to
(¢) India has informed the Fund of its
decision not to draw the balance of
SDR 1.1 billion available under the EFF
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Arrangement with the Fund after the
completion of 1983-84 programme as the
balance of payments position hasj besn
stronger than envisaged in the 'EFF
Arrangement.

(d) The decision of the Government
of India was widely welcomed in the
Fund, The Fund authorities noted that
the decision was a measure of the success
of the Indian programme and it would
strengthen Fund’s liquidity position for
assistance to other developing countries.

aiffgaa gg Z1e0 fadY @ X & I3
z1dl 9T O I ® qIABT

992. ¥To gEFVAW T&TAT
st AAIET 1A AT
siiwat  femar faegr @ A1
fag wAt az aam &1 Far FIT & ¢

(%) #a1 ag 99 & f+ Qifgaa a7
T gAR A fAst &7 #Y I wal
q¥ R I Y SAFA FT g

(@) af gf, @t g9 @eaeq 7 av
T §;

(7) zar @ifgaad @9 7 FEFAE
&7 T F1 WY AT JqwT FT §; AW

(=) afe gi, Y aegget saYx aar
g? ‘

farer w0t (7t sy maat) o (B) ¥
() : gATIIR AT F g GAATT AT
fe aifgga garsardr sadT 99
Tifggg Iaesd #F gl &F fag 7T-
g e &1 FEafaal FOET/
fedla ggr@ar 1 JIAFT FT GFAT
2| @ gravg & gIEIC & FE
gEqTy Wi AgY gaAr & 1 gl
g Jovw fear o1 @Far ¥ %
wTta §TER AR gifaga aArstardt
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SAET ¥ FF G &% 97 fgais
30-4-81 & fasifag srgraa agraT &
FTATT H A TITF, WIET a1
F, R Y G wH F g oA A
grEId &g x &, gifgga  guraaEr
sadx a9 ¥ sfagx fafgsz  gzfiT
AT IRFIU & GOT F a0 g9F
wu & &7 A fasfaa agraar =Y
gfagrent A qusw FT aFa § fo4
ot aT g9F HU feq I 3 T § -
7} sfgma geds T Q7 T srgrafuat
ofTT g 85 wfama %7 erarasy 4 gfasa
aifyF g7 9% saiwr qfgq 10 asf &
safg &1

aifnfoaw g&t gror wagfad srfaat,
wfzafan qar facg aqf «t faa
TG ol w1 FEH

903, st YA 1T w@IT AWT © FAT
faw &= ag Fatd & FI7 FIA 7

(%) &q7 ¥ 1980-84 F A
fagix & ganiamr qar fafdig o
F gty @Al ¥ eggfag srfaal,
arfeaifaaY, fage aut qar ;o a1
& Faa) &1 fzd a3 w0} 1 sazed
agq faar s IGT & qYT GLHIT IV
St us ggraar &1 gaufa N
gifufsas g1 &7 yr@e) § 6774
feq 913 & F1eor sty fga ufw 9T
W sg1sr gga fear o @ § T gES
qfroraeass anfaq Ao fawrg
FIEAFT TAT A7 (IFTH FTAFT GFT

g P W@ E

(@) FT AIHTT 6T JIA YA w
gag®), AGETRY, M qEF gwr
afamrieal aur sreg weafraa syafag)
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g’ Ot & fgaze & sy qur
W1 &1 fos1ad s gé §;

() afe g, a1 I7 9T FIE 3F
¥TH J3TT U §; 3T

(o) afe 7Y, @t I9gsa A7
faat & st g& faafkg w0 =7 g€
U #1 qwia gu g 97T & &1 90
FaT GEAT § qUT Q¥ dl § aIEHY
ST ggrgar $1 ufa s swr FUT &Y
¥q7 §T § 7

faw darem 7 g9 A=t (ot warEA
TAE) : (F) & (7) GIF &) fagR
& gt g9 ¥ aggfaa aifaal,
arfzaifagi, fags anl otz frat @
HUT 1 SFIREHT TGAT HYAT YT
gaa Hol 93 sq1 I 47 718 SrAFIQ
A8t & 1 gafga grdo fasra s1a%9
7 aq 1982-83 & arira fagry &
gartam ez fufeshg fast & ey
safa &1 & | I9AsT YT F ATAIL
1982-83 & &Y axfrag qravo faswrg

FIIXT F q=qiiq garQanm ek fafz-
g faal & swa; 130 ar@ 597 o
77.23 «1@ ®99 &1 arfaF agraar &7
SqaiT fagr war | gE@F ataI 9%
g faer § 312,27 ar@ w97 &<
fafzsig fod & 177.89 srg =q¥ &
grafy =xu ¥ w17 ¥ & JE
grdtarT faor ¥ g 14329 fizar-
fasifxal ¥ wgraar gz & a4t
faad & wggfaa arfaqY/agafaa wa-
sifaal & fearfasrikal 1 fgear 509/,
¥ afgs a1 g@ wwre fufedg fasr
¥ 7237 fgmfasifl 1 agrgar a1
w fowd & aggfes wifod ey
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gfaa sasrfant & fgarfaarfeat 1
feear 469, & sifas ar 1 F¥r-H+)
wraifeaa (F7 a1 g fafwsa w1d a0
T grgeg A F sAarfgy F (@A
FIEHIT A1 fawrad greg grir g | 99
FH @y faFrad qrea gy § a1 4
ggd&i H1 IT 9T 9T FIA U7
STTFT ITATUAT HILATE FI & fAQ
FET ATAT & | BTF ¥ WIXT GIFI F
ey guET 1 gafega arao fasE
F1959 & IfFa Frafeaga § usa) &7
oS faat'sitT TSI AFT FHT F AT
qZ19 7Y F fw0 @ug &Y 9T qH1g-
F1¢ afafd &1 Tz7 FET &1 qUAT
fzar & 1 wsg aTHA F oAt
71 forraa) 9T 95T T@A AR A
fosra i &1 97 L FE F @0
faar &3T 9T 3IT 992 67 FIA F
fem @ Fg1 741 3 |

Payment of D.A. to Central
Government Employees

994 SHRIMATI PRAMILA DANDA-
VATE : Will the Minister of FINANCE
be pleased to state :

(a) the number of instalments of
Dearness Allowance due to the Central
Government employees during the year
1983;

(b) the number of instalments paid
during the year 1983;

(¢) the reasons for delay in the pay-
ment; and

(d) when Government propose to
provide adequate finances to pay D.A.
- dues in time when they fall due ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.

KRISHNA) : (a) During the year 1983,
six instalments of Dearness Allowance
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became due for consideration to the

Central Government employees,

(b) Out of these, three instalments
have been sanctioned for payment
during 1983.

(c) and (d) Payment of each instal-
ment of Dearness Allowance to Central
Government employees and relief to
pensioners costs the exchequer approxi-
mately Rs. 70 crores and Rs. 8 crores
per annum respectively. Therefore, the
question of payment of each instalment
of Dearness Allowance has to be consi-
dered carefully with regard to their
impact on the economic situation and
the budget. The question of sanction
for payment of the remaining instalments
is receiving the attention of the Govern-
ment.

&g gmafaal grer S A A

995, st IAAATT WHARY  IEHAT ¢
FT faq o4 g Iq19 F1 FIT F
f

(%) #a1 &A1 WeF AT FET
FeqIgFHAT FEIGHIT qfws & 2641
3% &1 graifaq Fd G99 IGA g
garar g1 5 a1g as A &7 A &
TF3 WY qAHA, 9 IAMafaAr ¥ @
arafeaa §;

(@) afe gr, at 59 98 gavafagl
FATH FqT § JIT IAH F AT FIU
F1 4T FI & FI FT 5T FAT 3
AT

(m) 37 ITafaat & & fraar &
favg a7 aF FFagy M 71 § Al
geUF ATAT § [5G THIT FT frdqrgr
wI AT & 7

faq wxwa & e | (=0 gEo
qHo HouT) ¢ (F) A% fewell § 3
FATN, 1984 HI AT TeF AT Heky
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IeqTed WeF  qATHIT afiag £ 2647
5% F1 geafgg F@ gua faa @0
7 gg w3 sg¥ad fegr ar 5 F&hg
JTQTEA Med FT FIA LN H IHE AT
Tfet & war goar 2 fe gafsq &=
F g% qF® Wt gAITT § gF3 a7 & 1
381+ ag a8 g1 g fF g IMwafa
FL HT AL F ATAAT H 987 4 |

(@) &R () : Wi (F) & ga¥
¥ @A U, ¥ TIT A 95 |

Shortage of Small Coins znd Cne/Two
Rupee Notes

997. SHRI NAVIN RAVANI : Will
the Ministcr of FINANCE be pleascd
to state .

(a) whether Government are aware
that there is acute shortage of small
coins and one/two rupee notes in the
country;

(b) whether Government are also
aware that Bombay Electric Supply and
Transport (BEST) due to shortage of
coins, has come out with “Coupon”
books of various denominations; and

(c) if so, the steps Government have
taken to remove this shortage of coins
in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRJ
JANARDHANA POOJARY) : (a)
Reports of shortage of small coins and
one rupee notes are being received from
time to time.

(b) The Reserve Bank of India has
reported that, purely as a temporary
measure, the BEST have basen issuing
coupons in the denominations of Sp, 20p
and 40p; these have been issued for
limited purpose and for limited period
for exchanging them with tickets by the
passangers,

(c) With a view to step up produc-
tion of coins, an incentive scheme has
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been introduced in the Bombay Mint
with effect from 28-12-1981. A similar
scheme has been introduced in the
Hyderabad Mint with effect from
8-4-1983 and in the Calcutta Mint with
effect from 4-7-1983, The number of
working hours per week per shift has been
increased from 48 to 54. New coining
presses have been ordered for the
Hyderabad Mint to strengthen coining
capacity. As a result of these measures,
it is expected that production of coins
will be at least about 1050 million pieces
in 1983-84 against 660 million pieces in
1982-83 and 525 million pieces in 1981-
82. Actual production during the first
10 months of 1983-84 has been 851.58
million pieces as against 539.49 million
pieces during the corresponding period
1982-83.

As a long term measure it has been
decided to introduvce a second shift in
the Calcutta Mint which is expected to
vield an additional 360 million pieces
per annum.

Public Undertakings Making
Continuous Loss

998. SHRI M. RAMGOPAL REDDY :
Will the Minister of FINANCE be pleased
to state :

(a) the names of public undertakings
which have been suffering continuous
losses for the last thrce years;

(b) amount of loss suffered during
each year;

(c) whether any review of these
undertakings has been made to find out
if any of them can be wound up; and

(d) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE. (SHRI S.M.
KRISHNA) : (@) and (b) A list of
companies which have suffered losses
continuously for the past 3 years, viz.
1980-81, 1981-82, 1982-83, alongwith
amounts of loss suffered each year is
given in the statement attached.
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(c) and (d) Nosuch review has been
made to find  out if any of these under-
takings can be wound up. However, in
pursuance of the observations made by
the Prime Minister in her address to the
Cunference of Chief Executives of Public
Enterprises in April, 1983, concerned
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administrative ministries were advised by
the Bureau of Public Enterprises in June,
1983, to constitute study teams to study,
in depth, the problems of enterprises
which suffer from under utilisation of
capacity and poor profitability.

Statement

Net Loss Suffered by Enterprises Continuously for the

Past Three Years

(Rs. in lakhs)

SI, Name of the Enterprise 1982-83 1981-82 1980-81
No,
1 2 3 4 5
1. The Indian Tron & Steel Co. Ltd. (—)6576 (—)3711 (—)2874
2 Bharat Aluminium Co. Ltd. (—)5283 (—)3963 (—)2338
3. Bharat Refractories Ltd. (—) 553 (—) 345 (—) 100
4. Hindustan Copper Ltd, (—)2963 (—)4255 (—)1085
5. Bharat Coking Coal Ltd. (—) 364 (—)2376 (—)4394
6. Coal India Ltd. (—) 196 (—) 4 (—) 175
7. Eastern Coalfields Ltd. (—)5533 (—)9215 (—)8221
8. Hydro Carbons India Ltd. (—) 13 (—) 38 (—) 169
9. The Fertilizer Corpn. of India Ltd. (—)6572 (—)13008 (—)9969
10. Indian Drugs & Pharmaceuticals Ltd. (—)2401 (—)2744 (—)1682
11. Smith Stanistreet & Pharmaceuticals
Ltd. (—) 25 (—) 24 (—) 41
12. Hindustan Fertilizer Corpn. Ltd. (—)5535  (—)4813  (—)5406
13. Braithwaite & Co. Ltd. (—) 506 (—) 983 (—) 854
14. Heavy Engineering Corpn. Ltd. (—)4748 (—)2282 (—)s113
15. Jessop & Co. Ltd. (-—) 446 (—) 744 (—=)L165
16. Mining & Allied Machinery Corpn.
(—)1570  (—)1288  (—)I594

Ltd.
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1 2 3 4 5
17. Triveni Structurals Ltd, (—) 483 (—) 29 (—) 353
18. Bharat Wagon & Engg. Co. Ltd. (=) 70 (=) 113 (=) 719
19. Bharat Dynamics Ltd, (-—) 336 (—) 139 (=) 110
20. Biecco Lawrie Ltd. (—) 161 (—) 150 (—) 155
21. Central Electronics Ltd, (—) 43 (—) 60 (—) 76
22. Bharat Brakes & Valves Ltd. (—) 82 (—) 38 (=) 15
23. National Instruments Ltd. (—) 147 (—) 331 (—) 303
24. Richardson & Cruddas (1972) Ltd, (—) 362 (—) 90 (=) 42
25. Central Inland Water Transport Corpn.  (—)I178 7 (—)I1229 (—)1119

Ltd.
26. Gardrn Reach Shipbuilders & Engineers

Ltd. (—)I1850  (—)1262  (—) 798
27. Hindustan Shipyard Ltd. (—) 638 (- ) 598 (—) 840
28, Scooters India Ltd. (—) 710 (—) 768 (—) 49
29. Artificial Limbs Mfg. Corpn, of

India (—) 133 (——) 115 (—) 114
30, Bharat Opthalmic Glass Ltd. (—)245  (=)200  (—)187
31. The Mandya 'National Paper Mills

Ltd. (—) 360 (—) 47 (—) 106
32. Rehabilitation Industries Corpn, Ltd, (—) 139 (—) 168 (—) 886
33. Tannery & Footwear Corpn. of India

Ld. (—) 451 (—) 440 (—) 361
34. The Mim Tea Company Ltd. (=) 15 (=) 12 (—) 10
35, NTC (APKKM) Ltd. (—) 428  (—)1066  (—) 70
36. NTC (DP&R) Ltd. (—)145  (—)708  (—)159
37. NTC (UP) (—) 89  (—)1038  (—) 583
38. The British India Corpn. Ltd. (—) 753 (—) 703 (—) 523
39. Bharat Leather Corpn. Ltd. (=) 4 (—) 45 (—) 30
40, North Eastern Handicrafts & Hand- ,

looms Dev, Corpn, (—) 9 (—) 10 (=) 10
41, Tea Trading Corpn. of India Ltd. (—) 288  (—)306 (—) 42
42, Delhi Transi)ort Corporation (—)7349 (—)4893 (—)4466
43. Hindustan Steelworks Constn, Ltd. (—)1130 (—)1190 (—)3341
44. Mineral Exploration Corpn. Ltd. (—) 398 (—) 268 (—) 234
45. Engineering Projects (India) Ltd. (—)1883 (—)2295 (—)1144
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faw warerg ® 3T FHAT (A AAE
qardt) . () feawe, 1981, 1982
YT 1983 F T qF GIHTA &4 & FH)
F a#rgr afgal & Soaew riFg
g3 faawm o fa7 a1 § 4

(@) &tz (1) : et 91 g9ar 37
grat goret & arfofsas §07 F sfaay
ar W HIATHY G497 qreT &7 TE JA0-
TT W AT & FTAIT 9T IFAT &
AFATT 991 T2 fAqdr

() &TAT IFTAT IFAT H1 AT F
fao g o’ gF1T & 99319 FIGF W@
fwad grarg fawaYy &1 wior srAr,
SFATA  AEIH ST GHATAT-FHATAT
aqr A1 ATTATT FANT-GF 1AL FIAT
@Y7 97 (Fu q@ F qraa) § HFA
FIRAIE & TUEAT AGATAT AT § o

faam
aqgfaa aifnfses 7 & Fo-arz wfaw (67 F 27 HT D15

(FU3 T4 H)

FT o g?sﬁ/%$ qug T A9

sfran wFarz & feafa & gatfas

fago 1981 famo 1982 fado 1983**
_1 _______;_ - 3 4 _5___
A, IIAIT €T % 7601 8903 9988
B, AIRANT €22 IF F AU 1833 2195 2480
C. 20 TSAAFT IF |
1. dza a5 arw g feur 1885 2164 2440
2. FF % g fear 1532 1696 2010
3, qIATT JATT 1763 2117 2307
4, IF ATH TIIQT 1560 1890 2039
5. qATEeT FATGAT IF 1139 1290 1284
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1 2 3 4 5
6. FAT §F 1384 1728 2096
7. TATIE 9F A% 3 fear 8i4 962 105
8. AT FF 548 618 688
9. fadiadz a5 1168 1399 1522

10. gfaa 5% &% 3 fear 958 1115 1315

11. SATZIAIE §F 341 670 723

12. T fegq 9% 678 728 836

13. I ATH WETAUST 533 617 731

14. g fega eNazAls 9% 805 949 1131

15. HieT qF 433 529 675

16. qara ¢ far qF 472 518 561

17. g qF AR T (AW 330 375 409

18. fasar g% 261 340 380

19. FIITRAT IF 180 208 208

20. afXg'zd §F aNE FIAF 224 271 337

(wr%%}”t_vz 2z 4% 99g 4+
20 TCEIFT a5 ) 26642 31282 35265
*Fafean

I9< 929 & fadr ax=n | qfaat gra
gearg & fau &fw akg wiw w1
arfgagm

1000, &Y staqme fag &3aq @ Far
T 7AY ag T &7 FI0 &4

(F) IAT 3w F aenr foa A
afasl gra svarg g FRATN @
a3 ¥ fao gy grer afgugo fFo
STF FT qial #7 G&€YT, AW ;I g0

Y AT g

(=) za wfaggn & fy avg yfy
w1 g fwaqar a7 sarfag g AT

za®l ga fradr Swaear 9T gwi

qgr ;

(7) Sua'a@ swifya safsad) &
qFE & fqg GIFIT I 4T gAY
feg a7 <R §; a”

(7) a1 @R w1 fAEe we
A¥ATH & IJIT_3d €17 ) frat iy,
fasta, ssitenz aa wfw 9 eqraiafeg
FIT FT ¢ 7

T AT | AT AW (s ¥
qo fag zd) : (F) & (7) aver #
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Fierrdl g7 & forg atat & srfgugom &
I ¥ wgrata gagar Ay faofgs

gifasifeal & st= qra=arq =9 @3
YT zafam z7 gia) %1 ot wfaw &9
¥ sqT7r qar< AgY foar qar &1 a3
far & wtgar sizwd @7 (6@
IFTAT Fes w1af<T IF F3J &, wleS
wrafer anfeqdl Ff3eds g AAMEH
uzz & srava sfagfaa fFar aar g
YT qa7 Aar gra gq@ar fagw 40 agl
g Iggin fagy 9T QT § 4

(7) Ta% gy 1€ Iofers g
IqTey AEl 2 |

Fiwal 7 afg # Q&7 & fog afqfa
afza &wTarn

1001. =it Traear afast : 741 fag
A g7 qq1T A FITFA F

(%) #11 Fr9at & afg A1 A7 &
9917 gara gy Frs afufa wfsg =1
g g,

(@) afz gf, a1 a1 3@ wfwfa q
oF qF ®1S 5% AT & ;

(m) afe gf, @ zar z@ afafy 7
a7 aF 713 fawmifxw &1 &; sy

(w) afe gf, @ aqcara) sater
Fg1 g i afy agl, av ag afafy
gEHaa; #9 a& aaq1 fawrfead & & ?

fawt w1 (o0t yoig qwaat) - (7) &
(=) avaa: gradIT ggeq IFR U
Afaaed afag *v ereqgegar ¥ wfsg
gfgal &1 fagry gfafs &1 Sefr@ 1
W@ E T Al It F arg-arg 9l
&Y feafy &Y g@ gfte ¥ afedrenr Fed
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% faq egrfag #Y 7 § % wag-gag
9T ITLFT FILATE AT AT GH | A
LEIT ¥ yrqda eqrs afufg &
IT-9T HTAYAFAT gidT § T THA

dzF F1 arar g afafa gra F1
grgarfis i fag 3 & erder
g #1 St

Officers Getting Salaries Without Any
Work in Monghyr Gramin Bank

1002. SHRI SUDHIR GIRI : Will
the Minister of FINANCE be pleased to

State :

(a) whether Government are aware
that three officers at Monghyr Gramin
Bank are getting their salaries wiithout
any work; and

(b) if so, the reaction of Govern-
ment thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b) No, Sir. However, the correct
position is being ascertained from the
concerned authorities.

Increase in Consumer Price Index and
Essential Commodities

1003. SHRI R.P. GAEKWAD :
SHRI1 P. K. KODIYAN : Will
the Minister of FINANCE be pleased to
state :

(a) whether the wholesale and retail
prices of essential commodities have ri-
sen in recent months against the corres-
ponding months of last year:

(b) the consumer price index as on
1 January, 1984 against the correspond-
ing price index on 1st January, 1983;
and

(c) if the consumer price index
showed an increase, the measures taken
or proposed to be taken to contain rise
in price index ?
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THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIEE) : (a)
and (b) Compared with wholesale and
retail prices of one year ago, prices of
essential commodities, in general, are
higher in January, 1984. The All-India
Consumer Price Index for Industrial
Workers (base 1960—=100) for December,
1983 (latest availabley was 559 as against
497 for December, 1982 and 495 for
January, 1983. The index for December
1983 shows a fall of 0.4 per cent over
the previous month.

(cy The Government has been keenly
aware of the need to take counter in-
flationary action and accordingly a
number of steps were' taken acting on
both the demand and supply side. The
more important measures include inter-
alia strengthening of the public distri-
bution system, larger releases of
foodgrains, edible oils and sugar, imports
of essential items like rice, wheat and
edible oils to augment domestic availabi-
lity and mopping up of excess liquidity
from the banking system. In January,
1984, the Government introduced a
package of measures aimed at securing
fiscal discipline.

Bank Robbery Cases in Punjab

1004. SHRI DAULATRAM SARAN :
Will the Minister of FINANCE be
pleased to state :

(1) the number of bank robbery
cases in Punjab since the beginning of
the year 1984 and the amount invoived;
and

(b) the action taken by the Govern-
ment in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHKI
JANARDHANA POOJARY) (a) and
(by As per available ipformation only
one case of bank robbery in Punjab has
been reported by banks in 1984 so far.
A sum of Rs. 1,27,670/- was involved in
this robbery.

State Governments, who are primarily
responsible for the maintenance of Law
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and order, have been requested to take
suitable preventive measures for curbing
the incidents of bank dacoities/robberies.
Goverament have also issued guidelines
to all public sector banks to tighten
security measures within their premises.

Growth of Foreign Tourism

1005. SHRI TRILOK CHANDRE : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that the
growth of foreign tourism in the country
during 1983 is negligible as against the
estimated target; -

(b) if so, the details therzof stating
the reasons therefor;

(¢) whether Government have con-
sidered that the existing tax policies such
as central tax on hotels, luxury tax on
hotels by the State Governments, with-
drawal of landing permits, facilities to
tourists, have affected the tourism; and

(d) if so, the steps contcmplated by
Government to remove the shortcomings
to promote tourism in the country ?

THE MINISTER, OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN) (a) and (by The
foreign tourist arrivals to India increas-
ed by about 1.3 per cent during 1983
reaching the level of over 13 lakhs
against the target of 17 lakhs by 1985,

(¢) Yes, Sir.

(d) Promotion of tourism is a conti-
nuous process, The central tax on
hotels has been withdrawn w.e.f. 1.3 82
and the State Governments levying luxury
tax on hotels have been requested ‘to
consider the abolition of it. The
question of revising the landing permit
facilities has been taken up with the
Ministry of Home Affairs.

Expected Tourist Traffic in 1984
1006. SHRI P. K. KODIYAN : Will

the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :
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(a) whether it is a fact that the
Centre has scaled down its tourist traffic
target by one million for 1990;

(b) if so, the reasons therefor;

(c) the trend of tourist traffic in
1983; and

(d) the ‘expected tourist traffic im
1984 7

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN) : (a) Yes, Sir.

(by 'The revision of the target has
been necessitated in view of the recessio-
nary conditions in the main tourist
generating markets in recent years and
the consequent decline in the growth of
tourist traffic to India.

(c) The total tourist traffic to India
including thc nationals of Pakistan and
Bangladesh increased from 1288,162 in
1982 to 1304,976 in 1983 showing an up-
ward trend of about 1.3 per cent, The
growth rate was about 2.9 per cent after
excluding the tourist inflow from Pakistan

and Bangladesh.

(d) It is expected that the tourist
traffic to India will increase further
during 1984 in view of emerging better
economic conditions abroad.

Opening of Branches of Bank of
Maharashtra

1007. SHRI NITYANANDA MISRA:
Wwill the Minister of FINANCE be

pleased to state :

(a) the number of branches of Bank
of Mabharashtra opened in different
States and Union Territories during the

Sixth Plan period (year-wise);

(b) whether the above nationalised
bank proposes to open more branches
in the country during the remaining
period of the Sixth Plan;

(c) whether any new branch of the
Bank of Maharashtra is proposed to be
opened in 1984-85 in Orissa; and
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(d) ifso, the steps taken in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)
Available data relating to the number
of branches opened by the Bank of
Maharashtra during the Sixth Plan
Period upto 31,12.1983 are set out
below.

During No. of branches
opened
1.4.1980 to 31.12.1980 47
1981 78
1982 99
1983 33

(b) Yes, Sir.

(c) and (d) Up to the end of
September 1983, Bank of Maharashtra
had no authorisation/allotment  for
opening office in Orissa.

g TIAMAT g Ttaqiz gafquaT &
|IIIN a9t &1 3981 s q5%
q qifa gweq
1008. =it mow s fag : #a7
qgza T AT famraa §E 4g
Iy F 97 F F

(F) srafsdia Q@ gianE -
fawaa =t rarzor @wm &1 394) Fifgs
5% § a1 gHow qifa fre o §;
C I Ky

(@) frrar = & ar & dsa &
fassa #a1 T rgar zar gfatxar sa3q

w7 ?

qgeq g MR fawrAw wavem &
ea wAY (s qaite wewat) @ (F)
Fadszty faara qfags dg =¥ 394\
qifys qrarg 9% ¥ freafafag fagal
qT gweq qifed fwe o)
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(ii) ®-fassr
(iii) fawmrr grar
(iv) SN EqIAT
(v) QATATET FT &h) ge arwafaar
(vi) fa<a amaa
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F1 gfez |

T gFeql &1 uF GfF gurTed qv
W@ T | (gearwd § an aan | ’feg
qEAT OF 1 7787/84)

(@) st f& afeqrdt @ fom &
R § gifys qrarg gz & 15 997

AET FT TE )
Export of Plastic Goods

1609. SHRI CHINTAMANI
PANIGRAHI : Will the
Minister of COMMERCE be pleased to
state .

(a) the total value of plastic goods
exported in 1983-84;

(b) whether the export trade in
plastic goods is facing a serious crisis;

(¢) if so, the main factors responsi-
ble therefor; and

(d) the efforts proposed to be made
to mitigdte the crisis in plastic goods
trade ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY
(SHRI NTHAR RANJAN LASKAR) :
(a) The total value of plastic goods
exported during April to December, 1983
is provisionally estimated to be Rs. 36.19
crores.
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(b) and (c) Export target set for the
current year may not be achieved. The
main reasons for shortfall in export of
plastic goods are due to payment prob-
lems in Nigeria and other African
countries, cut back of export orders
from the USSR, stiff competition from
South Korea, Taiwan and other coun-
tries and piracy of pre-recorded cassettes.

(d) Government is making all efforts
to increase cxports of plastic goods.
Sponsoring sales-cum-study tours abroad,
participation in international fairs, exhi-
bition and  buyers-scllers meetings
abroad, conducting market surveys are
some of the main steps proposed to be
undertaken for maximisation of exports.

Kerala Government Request for Upgra-
dation of Kalamasserry Foodcraft
Institute

1010. SHRI A K. BALAN : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government of India
have received any request from Govern-
ment of Kerala regarding upgradation
of the Kalamasserry Foodcraft Institute
as Diploma Awarding lastitute; and

(b) if so, the action taken in this
regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION  (SHRI KHURSHEED
ALAM KHAN) : (a) Yes, Sir.

(b) Keeping in view the financial
and technical constraints,. it has not
been possible to accept the proposal at
present.

Proposal for Nationalisation of Lakshmi
Commercial Bank Ltd,

1011. SHRI C, T. DHANDAPANI :
Will the Minister of FINANCE be
pleased to state :

(a) whether Government have any
proposal to nationalise the Lakshmi
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Commercial Bank Ltd, in which thzre
have been many irregularities regarding
advances made by the bank to various
companies; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARI) :(a) No,
Sir,

(b) Does not arise.

Creation of Imfiation and Escalation
of Essential Commodities in
Asiad <82’ NAM & CHOGM

1012. DR. V. KULANDAIVELU :
Will the Minister of FINANCE be
pleased to state :

(a) whether itis a fact that the
conduct of ASIAD 82, NAM & CHOGM
in our country in a short spell of time,
has created a rapid inflation and escala-
tion of essential commodities in our
country; and

(b) if so, the reaction of Govern-
ment ?

THE MINISTER OF FINANCE
{SHR1 PRANAB MUKHERIEE) : (a)
No, Sir.

(by Does not arisc.

Stagnation in Cadre of Stenographer
Grade «C’ Armed Forces
Headquarters

1013. - SHRI SHEO SHARAN
VERMA : Will the Minister of
DEFENCE be pleased to refer to the
last para of the reply given to Unstarred
Question No. 4156 on 5 November, 1982
regarding stagnation in cadre of Steno-
grapher grade ‘C’ in armed forces
headquarters and state.

(a) whether by now the question of
improvement of career prospects of
stenographers has been examined by the
Department of Personnel and Admiais-
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trative Reforms in which. his Ministry
was also participating;

(b) if so, the details thereof ?

(¢) the number of posts of Steno-
grapher Grade ‘C’ upgraded to Steno-
grapher Grade ‘B’ in 1983 consequent
on the upgradation of the service officers
posts; and

(d) the details of the deficiencies
grade-wise and from which dates defi-
cient and details of steps taken to fill
up the deficiencies ? . !

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) and (b) To miti-
gate stagnation in Stenographers Grade
“C' Department of Personnel & AR have
recently issuzd instructicas to provide
Stenographers Grade ‘B’ to officers of
the level of Director (Pay-scale .
Rs. 2,000—2,250) of the Central
Secretariat and offices participating in
the Central Secretariat Stenographers
Sarvice Scheme.

The case for extending benefits on
similar lines to Armed Forces Head-
quarters Stenographers is being exa-
mined.

(¢) Nil.

(d) Steno Grade ‘A° — Nil
Steno Grade ‘B’ — Nil
Steno Grades ‘C° — 55
Steno+Grade ‘D’ - 158

Action has already been initiatad to
fill up the vacancies through UPSC;SSC.

Raw Cotton Needed for Textile
Mills in Kanpur

1014. SHRI A.K. ROY : Will the
Minister of COMMERCE be plcased to
state :

(a) optimum stock of raw cotton
needed for each of the textile mills in
public sector in Kanpur, facts in details;
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(b) actual stock of raw cotton in
cach of the mills as on 1| January, 1984;
and

(c) whether there is any difference
between the actual and the optimum, if
S0, reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY
(SHRJ NIHAR RANJAN LASKAR) : (a)
to (¢) Optimum stock of cotton requir-
ed for each of the textile units under
NTC in Kanpur, along with the actual
stock as on 1-1-1984, is given below :—
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Name of Mill Optimum stock Stock as

equivalent on 1-1-84
to 24 months (Bales)
consumption

(Bales)

1. New Victoria

Mills 3968 1099
2. Muir Mills 4165 1153
3. Laxmirattan

Cotton Mills 2818 780
4 Atherton Mills 1948 539
5. Swadeshi Cotton

Mills, Kanpur 3608 999

16507 4570
The main reasons for difference

between the actual and optimum stocks
are :

(i) Slow movement of cotton from
Punjab;

(if) High prices of cotton in current
season;

(ili) Late arrival of cotton crop in
the States;

(iv) Constraints of Open market
purchases on large scale.
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Taxes Due From Big Business Houses

1015, SHRI M.M. LAWRENCE :
SHRI VIRDA RAM PHUL-
WARIYA :

Will the Minister of FINANCE be
pleased to state :

(a) the amount of income tax and
wealth-tax dues against the big business
houses as on 31st December, 1983, ecach
name separately;

(by the period of accummulation of
dues against each house separately:

(c) steps Government have taken to
realise the dues; and

(d) names of the industrialists who
have received bank Ioans/advanccs from
the nationalised banks even after having
income tax dues against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) (a) and (b) The big
business houses are presumed to be the
large industrial houses registered under
Monopolies & Restrictive Trade practices
Act, 1969. The information about each
such house against whom income tax
arrears exceed Rs. 10 lakhs is collected
periodically. The amount of income
tax demand outstanding against such
house is available as on 30-9-83 and the
same is given in the statement laid on
the table of the huose. (Placed in library
See No. LT 7788/84,.

It may be mentioned that large
industrial houses are companies not
liable to Wealth-tax upto their valuation
date ending on 31-3-83, No Wealth-tax
is, therefore due from these houses.

(c) Dcpending upon the facts and
circumstances of each case, appropriate
steps are taken from time to time by the
concerned income-tax authorities for
recovery/reduction of outstanding de-
mand, These steps include inter-alia
requesting the appellate authorities for
expeditious disposal of the pending
appeals, There also include resorting
to proceedings under section 226 (3) and
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179 of the Income-tax Act, and attach-
ment of movable and immovable pro-
perties after issuing recovery certificate
to the Tax Recovery Officer under
Section 222 of the Income-tax Act,

(d) 1In accordance with the practices
and usages customary among the bankers
and also in conformity with the provi-
sions of the statutes governing the
nationalised banks, information relating
to individual constituents of the banks
cannot be divulged. Hence the names
of the industrialists who have received
loans/advances from the nationalised
banks even after having Income-tax dues
against them cannot be disclosed.

Manufacture of Mirage-2000 Under
Licence of France

1016. SHRI BRAJA -MOHAN
MOHANTY : Will the Minister of
DEFENCE be pleased to state :

(a) whether in the background of
Governmeant’s - reluctance to opt to
manufacture  of Mirage-2000 under
licence, France has offered a more
attractive credit package to pay for the
transanction; and

(b) ifso, the rcaction of Govern-
ment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE {SHRI K.P.
SINGH DEO): (a) A decision on
the option secured from the French
manufuctures for the manufacture of
Mirage-2000 aircraft. under licencs will
be taken in due course, afterrexamining
all relevant factors. There is no ques-
tion of any reluctance on the part of
Government in this matter.

(b) Does not arise,

Advancing, of Loans to Weaker Sections
¥ of the Community

1017. SHRI MOTIBHAI R. CHAU-
DHARY : Will the Minister of
FINANCE be pleased to state :

(a) whether Government had issued
instructions to the hecads of the nation-
alised banks to advance loans to the

weaker sections of the community within

a specified period aud complete the
quota of loans assigncd to them;“
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(b) whether a function to this effect
was organised by the nationalised banks
in New Delhi recently;

(c) whether loans to a certain
section of the local cummunity were
advanced;

(d) if so, the total amount advanced
as loans at this function by each partici-
pating bank in New Delhi; and

(¢e) the number of persons to whom
these Joans were advanced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (e)
Public sector banks have been advised
to step up their priority sector advances
to the level of 40 per cent of their total
advances by March 1985 and to ensure
that 25 per cent of such advances go to
weaker sections of the society comprising
small and marginal farmers, landless
laboures, tenant farmers and share
croppers, I.R . D.P. beneficiaries, artisans
and village and cottage industries, SC/ST
beneficiaries and beneficiaries of D.R.I.
Scheme.

To achieve these objectives it had been
suggested to them that in specific areas
they could consider launching special
campaigns for accelerating the tempo of
identification of such beneficiaries and
disbursal of credit under their normal
schemes of priority sector lending.
Sometimes, to create greater awareness
among the weaker sections about the
facilities that they can avail from banks,
to motivate them to undertake produc-
tive ventures with . credit assistance and
also to demonstrate to the people that
facilities meant for these groups are in
effect reaching them, banks do hold
fupnctions where a few beneficiaries
receive bank assistance in public.

The function organised by the banks
at Delhi on 4-1-1984 marked the culmi-
nation of a campaign launched by the
banks since beginning of September 1983
to achieve accelerated flow of credit to
the weaker sections of the community.
Over the four months of the campaign
banks advanced Rs. 16 crores to 40,770
beneficiaries. At the function itself
only 31 beneficiaries received assistance
in public by way of token,
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Financial Sapport to India Equipment
I.easing Limited and Leasing Cor-
poration of India Limited

1018. SHRI HARIKESH BAHA-
DUR : Will the Minister of FINANCE
be pleased to state :

(a) whether the I.F.C., Washington
has given" financial support to India
Equipment Leasing Limited and Leasing
Corporation of India Ltd., if so, the
extent of financial aid given ;

(b) whether these leasing companies
are importing second-hand machinery
under the liberalised import Policy ;

(¢} what is the foreign cxchange
spent by leasing companies*; and

(d) whether the companies registered
under M.R.T.P. Act have set up leasing
companies as their inter-connected
undertikings ; if so. the full details of
their capital structure and investment

pattern ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE) : (a)
The Board of Directors of LF.C.,
Washington, have approved an equity
investment upto Rs, 4.5 million and a
loan of US $ 5 million to (i) India
Equipment Leasing Ltd., and (ii) The
Leasing Corporation of India Ltd.

(b) and (¢c) These companies have
not yet started, their operations.

(d) The information is being

collected.

Rackets Involved in Circulatiou of
Counterfeit Indian Currency

1019. SHRI RAJESH KUMAR
SINGH :

SHRI CHHOTEY SINGH
YADAYV :

Will the Minister of FINANCE be
pleased to state :

(a) the number of rackets involved
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in the circulation of counterfeit Indian
curfency in the country unearthed
during the last three years ;

(b) whether any investigation was
made by Government to know the origin
of the fake Indian currency notes either
within the country or outside the
country ; and

.(c) if so, the result thereof and the
action taken bty Government in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)
According to the Centrai Bureau of
Investigation, the following number of
cases regarding counterfeit currency, bank
notes huve been reported during the last
three calendar years : —

1981 757
1982 943
1983 1182

(b) and (¢) Investigations are made
in all such cases. In one case, there was
an indication that the counterfeit notes
had originated from Thailand. The
Government of that country as well as
Interpol have already been approached
in"the matter. Resulls are awaited.

1000 &93/-, 500/- TIF HIT
200/- TIX & AT BIGAT
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AGH)
Withdrawal of CentrallExcise on
Molasscs
1021. SHRI CHINTAMANI

JENA : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the All
India Alcohol-based Industries Develop-
ment Association, has urged the Govern-
ment to immediatcly withdraw the
Central excisc for Rs. 30 a tonnc on
molasses with a surcharge of 10 per
cent ; and

(b) if so, the rcaction of Govern-
ment thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) : (a) Yes, Sir.

(b) The Government docs not con-
sider it neccssary to withdraw the

central excisc duty on molasses.
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Companies Registered for Carrying
Trade with Italy

1022, SHRIMATI JAYANTI
PATNAIK : Will the Minister of
COMMERCE be pleased to state :

(a) the names of the various Indian
companies which rcceived approval
from Government during 1983-84 to
carry trade in Italy ;

(b) the pames of the Italian Com-
panies with which the Indian Companies
are collaborating ; and

(c) the details of the various items
of trade going to be started between
India and Italy ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) Indian companies
carrying trade with Italy do not require,
registeration with the Government or its

approval.

(b) Dectails in regard to forcign
companies opproved by Government for
collaboration with the Indian companies
in industrial production are published
quarterly by thc Indian Investment
Centre as supplement to their monthly
News-letter. The list containing namcs
of the Italian companies who were
approved for collaboration with Indian
companies during 1983-84 (April-
December) is given in the statement

attached.

(c) Both the countries carry on trade
in a number of commoditics on a -con-

tinuing basis.
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The names of the lialian companies which were approved for collaboration with
Indian companies during 1983-84 (Apr-Dec.)

Italian firm

Indian firm

10.

. SELESMAR

Via ROMOTA, 20

P O. Box 9

500 20 MONTAGNNA
VP (Florence).

Farben Industrial Development
S.P.A., 85 Corse Colletta
10153 Torine

Italy.

Industrie Pirelli S.P.A.
Italy.

Officine France in SPA
31 100 Treviso.

San Rocco S.P.A., Italy.

Sonorex Tape S.P.A.
Via Benafadina
14,25046 Cazzage
S.M. Barescia Italy.

Nuovo Pignone S.P.A,
Firenze via Felice
Matteucci-2

Firenze, Italy.

Technimont S.P.A.
Milano.

Industries Face Standard
20158, Milano.

S.ER.L, sr.l.c.
so Re Umberto, Torino.

Marine and Communication
Electronics (India) Ltd.,
APIE, Autonagar

~ Visakhapatnam-530012.

Southern Asbestos Cemeont
Ltd., C. Front Portion

6, Tilak Marg,

New Delhi.

Universal Conveyon Belting Ltd.,
10 & 11, Gurukul Indraprastha
Estate, Faridabad.

Aurangabad Steel Industries Pvt,
Ltd.,

7 & 8B, West View Bldg.

No. 1, Swami Vivekanand Road,
Bombay.

Beco Engineering Company Lfd.,
23/7, Delhi Mathura Road,
Ballabgarh, Haryana.

Bengal and Assam Investors Ltd.,
7, Council House Street -
Calcutta.

Bharat Pumps & Compressors
Lid., Naini, Allahabad.

Indian Petrochemicals
Corporation Ltd., Baroda.

Indian Telephone Industries Ltd.,
Bangalore.

Mr. S.P. Gupta, 302
Akash Deep Building,
New Delhi,



173 Weltten dnswers

PHALGUNA 12, 1905 (S4K4)

Written Answers

174

Italiap Firm

Indian Firm

12.

13.

4.

15.

16.

17.

18.

19.

20.

21,

22.

23.

24.

Merisinter S.P.A.
80022 Arzano.(No.)
Strads Provicial Agzano
Casendrine N-65.

SNIA Viscosa s.p.a.
Milano.

Indesit Engineering.

Savio S.P.A.
Italy.

Dr. G. Sessa, Via
Vigoni 5, Milano.

Piaggio and CSPA,
Genova.

Italmachine, Umbertide (PG).

Snia Viscesa s.p.a.
Milano.

Secifarma S.P.A.
Milano.

Welko Industriale,
S.P.A. Italy.

Dobfer S.P:A.
Via Marzsabotto, 7
Vimercate 200 59.

Techniplant, Italy.

SIMEC s.p.a.
Via E. Fermi, 4 (TV)

I1.A.O. Stabilimento Way-
Assauto Via. A. Cittadella
2,14100, Asti.

Andhra Sintered Products Ltd.,

5C Subodaya Apartments
Boggulaknuts,
Hyderabad.

The Delhi Cloth & General Mills

Co. Ltd., Bara Hindu Rao,
Delhi-6.

Shri D.P. Agarwal, E-17 .
Dayanand Nagar, Ghaziabad.

Himson Textile Engg.
Industries Pvt, Ltd., Surat.

Kinetic Engg. Ltd Chinchwad,

Poona, Maharashtra.

Lohia Machines Ltd.,
Kanpur.

Mahalingashetty & Co. (P) Ltd:,

Hubli.

Pasupati Acrylon Ltd.,
101, Akash Deep Building,
New Delhi.

Pcfco Foundry & Chemical Ltd.,

Bhosari Industrial Area, Pune.

Regency Ceramics Ltd.,
Chirag Ali Lane,

Hyderabad.

Mr. Sadanand A. Shetty

Forress Engg. (I) Pvt. Ltd.,
Mahalaxmi Chamber,
Bombay.

SBM Engg. Products Pvt. Ltd.,

Naginda Master Road,
Bombay.

Mr. V.K. Gupta, Ushamil

Associates Ltd., East of Kailash,

New Delhi.

Shri Venibhai V. Patel
Suprashila Chembur,
Bombay.
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Italian Firm

Indian Firm

25. Fratelli Megri Macchine,
Diesel Sud s.r.l.
S.A. 87 Km, 81020
Capodrise (Caserta).

Valchandnagar Industries Ltd.;
Construction House.

Balchand Hirachand Marg,
Billar Estate, Bombay.

Covering of remote areas by Vayudoot

» 1023, SHRI SANTOSH MOHAN
DEV : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) the details of routes specially in
remote areas covered and served by the
Vayudoot ; and

b) the programmes for covering
more areas under this service ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
KHURSHED ALAM KHAN): (a) A

statement showing the details of the
routes presently operated by Vayudoot
is attached.

(b) There would be an expansion in
the services of Vadudoot only after it
acquires its own fleet of aircraft in the
second half of 1984. Introduction of
services to any particular station or
area would, however, depend on the
availability of thc requisite infrastructu-
ral facilities and viability of operations,
There is no firm programme at present
of expanding Vayudoot services to any
specific area. Traffic Surveys of a
number of stations are, however, in
progress.

Statement

Statement showing the details of the routes presently
operated by Vayudoot

5. 717/718 Calcutta/Jamshedpur/
' Calcutta

Service Routes Frequency Remarks
No. per week
1 2 3 4
1. 701/702 Calcutta/Shillong/Gaubatif 7 (Upto Gauhati on  Mon-
Silchar and back days, Wednesdays and
Saturdays and upto Sil-
- char on the remaining 4
days of the week)
2. 705/706 Calcutta/Aizwal/Silchar 3
and back
3. 709/710 Chabua/dezu/Chabua 3
4. 715/716 Calcutta/Jamshedpur/ 3
Rourkela/Ranchi and back
3
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1 2

. 6. 101/102 Delhi/Ludhiana/Delhi
7. 103/104 Delhi/Dehradun/Delhi

8. 105/106 Dclhi/Chandigarh/Kulu
and back

9. 107/108 Delhi/Pantnagar/Delhi

10. 301/302 Bombay/Kandla/Bombay

Streamlining of Payment System in
Armed Forces Headquarters

1024. SHRI MANOHAR LAL
SAINI : Will the Minister of DEFEN-
CE be pleased to state :

(a) whether it is a fact that the
payment system of monthly salaries to
the cmployees working in Armed Forces
Headquarters is not very smooth and
a member of the staff, who for some
reason or the other, fail to collect the
pay packet on the pay day, has to pass
through many formalities and the
currency notes are generally sub-soiled
and dirty ; and

(b) if so, the steps Government
propose to take to strcamline the pay-
ment system whercby minimum hard-
ship is caused to the employees ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K. P. 8INGH DEO): (a) The pay-
~mcnt system of monthly salary to the
employees working in Armed Forces
Headquarters is working smoothly.
Those employees who fail to callcct
their salaries on the date of piyment
are requircd to produce a certificate
from their administrative section about
their absence while claiming salary.
The currency notes as received from the
Bank are alone used for disbursement of
salarics and wages.

(b) Does not arise.

CBI Probe on Theft of Valuables
from Custom Godown at
Delhi Airport

1025. SHRI MANOHAR LAL
SAINI : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the
Central Burcau of Investigation has been
entrusted with the probing of the theft
of valuables and other articles from the
strongroom of the customs godown at
Delhi Airport ;

(b) if so, whether any hcadway in
the theft has been mad: ; if so, details
thereof ;

(c) how many morc such thefts
took place in other stropgrooms of the
customs at different airports, cte. in the
country during the last 12 months and
what are their details ; and

(d) the steps taken by Government
to check thec recurrence of such thefts in
future ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) : (a) and (b) No. Sir.
The case of theft of valuables and other
goods from the godown of Palam Air-
port is being investigated by the Delhi
Police. Two persons have been arrested
by the Police in this regard.

(¢) Tho information is being collec-
ted and will be Jaid on the Table of the
House.
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(d) Departmental sepoys/guards
have been posted to guard the strong
rooms, and other storage places in safer
conditions are being used increasingly.

News-Item Captioned “Silver
Smuggling on the Rise’’

1026. SHRI MANMOHAN TUDU :
Will the Minister of FINANCE be
pleased to state :

(a) whether the news-item captioned
*‘Silver Smuggling on the rise’’ which
appeared in Weekly “Sunday’’ of 22-28
January, 1984, has come to thc notice
of Government ;

(b) if so, the action taken by
Government thereafter ; and

(c) the details of the steps proposed
to be takcn to check silver smuggling ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) : (a) Yes, Sir.

(b) and (¢) Government is aware
that silver is an item sensitive to be
smuggled out of the country. To con-
tain smuggling of silver, Government
declared in 1969 a 50 Kms. belt along
the West Coast covering States of
Gujarat, Karnataka, Maharashtra,
Kerala and Union Territories of Goa,
Daman and Dia and 50 Kms. belt
within the territories of the State of
Tamil Nadu and the Union Territory of
Pondicherry to be a specified area under
the provisions of Chapter IVB of the
Customs Act. Subsequently in 1980,
the provisions on Chapter IVB of the
Act were cxtended to the 50 Kms. along
the Indo-Pak and Indo-Nepal border.
Under the above provisions for preven-
tion and detention of illegal exports of
silver, restrictions have bcen imposed
on the storage, sale and transporation
of specified goods, i.e., silver buillion
and silver coins.

The Directorate of Revenue Intelli-
gence in close co-operation with the
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field formations of the Customs Depart-
ment and other concerned enforcement
agencies is constantly engaged in identi-
fying the persons{gangs behind silver
smuggling racket and (o apprehend
them. Intelligence gathered by the
cnforcement agencies of the Govern-
ment indicates that the incidence of
smuggling out of silver has shown a
declining trend during the last four
months.

However, the pattern of smuggling
is kept under constant review by the
Government and appropriate anti-
smuggling measures are taken in close
co-ordination with the concerned Central
and State Government authorities. The
preventive and intelligence machinery of
the Customs Departmcnt has been
reinforced in the vulncrable areas in
terms of manpower and equipment,
However, it will not be in the public
interest to disclose as to what further
specific steps are contemplated by the
Government to tighten the machinegy
to check smuggling of silver out of
India.

Plans for Development of Pisces of
Tourist Interest in Orissa

1027. SHRI K. PRADHANI : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state : -

(a) whether any plan has becn
prepared for the development of places
of tourist intcrest in Orissa like
Konark, Puri, etc. ;

(b) if so, thc broad outlines there-
of and the capital outlay involyed; and,

(c) the progress made in this behalf
during the current year ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAN KHAN) : (a) to () In
the Five Year Plan the Department has
undertaken propose to take wup the
following schemes in Orissa :

(1) A master plan for the develop-
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ment 'of Konark, Ratnoagiri,
Udaigiri and Lalifgiri through
the Fown #nd country Plan-
ning ‘Organisation.

(2) Development of Lion Safari
Park at Nandan Kanan at an
estimated cost of Rs. 20 lakhs.

(3) Department opened a Govern-
ment of India Tourist Office at

PBhubaneswar.

(4) Flood lighting of Khandagiri
and Udaigiri and Lingraj
temple at Bhubaneswar.

(5) Construction of dharamshala
at Puri through Bharatiya
Yatri Avas Vikas Samiti.

(@) Constraction of a Forest Lodge
at Simitphl.

(7) Expansion ‘of Hotel Kahlinga
(Ashok) at Bhubancswar

(8) A joint venturc hotel project
by India Tourism Develop-
ment Corporation with the
Orissa Touristh Development
Corperation of a 3-star hotel
at Puri and Beach cottages
at Konark. \ :

Inter-Corporate Short-term Money
Market and its Impact on
Industrial Acfivity

1028. SHRI K. PRADHANI : Will
the Minister of FINANCE be pleased
to state :

(a) whether the inter-corporate
short term money market has recently
hardened;

(b) if so, the reasons ‘therefor diid
its impact on the industrial dctivity;

~(c) whether the market is likely to
harden farther with fhe ferm financial
insfitutions facing resourdes ‘crurich; and

(d) if so, Wow Government prgpose
to meéet this sitwation and ensure in-
dustrial activity at full gear?
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THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE): (a) to
(d) Requisite information is being
collected to the extent possible and will
be laid on rhe Table of the House.

Most-Favoured Nation Treatment to
Indian goods Imported by China
to step up two-way Trade
between two countries

1029. SHRI K. PRADHANI : Will
thc Minister of COMMERCE be
plcased to state :

(a) whether India has sought most
favoured-nation (MNF) treatment to
goods imported by China to step up
two-way trade, and

(b) if so, the reaction of the
Chinese Goverament thereto?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI P.A. SANGMA): (a) and (b)
At the 4th round of India-China Trade
Talks at the official level held in New
Detlhi in October, 1983, the Indian side
referred to the two tier tarifl structure
obtaining in China and pointed out that
Indian imports into China are being
subjected to a higher tariff rate. As
far as tariff rates on imports from
China into India werc concerned, India
has been extending MFN treatment to
China. The Indian sidc, therefore,
stressed that China should extend
MFN treatment to the Indian imports,
thcreby removing the handicap of the
higher tariff rates. Thc Chinese side
agreed to give further thought to this
matter and lct the Indian Government
know about their reaction. K

Action against Chairman, Rai Barelj
Kshetriya Gramin Bank

1030. SHRI R.P. DAS : Will the
Minister of FINANCE be pleased to
state the action taken against the
Chairman, Rai Bareli Kshetriya Gramin
Bank on the basis of the cnquiry report
submitted by the Enquiry Officer
appointed by sponsoring bank?

THE DEPUTY MINISTER IN THE
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MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : Bapk of
Barcda have rcported that the disci-
plinery authority in the Bank has been
directed to institute disciplinery proceed-
ings against the Chairman, Rai Bareli,

Kshetriya Gramin Bank regarding some _

irregularities in the use of vehicles and
charges for stationery itcms.

Suspension of Employeas of
Gra2min Banks

1031. SHRI R.P. DAS: Will the
Minister of FINANCE be pleased to
state :

(a) whether Government are aware
that a good number of employees of
Gramin Banks are suspended without
any show causes notices or chargesheet
for years together; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARY): (a) and
(b) Staff Secrvice Regulations framed
by Regional Rural Banks in terms of
section 30 of the Regional Rural Banks
Act, 1976 provide inter-alia for matters
pertaining to Conduct, Discipline and
Appeal. Gramin Banks are expected to
take action onm suspension cases in
accordance with the relevant provisions.

Government arc not aware that a
good number of employces of Gramin
Banks are under suspension without
receiving show cause notices or charge-
sheet. However specific cases when
brought to the notice of the Govern-
ment are promptly looked into for

expeditious action.

Dcvelopment of Tourism in Sunderbans
Area of West Bengal

1032. SHRI SANAT KUMAR

MANDAL : Will the Minister of
TOURISM AND CIVIL AVIATION be

pleased to state ©

(a) whether any long-term plan has
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been formulated in consultation with
the Government of West Bengal for
development of tourism in the Sunder-
bans Area of that State in view of
many tourist attractions in that area;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) to (c) In
1982 the Department provided assis-
tance to the State Government amount-
ing to Rs. 16.50 lakhs for tbe pur-
chdse of a motor launch for use in
Sunderbans area.

Puorchasc of Shoes from Bata
India Limited

1034. SHRI SANAT KUMAR
MANDAL : Will the Minister of
SUPPLY be pleased to state :

(a) the total purchasc of shoes
made by his Ministry from Bata India
Limited and other shoe manufacturers
in thec organised sector during the
currcnt year, as per information avail-
able with him;

(b) the manner in which purchases
are made from this organised sector;

(c) whether he is awarc that manue
facturers like Batas get the  shoes
manufactured fiom Agra and other such
centres. at relatively Jower prices and
then stamp them with their own trade
name and pocket the hugh profit; and

(d) if so, the action which he
proposes to takc to prevent such mal-
practices commonly resorted to by this
sector?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR : (a) Purchases made from
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Bata during the current financial year :

Shoes Canvas ; 19,300 Pairs
Value

Rs. 4,18,410

Boots Rubber : NIL

Purchases made from other shoe
manufacturers during the current
financial year;

Shoes Canvas : 13,35,058 Pairs
Value .

Rs- 2,18,70,219/-
» (from SSD)

Boots Rubber : 4270 Pairs
Value

Rs. 3,19,920/-

(b) Purchases of Shoes/Boots for
various Government Departments is
made through open tenders against
which both Small Scale Units and
Organised Large Scale Sector compete.
Civil requirements of lcather Boots arc
purchased exclusively from Small Scale
Units.

(e) The Department is not aware
of this. DGS&D does not purchase
any leather shoes or leather footwear
from M/s. Bata. The Jungle Boots
and Canvas Shoes purchased from them
are of their own make and are inspected
at factory premises in terms of the
Contract. However, the manufacturers
located in and around Agra can quote
directly as the mode of purchase is
through Open Tender.

(d) Question does mnot .arise as
Department is not aware of any such
practices.

PHALGUNA 12, 1905 (SAKA)

Written Answers 186

fa<t weEneg grT e faot ik
vy A9T WHlAR9 watEar
) fg=at s} wu ot A forer
TQ AATHT W HEaT

1035. s} THIEATT TENt ¢ 4T
frer weoft g Far A HaT F W@ fr .

(F) ITF FFANFAT FIU BW F
ug”, ug@” T e A F asal A
feaqa srad fawil, grag &t agl.
e wiatad) T IIFAT T US-
iy wfafqad, 1963 ¥ It &
#TGIT 99 1981-82, 1982-83 i<
1983-84 FT N F I 1T FATA
FY FoT GEAT IAT § ; |

() 3% & UST-AR AT aW-
ary aan-aeT fgrdy T TSy §
AN TG FATAT FV FEAT FATE

() AFATITF HI ST FY IITFT
T o foral | fewg ey fawrt @
gag VT rentaeq wrataat g1 I9-
FAT T 99f F VT 99T FH
frad garad g1eq gq ; 3z |

(9) SAH ¥ UST-AIRX FT A
W et ¥ fag ag geEeRl &
AT GEAT FAT & 7

faer weem & wew weA (s
we o ) : () ¥ ()
1.7.1982 & 30.6.1983 a¥ &I
safy & grafas gear ofs fag
gara ¥ acHE SgEey g, aiq

faazor ¥ TER |



188

Written Answers

MARCH 2, 1984

Written Answers

187

| ik |2k BB
“hie lbls 1k>)

2B e |kh

(1:Y- ST T

b 8 hidle tflkb
2 12k 2bDP
€ 8 Sl 1%
hile Ol 1R 6

pC8'C  PIT'EE'E PPOTE'S 6SL'OL'OT 9LS'SR'LL  €01°S8'8  PEE'S6'E 96v'¥1 8SPI9 0BE'6I'E

11 01 6 8 L 9 S v £ [4 1
R i
28] el kb2
Sl kbl b (222 Sk bpt Bb \b1RE]
ibab \E lk2b k3

Jkh Db\ Jeh Db lb2B & lkab |k kb kh L2 2l J\BBEIR ‘lal2k ‘UsibblB
Db) 2BE  Dp LA Mkh Bl Db sk L lbBlble kb3 ke ‘lbPylitb) kK ‘UelbkbRle ‘kbb
iloha2) ool R |Ra2 k 12:2]  lkk |kREjke b |belk lhils |Ra2 ‘\sblle balb!B |b2EB Dl D) 2lls

—

BJltk b IR 1212 hiRlksk RR) & IR $ [2:3) BIM2 & Blek Lk &0 £861°9°0€ B Z86T°L°T

In2kp)



189  Written Answers

Execution of Social Welfare Works
on Voluntary Basis ip J & K
Border Arcas

1036. SHRI ABDUL RASHID
KABULI : Will th> Minister of
DEFENCE be pleased to statc :

(a) whether any social welfare
works including hcalth schemes have
been executed by the armed forces on
voluntary basis in Jammu and Kashmir
especially on border areas; and

(b) if so, the total expenditure on
such programmes during the period
1980-84 ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO): (a) The health
scheme executed by the Armed Forces
on voluntary basis in J & K, specially
in remote and border areas, is that of
providing medical treatment to civilians
in those areas by the Army Mobile
Medical Teams. These teams also pro-
vide health education to the civilians
on subject viz. environmental sanita-
tion-nutrition, personil hygiene and
family planning. The number of civi-
lians treated by these teams during
1980-83 is as under :

(i) 1980 — 1,99.826
(ii) 1981 — 1,63,692
(ii) 1982 — 1,42,415
(iv) 1983  — 2,12,031

(b) The expcnditure on the drugs
prescribcd to the civilians by the
mobile medical teams is met partly out
of the funds allotted by the J & K
State Government, the details of which

are as follows :

(i) 1980-81 — Rs. 3.8 lakhs
(ii) 198182 — Rs. 6.0 lakhs
(iii) 1982-83 — Rs, 6.9 lakhs
(iv) 1983-84 — Not yet received

In addition to the above, drugs are
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also supplemented from the service
sources for rendering treatment to the
civilians.

Financial Assistance fof Promotion
of Tourism in Kerala

1037. SHRI G. M. BANAT-
WALLA :  Will the Minister of
TOURISM AND CIVIL AVIATION
bc pleased to state :

(a) whether during the last three
years, any schemc has been taken up
for promotion of tourism in Kerala
which bqs vast tourist potentialities ;
and “

(b) if so, the details thercof includ-
ing extent of financial assistance pro-
vided ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRl1 KHUR-
SHEED ALAM KHAN) : (a) and (b)
The Decpartmeat has incurred an
expenditure of Rs. 6.30 lakhs for the
development of Kovalam Beach Resort
in the last three years.

Sanction of Hill Allowance to Emp-
loyees of Hill States/Union
Territories

1038. PROF. NARAIN CHAND
PARASHAR ; Will the Minister of
FINANCE be pleascd to state :

() whether the demand of the
employecs of the Hill States/Union
Territories for the sanction of hill allow-
ance for places in the interior of these
States/Union Territories but with height
of less than 1,000 mectres has been
referred by the Government to the Pay
Commission currently examining the
salaries and allowances, etc. of the
Central Govcernment Employees;

(b) if so, the date on which the
demand was referred by the Govern-
ment to the Commission in view of the
repeated requests of the cmployees
their unions and the representatives of
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the people in the legislatures, to accept
this demand;

(c) whether any interim decision
has been taken by the Commission in
this regard; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) to (d) Govern-
ment have not made any specific refe-
rence to the Fourth Pay Commission
regarding the demand of the employees
for sanction of Hill Allowance for
places in the intecior Hill States/Union
Territories having a height of less than
1,000 metres. However, as the Fourth
Pay Commission is already going
into the entire gamut of pay and
ailowances and other conditions: of
service of Central Government employ-
ees, such issues cap be examined by
then. According to the terms of refe-
rence of the Commission, they may
consider sending reports of any of the
matters as and when their recommen-
dations are finalised. The Commission
have started functioning only recently
and are in the process of finalising their
Questionnaire.

Central Schools for Defence Quota
1039. PROF. NARAIN CHAND
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PARASHAR : Will the Minister of
DEFENCE be pleased to state ;

(a) the names of the places for
which the Central Schools have been
demanded by his Ministry out of the
defence quota, during the past three
years including the current financial
year;

(b) the names of such schools as
have been (i) sanctioned (ii) opened as
on date;

(c) the likely date of opening in
respect of remaining cases;

(d) whether any demand has also
been made for 1984-85 in this regard;
and.

(e) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO) : (a) to (e) State-
ments I to IV showing Defence Sector
Central Schools opened during 1981-82,
1982-83; 1983-84 and those to be
opened during 1984-85 respectively are
enclosed.
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25,

S. No. Names of Places for which Names of School sanctioned
Central Schools have been
demanded
1 2 3
1. Gandhinagar —
2, Kirkee —
3. Bhuyj —_
4, Nagal Bhur —
5. Fazilka —
6. Abohar —_
7. Almora —
8. Dimapur —
9. Jabalpur —_
10. Baddowal —_
11. Dehra Dun in place ef Chheoki —_—
12, Patiala in place of Bhopal -
13. Bambolim —
14, Dehu Road —_
15. Nal (Bikaner) . —_
16. Kalaikunda —_
17. Baroda —_
18. Awantipur —
19. Ambala | —
20. _Suryalanka —
21. Pune (IN K.V.) -
22. Kanpur —
23, Bhusawal —
24 Chandigarh —
Okha —_
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Fashion Institate for Delhi

1040. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of COM-
MERCE be pleased to state :

(a) whether Government have a pro-
posal to set up a fashion institute for
Delhi soon;

(b) if so, the name of the place in
Delhi where such Institute of fashion
technology is expected to be established;
and

(c) the steps taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) to (¢) A decision
to set up a Fashion Institute has been
taken in principle but the location and
other details have not yet been finalised.

Trade Relations with Pakistan

1041, SHRIMATI JAYANTI PAT-

Exports to India

1. Fertilizer (Urea)
2. Low grade coal

3. Pig iron

4. Soda Ash

5. Fresh & dried fru its

6. Petroleum products

7. Fish

8. Rock Salt

9, Onyx

10. Industrial alcohol

Both sides have also agreed inter
alia to find ways and means of gradu.
ally inducting the private sector in the
trade between the two codntries and to
make all possible efforts to moet cach
other’s requirements of esseatial com-
modities caused due to unforseen short-
ages.
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NAIK : Will the Minister of COM-
MERCE be pleased to state :

(a) whether efforts have been made
by his Ministry to establish better trade
relations with Pakistan;

(b) if so, the steps taken therefor
in last few months; and

(c) the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) Yes, Sir.

(b) and (c) A declegation headed
by Commerce Secretary, attended
the meetings of Sub-Commission on
Trade, held in Islamabad on the 15th,
16th & 17th Jan., 1984, In the meot-
ings, the delegations reiterated their
desirc to substantially increase trade
between the two countrics. In order to
further increase trade levels of trade,
the following items were identified for
bulk trading between the two countries :

Exports to Pakistan

Iron Qro

Steel Mill Rolls
Stainless stecl sheets
Mica & Mica Products
Selected Chemicals
Jute & Jute products
Tea

Coffee

Bidi leaves

Exports by the Handicrafts and Hand-
looms Export Corporation of
India Limited

1042. SHRI CHINTAMANI JENA :

Will the Minister of COMMERCE be
pleased to state :

(a) the details of goods exported
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by Handicrafts and Handlooms Export
Corporation of India, Ltd. during the
year 1981-82 and 1982-83 and likely
to be exported during the year 1983-84;
and the amount involved in each item;
and :

(b) the steps being taken to en-
courage the export of handloom by the
Handicrafts and Handlooms Export
Corporation of India during the ycar
1984-85 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA) : (a) Handicrafts &
Handlooms Export Corporation wunder-
takes exports of Handicrafts and Hand-
loom products as well as Gold Jewellery
and specified canalised Wollen Knitwear.

A statemcent showing exports under

PHALGUNA 12, 1905 (S4KA4)
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these products is enclosed.

(b) A separatc devision for Design
Development has been created and ser-
vices of designers have been obtained
for development of floor coverings, fur-
Dishings etc. In addition to this HHEC
i$ continuing its cfforts to develop new
designs, textures etc. for cotton and
silk fabrics. HHEC also proposes to
participate in various exhibitions and
fairs/shows abroad to display quality
produsts to give boost to eéxport of
Handloom products. HHEC is also
working on proposals for collaborative
promotions with a number of Depart-
mental Stores abroad for promotions of
Handlooms. In addition HHEC also
proposes to invite leading designers to
work on Indian fabrics to help increase

exports.

Statement

Exports During 1981-82 and 1982-83 as well as Estimates

for 1983-84

(Rs. in crores)

1981-82 1982-83 1983-84

Actuals Actuals Estimates

1. Handicrafts including hand-

knotted woolen carpets 12.09 9.72 5.80
2.  Handlooms 6.87 7.07 5.97
3. Ready-made Garments 1.38 1.21 - 4.60
4. Gold Jewellery 42.74 57.65 67.00
5. Woolen Knitwear — 9.29 20.00
Total : 63.08 84.94 103.37

Export of Readymade Garments

1043. SHRI CHINTAMANI
JENA :

SHRI MANMOHAN
TUDU :

SHRI AMARSINH
RATHAWA :

Will the Minister of COMMERCE
be pleased to state :

(a) the total value of the ready-
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made garments ecxported during the
years 1981, 1982 and 1983;

(b) whether it is a fact that there
is decline in the export of readymade
garments;

(¢) if so, the main rcasons; and

(d) the steps being taken to in-
crease the export of ready-made gar-
ments during the year 1984 ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI.NIHAR RANJAN LAS-
KAR) : (a) According to available in-
formation the value of garments export-
ed during the years 1981, 1982 and
1983 was as follows :

Years Value (Rs. crores)
1981 650.02
1982 633.58
1983 640.13

(b) and (¢) The value of exports in
1982 was slightly less than that in 1981.
However, exports in 1983 havc again
shown an upward trend. The decline in
export of readymade garments during
the year 1982 was mainly due (0 reces-
sion, change in demand pattern and
coosumer preferences in importing
countries.

(d) The Apparels Export Promotion
Council (AEPC), participated in various
Overseas International Trade Fairs and
sponsored Sales-cum-Study Teams and
individual Sales Tours. To keep in
touch with developments in fashion, the
AEPC has been subscribing to various
fashion magazines/journals. It has also
undertaken Market Studies in respect of
developing suitable packaging system
for Indian classical shirts for E. E. C.
markets. Appraisal of cooperation
possibilities with garment industries in
South Korea, Hong Kong, Singapore
and Shri Lanka have also been under-
taken.
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The rate of Cash Compensatory
support (CCS) for garments has been
raised from 5% to 6% in order to
boost export of garments.

A large number of machines neces-
sary for increasing our exports of Ugar-
ments have been placed on Open General
Licence (OGL). Many of these machines
can bec imported on concessional rate of
import duty. The inspection procedure
in regard to exports of garments has
been simplified.

Drop in Value of Rupee

1044. SHRI AJIT BAG : Will the
Minister of FINANCE be plcased to
state

(a) the real value of the Indian
rupee in terms of the consumer rupee of
1960;

(b) whether value of the rupee has
been dropping continuance all alobg;
and

(c) the steps taken to check the
erosion in the value of rupee ?

THE MINISTER OF FINANCE)
(SHRI PRANAB MUKHERIJEE) : (ac
and (b) The purchasing power of th
rupce, measured as the reciprocal of th®
All India Consumer Price Index (bas€
1960=100), works out to 17.89 paise
for December, 1983 (the latest avail-
able). The purchasing power of the
rupec varies with the rise and fall of
the consumer price index. Sincc prices
have increased in varying percentages in
most of the years since 1960 the value
of the rupce as measured above, has
also shown corresponding decline.

(¢) The Government accords high
priority to the control of inflation and
has been taken measures from time to
time to contain price rise acting both
on the supply side and the demand side.
These measures include, inter-alia,
strengthening of the public distribution
system, larger reieases of foodgrains
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and edible oils and sugar, imports of
essential items like rice, wheat and edi-
ble oils to augment domestic availability
and mopping up of excess liquidity from
the banking system. In January, 1984
the Government introduced a package of
measures aimed at securing greater fiscal
discipline.
Air Strip for Rajgir

1045. SHRI VIJAY KUMAR
YADAV : Will the Minister of TOU-
RISM AND CIVIL AVIATION be
plcased to state :

(a) whether Government have any
plan to construct air strip at Rajgir in
Nal:nda District of Bihar State in view
of large number of national and foreign
pilgrims and tourists coming every year
in Nalanda; Rajgir and Pawapuri; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) No, Sir.
The air traffic needs of tourists to Rajgir
are catered to by the airport at Patna,
which is at a short distance from Rajgir
and connected by road and rail.

(b) Does not arise.

Deposit in and Advancement by
Nationalised Banks

1046. SHRI VIJAY KUMAR
YADAV : Will the Minister of FI-
NANCE be pleased 1o state :

(a) the comparative figures of de-
posit in and advancement by the nation-
alised banks in the country, State-wise
since the ycar 1980, year-wise,

(b) whether it is a fact that some
States like Bihar are nmot getting pro-
portional financial help from the Banks
in comparison to deposits; and “

(c) if so, the steps Government are
taking to remove this anomaly ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) State-
wise data on deposits and advances and
Credit : deposit ratio of public sector
banks for the last three years are set
out in the statement attached.
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(b) and (¢) A certain degree of
regional imbalance in the deployment of
bank credit persists. However, the
regional imbalance in the deployment of
bank credit is basically a reflection of
the regional imbalance in the economic
development; particularly in the orga-
nised sectors of industry and trade
wherein developmeat is influenced by
factors such as availability of infrastruc-
tural facilities like transport, power etc.,
availability of raw malerials in close
proximity, general industrial climate,
accessibility to markets and so on. Be-
sides, the location of major organisa-
tions like Food Corporation of India;
State Trading Corporation of India,
Cotton Corporation of India' etc. at
metropolitan centres also tends to create
an apparent imbalance in the spatial
distribution of bank credit even though
all the areas benefit from the operations
of such organisations.

Reduction of regional imbalance in
the availability of bank credit is an
integral part of thec Government's accep-
ted policy. Towards this objective the
banks have been asked to endeavour to
increase credit dcployment in the State
where the credit deployment levels are
low by identifying and extending assis-
tance to small ventures. Banks have
also been asked 1o step up the share of
priority sectors in their aggregate credit
to the Icvel of 40 per cent by March
1985. Banks have begun to cvolve dis-
trict credit plans for facilitating co-
ordinated action by all the agencies
concerned at the district level in the
implementation of development pro-
grammes involving credit assistance to
the beneficiaries. State Governments
have also becen asked to strengthened
their institutional infrastructure to faci-
litate routing of bank credit to identified
bereficiaries under specific schemes for
the weaker sections. Banks are also
actively participating in the implemen-
tation .of devclopmental programmes
like I. R. D. P. and self-employmental
scheme etc. These measures are expect-
ed to contribute to a reduction in ‘the
regional imbalance in the deployment
of bank credit.
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Restriction of Cost of Wages
Settlement

1047. SHR1 BHEEKHABHALI : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that in
recent wage agreements during 1983 on-
wards, the Bureau of Public Enterprises
gujdelinés for restricting cost of wage-
settlement within 10 per cent has been
ignored and also the condition to restrict
pay-revision benefits below Rs. 75 but
above Rs. 35/- has been ignored;

(b) if so, the names of public sector
undertakings which bave entered into
new wage-settlement since 1 January,
1983;

(c) ‘the cost of settlement allowed
in each case alongwith minimum and

PHALGUNA 12, 1903'€¢S4k4)
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maximum pay-benefit given to them;
and

(d) the minimum wage now in Cate-
gory IV and Category ITI ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) to (d) In the

'agrcetnedts concluded during 1983, the

cost of wage scttfément has been gene-
rally dbove 10'/ th the Public Enter-
prises that is no categorisation of em-
ployees ‘into categories F, II, III & IV.
Statement containing @ ‘Publlc Enter-
prises in whose cases, wage cevxsxon has
been cleared by Bureau' of Pnblxc Enter-
prises during 1983 is attachcd giving
details of the cost of settlemcnt, ﬁtment
‘benefit as well a5 ‘the minimum wage

‘(Basic Pay plus Variable DA plus Fixed

DA, if any).
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Central D.A. Formula Followed in
Public Undertakings

SHRI BHEEKHABHAI

1048. :
of FINANCE be

Will the Minister
pleased to state :

(a) whether it is a fact that a num-
ber of undertakings following industrizl
D.A. formula for Category IV and III
staff are following Central Government
DA formula for Catcgory II and I staff;

and

(b) if so, the namcs of such public
sector undertakings and pay-scalcs
allowed for Category II and I in such
undertakings ? '

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a)and (b) There
is no categorisation of employecs in the
Public Enterprises as class I, II, III &
IV. Presumably the Hon’ble Member
is referring to employces other than
executives/supervisors who are on indus-
trial D.A. The names of these cnter-
prises whose executives are still on
Central DA are given in the statement

attached.

Information about the scales of pay
exccutives/supervisors is being collected
and would be placed on the Table of the

" House.

Statement

1. Maganese Ore (I) Ltd.
2. Mining & Allicd Machinery

Corporation

3. Modern Food Industries (I)

Ltd.
4. Bharat Ophthalmic Glass Ltd.
5. Hindustan Photo Films Ltd.

5. Hindustan Latex Ltd.

7. Cotton Corporation of India
Ltd.

8. Tea Trading Corporation of
Jndia Ltd,

PHALGUNA 12; 1905 (SAKA)
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9. Bbarat Aluminium Company
Ltd.

10. Bharat Gold Mines Ltd.

11. National Mineral Development
Corporation

12. National Aluminium Co. Ltd.

13. Cement Corporation of India

Ltd.

14. Indian Drugs and Pharmaceﬁ-
cals Ltd.

15. Mazagon Dock Ltd.
16. Engineers India Ltd

17. Indian Tourism Decvelopment
Corporation

18. National Textile Corporation
Ltd.’s 9 subsidiaries.

Inquiry against a former I.T.O.,
Banswara

1049. SHRI BHEEKHABHATI :
Will the Ministcr of FINANCE be

pleased to state :

(a) whether Banswara Tax Payer’s
Association, Banswara scnt a written
memorandum containing twenty one
points against former I.T.O., Banswara ;

and

(b) if so, the result of enquiry on
cach point ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) : (a) Yes, Sir.

(b) The matter was enquired into
and since a number of allegations level-
led in the reprosentation appcared prima
facie correct, the officer was placed
under suspension. A charge-sheet has
since been issued to the officer. The
extent to which the officer is held‘guilty
on the several allegations made in the
representation will be known only after
the enquiry has becn completed.
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1050. »it fagiw fag : Fa7 faw
Y gg FqrA W F0 FA (F

(F) #arag g5 § % anfged]
FraT ATE FTAG A Tg FaraT §
2w ¥ wfgad 5 F0F w90 qeq A
¥T ay @ ar aEFd gy q1 W@

-

(@) afz gf, a1 a1 §IFT T
=g qTEY Y TNE AT T g 5 AT

() afe &f, @ =A@ qraa H
fray i Q@ qrg AU § Y I9F
faeg #1 TS FIHATET FT I FAT
27

faer weatag & Teg weEr (o

o qae FEW)  (F) F (M) T
TFT AV AT TEY & AT F9-92F 9

Tg & JTOAr )

Revision of Curriculum of Hotel
Management

1051. SHRI ANANTHARAMULU
MALLU : Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state :

(a) whether it is a fact that Govern-
ment are examining to review and
revise the three-year diploma course of
the Institution of Hotel Manngement ;
and

(b) if so, the details regarding the
revised curriculum of the Hotel
Management ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) Yes, Sir.
The Curriculum for the three-year
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Diploma Course has recently been
reviewed and revised to meet the chang-

ing requirements of the Hotel & Cater-
ing Industry.

(b) The revised curricalum has been
so designed as to give greater emphasis
on the areas of personne! management,
financial management, production
management, marketing and communi-
cation skills, Provision has also been
made for greater cxposure to Industry
with arrangements for on-the-job train-
ing.

AN, AHH R TE
FJEEA & T |
fargar

1052. st wewr w7y qix : F4AT
faer welY gz Fa A 97 FIT fF -

() 37 § Aga, awg AT
gUd A1 JEFQY F ATAT H ad
1982, 1983 SNT @ ay # 19 qF
fras safeq fregare feg a0 & ax
39 FEgsn 1 g4 fFgar g ; #lw

(@) & T Y AEA A FH
F0 & fAC GIH1T FAT F2q I3T W
& T gegrawl sAVTr 971 & 7

faer wemeg & Tww wen (s
gao gwo F6W) : (F) WITAT AT
FifeF ATqFT T 1T AT F A~
T, W JATA A dAA &
gegQ-frala & a9 § a9 1982-
83 3T 1984 (24-2-84 % I
gaargi) § frgare feg T o
safgaal 1 gear AT 9xg TU AT
F1 71771 famfafag § .
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fregart feo o safaqal qFS TT AT
&I &7 T HTAT
1 2
(fzﬁa‘r mrr)
gIEA
1982 4 0-679
1983 10 15.096
1984 2 4.500
TR
1982 6 251.351
1983 3 485.520
1984 1 97700

[ad 1983 a41 1984 (24-2-1984 aF) & ariwe wafean §]

sgi aF g1 Awg-gsal F wedl
FT gray g, 3% ATY-ATATT Feq)
% agq aq giaT g &1 gAE  afw-
JEOT gAg, A, FAA) ggar Arfx
q¥ fare &<ar &1 zafao gwg aC
g AaL-gqT FT AF-3IF 7eq AT

ATTAT ST FFAT & |

gua (fasz) At aed & ar
¥ guAT OFF A A1 G AT g
geef 9 1@ & ST |

(@) & A7 Fratag g qame q
ga® @y & | FAT q@ UST GI&EFR
& grafrag sfasifeal & gy afqss
qre-yd aqr F qewdr AT g
frg F1R g @qfad IqTal F AdArar
THTYE 3] HT qERA & GIA.QIT
geg THIT A qEdY A AFq + f@Q

grafraq Arasatd AfaFIot § q19

W gfaszs qra-a carfaq fear srarn
g1 3 iR &7 fAwdT ey o
Y g1t gAY 8 JifF gglea w9
qTE &1 ST qF |

afaaa ga g1 st seqfaan
®Y = glaurng’

1053, it gow T qiw: 4T
faq 7= ag sar & FIT FGT OF

(%) #ar  feais 22 a9,
1984 # afa=® fgrgeara’ ® gaifarg
g1 fF Mfggg qma) aar 3I9q-
FON F1 @A 9T qifgag gy
wieg &1 fasy Frafadd | =or
gfagrg 9319 3 &7 §3GF g, q
g ; 8T

(@) afz &, a1 57 Feafaaf &
aa #Far g faegia @ifgag gg ¥
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fa<ha ggraar 7 &1 79 frar
27

faer wet (s s ) o
(F) &< (@) Fura1 3@ faar Ta
¥ g@ gy A AT A OFE
SEQTE 1eT AEY AT & |

auifa, ug Ieorg fwar q71 gGFar
g f& W@ @i AR @faag
FATTATS F95T g9 FT gIHFIC &
fra feais 30.4.1981 F faafrag
sgrady AT & g, @ifagq
gw<EH, AITATT ATLIAFT &1, I8
IETY A H 2l aT AL &7
%, qifgaad guisaidy Jaqs g9 §
wfaqa fafose &Y YT Igeadd 7Y
gg & fgg @v3F w0 F €®7 F
fastfraa st Y gfagrsi a1 Im-
F9 FT gFT & | fI97 wat av qeaew
ww fag siq § 9 7§ . —7% wfqwa
qgF T & AFg FgrAtTgi AT _Y
8.5 gfama N axiam 4 gfgwa
a1fu® T 9T =a1e afga 10 adqf #
sFafa & |

Tax Due from Companies and
Individuals against HUFs

1054. SHRI DIGAMBER SINGH :
Will the Minister of FINANCE be
pleased to state :

(a) the names of companies (in-
cluding those registered 'under MRTP
Act) and individuals against whom
Income Tax and Central Excise demands
exceeding Rs. 10 lakhs were out-stand-
ing as on 2 January, 1984 ;

(b) the steps being taken to recover
the same ;

(c) whether while inaugurating the
152nd Annual General Meeting of the
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Calcutta Chamber of Commerce on
4 December, 1983 he cautioned the
trade and industry against blocking
huge amount of momey in the form of
excise duty through litigation and said
that this type of situation could not
be allowod to continuc ; and

(d) if so, the effective measures he
has taken to curb this tendency of the
trade and industry to block payments
of Government dues ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.
M. KRISHNA) : (a) The information
is being collected and will be laid on
the Table of the House.

(b) Recovery of arrears of Central
Excise Duly is an on-going function.
Such measures (administrative, legal
and others aimed at realising the
arrears) as are considered necessary
from time to time, continue to be
taken.

These measures include steps to
expedite finalisation of the cases in
Courts or before quasi-judicial beodies,
of disputed demands wherec recoveries
had been stayed, and enforcing through
persuasive or coereive action, the de-
mands that are not in disputes,

As regards recovery and reduction
of outstanding demands of income tax,
appropriate steps arc taken from time
to time by the concerned Income tax
Authorities, depending upon thc facts
and circumstances of each case. These
steps include, inter alia, requesting the
appellate authorities for expeditious
disposal of pending appeals and also
resorting to proceedings under Section
226(3) and 179 of the Income Tax Act
and attachment of movable and im-
movable properties after issuing re-
covery certificates to the Tax Recovery
Officer under Section 222 of the Income
Tax Act.

(e) While inaugurating the 152nd
Annual General Meeting of the Calcutta
Chamber of Commerce the Finance
Minister advised industrialists to rcfrain
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from blocking payments of Central
Excise Duty by taking recourse to liti-
gation, and invited their cooperation
in this regard.

(d) Such measures, administrative
and other, aimed at reducing the areas
and scope for such disputes and expedit-
ing the finalisation of pending disputes,
as are considered necessary from time
to time continue to be taken.

Carb on Foreign Jaunts

1055. SHRI DIGAMBER SINGH :
Will the Minister of FINANCE be
pleased to state whether in view of the
tight foreign exchange position, Govern-
ment propose to put down some sort
curbs on foreign jaunts in the garb-of
business promotion ventures by business
executives and thus save country’s hard-
earned foreign exchange ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE) : With
a view to conserving foreign exchange
resources of the country, the RBI has
already been advised to exercise stricter
screening of all applications for travel
abroad. The RBI has also accordingly
modified the rules framed by them for
travel abroad on business grounds and
study tours. Careful scrutiny of cach
application is done under the direct
supervision of the Joint/Deputy/Assis-
tant Controllers incharge of the Ex-
change Control Department at the
respective Branch Office of the Reserve
Bank of India.

Violation of Central Excise and Salt
Act 1944 and Customs Act 1962
by Lal Imli Woolen, Kanpur

1056. SHRI DAYA RAM
SHAKYA : Will the Minister of
FINANCE be pleased to state :

(a) how many cases of violation of
the Central Excise and Salt Act 1944
and Customs Act 1962, were registered
against the Lal Imli Woolen, Kanpur
(B.1.G. group) during the year 1975-76
and 1976-77 ;
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(b) the stage of proceedings in each
case ;

(c) in how many cases the afore-
said Mills were penalised and what is
the details of cach casc ;

(d) whether prosecution u/s 9 of
the Ccntral Excise and Salt Act and
Customs Act was launched against thc
aforesaid Company and its Directors
and the details thereof, and if no prose-
cution was launched, the reasons there=
for ; and

(e) whether Government will lay
full facts and circumstances of the case
on the Table of the House ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA): (a) 5 cases were
booked during 1975-76 and 8 cases
during 1976-77 for violation of pro-
visions of Central Excise Rules by the
Company.

(b) The cases mentioned in (&)
above have bcen departmentally decided
except one case which is under appeal
and one case is pending adjudication.

(¢c) The Company has bcen pena-
lised in 7 cases involving violation of
provisions of Central Excise Act and
Rules. Penalty  of Rs. 8000/ -.
Rs. 2000/-, Rs. 100/-, Rs. 50/- and
Rs. 25/- each in five cases and Rs. 250
each in two cuses has been imposed.

(d) No prosecution has “been
launched against the Company taking
into consideration the nature of viola-
tion of Central Excise provisions.

(e) In view of the above, question
does not arise.

Promotion of Chamermaids and Room
Attendants in ITDC and Kanishka
Hotels

1057. SHRI K. MALLANA :
SHRI CHHITTUBHAI
GAMIT
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Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether it is a fact that
Government cmployees are being pro-
moted to the higher grade considering
the seniority of the cmployees in that
Department ;

(b) if so, whether this practice is
also being followed in the India Tourism
Development Corporation ;

(c) if so, whether it is a fact that
the lower staff particularly the Cham-
bermaids arc not considercd for the next
higher post of Supervisor (House-keeper)
in ths ITDC hotels ; particularly in the
Hotel Kanishka and outsiders are
appointed ;

(d) if so, the reasons thercof ;

(e) whether it is a fact that the Junior
House Kecper promoted as senior
House Kcepers and Houseman are pro-
moted as Room Attendants, but tho
Room Attendants are not given chance
to be promoted as Junior House
Keeper ; and

(f) if so, whether Government would
give chance to the lower staff consider-
ing their seniority and not appoint out-
siders in the ITDC?

THH MINISTER OI° STATL IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) and (b)
Apart from direct recruitment in certain
grades, promotions to higher gradcs
are made based on seniority of em-
ployees as per ITDC Recruitment, Pro-
motion and Seniority Rules.

(¢) and (d) Xceping in view the
functional rcquirements the posts of
House-keceper are not filled by promo-
tion of Chambermaids/Room Atten-
dants in ITDC Hotels including Hotel
Kanishka.

(¢) and (f) There is 1009, direct
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recruitment to the grade of Junior
House-keeper. Chambermaids /| Room
Attendants are considered along with
other eligible candidates applying in
response to open advertisement.

Cases Reccived from Punjab and Jat
Regiment for Appointment of
Depcndents of Army Personnel
on Compassionate Grounds

1058. DR. A. U. AZMI : Will the
Minister of DEFENCE be pleased to
state :

(a) the number of cases received
by thc Army Headquarters, from
1-8-1983 to 1-2-1984 from Punjab and
Jat Regiments for appointment of the
dependents of army personnel, who arc
released to compassionate grounds ;

(b) the number of posts sanctioncd
by the Ministry of Defence with the
condonation of usual break ; and

(c) how much time it will take to
sanction the post with the condition/
relaxation of usual break ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K. P. SINGH DEO) : (a) Dcpendents
of only thosc Armpy personnel who dic
in harpess or are medically boardcd out,
are considered for employment on com-
passionale grounds. No such case has
becen received from Punjab and Jat
Regiments during the period from
1-8-83 to 1-2-84.

(b) and (c) Do not arisc.

Handicapped Persons 'Dependent of
I:x-servicemen Registered in Class
IV Posts in Zila Sanik Board
Sonepat, Haryana

1059. DR. A. U. AZMI : Will the
Minister of DEFENCE be plcased to
state :

(a) the number of handicapped per-
sons dependant on ex-servicemen regis-
tered in Class IV posts in Zila Sanik
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Board, Sonepat (Haryana) from
1-8-1983 to 31-12-1983 ;

(b) the number of persons out of
them, appointed ;

(c) the number of cases pending for
appointment ;

(d) how much time it will be taken
for appointment against the reserve
quota of handicapped and dependents of
disabled ex-servicemen ; and

(e) the steps taken by Government
for appointment of handicapped per-
sons ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K. P. SINGH DEO) : (a) One.

(b) Nil.

(¢) One.

(d) Can not be anticipated as no
vacancies are forth-coming.

(e) A statcment is encloscd.
Statement

Imporiant steps taken by the Govern-
ment for appointment|rehabilitation
of the Handicapped persons

Department of Personnel and Ad-
ministrative Reforms have prescribed
reservation in Group ‘C’ and ‘D’
services for physically bandicapped per-
sons, l% each for Blind, Deaf and
Orthopacdically handicapped.

2. A roster has bcen prescribed for
cffecting the reservation order, accord-
ing to which 3rd, 37th and 70th
vacancy occuring im a particular recruit-
ment year would be earmarked for the
blind, dcaf and orthopaedically handi-
capped respectively in a cycle of 100
vacancies, In case of any of the
vacancics happens to be rescrved for
SC/ST or Ex-servicemen, the next
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clearly available vacancy would b#
reserved for the handicapped persons.

3. The Deptt. of Personnel and AR
have issucd instructions that as far as
possible, the entire work of recaning
of chairs in Govt. offices should be got
done by the blind persons. Where the
volume of work is such, as may justify
a full time chair recaner, the qucstion
of creation of a post in suitable scale
may be considered in consultation with
the finance in accordance with the
normal proccdure.

4. The Deptt. of Personnel and AR
have allowed relaxation in age upto
10 years for tho purpose of entry into
Group ‘C’ and ‘D’ posts.

5. In the categorics of jobs which
are identified by the Ministries/Depart-
ments, as bcing particularly suitable
for the handicapped persons, equal
performance is given to handicapped
persons for such jobs even in excess of
the quota reserved for them.

5. The Deptt. of Personnel and AR
have prescribed that any Group ‘C’ or
Group ‘D’ employee, if he is medically
found unfit for the post he is holding,
and from which he is proposed to be
discharged or has been discharged, be
considercd for another identical/equi-
valent post for which he may be found
suitable against direct recruitment
quota, his service in Central Govern-
ment  should be deducted from his
actual age, and if it does not excecd
the age limit prescribed by more than
three ycars, he should be deemed to
satisfy the condition of upper age limit
for appointment to the post in question
under the Central Govt. Further in
the case of Govt. servant retired on
medical grounds his son/daughter/near
relative can be considcred for appoint-
ment on compassionate grounds if the
family of the Government Servant is in
great distress after his premature

retirement.
»

7. Ministry of Labour and Rehabi-
litation, Deptt. of Labour (DGE&T)
have granted exemption to the physi-
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©ally handicapped apprentices appear-
ing in the typewriting test in the All
India Trade Test for Apprentices con-
ducted by NCT/VT in pursuanc: of
Apprentice Act, 1961. However, such
cxemption should be granted only on
production of certificate from Medical
Board attached to special Employment
Exchanges / Vocational Rehabilitation
Centres for P.H. or the local civil
surgeon.

8. Ministry of Labour and Rehabi-
litation; Deptt. of Labour have request-
ed the State Govt. and U.T. Adminis-
trations to issue instructions that
whereever a physically handicapped
person is declared by either the Medical
Board attached to Spl. Employment
Exchange for P.H. or the Civil Surgeon
(where such a Medical Board is not
constituted) to bc physically fit for
being admitted into ITI for training in
certain trade, and otherwisc suitable,
the State Govts./U.T. Administrations
may make every effort to admit him
in the trade for which he has been
recommended for training,

9. 22 Special Employment Ex-
changes for P.H. are functioning all over
the country in order to render employ-
ment assistance 1o the handicapped
persons. In addition, in order to assess
vocational and phychological needs of
the handicapped persons, and also to
rcnder assistance in the rehabilitation
of such persons, 14 VRCs havc been
set up by the Ministry of Labour and
Rehabilitation, Deptt. of Labour
(DGE&T). Thosc Centres also impart
adjustment training in real work situa-
tions. Efforts are also made to rebabi-
litate the handicapped applicants after
evaluating them in wage paid employ-
m ent, self-employment etc. Deptt. of
Personnel and A.R. have given co-
sponsoring powers to these centres for
nominating suitable handicapped per-
sons against vacancies rcserved for
physically handicapped.

10. With a view to give momen-
tum to the campaign (o persuade em-
pl oyers to accept physically handicapped
persons and to encourage disabled
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workers to improve their standard of
performance, Govt. of India in the
Ministry of Social Welfare have insti-
tuted a scheme for grant of National
Awards for outstanding employers of
the physically handicapped and the
most efficient physically handicapped
workers in each of the three categories
i.e. the blind, deaf and orthopoldically
handicapped.

(A) Bach award for handicapped
workers consists of the following :

(i) Cash Prize of Rs. 500/-.
(ii) A citation.

(B) Each Award for employers of
the handicapped consists of the follow-
ing :

(i) A shield or Bronze Medal.
(ii) A citation.

11. Physically handicapped persons,
who are certified as unable to type by
the Medical Board attached to the
Special Employment Exchanges for
Physically Handicapped (or by the
Civil Surgeon where there is no such
Board), have been exempted from typing
qualification for clarical posts.

12. It has been decided by the
Ministry of Labour and Rehabilitation
Department of Labour (DGE&T) to
give necessary rchabilitation assistance
to the negative Leprosy patients through
the Special Employment Exchanges and
Vocational Rehabilitation Centres.

13. In addition, disabled ecx-service-
men are entitled to priority I for em-
ployment against vacancics earmarked
for priority categories. They are also
entitled to the benefit of age relaxation
by the length of service plus three years
or upto the age of 45 years, whichever
is more advantageous. Concessions in
educatienal qualification and medical
standards are also available to them.

14. Besides, a number of other
Poncessions and facilities are available
to the handicapped persons as con-
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tained in the publications entitled
“Concessions for the Physically Handi-
capped persons”—a brochure brought
out by the Ministry of Social Welfare.

Cadre Review of Service Officers

1060. DR. A. U. AzZMI: Wil
the Minister of DEFENCE be pleased
to state :

(a) whether the cadre review of
service officers has been completed ;

(b) if so, how many posts of steno-
graphers were created/upgradcd censc-
quent to the cadre revision of service
officers ; and

(c) whether the posts have been
filled ; if not the reasons thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K. P. SINGH DEO): (a) The first
cadre review is complete and the second
one is under active consideration.

(b) 169 posts of AFHQ Sicno-
graphers were created/upgraded.

(c) The promotion quota has been
filled up, while the action to fill up the
remaining posts through the UPSC/SSC

is in hand.

Border Clashes between Pakistanis
and Indians in J & K Sector

1061. SHRI B. V. DESAI : Will
the Minister of DEFENCE be pleascd

to state :

(a) whether atleast five Pakistanis
were killed in a series of border clashes
with Indian security force in Mendhar
area of Poonch district in January,

1984 ;

(b) if so, whether during January
1984, this sector has been witnessing
intermittent exchange of fire involving
the use of machine guns and small arms
fire between Pakistanis and Indians
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facing each other across the line of
actual control ;

(c) whether Pakistani civilians on
several occasions havc sneaked into
Indian territory for cutting wood, lift-
ing cattle, grazing their herds and
possibly to occupy Indian territory to
lay claim to it subsequently ;

(d) if so, the total number of
border clashes that took place in the
J & K scctor in January, 1984 ;

(e) the steps taken by Government
to check them ; and

(f) whether Pakistan is  actively
considering to creatc a disturbance in
J & K and preparing for another

adventure ?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) : (a)
There were no border clashes in Men-
dhar area in January this year.

(b) to (d) There have been exchange
of fire betwecn Pakistani and Indian
forces across the Line of Control, in
January 1984. Therc have becen a few
cases of Pakistani civilian intrusions in
the Indian territory. They werc all
driven back by our sccurity forces. The
firings by the Pakistani troops across
the Rine of Control, werc unprovoked.

(e) and (f) Issues rclating to minor
firing incidents across the Line of
Control are resolved through Flag
meetings of the local commanders. In
case of incidents of more serious nature,
the matter is taken up with the Govern-
of Pakistun. Government carefully
monitor all such developments and
appropristc measurcs to ensure adequate

defence preparedness.

Payment made to a Singapore Party
by Oriental Fire and General
Insurance Company

1062. SHRI SUSHIL
BHATTACHARYYA :

SHRI TRILOK CHANDRA :
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SHRI NAWAL KISHORE
SHARMA :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the
nationalised Orienta! Fire & Gene-
ral Insurance Company paid to Singa-
pore parly Rs. 7.20 lakh despite non-
existence of a contract of insurance ;

(b) if so, reasons therefor ; and

(¢) whether persons responsible for
such a loss to the exchequer have bceen
properly dealt with ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b) The news-item captioned “Money
paid withou! insurance contract’, which
appeared in the Indian Express dated
2nd January, 1984, relatcs to the com-
ments made by the Comptreller and
Auditor General of India in the Audit
Report (Commercial), 1982, on the
settlcment of an insurance claim by
Oriental Fire & Gencral Insurance
Company Limited in Singapore. Accor-
dingly to the CAG, the insurance Com-
pany had incurred a loss of Rs. 7.20
lakhs in this ease duc to inadequate
control by the Singapore branch as well
as non-canccllation of policy issued to
the insured.

The facts of the case are as follows.
A fire insurénce policy for Singapore
$ 6.00,000 was issued to the
insured for the period 13th- July,
1978 to 13th July, 1979. The
business was brought in by a local
Insurance Agency. The premium was
not collccted at the ouwtset as, in
the Singapore markect, advance
payment of premiumsis not always
insisted upon. Subsequently, when the
Insurance Agency called for the pre-
mium, the insured declined payment on
the ground that he had not sought thc
cover. In order to sort out the matter,
B discussion was arranged on 19th
October, 19 78, when the insured
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rcpeated his stand and, therefore, it
was decided to cancel the policy.

At the material timc, the practice
of thc insurance company’s office in
Singapore in the matter of cancellation
of covers was to recall the policy docu-
ment from the insured and, thereafter,
issue a cancellation letter/endorsement.

Before the policy cculd be recalled,
the Insurance Agency rcceived, on 7th
November, 1978, a cheque from the
insured towards payment of the pre-
mium under the policy. The cheque
was dated 30th October, 1978, and was
put in an envelope which was post-
marked 6th November, 1978. Mcan-
while, a fire had occurred in the
insured prcmises on 2nd November,
1978. The cheque was, therefore,
returned to the insured by the Insurance
Agency with a letter that no contract
of insurance existed in view of the dis-
cussion on 19th October, 1978.

The insured preferred a claim for
Singapore  § 3.25,000 which the
insurance company rcpudiated. There-
upon, the insured initiated legal action
for recovery of the claim.

At this stage, the insurance com-
pany reappraised all the facts and
circumstances of the casc in consulta-
tion with its solicitors in Singaporc
regarding the chances of successfully
resisting the elaim in Court. The soli-
citors adviscd that it would be in the
interests of the company to arrive at a
compromise settlcment. The advice
was considered by the Board of Direc-
tors of the insurance company and the
proposal to arrive at a compromise
settlement was approved by them.
Finally, the solicitors arranged a
compromise settlement at Singapore
$ 2,00,000.

The main question in this case was
whether there was a subsisting insurance
contract. The Insurance company
accepted the advice of its solicitors in
Singaporc that there was an enforce-
able contract when the loss occurred.
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(¢) The delay in the instant case
in the cancellation of the policy was
due to the defective practice adopted by
the Singapore office of awaiting return
of the policy documents before issuing
cancellation lettcrs/endorsements. The
aforesaid practice was discontinued in
November, 1978. Cancellation letters/
endorsements are now issued immedia-
tely] without waiting for return of
original policy documents.

Creation of Dumps for Commodities

1063. SHRI B. V. DESAI: Will
the Minister of FINANCE be pleascd

" to state :

(a) whether Government have decid-
ed to create dumps for vital commodi-
ties, like coal, fertilizers, stcel, cement,
etc.

(b) 1If so, whether this decision bas
been taken to optimise capacily utilisa-
tion of the railways and reduce road
movements in long-distance haulage;

(c) whether it is also a fact that an
inter-Ministerial high-level committee
has been set up to work out the cost
of setting up of thesc dumps by the
administrative Ministries;

(d) if so, whether the inter-Minis-
terial high level committee has already
submitted its report to Government;

(e¢) if so, the schcmes that have
beep recommended by the Committee;
and

(f) to what ecxtent this will help to
curtail rise in prices ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE) : (a)
and (b) In order to promole better rail
road coordination, optimise capacity
utilisation of railways and ensure smooth
supplies of vital commodities like coal,
cement, steel, etc. it is the Govern-
ment’s policy to opcrate stockyards or
storage points particularly in deficit and
remotely connected areas. Cement fac-
tories have been permitted to oparate
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stock-yards at major terminal points.
Coual India Ltd. also has opencd stock-
yards in major consuming centres in

~ different parts of the country.

(¢) No, Sir.

(d) to (f) Do not arise.

Reaction of State Governments about
Payment of Bonus to Central
Governmcnt Employces

1064. SHRI M. RAMANNA RAI :
Will the Minister of FINANCE be
plcased to state :

(a) whether Government are aware
that payment of bonus by the Central
Govcrnment to its werkers and staff
caused difficulties to the State Govern-
ments;

(b) whethcr uny State Government
havo written to the Central Government
in this regard; and

(¢) whether Goveornment consulted
the State Governments prior to taking
the dccision to pay bonus ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE) ! (a)
to (¢) The pattern of pay, allowances
and conditions of service of the em-
nloyees of the Central Government
are dufferent from that of the employees
of the State Governments. Pro-
ductivity Linked Bonus Schemes have
been introduced since 1979 in the com-
mercial und production-oricnted sectors
of the Central Government, e g., Rail-
ways, Posts & Telegraphs, Defence Pro-
duction units etc. The other Central
Government employces not covored
earlier undcr the Productivity Linked
Bonus Schemes have becn given IS5 days
emoluments as ad hoc bonus for the
year 1982-83 pending evolution of a
formula governing payment of such
bonus. State Governments were not con-
sulted prior to this decision as it is not
the practice of the Cen'ral Government
to consult State Governments in the
matter of pay, allowances and conditions
of service of its employees. Though



255 Written Answers

State Governments have been saying so,
no State Government has formally writ-
ten to the Central Government in this
regard.

Amendments in Income Tax Rules

1065. DR. VASANT KUMAR
PANDIT : Will the Minister of FI-
NANCE be pleased to refer to the reply
given to Unstarred Question No. 3967
on 16 December, 1983 reg: amend-
ments in Income-tax Rules and state :

(a) whether Central Board of
Direet Taxes has amended its rules and
the admendments have been notified;

(M whether Government are aware
that frequent amendments in the forms
of returns of income tax are causing a
great inconvenience to the assessces and
a huge loss to the exchequer in the
shape of wastage of already printed
forms; and

(c) if so,
proposed ?

the remedial measures

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) Yes, Sir. The
modifications required to be made in
the forms of return of income, in the
context of the changes made in the In-
come-tax Act, 1961 by the Finance Act,
1983, were notified in the Official
Gazette on 21st January, 1984.

- (b) and (¢) As the forms of return
of income should correctly rcflect the
substantive law applicable for an assess-
ment year, annual amendments to the
forms become necessary because of the
shanges made in the Income-tax Act,
1961 by the annual Finance Acts. As
these amendmecnts to the forms do not
involve any structural changes, but are
only- intendcd to up-date them so as to
help taxpayers in computing their tax-
able income correctly, these amend-
ments are not expected to cause incon-
venience to taxpayers. Care is taken to
avoid wastage of the forms by ascer-
taining the specific requirement of each
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form from the Commissioners of In-
come-tax before placiog the annual
indent for their printing.
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Stenographers Sanctioned to Officers

1067. SHRI RAMSINGH SHAKYA:
Will the Minister of DEFENCE be
pleased to refer to reply given to Un-
starrcd Question No. 3600 on 9 Sep-
tember, 1981 ragarding stecnographers
sanctioned to officers and state on how
much work load a stenographer required
to handle and the yard-stick to measure
that workload of differcnt grades of
officers entitled to stenographic help ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO) : The workload of
a Stenographer varies with the nature
of job held by a Service personnel in
the Services Hecadquarters/Inter-State
Organisations. The stenographic assis-
tance reqaired by the various officers,
however, is reviewed from time to time
by the Standing Establishment Commit-
tees attached to the Headquarters/Orga-
nisations.

Introduction of 500-Rupee Currency -
Note

1068. SHRI ARJUN SETHI :
SHRI K. MALLANNA :

SHRI ANANTHA
RAMULU MALLU :

Will the Minister of FINANCE be
pleased to state ;

(a) whether it is a fact that Govern-
ment have been making efforts to bring

out black money :

(b) if so, whether there has been
any impact on maintaing India’s position
sound in the economic field by issuing
bearer bonds and by demonetising 1,000
rupee notes to unearth black money;

(¢) whether Government are con-
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templeting to introduce 500 rupee cur-
rency notes to reduce pressure on 100
rupee notes; and

(d) if so, the details in this rcgard ?

THE MINISTER OF STATE INU
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) : (a) Yes, Sir.

(b) The issue of bcarer bonds and
Demonctisation of High Denomination
notes helped to channelise blaek money
away from socially undesirable lines and
augmented the resources for develop-
ment which had beneficial affect on the

 economy.

(c) and (d) As part of the periodi-
cal review of the denominational mix of
the currency notes in circulation. various
proposals are considered from time to
time.

Spinning Mills of Northern India on
the Verge of Closure

1069. SHRI SUBHASH YADAV :

SHRI M. RAMGOPAL
REDDY :

Will the Minister of COMMERCE
be pleased to state :

(a) whether attention of Govern-
ment has been drawn to the news-item
published in the “Patriot” of 23 Jan-
uary, 1984 wherein it has been stated
that a number of spinning mills in Nor-
thern India are on the verge of closure
due to the unrealistic Government

policy;

(b) if so, fact in this regard and
Government’s rcaction thereto; and

(c) action taken by Government for
the smooth running of such spinning
mills ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANIJAN
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LASKAR) : (a) Yes, Sir. In the re-
portcd statcment of Northern Indian
Cotton Textile Mills Association it has
becen stated that thc ecoitomic viability
of the spinning mills had becn eroded
due to installation of new spinning capa-
city and incrcase in cotton prices.

(b) and (c)- As per the information
available with Government 3 spinning
mills and 4 composite mills in the states
of Haryana, Rajasthan, Uttar Pradesh
apd Union Territory of Delhi were closed
as on 31st January, 1984. These mills
were closed for a variety of reasons e.g.,
strike by workers, financial difficulties
and continuous losses. Thc delicensing
scheme for cotten spinning mills has
alrcady been restricted to ‘No Industry
District’. The question of availability of
raw material is receiving the atteation
of the Govcrnment.

Public Limited Companies

1070. SHRI SUBHASH YADAV:

SHRI M. RAMGOPAL
REDDY :
Will the Minister of FINANCE be
, pleascd to state :

(a) the number and namcs of the
Public Limited Companics in which the
Publie Sector Funds amounting to morc
than 50 per cent of the capital arc in-
vested;

(b) the toto] shurc capital of each
such public limited company where
Public Financial Institutions and banks
imeluding L.I.C. have invested as cquity
as well as loans; and

(c) whether Government propose to

take over all such public limited com-
panies, und if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c)
According to the igformation readily
available, as at the end of December,
1982, the all India financial institutions
viz., I.D.B.I.,, LE.C.L, I.C.I.C.I.; L.L.C,,
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U.T.I. and G.I.C. together hold more
than 509, of the equity share capital
of 27 companies. A list indicating the
names of these companics is at state-
ment. The total sharc capital of these
companics as at the end of December,
1982 amounted to Rs. 43.02 crores.

The share of all the public sector
banks in the equity of companies is re-
ported to be not substantial as .the
public sector banks do not normally
subscribe to the equity capital of com-
panies. However, some shares can
devolve on the banks on account of
their underwriting obligations.

There is no proposal undcr consi-
deration of the companies in which the
financial institutions together hold more
than 509 of tho sharo capitul as the
financial institutions exercise adequate
control over these companies by virtue
of the voting rights cnjoyed by them in
relation to the shares held by them and
also through the npomince dircctors
appointed on the Boards of the com-
panies in terms of tho covenants relating
to sanction of assistance (o such com-
panics.

Statement

Names of companies in whose equity
share capital the all-India financial n 1i-
tutions held 50%, or more share as at the
end of December, 1982.

—— e —— e e — e —— . ———

S. Name of the Company

Gay-Day-Iron & Steel Co. Ltd.
Thana Electric Supply Co. Ltd.
Shri Bhawani Paper Mills Tid.
Grau Brakes Ltd.

Bombay Subarban Elec.
Industrial Cabies (I) Ltd.
Nagarjuna Paper Mills Ltd.
Indo Americal Electro Ltd.

00 ~1 O W AW N e
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9. T.K. Chemicals Ltd.
10. Webel Toolsind Ltd.

11. Kirloskar Pheumatic Ltd.

12. Shalimar Wirel & Inds. Ltd.

13. Bharat Bijlee Ltd.

14. Star Tndustrial & Textile Ente.

15. Bombay Mallcable Iron Cast-
ings

16. India Mcters Ltd.

17. Tractors India

18. Best & Crompton Engg. Lid.

19. W.S. Industry Ltd.

20. Lamp Caps & Filaments Ltd.
21. Panchkula Malt Ltd.

22. Exomet Plastic Ltd.

23. Escorts Ltd.

24. K amani Engineers Corn. Ltd.
25. S. & P. Engg. Produ=sts Ltd.

26. Hathwa Metals & Tubes Ltd.»
27. Aryavara Plywoods Ltd.

Aims and Objective of Public
Sector Companics

1071. SHRI SUBHASII YADAV :

SHRI M. RAMGOPAL
REDDY :

Will the Minister of FINANCE be
pleased to state !

(a) whether it is a fact that in spite
of Administrative Reforms Commission’s
recommendation and repeated recom-
mendations of other bodies (like Parlia-.
méntary Committee on Public Under-
takings) the aims and objectives (macro
and micro) of the public sector com-
panics have not becn finalised so far;

(b) if so, the reasons for the same;
and

(c) the time by which Government
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hope to finalise the same ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) : (a) to (c) The social
and economic objectives of the public
enterpriscs at Macro level are set out
in the Plan Documents and the National
Industrial Policy Resolutions. Thus the
Industrial Policy Statement of Dccem-
ber. 1977 gives.in detail the economic
and financial obligations of the public
enterpriscs,  As regards Micro Objec-
tives, they are to be framed by the
individual Public Enterprises, with the
approvil of their respective administra-
tive ministries. A number of public
undertakings have already worked out
their Micro Objectives and the same in
respett of others are in the process of
finalization.

Export of Cashew

1072. SHRI N.K. SHEJWALKAR:
Will the Minister of COMMERCE be
pleascd to state :

(a) whether it is a fuct that there
has been a steep rise in cxport of
cashew to the United States as reported
in the “Financial Express” of 16
December, 1983;

(b} if so, details thereof for the
last three years;

(c) the names of the countries to
which cashew was exported during the
l.st three years, country-wise and
quantity-wise;

(d) the value of cashew so exported
country-wise in foreign exchange and in
rupees; and

(e) the steps taken to further boost
the export of cashew ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI P A. SANGMA) : (a) Yes, Sir.

(b) Export of Cashew kernels to
U.S.A. during the last threce years h:s
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been as follows : (c) and (d) A statement is enclosed.
Quantity Value (e) A number of steps have been
Year (Metric T) (Rs. Crores) taken by the Government as well as the

Cashew Export Promotion Council for

promoting exports of cashew kernels

i980-81% 5204 19.2 from .Ind.ia. _Thc§e inte.r-.a.h'a, include

; participation in fairs/exhibitions abroad,
1981-82% 3867 21.9 sponsoring of trade delegations to tar-
1082-83" 6594 27.3 got markets, undcrtaking of market

surveys in foreign markets and publicity/
advertiscment of Indian Cashew kernels
in overseas markets for making them
*Figures are provisional. acceptable and competitive.

Statcment
Exports of Cashew Kernels from India

Quantity : in metric tonnes.

Valuc : in Rs. lakhs.

Countries 1980-81 (P) 1981-82 (P) 1982-83 (P)

Z)—t-y—_ Va]u: (;ty_-— _Va]; -(-)_t;___\;a—l;
1 2 3 4 5 6 7

Australia 1026 429 918 550 1309 601
Bahrain 93" 35 32 20 | 121 62
Belgium 5 1 — — 12 3
Canada 253 115 28 16 300 119
Czechoslovakia 320 148 637 359 319 129
France 106 49 8 4 38 17
Fed Rep. of »

Germany 130 57 38 19 62 29
G.D.R. ' 719 35 105 62 562 240
Hong Kong 463 223 290 170 875 438
Iraq 217 14 19 12 18 11
Italy 23 5 — —_ — —

Jordan 8 4 — -— 20 4
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1 2 3 4 5 6 7
Kuwait 251 126 291 177 450 . 236
Lebanon 61 31 43 27 84 36
Malayasia 15 7 13 7 18 7
Netherlands 1383 597 316 176 935 375
New Zealand 261 106 234 117 291 127
Japan 1576 754 1057 616 1610 735
Norway - - 6 1 — -
Qatar 4 2 8 5 42 21
Saudi Arabia 94 47 ’ 133 82 106 55
Rumania 68 33 169 99 132 62
Singapore 342 159 420 237 744 326
Switzerland 6 3 2 1 —_ —
Syria 7 3 23 14 — —
UK. 349 160 316 185 556 233
U.S.A. 5204 1921 3867 2190 6594 2729
U.S.S.R. 20446 3956 22339 13418 14819 6530
U.A.E. 179 73 185 106 159 74
Yugoslavla — —_ 11 E5 — .
Others 26 15 26 18 19 10

Total Exports
from India 32805 14109 31537 18695 30195 13228 .

P.—Figures are Provisional,

Export of Engineering Goods (a) the names of the countries with

hicha t t f i -
1073. SHRI NK. SHEIWALKAR: ;)01 %, 086t 00 (pot of cngineet
Will the Minister of COMMERCE be , years -
) 83 and 1983 84;
pleased to refer to the reply given to
Starred Question No. 257 on 9 Decem-
ber, 1983 regarding export of engineer- (b) the names of the countries

ing goods and state : which are covered by hard currency;
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(c) the names of countries which
are covered under soft currency;

(d) the names and status of the
signaturies from India and other countries
to the agreements; and

(¢) the details of the agreements
entered into with each such country ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) ; (a) The names of the
countries for which a target for export
of ecngineering goods was fixed by the
Enginecring Export Promotion Council
for the years 1982-83 and 1983-84 is
given in the statement attached.
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(b) and (c) Trade with the following
countries is governed by rupce payment

arrangements;

(1) Czechoslovakia

(2) German Democratic Republic
(3) Poland

(4) Romania

(5) U.S.S.R.

Trade with all other countries is in
hard currency.

(d) and (e) No agrecment has been
entercd into specifically for cxport of
engineering goods.

Statement

List of countries for which specific export targets for Engineering
goods have been fixed for 1982-83 ro 1983-84

Asia

South East Asia

: Bangladesh, Indonesia, Vietnam, Malaysia,

Nepal, Singapore, Thailand, Sri Lanka,

Phillipines, others.

West Asia

-

: Iran, Iraq, Kuwait, Oman, Saudi Arabia,

YAR, UAE, others.

Africa

North Africa

East Africa

West & Central Africa

Europe

East Europe
West Europe
- America

North America
Central ‘America
South America
West Indies

Australia

: Egypt,.Libya, Sudan, others.

: Kenya, Tanzania, Uganda, Zambia, Zibabwe,

others.

: Ivory Coast, Nigeria, Zaire, others.

: U.S.S.R., others.
: France, FRG, U.K,, others.

: Canada, U.S. - 7

-

: Australia, others.
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1074. =it FE0 F7 qIOT
=it gedr Ay fag
st gAT FAI ¢
st BT W :
Fq7 faer g+ ag IqT¥ AT FAT
37 %
(%) 97 UdraEd ] & TUST-

gIx ATH FAT & TFM 1983 H Sl
g€ & 3T aegraedl A1 F4T §

(@) g7 s@fqai & aw #1 g4
frat gifa g% & o

(tr) wfasg & T THIT A
shfadi # gavafa a1 &F fag
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IHTL GIT FAT FIX I3 AT IZ

37

fag #werera @ Sw ®et (s
AR gard) ¢ (F) T (@)
g7 gorq fagzor § &Y 7 §

() Tsa gTHFIN F, N qAw
FIA AT sqqqr gATq @A & faq
farazIT &, arQw Frarmar & fF 3
g% SHAYASIE T gIATAl &l
frafxg @ & fao sfaa fAQus
Sq13 F | GIFIT T 1 gL&FTA &7
F dF1 & A7 ITF qfe@d & G-
HF SAITAT FT AN F* & fAg
arreet fagra ard fvg § )

faa=m

TR &7 X & 28 a®1 A Ay 1983 & HIW gd 9% WMar-wg/
THfqal & UFAATT AT

q19e F1 Fvaq €
gEqT wfar
2
waH
gargde wafaad &5 41,000
TATEET qF AT fv=AT 31,572

STEL T
AT S5
| I T 3 §F
fag
&7 1w gfvear
AT FOAT 5

—

3,50,100 42928 419 T

3,23,732
2:24,096



271 Written Answers

MARCH 2, 1984

Written Answers

272

1 2

garges wAfwad 9% 1 1,26,967

gfraq a% aw gfvsar 1 6,00,109

gfogg AT 4% 1 44,454

g% STF TSI 1 10,855

AT & 9% 4 12,95,113
qUEITE

VTG ©T IF 1 3,15,800

T qF ATE gfear=r 1 70,745
faeit

4T AT FF 1 5,30,506

WILNT @& T aF 2 90,915-4906.2 a1q &qur
g

aNfed 9% 1% FTHY 1 1,60,000

GATT IqAT 5 1 1,46,560

g g% ars gfvsar 2 51,609

g 9F a1% giosar 1 85,714

2T §F ATH qfcarar 1 23,893
FHIEH

fastar % 1 69,475
ALY NI

gfaaw §% ame gfvegr 1 64,870
qEISE

dzd g% N givear 1 97,500

AT qF 1 477,000

GSTa JTAT % 5 98,022

ga1gee wHfaaw &% 1 1,07,301

tfvsas sgwdler &= 1 44,149

*q I oTF gfveqr 4 3,69,887
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1 2

9979 U fgeg S% 8 7,01,636

HIIAN T §F 2 17,086

2T % A% afearar 1 34,922

g% o gfvear 1 81,130
A

gfaaa 4% 1% gfeear 1 12,130

7 % % gfvear 1 1,57,154

T % JIF aIFT TS

ST 2 74,112
IR T3

g% 1% gfogar 1 60

qTE ANAT TF 1 727,715

faside aF 5 1,17,315

Nz 9F A% FAG 3 5,35,000
gfaw &

SF 1% gfugar 2 3,87,685

JATEET I ATE gi+3aqT 1 1,87,504

g aF 1% (s 2 2,76,035

qTIAF €& dF 1 1,98,830

Srg

94,21,1344-3834.2 1R

asd & Tqu
AT

Irregularities in Grant of Bank Loan
to the Poor

1075. SHRI KRISHNA
CHANDRA PANDEY :

SHRI NARAYAN
CHOUBEY :

Will the Minister of FINANCE be
pleased to state :

(a) whether it'is a fact that there
have been somc irregularities in the
grant of bank loan to the poor under
the “Mass Loan Scheme’;

(b) whether the amount involved in
these runs into crores of rupees of
public money;

(c) whether such cases have been
detected and brought to book and the
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scheme streamlined to benefit the poor
for whom it is meant; and

(d) if so, the concrete steps taken
in this regard ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINAN CE (SHRI
JANARDHANA POOJARY) : (a) to (d)
To creatc greater awareuness among the
weaker sections about the facilities that
they can avail from the banks, to moti-
vate them to undertake productive ven-
tures with credit assistance and also to
demonstrate to the people that facilities
meant for these groups are in cffect
reaching them, bank do hold functions
where beneficiaries receive thce bank
assistance in public. This cannot, how-
ever, be called a “Mass Loaning Scheme’.

Public Sector Banks undertakec
.pecial campaigns to accelerate the flow
of credit to smaller borrowers in the
Priority Sectors, to which they are ex-
pected to lend 40 per cent of their total
outstanding advances by March 1985,
and particularly to weaker sections
which are cxpected to account for 25 per
cent of the total priority sector advances
by that date. According to quick esti-
mates of Reserve Bank, public sector
banks had outstanding advances of Rs.
2475 crores to weaker sections as at
the end of Scptember 1983.

While banks are endeavouring to
implement the schemcs for the benefit
of the poor with proper care, complaints
of some oc:asional aberrations in the
implementation at the ground level are
received by the Government. Whenever
complaints of shortcomings or specific
failures in the implementation of the
programme are received, they are investi-
gated for corrective action.

Memoranda Submitted to Fourth
Pay Commission

1076. SHRI NARAYAN CHOU-
BEY : Will the Minister of FINANCE
be pleased to state the number of re-
cognised Central Government organisa-
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tions who have submitted memoranda to
the Fourth Pay Commission so far ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR1I
S.M. KRISHNA) : (a) The Fourth Pay
Commission have received 2043 memo-
randa from Unions and Associations of
Government employees. Since the sub-
mission of memoranda to the Commis-
sion was not restricted to recognised
Unions and Associations of Government
employees, it is not feasible to indicate
as to how many memoranda out of 2043
are frqm recognised organisattons.

weqfaal &1 fRata argag a7

1077. = fagre fag: a1
aifusg a1 9g Fqr 1 Far #3
£

(F) (TF) =T FFqAr, Frag
(3) WA fafaze, Fagar (@)
Gfwdl #Fq4l, FFFAT (A1) WA
FOU  EIT FIIAY,  Herwdr (71=)
fered qus e, FaFdr R (@)
grem FEOAY, ®ORdl &1 fea-feg
gegat & aq1 fra qard@ 1 faata
drggg W fFE wd & gaa
giefeqs g, FamRTd g e
fower @17 avt & I9F g afywa
faelt gar %71 5310 a1 § ; %

(@) FAT GIFIXT Tg qeq FY
Sta &1 & % I3 weafqal gru a3
§q19 9% fa2wi F1 qrAg FF T
frata fvar sr w@r g ?

qiforsa wesem § ST i fawm
# T vl (o0 fAgie o qrav)
(F) STARTYA THRA FT A7 @G AR
FYT-9&T 9T TG & FIA |
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(@) faar  frdr  \rar avae
AT F FFrer AT SAd feeEl &
frata 1 aafa gfeg sifawifeal &
gicd F3F F @Ig S agd  ¥gar
g&aT & ®7 § ATAT g0iA FTF AT
gx T fae ST & 9 ATwA F
qurN-g9q * ey IT fw ®raa
FATA Fad oNg fastra T sftagry
Frat & fao siferg & safag q9r-
Ffgg a3 91, 9T AEAA R &
fratag & <9 &UN &1 994 AgL
gar |

Consignment Tax

1078. SHRI AJIT BAG : Will the
Minister of FINANCE be pleased to
gtate

(a) whether Govcrnment are aware
that the possibility of raising revenues
through sales tax, which is the only
elastic source of revenue for the States,
is severely limited in West Bengal;

(b) whether the West Bengal
Govornment has suggested a consign-
ment tax on such goods when they are
sent to other States;

(c) if so, whether Government are
considering to bring a legislation in this
regard;

(d) if so, when; and

(e) if not, the reasons thercof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S M. KRISHNA): (a) to (d) The
Central Government are not aware of
the difficulties faced by West Bengal in
raising revenues through sales tax which
is a State subject.

2. However, there were reports
from various State Governments to
whom the revenues from Central sales
tax have been assigned as to large-scale
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avoidance of Central sales tax leviable
on inter-State sales of goods through
the device of consignment of goods from
one State to another. The Constitution
was, therefore, amended through the
Constitution (Forty Sixth Amendment)
Act, 1982 inter-alia to euable the levy
of tax on inter-State consignments of
goods. The matter was discussed in
the Chief Ministers” Conference held in
New Delhi on 2.11.1983. It was decid-
ed in the Conference that a group com-
prising of the Chief Ministers of West
Bengal, Tamil Nadu, Meghalaya, Uttar
Pradesh, Maharashtra, Karnataka, Guj-
arat and Rajasthan, under the Chair-
manship of the Union Finance Minister
should go into the various issues involy-
ed in the levy of the proposed tax on
inter-State consignments of goods. The
matter is now to be considered by the
Group of Chief Ministers.

(¢) Docs not arise.

Gramin Bank

1079. SHRI AJIT BAG : Will the
Minister of FINANCE be pleased to
state :

(a) the maximum period for finali-
sation of any suspension case in a Gra-
min Bank provided in the service rules;
and

(b) if no provision is there, what
are the Government’s instructions re-
garding the maximum period of such
suspension ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b) Conclusion of disciplinary proceed-
ings is dependent on several factors, not
the lcast being the concerned employees’
cooperation to the management and the
Enquiry Officer. Since termination of
suspension is related to the conclusion
of the disciplinary proeess, it is not
possible to lay down any time limit for
its duration. Regional Rural Banks do
however, endeavour to complete the dis-
ciplinary proceedings as early as possible
and towards that end seek, if necessary,
assisstance and guidance from their spon-
sor banks.
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Inconveniences to Travellers And Tourists
at Sahar Airport, Bombay

1080. DR. VASANT KUMAR
PANDIT : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) whether attention of Government
has been drawn to the article ¢‘Sahar,
World’s Worst Airport’ appeared in the
‘Blitz’ of 29 October, 1983;

(b) whether Government have taken
note of the comments made by the ex-
JATA Chief regarding inconveniences at
entry points affecting travellers and
tourists;

(c) the rcaction of Government on
the above particularly regarding inade-
quate ground infrastructure;

. (d) whether Govarnment have decid-
ed to revive the facilities to the foreign
tourists for entry without advance visa;
and

(e) the steps taken by Government
to improve the conditions of the airports
to remove Dbottlenecks and prevent
smuggling ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL

AVIATION (SHRI KHURSHEED
ALAM KHAN) : (a) and (b) Yes,
Sir.

(e) The present peak-hour capacity
of Sahar terminal is inadequate. How-
ever, this will be doubled when the
second phase of this terminal now under
construction is completed. This will
considerably relieve the congestion in
the ground infrastructure. The position
is also sought to be improved by per-
suading JATA to re-schedule certain
flights to avoid bunching of flights.

(d) Government
this facility.
for specified periods continue to be
available to organised foreign tourjst

have not revived
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groups sponsored and conducted by
recognised Indian Travel Agencies.

(¢) The terminal buildings at inter-
national airports have been extended by
interim modifications and improvements
effected to their operational arca, equip-
ment etc. As a long term measure,
construction of ncw structures have been
undcrtaken at  Delhi, Bombay and
Madras airports. Measures to prevent
smuggling are being taken care of by the
concerned authorities.

Dry Port In Madhya Pradesh

1081. DR. VASANT KUMAR
PANDIT : Will the Minister of COM-
MERCE be pleased to state :

(a) whether the Madhya Pradesh
Government has drawn a scheme to
establish a ““Dry Port’’ in the state :

(b) whether the Central Government
has agreed to this proposal; and

(c) if so, main features of the pro-
posal, proposed location, capital base;
utility and the time-frame of its opera-
tion ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY
(SHRI NIHAR RANJAN LASKAR) :(a)
No such proposal has been received from
the State Government,

(b) and (c) Do not arise.

aadtEt gy arfweana &1 ghaarsy
%1 qgraan

1082. sito srfsra e Agar .
=Y Tatex aaf
o} arg qrfga asAwT ;AT
TET WA I FQTA FY HIT FIA o -

(F) #a1 a5 q= § f% aadwT g130
qrfwear # gfaad &1 agraar fag
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sy & qftoraeaes 3@ AgrET &1
aafed ggaq fang w@r g, AN

(@) afz gf, @ aqar afqs afs
& argare qrmeard v gaara feafa
w1 g ?

AT "ATE ¥ T oHur (N
#o fo Tag 37) : (F) T (@) A%-
FIT FY 9197 & fF arFeary arufear
gfza < 21t & wey greg wIF FIAT
g7 eroAr T afFg &) T Wr L)
EqY WITA FY AT 97 917 TSAT 2 |
gAY T gAY AT @A ¥ fqu
FqAY JSrAret Y ATIA I AT
wq g aray a¥ = fEan srar @

Production Loss Due to Strikc by
Jute Workers

1083, PROF. AJIT KUMAR
MEHTA :
SHRI DAULAT RAM SARAN :
Wwill the Minister of COMMERCE be
pleased to state :

(a) whether the workers employed
in the jute industry went on indefinite
strike recently; and

(b) if so, estimated production loss
suffered as a result thereof ?

THE MINISTER O) STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY
(SHRI NTHAR RANJAN LASKAR):
(a) Workers in all ju‘e mills situated
in West Bengal numbering 52 (excluding
three jute mills viz. Shri Gouri Shankar,
Northbrook and Hasimara which are
permanently closed) have gone on indefi-
nite strike from 16-1-1984 to press their
pending Charter of Demands. Workers
of Raigarh (Madhya Pradesh) have also
joined the striks and with cffect from
14-2-1984, workers of RBHM Jute Mill
(Bihar), a Unit of NJIMC, have also
resorted tc indefinite strike.
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(b) Thz estimated daily production
loss of 54 mills now on strike is about
4040 M. Tonnes valued at Rs. 3.20
crores appraximately.

Modernisation of National Textile
Corporation Mills

1084. SHRIMATI JAYANTI
PATNAIK : Will the Minister of
COMMERCE be pleased to state :

(a) whether there is a proposal to
modernise the N.T.C. mills;

(b)y if so, the names of financial
institutions which propose to finance the
modernisation programme;

(c) the amount estimated or ear-
marked for implementing the modernisa-
tion programme;

(d) the names of the N.T.C. mills
identified for financing for modernisa-
tion; and

(e) the details of the modernisation
programme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA) : (a) to (e) The
National Textile Corporation has formu-
lated a corporate plan for modernisation
and expansion of its mills, wherever
necessary, involving an outlay of about
Rs. 320 crores, to be implemented in a
phased manner. The funds for the
implementation of the plan are being
provided by the Industrial Development
Bank of India, the Industrial Finance
Corporation of India and through bud-
getary support. Mill-wise details of
the modernisation/expansion programme
sanctioned upto September, 1983 are
given in the statement attached.



283 Written Answers MARCH 2, 1984

Statement

Written Answers

284

Name of the Mill

Amount sanctioned
(Rs. in lakhs)

1 2
NTC (DELHI, PUNJAB & RAJASTHAN) LTD.
1. Ajudhia Textile Mills, Delhi 163.40
2. Dayalbagh Spg. & Wvg. Mills, Amritsar 171.08
3. Suraj Textile Mills, Malout 348.47
4. Mahalaxmi Mills, Beawar 178.12
5. Edward Mills, Beawar 434.95
6. Shree Bijay Cotton Mills, Bijainagar 274.78
7. Kharar Textile Mills, Kharar 269.44
8. Panipat Woollen Mills, Kharar 447.36
NTC (UTTAR PRADESH) LTD.
1. Muir Mills, Kanpur 570.99
2, New Victoria Mills, Kanpur 550.00
3. Bijli Cotton Mills, Hathras 120.70
4. Lord Krishna Textile Mills, Saharanpur 356.40
5. Shri Vikram Cotton Mills, Lucknow 339.95
6. Laxmi Rattan Cotton Mills, Kanpur 159.67
7. Atherton West Cotton Mills, Kanpur 171.52
NTC (WEST BENGAL, ASSAM, BIHAR & ( RISSA) LTD.

\, 1. Bengal Textile Mills, Cossimbazar 378.25
2. Manindra Mills, Cossimbazar 76020
3. Central Cotton Mills, Calcutta 77.06
4. Bengal Fine No. 1, Konnagar 216.29
5. Bengal Fine No. 2, Kataganj 261.75
6. Shree Mahalaxmi Cotton Mills, Palta 113.55
7. Rampooria Cotton Mills, Serampore 2.7.42
8. Luxmi Narayan Cotton Mills, Rishra 207.26
9. Arati Cotton Mills, Howrah 312.43

10. Bangasri Cotton Mills, Sodepore 344.68
11. Bengal Luxmi Cotton Mills, Serampore 341.15



NTC (ANDHRA PRADESH, KARNATAKA, KERALA & MAHE) LTD,

1, Azam Jahi Mills, Hyderabad

Netha Co.op, Spg. Mills, Secunderabad
Natraj Spg. & Wvg. Mills, Nirmal
Anantapur Cotton Mills, Tadapatri

Tirupathi Cotton Mills, Renigunta
Mysore Spg. & Mfg. Mills, Bangalore
Minerva Mills, Bangalore
Shree Yallamma Cotton Woollen & Silk Mills,
Yallammanagar
9. Mahboob Shahi Gulbarga Mills, Gulbarga
10, Cannanore Spg. & Wvg. Mills, Cannanore
11. Alagappa Textile Mills, Cochin

® N AW N

256.46
118.15
122.80
364.63

159.71
415.19
325.92

498.08
284.64

83.35
468.23
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12.  Jyoti Weaving Factory, Calcutta 37.72
13. Kanoria Industries, Kannagar 74.80
14. Sodepur Cotton Mills, Sodepore 119.38
15. Associated Industries, Chnadrapur (Assam) 175.24
16, Gaya Cotton Mills, Gaya 217.90
17. Biha: Co-op, Wvg. & Spg. Mills, Mokameh 126,68
18, Orissa Cotton Mills, Cuttack 275.73
NTC (TAMIL NADU & PONDICHERRY) LTD,
‘I, Om Parasakthi Mills, Coimbatore 397.64 ¢
2. Cambodia Mills, Coimbatore 322,92
3. Kishnaveni Textile Mills, Coimbatare 139.64
4. Sri Fangavilas Mills, Coimbatore 348.49
5. Coimbatore Murugan Mills, Coimbatore 393.73
6. Som:sundaram Mills, Coimbatore 31436
7. Kaleoswarar ‘A’ Unit, Coimbatore 298.50
8. Pankaja Mills, Coimbatore 214,73
9. Coimbatore Spg. & Wvg. Mills, Coimbatore 511.43
10. Balaramavarma Textile Mills, Shencottah 152.08
11. Sri Sarda Mills, Coimbatore 317.27
12, Sri Bharathi Mills, Pondicherry 490.47
13. Kaleeswarar ‘B’ Unit, Pondicherry 496.88
14. Pioneer Spinners 366.10
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o

12.
13.
14.
15.
16.

Parvathi Mills, Quilon

Kerala Luxmi Mills Trichur
Vijaymohini Mills, Trivandrum
Cannanore Spg. & Wvg, Mills, Mahe
Adoni Cotton Mills, Adoni

NTC (SOUTH MAHARASHTRA) LTD,

1.

® N o AW N

w

10.
11.

Aurangabad Textile Mills, Aurangabad
Digvijay Textil: Mills, Bombay
Chalisgaon Textile Mills, Chalisgaon
Jupiter Textile Mills, Bombay

Apollo Textile Mills, Bombay

Bharat Textile Mills, Bombay

New Hind Tc;ﬂilc Mills, Bombay
Barsi Textile Mills, Barsi

Dhule Textile Mills, Dhule

Nanded Textile Mills, Nanded .
Mumbai Textile Mills, Bombay

NTC (MAHARASHTRA NORTH) LTD.

b2

© P N AW

10.
11.

Model Mills, Nagpur

R.S.R.G. Mills, Akola
India United Mills No, 1
India United Mills No.
India United Mills No.

LS B S |

India United Mills No.
India United Mills No.

India United Mills No. 6
R.B.B.A. Mills, Hinganghat

VN

Savatram Ramprasad Mills, Akola

Vidharba Mills, Achalpur

NTC (GUJARAT) LTD.

AW R =

New Maneckchowk Textile Mills, Ahmedabad
Ahmedabad New Textile Mills, Ahmedabad
Himadri Textile Mills, Ahmedabad

Rajkot Textile Mills, Bhavanagar

195.52
309.38
169.88

60.66
105.61

197.94
398,60
225.96
444.19
343.70
334.82
469.85

48.55

351.93
495.73
493.08

371.81
124.98
701.10
382.70
384.66
218.93
278.05

372.60
390.44

239.97
98.23

391.28
505.85
546.99
399.28
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5 Mahalaxmi Textile Mills, Bhavanagar 449.46
6. Petlad Textile Mills, Ahmedabad 442.61
7. Jehangir Textile Mills, Ahmedabad 544.11
8. Ahmedabad Jupiter Textile Mills, Ahmedabad 506.71
9. Rajnagar No. 1&2, Ahmedabad 8§10.72
10. Viramgam Textile Mills, Viramgam 427.22
NTC (MADHYA PRADESH) LTD.
1. Bengal Nagpur Cotton Mills, Rajnandgaon 295.38
2. New Bhopal Textile Mills, Bhopal 352.22
3. Hira Mills, Ujjain 431.47
4. Swadeshi Cotton & Flour Mills, Indore 390.38
5. Burhanpur Tapti Mills, Burhanpur 416.80
6. Indore Malwa United Mills, Indore 448.17
7. Kalyanmal Milis, Indore 443 .30

Losses Suffered by Ordnance Factories

1085. SHR1 MOOL CHAND DAGA :
Will the Minister of DEFENCE be
pleased to state :

(a) whether the following materials
were purchased by the Defence from
trade for ordnance factories from
northern region after inspection done by
the Directorate General of Iaspection
during the last three years; (i) wooden
ammunition packages (ii) links for
cartridge cases (iii) tail units (iv) steel
ammunition packages (v) brass for
cartridge cases (vi) hand grenade bodies
(vii) plastic container stores and the
like items;

(b) the quantity of material rejected
by consignees due to fault in inspection
during the period;

(c) the financial production losses
suffered by the ordnance factories by
acceptance of substandard stores on the
part of DGI inspection; and

(d) the remedial measures taken to
improve upon the inspection of materiai
purchased from the trade ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) Yes, Sir.

(b) Against very large qantities of
the material supplied, the quantity of

material rejected has been negligible.

(c) Since the stores flnaly rejected
are replaced by suppliers, the question
of any ﬁnancial/produclion losses to the
Ordnance Factories does not arise.

(d) The present inspection procedure
and the testing methods have been found
satisfactory. However, they are conti-
nously reviewed and suitable changes
made in the light of experiences gained

during defect investigations.

Blacklisting of Confractors

1086. SHR1 MOOL CHAND DAGA ;
Will the Minister of SUPPLY be pleased

to state :
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(a) the number of contractors who
‘have been blacklisted® during the last
five years giving year-wise break-up;
and

L

(b) the reasons for back listing* ?

THE MINISTER OF STATE IN THE
MINISTEY OF COMMERCE AND IN
THE DI:PARTMENT OF SUPPLY
(SHRI NIHAR RAMNMJAN LASKAR) :
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(a) Six. The year-wise break-up is
given below :—

1979 — 1
1980 s NIL
1981 - 2
‘1982 — NIL
1983 - 3

(b) As in the statement given below.

Year Nuniber of firms with whom
business dealings have

becn banned

Reasons for banning
in each case

1979 One
1980 NIl
1981 Two
1982 Nil
1983 Three

————

For submission of fraudulent
Income Tax Clearancc Certifi-

cate.

One firm following conviction
in court for offence involving

moral turpitude.

One firm for not despatching
stores and for quoting false
Railway Receipt number in
Bill.

One firm for supply of sub-
standard stores.

One firm for submission of

tampered test certificate.

One firm for supply of sub-
standard stores.

¥ The term ‘blacklisting’ is not use now.

The term used is ‘banning of busi-

ness dealings in the non-statutory sphere’.
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Cut in Plan and Non-Plan Expenditare

1087. SHRI N.E. HORO : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that Govern-
ment have decided that its plan and non-
plan expenditure is to be cut and no
new Governmcnt jobs are to be created
for nine months and public sector
enterprises are to be denied further
subsidy to make up their losses in the
current financial year; and

(b) if so, the circumstances that led
to taking of such steps in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S M,
KRISHNA) : (a) and (b) As a part of
policy measures to counter inflationary
pressures, Government has imposed
certain cuts in Plan and Non-Plan ex-
panditure and a ban on creation and
filling up of posts for nine months till
30th September, 1984, As no subsidy is
being given by the Government to the
public enterprises to make up their
losses, there is no question of further
denying the subsidy.

Centra] Bank’s Loan to Industrial
Units in Bibhar

1088. SHRI BHOGENDRA JHA ¢
Will the Minister of FINANCE be
pleased to refer to the reply given to

Unstarred Question No. 1756 on 2nd
December, 1983 regarding bank credit to
mini and small scale industries in Bihar
and state :

(a) the number of industrial units of
Pandaul under Madhuban district of
Bihar financed by the Bihar Finance
Corporation and machinery in-stalled on
the condition that Central Bank would
finance working capital;

(b) if so, the number of such industries
awaiting grant of credit by the Central
Bank after installation of their units;

(c¢) whether large scale loans to
ghost debtors had been granted by the
Central Bank of Bhowara and other
places, if so, details thereof and steps
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taken for
bility; and

recovery and fixing responsic

(d) whether Punjab Naticnal Bank
officers had recently visited Madhubani,
Benipatti, etc., if so, what impyrovement
was decided upcn ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to
(d) Information is being collected and
to the extsnt available and feasible
under the provisions of the statutes and
the customs and usages prevalent
amongst bankers, will be laid on the
Table of the House.

Purchase of Mirage-2000 froin France

1089. SHRI CHINTAMANI] JENA :
SHRI MOHAN LAL PATEL :
Will the Minister OF DEFiENCE be

pleased to state :

(a) whether India has contracted to
buy from France a certain number of
Mirage-2000:

(b) if so, the number of Mirage-2000
likely to be purchused and thc amount
involved;

(c) when the contract was finalised
and whether the dclivery has bz2en made;
if not, the reasons therefor; and

(d) the latest
regard ?

position in this

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) : (a)
Yes, Sir.

(b) (o (d) Forty aircraft are being
purchased. Deliveries of th: aircraft
are schedulcd to commence in | 984-85.

Memorandum Submitted by Cent-a! Govenment
Pensioners Association, on Problems of
Past Pensioners

1090. SHRI SATYENDRA NARAIN
SINHA : Will the Minister of FINANCE
be pleased to state :
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(a) whether the All India Posts,
Telegraphs and other Central Govern-
ment Pensioners Association (Main
Centre) Pune, has submitted a memoran-
dum on the problems of the past pen-
sioners;

(b) if so, their main problems; and

(¢) the steps taken by Govevnment
to meet their requests ? 8

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S M.
KRISHNA) : (a) Yes, Sir.

(b) Their main demand is for re-
ferring the problems of past pensioners
to the 4th Central Pay Commission.

¢y Pay Commission has been
appointed by the Government to examine
the structure of emoluments, conditions
of service and death-cum-retirement
benefits of Central Government emp-
loyees, Government independently con-
siders the problems of pensioners and
the appropriate relief to be provided to
them

Naval Academy in Ezhimala, Kerala

1091, SHRT M. RAMANNA RAI:
Will th2 Minister of DEFENCE be
pleased to state : @

(ay the present stage of progress of
Naval Academy in Ezhimala in
Kerala;

(by whether any land has been taken
in possession by the Naval authorities;

(¢) whether there is apy scheme to
rehabilitate the would be' dispossessed
persons; and

(d) whether Government have re-
ceived any representation in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCF SHRI K P.
SINGH DEO) : (a) and (b) The pro-
cess of handing over of land by the

MARCH 2, 1984

Written Answers 296

State Government has stared towards the
end of January, 1984. Naval authori-
ties have taken over 244 9565 hectares of
land.

(¢) and (d) It is the responsibility of
the State Government to rehabilitate
the affected persons.

fagt & & av sTarEw qEw

1002, it |14 wiear : I
faw #w=t ag a=1d &7 FI0 F59 5

(%) fadY & a& 77 frea 2 & -
IFITET eF T AT T4T §;

(') 1980-81 & 1981-82 TF =Iq.
1< 27 § fazd) & A7 41 fea) @oq
g% 97 37 Hlg F YT IqY Ieqqq
wed & ®9 § frad) gaufa sea gE;
AT

() 37 FEget & qaF-99F TN
Fa71 & fs7ar aqd 1983-84 & Fearzq
WEE ¥ YT I 75 A9r AT fFRad.
foadl gz & af ot frafaa smury
9% gz &1 ME 7

feas ga@a | Trsm @3t (s gao
gHo e @ (7)) 15 #IgE a9
T fwzdiad 97 IqUEUIT SEq
WeF &1 FHIAT TT 1T 97 47ar w9
g+ 9 wfq faey fazs § |

(@) aq 1980-81 &1 1981-82 &
Yzra ¥, ¥ fagdaa ) frs /@aa
ST IFIT AT -

<

ag fasﬁ'}/aqa
(g Wifew 27)
1980-81 4228
1981-82 4693
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N

TGS FY AT FFT TN T

(& &7 )

12377
14958

(T) aF 1983-84 (28-2-1984 %)
¥ aYurT ety geqrgAme® fAam, 1944
¥ faap 8(1) ¥ sty wrdr. AT qE
SeqraT wew ¥ Tz garar srfagaren
AT IAF SATRATEHF FITAT F1 qIT/
. 9TF qT T/T AT IFT 2

aaEg-3qry F Ffxd fGfasw g7
STeT FIA 3T IqIET eF §  FT A

T ¥, S —

. (1) Fafesz geiart ®) ggraar 3T,
faeg Trsr=g graady  MeETgd
A FT HTTVATAT 2T,

(ii) fastdt weFsadF & Wfz7 @9
IEITT FT FTEAT {AT;

(iii) weF-fearad 277 fafafrsz arq
¥ gevizT gq fafafasz geaafat
AT B FEAATA A TCATET
&AT;

(iv) WeF § T1gA IHT IeATEF F
TIeHIZa 2T, AT

(v) 2 smrgarst & araew # U
fafaat & Fwgra 3@ §F
JUIT FI, TG FIT QYT
fafeat & 2l 77 e +1 wew
¥ gz INT WA 2497 |

&% W FII0 TR

1093. #it Fo0w TT FEFWIC : FIT
faer @Y ag I ATy Y FIT FIO 7

(F) ST GAT W A TSF-ATT FH
fead g% Fraa §;

(@) 7@ @7 a9t & AT FH
% suygifal g a7 53 @ &
frad qrasr reTaR g4 §;

(n) &Y & waq g¥af g7 vl
feaaY & eNT w57 ¥ qraa) § geaned
& saarfodl & {aeg v sammEa
g gray 35 7 T IFF THTI-AT
Ty ;m g7

fat wxtaa A g9 |/ (=0 AR
QAT o (F) 30 97, 1983 & Feafy-
T FIFT @ F 28 a1 F TN
orETSAY FT GEAT AT USTAIT FIAT
gygaa § I aE

(=) X () : ag 1981-82 X
1983 (30.9.83 %) & U7 GrETAS
¥ ATHAT AT IAN eraued wfw F
gra-g ¥ FIAIT A F 28 THT FIU
Wi fisd @ w1 WS ag gaar
fieq 9FIT G 1 —

CLy qraAT FY geqr  Faued <o

(F0T ¥T0)
1981 1891 20.34
1982 2065 19 44
1983 175! 20.81

(30.9.83 aF)

TAH IR TEATIAIAT & AIHAT,
faware &7, J@T gEa®l &1 USRI,
351, It awr fafagy fa= 49
ot F1 gIGrgE ¥ qAFAL, JH HT
wifea sfagfaat 5 safesa w7 &
GITET, AGHTOT TIT, ALY, IFAT F1
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U, gufe &1 aftada, M, A
#I &71, afvgfggar afs arfas &

a7 margfea § gag §F s
AT TEHTT JIASH AGI & |

I9 qrg1aar & argt @1 f5a% aaq
¥ g & gequey 9 sA9rfay &

terrs grad grax frog aq § a=ar,

THFY LT A FTH FHI A AgAq
q qar gearfag 9P va) Y gaan
¥ 53T Fgl arfaw gy | ’

FIFW TN 51 & faeg =v
TE WIFATA

1094. =t FeU T FeAMGA : T
faq w1 ag IqTT &1 FI7T FIT {7

(F) ara arer g§ F T I A
fraa d5 @raa &1 faare 2 v aar
faa F%1 7 20-9=Y FTAFH F AN
ggY GfaFr 2w qvg gy fawrd §
g% fawg gveEx &1 fa=re aar #14-
ATET FIT AT §; 1T

(F) qeEgdY sgir F41 § 7

fagdmeg H 39 |31 (o0 SA1ES

gwrd) ; (%) R (@) safs =19
sraEr qrgq faar Aifa &7 erafy ey A,
1982 & A1, 1985 % &I g 3T z&H
falre &7 & &/ a4 aAT@ra) ar a0
gar Jg-gg N AT ¥ 7540 aF W@

e 1 aftwegar & af g AfEA

@ afg & &wa Iw § o fAar-
FT  FANT 10,000 =|rEIT  HATY
FFTT T FIT FANT 3300 [AIT
YA ST AT | ewaarn, wrar faear
ur fATax gfeg @ gt daw 9%/
ST gRfaar arEr ey & fao dar-
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qIT ITTFT &3V F1 9a1 AMI @I &
M figd 96 § gdfaa arzgq g1eg
FILT § | 4, 1983 & 377 a5, ITAY
aiwsl & argmiT arfnfsas 3% & qra
fafae earaY av @’ @wA § fag
5144 MzET/A152T § |

FETLVET FoAdl Fn 20~
FIATH F qeqad 4099 § T w1 @
FIFAIAT 7 FFA AZAT I I § ) A«
FHI qdqer & FYod fzareaga ¥
FHT F1 97 FF47 2, If9T ITIILE9F
F1iars & fao gqr9 f7o 17 &

FHEs 9= 9 § 9gew % fou awe
CRELIE |

1095. =t FeorIq  Fea gy | AT
qaEs HIT AT famg@aa g7951 98 T
51 91 £ fa

(F) F=Eg avarz gy f78d qi9
guf & YT fgaraa gzmw G F1
qaza & fawre ¥ fau feaa) gaufa
3 TE;

(@) femras ggw ¥ Qi AIE @
g AT FT aF T AT AICIAT AR
fergarr & garar &1 QT EATE @AgST
TA IF QO g1 TOAT; HIT

(w) a1 a9z ¥ 3@ T OT F fAg

fear war gragrT sraafa g 7

qg=z ST AW fqaEa dxea &
5T /AT (WY Itz wwR @t) o
(%) fass qig aaf & A, Fedg
qiz fawm 7 fgaras gz & 9deq
FT gF99 FI4 & fq0 29,96 1@ T
ad feu § |
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(@) atT () : aragd F&q & foq
0F W qfaT F1 TRITHT FT T
g1 (awar & ox gard erge & faafm
% JIR A 77 gE777 9¢ fagrc fHar s
ST TET & 1 afgISwAr & qmrg AgArt
FT AATT FIT FT FIH AT 7 feqr qar
g | fwagre ag aamr awg agi g %
a8 FTH T qF 1 g1 AT |

femras w3 A orEdl AR & faw@

1096, = Feozw Feayqr . F4T
TRTT AT 4F FATT AT FAT HIA 5

(%) femraa g2 & ra! =47
fase Fv1 & fo7 #91 FI9 ISIT 90
g T

(@) 3zt 7z &t wafas (fafaa)
FAGEAT I 20-F%1 FIAFH F 4
FqT 91T I AT TE g TT I A
¥ oFq7 sq1Y g 7

] "wAEE # I[wA w@FAT (A
#o do {ag 37) : (7) fagd =T 7af
& gtua fgwrwd gIw fega g
grafqal ¥ fawry oT gwg &1 FaF
FISATT JITET HT 75§ + 1980-81 &
1983-84 & T TA AITAT F
FATTGT & fag @rFrFy qre faug
ggradar FgIAl & ¥ H ¥ @G
zrafaat & fag 1,38,86,910/- ®74 &1
ufw 797 1 7E § |

(@) Sug &7 srafaal & &g g=n
Fra%q geuafeas &1 ¥ Faifaq
frar st zgr 81 gfes FHarfea &
faa arrarg &Y sqFEqT, qIAT H FOATE
¥ gure, Ffr giaaret S§ ot
g1 gareal &1 faato e afgay &

fasreY 7 =qITAT AGY FF JIAATT
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Jsr F Frgifeag 1 7 §1 geay,
arfaat & afgs gssr A IR
vegaT AFT F 17 7 o gafa gf § 4
ITT FT FITAIC  JHF A1 FABT F1
afaea &7 § 1

Letter of Shri J.R.D. Tata to the Chairman
of Air India Regarding Functioning of
Air India :

1097. SHRI B.D. SINGH : '

SHRI RASHEED MASOOD :

SHRI RAJNATH SONKAR

SHASTRI : Will the Minister of

TOURISM AND CIVIL AVIATION be
pleased to state :

(a) whether itis a fact that in his
recent letter to the Chairman, Air India,
the former Chairman of Air India, Shri
J.R.D. Tata made certain strong indict-
ment regarding the working of the Air
India; and

(b) if so, the details thereof and the
reaction of Government thereto ?

THE MINISTER OF STATE IN'"THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN) : (a) and (b) In his
letter of 16th November 1983, to the
Chairman and Managing Director, Air
India, Shri J.R.D, Tata drew attention
to some deficiencies in flight scheduling,
catering and inflight service. He sugges-
ted that a team of officers from Air
India could visit TISCO in which a
successful communication system had
been evolved generating a spirit of co-
operation and the elimination of indus-
trial disputes,

The CMD, Air India has sent a
detailed reply to Shri Tata thanking him
for his suggestions and informing him
that steps have been initiated for im-
proving the services of Air India on the
ground and on board and that all
the observations made by him
would be looked into. He accepted the
suggestion of Shri Tata to arrange the
visit of a team of Air India officials to
TISCO.
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Government is of the considered view
that the Public sector undertaking and
other organisations under (s administra-
tive control are open to suggestions for
improvement in their functioning, The
observations of Shri Tata have been
carefully considered in Air India,

Trade Deficit

1098. SHRI B.D, SINGH :
SHRI JAGPAL SINGH : Will
the Minister of COMMERCE be pleased

to state :

(a) the export earnings during 1963-
84 (1i!l date) and to what extent the
liberalised import policy has affected
the foreign cxchange reserves stating the
trade deficit during the years 1981-82
and 1982-83 as compared to the trade
deficit during 1983-84;

(b) the impact of the trade deficit
on the repayment obligatiohs on loans;
and

(c) whether in view of the experience
gained, Government contemplate any
revision in the liberal import policy ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY
(SHRI NIHAR RANJAN LASKAR):
(a) The Balance of Payments data
relativg 1o export earnings (including
invisible receipts etc.) for 1983-84 are not
yet available. However, based on the
latest available customs data, the value
of India’s overall exports during the first

eight months of 1983-84 i.e. April-
Nov,, 1983, on a provisional basis,
amounted {o Rs. 5745.60 crores. With

the existing export-import policy, there
has been an improvement in the foreign
exchange reserves of the country, India’s
foreign exchange reserves (excluding Gold
and SDRs) in January, 1984 (provi-
sionally) amountcd to Rs. 4696,2 crores
as compared to foreign exhange
reserves of Rs. 4291.7 crores
in April, 1983, the beginning of the
current financial year. It is significant
that the trade deficit has declined from
Rs, 583844 crores in 1980-81 to

'MARCH 2, 1984

Written Answers 304

Rs, 5801.66 crores in 1981-82 and further
to Rs. 5525.78 crores 1n 1982-83 based
on the latest available data. On a
provisional basis ths deficit in India’s
foreign trade during April-November,
1983-84 stood lower at Rs. 3080.12
crores as compared to a trade deficit of
Rs, 379274 crores for the corresponding
period of the previous year. '

(b) Since 1981-82 the growth rate of

~our exports has exceeded the growth ratz

of imports, A lowering of the trade deficit
through an improved expert performance
will not only have a favourabie impact
on the current account deficit but also
help to improve dcbt service ratio thus
increasing our ability to absorb external
financing,

(c)* Import and Export policy for
the next year i.e, 1984-85 is still under
formulation,

Scaling Down of Production of Froat-
line Fighter Aircrafts by Hal

1099. SHRI B.D. SINGH :
SHRI RASHEED MASOOD -
SHRI RAJNATH SONKAR
SHASTRI :  Will the Minister  of

. DEFENCE be pleased to state :

(a) whether it is a ract that the pro-
duction of frontline fighter aircrafts,
helicopters, etc, has been considerably
scaled down by Hindustan Acronautics
Limited;

(b) if so, the details thereof; and

(c) the reasons for scaling down
their production when self-reliance in
defence preparedness is today vital in
view of the heavy built up of sophisti-
cated arms in the neighbouring countries,
particularly Pakistan ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P,
SINGH DEO) : (a) to (c) Itisnota
fact that fighter aircraft and helicopter
production has beeng considerably scaled
down during the current financial year,
The production targets are related to the
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users requirements, Soms2 likely slipp-
ages in the current year-are attributable
mainly to a delay in the completion of
two development projects,

Orissa Government Plan {0 Include
Historical Places of Tourist Interest
in Seventh Five-Year Plan

1100, SHRI LAKSHMAN
MALLICK : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) whether the State Government
of Orissa has approached the Union
QGovernment with the plan projects to be
included in the Seventh Five-year Plan
to improve certain historical places of
tourists interest;

(b) if so, the details thereof; and

(c) the reactiou of Cenfral Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) No, Sir, The
Seventh Five-Year Plan of the States/
Centre are still under formulation,

(b) and (¢) Does not arise.

Measures Taken to Check Rise in Prices

1102, SHRI! B.V. DESAI : Will the
Minister of FINANCE be pleased to
state :

(a) whether Government have pro-
posed to take a series of fiscal measures,
besides imposing curbs on public ex-
penditure and exercising stricter control
on utilisation of plan allocations, to
check the rise in prices;

(b) if so, to what extent, this step
proposed by Government has checked
the rise in prices of all essential com-
modities;

(©) whether‘ during the period
December, 1983 to January, 1984 the
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prices have gone up again and there is
no likelihood of checking them;

(d) the main reasons for the same;
and o

(¢) the measures being taken to re-
duce the prices of all essential commo-
dities or at least to check them ?

THE MINISTER OF FINANCE
(SHRI PARNAB MUKHERIEE) : (a)
to (¢) Government introduced in
January, 1984 a package of measures
aimed at strengthening fiscal discipline
including inter-alia curbs on Government
expenditure. The main thrusy of the .
Government’s anti-inflationary policy is
on effective demand and supply manage-
ment including strengthening of the
public distribution §ystem, larger releases
of essential commodities through fair
prices hops etc., incentives on productjon
and mopping up of excess liquidity in
the banking system. While the price
situation rema:ns a cause of concern, it
may be mentioned that there has been

. deceleration in the rate of inflation in

recent months. While wholesale price
index hdd increased by 8.5 per cent in
the first six months of the current finan-
cial year uptoend September, 1983, the
index has gone up by less than 1 per cent
in the subsequent four months upto the
end of January, 1984, The monthly
rate of increase in the consumer price
index has also come down significantly
from 2.6 per cent in May, 1983 to 0.5
per cent in November, 1983. The index
for December, 1983 (latest available)
has, in fact, declined by 0.4 per cent
over the month,

Disbursement of loans to Unémployegl
Matriculates

1103. PROF, NARAIN CHAND
PARASHAR Will the Minister of
FINANCE be pleased to state :

(a) whether the Reserve Bank of
India has earmarked any funds for the
disbursement of loans to unemployed

. matriculates between the age of 18 and

35 years for self-employment schemes to
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the tune of Rs, 25000/~ for each such
person (under NREP);

(b) il so, the exact amount allotied
for each: nationalised bank and its
break-up for each StateflInion Territory
for the y-ar 1983-84;

(c) * vhether the number of unem-
ployed niatriculates to whom the loans
are to bc sanctioned; has also been fixed
and also the number for each State/
Union T rritory; and

(d) the exact procedure including
any final date for submission of appli-
cations 1 xed for obtaining the loan ?

THE DEPUTY MINISTER INITHE
MINISTRY OF FINANCE (SHRI
JANARI'HANA POOJARY) : (a) The
Governn 2nt has formulated a scheme
for Self-!imployment of tie Educated
Unemplcyed Youth. The Scheme is not
under th: NREP. Siace the Scheme is
dependert upon credit being made
availablec by the bairks, the RBI has
_ issued dc:ailed guidelines to the banks
for providing assistance to the benefi-
ciaries.

(b) The Reserve Bank of India has
advised ull scheduled Comnercial banks
other than RRBs and foreign banks to set
apart at ecast 19, of their total advances
for this Scheme, This works out to
Rs, 325/- crores, However, since the

Scheme cnvisages provision of assistance

to 2,5 la: borrowers phis year, the actual
amount required may be more than the
amount indicated above. In that event,
the banks have been advised to adjust
the amount in excess of 19, of their
total credit against the priority sector
allocations. State-wise break-up of the
funds will depend upon the state-wise
break-up of the targets of beneficiaries
allotted (o each state,

(c) Yes, Sir.

(d) According to the Scheme, the
eligible beneficiaries have to apply to
their respective District Industries
Centres functioning in each district,
with their proposals, The applications
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in the District Industries Centres are to
be screened by the Task Forces consti-
tuated there and names of such of the
applicants who are considered suitable are
to be recommended to the various banks
functioning in the district, The banks
have to take a final view on the econo-
mic viability of the proposals within 14
days from the date of receipt of the
applications by them, Although the
Scheme has not indicated any final datc
for submission of applications to the
District Industries Centre, in view of the
physical targets for each State having
been fixed, the various States/DICs
might have, for administrative con-
venience, stopped accepting fresh appli-
cations under it after a reasonable
number of such applications had been
received by them,

Construction of Serai at Sri Naina Devi
in Bilaspur District (H.P)

1104, PROF, NARAIN CHAND
PARASHAR : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) the latest progress in the con-
struction of Serais, which have been
taken up by the Yatri Avas Vikas Samiti
for providing cheep lodging to the
tourists and pilgrims in various States/
Union Territories of the country;

(b) whether the construction of the
Serai at Sri Naina Devi in Bilaspur
District (H.P,) would be completed be-
fore 31-3-1984;

(c) if so, the total amount spent on
the project so far and the estimated cost
for completion; and

(d) if not, the reasons therefor and
the likely date by ‘which it would be
completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN) : (a) The Bharatiya
Yatri Avas Vikas Samiti has completed
its Yatrika project at Amarkantak and
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Chitrakoot. Construction work is in
progress at Brindavan, Bidar and
Kampil. Tenders have been invited for

‘the Yatrika projects at Nainadevi,

Karaikal and Puri.
(b) No, Sir.

(c) and (d) The total amount spent
on the Naina Devi Yatrika/Dharmashala
project upto  31-12-1983 is  about
Rs. 14,000/-. The total estimated cost
is Rs. 8 lakhs. Tenders were invited
thrice but no satisfactoty response was
received; hence they have been invited
again.

Dacoities in Branches of Nationalised
Banks

1105. SHRI NAWAL KISHORE
SHARMA : Will the Minister of
FINANCE be pleased to state :

(a) the number of dacoities and loot
committed in various, branches of the
Nationalised Banks in various parts of
the country during the months of
December, 1983 and January and
February, 1984;

(b) the total amount of money loot-
cd during the above dacoities;

(c) the number of bank employees
killed or injured as a result of these
bank dacoities;
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(d) whether any compensafion has
been paid to the victims of thzse bank
dacoities, and if so, the details thereof;
and

(¢) the measures taken to save the
bank money from looting ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to
(c) As per information availeble, the
number of bank robberies/dacoities that
occurred in the various States of the
country during the months of December,
1983, January, 1984 and February, 1984
(upto 16-2-1984), the amount involved
therein and the number of persons,
including bank employees injurcd/killed,
is given in the statement attached.

(d) The quantum of compensation
to be paid to the bank employees killed/
injured in bank robberies/dacoities is
decided by the concerned banks having

regard to the circumstances of each
case.

(e) State Governments, who are
primarily responsible for the main-

tenance of law and order, have been
requested to take suitable preventive
measures for curbing the incidents of bank
dacoities/robberies. Government have
also issued guidelines to all public sector
banks to tighten security measures with-
in their premises.

Statement

Amount Involved No. 'of Persons

Killed  Injured
1 2 3 4 5
I. Andhra Pradesh
1. Andhra Bank
Dronachalam Branch — 1 6

[ )

Indian Overseas Bank
Begam Bazar Branch l

Rs. 21,72,000/-  ~— = —

-
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1 2 3 5
II. Assam

3. United Bank of India
Bokahat Branch Rs. 31,572/- 1
I11. Bihar
4. United Bank of India
Hazaribagh Branch Rs. 8,00,000/- 3
1v. Delhi
5. (Central Bank of India
Connaught Circus Branch Rs.- 1,24,913/- —
US Dollars 625
Pound Sterling 98
Deutche Marks 220
Australian Dollars 50
Lira 7,50,000
6. Vyasa Bank
Connaught Place * (Inward clearing
cheques for
Rs. 1,17,781/-
only) 1
V. Haryana
7. Union Bank of India
Gumpthalaguru Branch Rs. 13;461/- 1
VI. Madhya Pradesh
8. Dena Bank
Gundordehi Branch Rs.  96,867/- _
VII. Maharashtra
9. Central Bank of India“
Ghatkoper Branch Rs. 97,500/- —_
10. United Commercial Bank
Thana Belapur Branch, Rs. 1,37,000/- —
11, Bank of Maharashtra
Nasik City Branch Rs.3,50,000/- 1
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VIII. Punjob

12. Punjab and Sind Bank -
Gurunanak Dev University Branch Rs. 1,44,302/- — -

13. Punjab and Sind Bank
Sheron Branch Rs.  26,794/- a— Se

14. New Bank of India
Kotkhaisa Branch Rs. 1,27,670/- — 1
iX. Raijasthan
15. Union Bank of India

Mangliawas Branch Rs. 12,130/- =~ — 1

X. Uttar Pradesh

16. United Bank of India
Dehradun Branch Rs. 83,981/- — —

17. Oriental Bank of Commerce
Dabathawa Branch Rs. 59,190/- - —_—

18. Central Bank of India
Kidwai Nagar Kanpur Branch Rs.  59,247/- — 1
XI. West Bengal

19. Bank of India
Mirhati Branch , Rs. 48,997/- - —

(7)) FqT TAY AL & Ffa-
arzat ¥ gfg & sroer; &

(7) afe g, a1 g7 Flzargar &l

1106, =Y TMATAJIT mrﬁﬁ_ © T T FTH F FIQ, FTEIT F AT IG0A
faw A9 g TI07 F FI7 FA {7 FT T fAAT P

g IT 25 99 & {gew) & T9H6q
g ayag faar s

(%) =ar A ? ﬁ* FIFTT T faw wxem ¥ I AT (N wAEA
qia 1T 9 98 & faasl +1 g9q4 § quidt) : (%) N, TG

Frq @ w9 w1 fqupg fwar §;
(@) & (9) a%: % geq Iqfeqa

(&) afx af, 1 3aF w17 747 §; LEACH]
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Q@ WIT AT o %@ g
RHER wEeal it fge =
waH d fm@ Ty qe oAt S dear

1107. =\ TIRTIITT SUEAT ¢ YT

qiEA W7 AT faumm w4 9g T
F FYT FIq fi :

(F) Sa% @A« g1 99 1981-82,
1982-83 &IT 19°3-84 & T TUF-
w191 wfufard, 1963 & argErT W,
G AR A g Foger fawmn,
dag AR gdFeq Frgfagy 'qar' 3 A1
®Y 502 (539 g g (a3,

(&) S9 ga-9A1 ¥ &x-71T g I9-
IR fFad a7 ax fgedt ¥ o faqy
qT AT A foag o,

(M) Szg @17 o fogt % rsgt §
feqa sa% faarmi @ gag o afiqey
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Frafaal ud Iowal ¥ 9ga wafa &
SRIT IqF "ATHT & §F (74 qA
Tx 1T §U; AR

(g)37 g ax1 # & fgedr ol
AT H AST-F1T fHT7 9F G747
faedY aYv siusht 0 & 7

qded W AFe fawEs /Ay o
75T "L (S Faite wvAw @) o (F)
A7 (@) 79eq &§Y7 Fa fFEaq g
g0 FixT &34 fawl, #@rag &R
qefen Frataal qar gt &1 WTQ
fyg o g8 97 & AiFs BT T,
ag' v ' G uEN & gEg A
FAN-HAT ARl @ AT G | AN
fawraa fawra ez qgza faarm g
g §atrg fgedt # fa= a0 gq& a0
A FA qeqr 58 THCE —

a9 TT TEgr

1. e fagm T

1981-82 6301
1982-83 10885
1983-84 7943

(femwarz, 1983 a¥)

2. ageq fasm .

1981-82 12364
1982-83 19737
1983-814 14630

(feasav, 1983 %)

f%ri;a"]’ o AYST H
777 5524
1312 9573
1400 6544
443 11921
506 1923}

1333 13297

TaifT gy w3ga, 1982 & &', @ AW v Al # ferw gwWY FF0
qT wrafaal Y o srd @ g9 9 F ga-AwT G5 @ @1 5 A AN -
71 feg qo § —
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ey’ e:f\q-

fardy & Uit & faeet & ST A

AN
faumas
fga 210 5308 72
qgEd
fear 425 2385 142

(w) &tz (a) : &, @ o w
gt ¥ feaa awr, gag o} sy
Frafeal F gied o1 & fao qaT-sraT
FiFs gt W@ arg § 1 amfy D
gTeg & 9T & ITFs & AT g |

Review of Economic and Trade Relations
Between India and E.E.C.

1108. SHRI SONTOSH MOHAN
DEV : Will the Minister of COMMERCE
be piecased to state :

(a) whather any review has been
made of economic and trade ‘relations
between India and European Economic
Community ;

(b) ifso, the measures suggested
for the growth of trade relationship ;

(c) whether the EEC Have abolished
the quota for jute products from India
and whether this would increase the
possibilities of jute exports ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY rSHRI
NIHAR RANJAN LASKAR) : (a) and (b)
The trade relations between Indin and the
European Economic Community are revie-
~ wed in the meeting of the Indo-EEC Joint
Commission, The next meéting of the
Joint Commission is schedujed to pe held
in Delthi when the trade relations will
be reviewed.

2243 30 1883

1014 61 1068

(¢) and (d) : The quantative restrictions
on export of jute produtcs from India to
Membper States of the EEC have been
abolished with effect from 1-1-1984. It is
too early to quantity precisely the likely
increase in expogts .

L ]
Assessement of 3ear Bond Scheme

1109. SHRI K. MALLANNA : Will
the Minister of FINANCE be pleased to
state :

(a) . whether Government have made
any assessmant regarding the performance
of its earlier introduction of Bearer

. Bonds to bring out thz black money ; and

(b) if so, to what exetnt the objective
is achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ( SHRI
S. M. KRISHNA) (a) and (b) : The
scheme of Special Bearer Bonds was only
one of the instruments for tackling the
problem of black money. The total colle-
ction from the sale of these Bonds
amounted to Rs. 964.47 crores. To the

" extent that the scheme reduced the liqui-

dity of black money in the economy, its
objective has been achieved.

Import of Costlier Stainless Steel Circles

1110. SHRI K. MALLANNA : Will
the Minister of COMMERCE be pleased
to state:

(a) whether itis a fact that Union
Government’s objective in banning of
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import of stainless steel sheets, has
‘been frustrated as most of the utensil
producer-exporters have now switched
over to import of costlier stainless steel
cricles during the past year or more
while the import price of stain-
less steel sheets is Rs. 17 per Kg. the
import price of cricles is Rs. 23 per kg. ;
and

(b) if so, the details regarding the clear
opjective of Government as well as
the policy of Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY(SHRI
NIHAR RANJAN LASKAR) : (a) and (b)
Government’s policy is (o permit import
of requirgments of actual users keeping in
view the domezstic availability. Stainless
stecel sheets are being supplied even to
import licences holders from out of
indigenous production of the Steel Autho-
rity of India l.td. and only those sizes
and specifications which are not indi-
genously produced are being allowed for
import. Stainless steel circles are in the
list of Limited Permissiple Itcms (Appen-
dix 6 of the Import Policy, 1983-84)
and can be imported on a limited basis.
Information regarding prices of imported
stainless stecl sheets and circles is not
readily available.

Recommendations of Third Meeting of All
India Handloom And Handicrafts Board

1111. SHRI ASHFAQ HUSSAIN :
will the Minister of COMMERCE be
pleased to state:

¥

(a) the recommendations of the third
meeting of the All India Handloom and
Handicrafts Board;

(b) how far Government have
accepted its recommendations; and

(c) whether Government will lay on
the Table of the House the recommenda-
tions of the Board?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

-
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P.A SANGMA) : (a) and (b) All India
Handlooms & Handicrafts Board dis-
cussed various problems of Handloom &
Handicrafts Industries” in its third
meeting held at New Delhi on 2.2.1984.

No recommendations as such have been
made by the Board. Suggestions made by
different members at the meeting are
under consideration of the Government
of India.

(¢) Does not arise.
Requirements of Cotton Yarn in Hanks

1112. SHR1 ASHFAQ HUSSAIN:
Will the Minister of COMMERCE be
pleased to state:

(a) the requirements of cotton yarn
in hanks for the Handloom Sector in
1984-85, state-wise;

(b) whether the present arrangements
will meet these requirements specially
from 1 to 20 counts; and

(¢) if not the specific steps Govern-
ment propose to tuke to meet the requir-
ments ?

THE MINISTER OF STATE IN
THE MINISTRY OF ' COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI1 NIHAR RANJAN LAS.
KAR) (a) The total requirement of cotton
yarn in hanks for the handloecm sector
in 1984-85 has been estimated to be
about 315 million kgs. State-wise figures
are, however, not available.

(b) Yes, Sir.
(c) Does not arise,

Declaration of the Year 1984-8S as
Year of Handlooms

1113, SHRI ASHFAQ HUSSAIN :
SHRI P.K. KODIYAN : Will the

Minister of COMMERCE be pleased to
state:

(a) whether Government have deci-
ded to declare the year 1984-85 as the
‘“Year of Hundlooms’’;
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(b) the main features cf this *year’’;

(c) whether Government will take
the responsibility of providing hank yarn
and other raw materials to this sector by
opening a network of raw material banks
for this sector and announcing a
NABARD type bank exclusively to meet
the financial requirements of this sector;
and

(d) whether Government will consider
making handloom and handicrafts as

an independent and separate department ? '

THE DETUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) (a) Yes, Ser.

(b) As per Statement attached.

(c) In order to ensure supply of hank
yarn to the Handloom Sector, Govern-
ment have imposed statutory obligation
on all mills to pack at least 509, of their
marketable yarn in the form of hanks.
Further, the National Handloom Deve-
lopment Corporation, which has already
been set up has, as one of its main objec-
tives, the procurement and supply of
yarn to handloom weavers through the
State Governments. There is no proposal
under consideration of the Governmcnt
for setting up a bank exclusively to mezt
the financial requirements of handloom
sector.

(d) There is no such proposal under
consideration of Government at present.

Statement

Some of the main features include—

(i) Specical thrust to hill areas, for
benefit to weavers belonging to
scheduled tribes, located in
backward regions of the
country. These include sett-
ing up of new Weavers’
Service Centrcs in hiil areas,
higher rate of rebate for
woollen products belonging to
hill areas, new courses in
handloom technology, etc.

PHALGUNA 12, 1905 (SAKA) ~ Written Answers 323

(i) Setting up of processing houses
in arcas hitherto not covered
by special facilities.

(iii) -To [?ake available yarn of
goud quality at reasonable
prices through the mechanism
of a national corporation,

(iv) Special awards for new inven-
tions covering awards for

masterweavers, including
financial incentives and scroll
of houour.

(v) Credit sales to be extended to
various sections of Govern-
ment employees to stimulate

consumption and promote
market development.
(vi) Weavers from one State/

Region will be encouraged to

visit weavers in other parts of

the country to learn techniques

of weaving and designs used
\ elsewhere.

(vii) A special housing-cum-work
shed scheme, with Central
Government sponsorship to
benefit weavers with assistance

. from HUDCO,

‘Mass L.oaning Scheme’ in New Delhi

1116. SHRI CHITTA BASU : Will
the Minister of FINANCE be pleased to
state :

(a) whether bank loans were recently
disbursed by a nationalised bank in New
Delhi under the ‘mass loaning scheme’
to 4000 families;

(b) if so, the amount disbursed;

(¢) whether any irregularity in dis-
bursement has come to the notice of the
Government;

(d) if so, the nature of the irregu-
larities;
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(e) whether Government proposes to
institute a judicial probe into them; and

(f) if not, the reasons therefor ?

THF DEPUTY MINISTER IN THE
MINISTEY OF FINANCE (SHRI
JANARDHANA POCJARY) : (a) and
(b) Thc Public Sector Banks and 9 of
the Indian scheduled commercial banks
operating in the Union Territory of
Delhi hed lavnched a campaign in
Septembe - 1983 to accelerate the flow of
credit to :maller borrowers in the prio-
rity secto. During the period of cam-
paign co :ringfour months (September-

December, 83) the: banks advanced
Rs, 16 c(rores involving <0,770 small
borrower . Number of beneficiaries

assisted by banks, however. varied from
bank to ank depencing on the size of
their ope -ation in De'hi/New Delhi.

(¢) Mo, Sir.

(d) to ) Do not arise.
Responsz of Jute Industry to Soft Loan
Scher .es of IDBI, [FCI and ICICI

1117. SHRI CHITTA BASU : Will
the Mini:ter of COMIMERCE be pleased
}0 state :

(a) whether the Jute industry has
not responded favourably to the soft
loans 'sch:me of the Industrial Develop-
ment Bark of India, Indusirial Finance
Corporation of India and Industrial
Credit ard Investment Corporation of
India for its modernisation and rehabili-
tation;

(b) if so; the reaction of Govern-
ment thereto;

(¢) whether Government have come
to the conclusion that the industry under
the private sector management is inca-
pable of modernising itself; and

(d) ifso, the steps Government
propose to take to salvage this industry
in the national interests ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY
(SHRI NIHAR RANJAN LASKAR):
(a) to (d) The response from jute
industry to the soft loan schemes of the
Industrial Development Bank of India,
Industrial Finance Corporation of India
and Industrial Credit and Investment
Corporation of India is not encouraging.
Uptil now only nine jute mills have
availed of soft loan schemes of the above
financial institutions for modernisation
and rehabilitation of plants and equip-
ments. Besides pursuading the jute
industry from time to time in various
forums, a Standing Committee for jute
industry has been set up under the
auspices of the Reserve Bank of India to
consider the financial assistance includ-
ing the term loans for modernisation
and renovation of plnts and equipments,
to sick jute mills. While continuing
the dialogue with the industry for
implementation of modernisation and
renovation programme, the Government
has taken several steps, from time to
time, to improve the viability of the
jute industry, which include :

(i) Grant of cash compensatory
support against export of jute goods;

(i) Formation of a Consortium
between STC and exporting mills for
export of CBC to USA on 50 : 50 loss
sharing basis;

(iii) Purchase of jute goods by
Government from jute industry on cost
plus basis;

(iv) Introduction of compulsory use
of 1009, new jute bags by cement
industry;

(v) Pursuading other user depart-
mengds to use more jute bags, instead of
synthetic substitutes, for packing of
fertilisers.

U.S, Foreign Aid

1118. SHRI CHITTA BASU : Will
the Minister of FINANCE, be pleased (o
state :
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(a) whether it is a fact that India
will receive $212 million as U.S. foreign
aid in 1984-85 representing a decline of
$12 million from the previous year;
and =

(b) if so, the impact it will have on
the Indian economy ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE) : (a)
and (b) The U.S. Budget for U.S,
Fiscal Year 1985 (October, 84—Septem-
ber, 85) is yet to be approved by the
U.S, Congress, According to prelimi-
nary indications, the U.S. Budget pro-
posals for FY 1985 envisagce aid to India
at $212 million inclusive of development
assistance, PL 480 Title II assistance and
World Food Programme assistance as
compared to $223.9 million in U.S.
Fiscal Year 1984 (October ‘83—Sep-
tember ’84). Of this, according to pre-
sent indications the development
assistance is expected to be $87 million
as compared to $86 million in US FY
1984. There may thus be no reduction
in development assistance.

Grant of Mass Loans by 37 Banks in
New Delhi

1119. SHRI SUSHIL BHATTA-
CHARYYA : Will the Minister of
FINANCE be pleased to state :

whether the mass loans granted by 37
banks at a function on January, 4 in
New Delhi were in accordance with
the procedures of the Banking system ?

THE DEPUTY MINISTER IN THE
MINISTERY OF FINANCE (SHRI
JANARDHANA POOJARY) : The
Public Sector Banks and 9 of the Indian
commercial banks operating in the
Union Territory of Delhi had launched
a compaign covering four months
(September—December  1983) to acccle-
rate the flow of-credit Lo smaller borro-
wers in the priority sectors. The appli-
cations were scrutinised and sanctioned
by competent authorities in the banks in
accordance with their procedures. A
token distribution of duly sanctioned
assistance te 31 beneficiaries was done
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at the function on January 4, 1984 which
was organised by the banks to mark ihe
culmination of the campaign ard also to
create an awaremess among the public
about the work being done by ‘he banks
and also to motivete smaller borrowers
to undertake sma!l ventures with the
help of bank credit.

Steps to Raise in Business Po‘ential
of Calcutta Airport

1120. SHRI SUSHIL BHATTACHA-
RYYA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) the steps taken to raise the
business potential of Calcutta airport
which is at present under utilized; and

(b) whether Government contemp-
lated approval of agreement between -
Scandinavian Airlines system and air
India for introducing promoticnal fare
between Copenhagan and Calcuita ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION  (SHRI KHURSHEED
ALAM KHAN) : (a) Every airport
is designed to cater to the existing®
and anticipated requiremeznts  of
air traffic. Steps have been taken
to increase air transport services
to/from/through Calcutta. Air India
is offering adequate capacity for
the international traffic needs of
Calcutta is also invariably offcred as a
point of call in India to foreign carriers
whenever bilateral air talks are held.
vayudoot services airlinking Calcutta to
Aizwal and another airlinking Shillong
with Calcutta, have been recently intro-
duced. It is also. proposed tc operate
Indian Airlines service on a twice weekly
basis from Calcutta to Bangkok, for
which action has been initiated.

(b) A proposal to establish an
Individual Excursion Fare and a Group
!Inclusive Tour Fare between Scandinavia
%and India has been approved by Govern-
ment.

-
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Meetings of Indo-British Economic
Committee Held in New Delhi

1121. SHRI MADHAYV RAO
SCINDIA Will the Minister of
COMMERCE be pleased to state :

-

(a) whether the Indo-British econo-
mic committee had its meetings in New
Delhi in the second week of Jauuary
this year;

(b) the new areas of economic co-
operation indentified in the meetings and
the decisions takcn to reinforce co-
operation-in the existing bilateral trade
areas;

(c) the estimated balance of trade
between India and the U.K. for the
current year; how it compares with the
exports and imp‘orts figures for the year
1982-83; and °,
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(d) the volume of trade likely to be
transacted during 1984-85 under the new
agreements if any concluded as a result
of these meetings ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY
(SHRI NIHAR RANJAN LASKAR)
(a) Yes, Sir.

(b) The discussions held at the
meeting pertain to trade and industrial
cooperation between the two countries.
Both sides agreed that their aim should
be extension of trade and industrial

collaboration on mutually/beneficial
basis.
(c) and (d) Figures for Dbilateral

trade between India and UK for the
period April-June, 1982 and April-June,
1983 are given below :—

(in Rs. crores)

Exports
1982-83 (April-June) 88.41
1983-84 (April-June) 96.92

Imports Balance of Trade
233.25 —144.74
183.77 — 86.85

In the minutes of the meeting of the
Indo-British Economic Committee, no
figures have been indicated regarding the
volume of trade likely to be transacted
during 1984-85,

Under-Utilisation of Export Quota
in 1983

1122. SHRI MADHAYV RAO
SCINDIA : Will the Minister of
COMMERCE be pleased to stase :

(a) whether it is a fact that India
utilised about 60 per cent of the export
guota available to it in 1983 under
EEC’s Generalised System of Pre-
ferences;

(b) if so, the reasons for under-
utilisation of the quotas; and

(c) thc comparative export figures
for 1982 and 1983 under the scheme,
item-wise indicating the export quotas
availablz for each item ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) and (b) The GSP
utilisation statistics for 1983 are not
available from the EEC.

(c) The export figures for 1982 in
respect of items subject to quotasj

ceilings are given in thc enclosed state-
ment,
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India’s Exports of various items unde the GSP Scheme of EEC for the Year

19%2.
Value="000 ECU
(1 ECU=£ 0.483 OE for 1982)
(ECU—European Currency Unit)
Brief Description of the item GSP quota/ ' Actual Exports
ceiling Exports under
GSP
1 2 3 4
Lead oxides; red lead and orange lead 1758 4 3
(\Carbonatcs of Sodium 13717 4 3 J
Tetra-cyclines 3850 301 301
Rubber tyres, tyre cases etc. 1186 715 55
Other#tyre cases tubes etc. 3084 429 - 301
Bovine cattle leather 4750 35171 . 13510
Sheep & lamb skin leather 1563 21446 3244
Goat & kid skin leather 1234 44745 6750
Other kinds of leather 2247 297 41
Chamois-dressed leather 229 1307 638
Travel goods 2233 57 64
Travel goods of other materials 2940 20877 . 8369
Articles of apparel 3990 11550 7270
Gloves etc. 2929 7201 6909
Fibre building board of wood or other 4231 5 4
vegetable material .
Wood | 6600 19 19
Sawn wood and others 13684 1124 573
Builders’ carpentry and joinery 6422 27 17
Woogllen tools; total bodies, total 452 - 15 10
handles ;
Basket work, wicker work and“other 3944 492 415
articles :
Footwear with outer soles and uppers 519 85 33

of rubber or artificial material
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1 2 3e 4

Footwear with uppers of leather 3332 13696 3970
Other footwear with outer soles of 1700 4313 3474
leather

Umbrellas and sunshades 1634 4 2
Artificial flowers etc 2820 11 6
Wigs, false beards etc 13632 11 5

: Fébricaled asbestos; articles thereof 935 82 79
Table w:arc and other articles 451 164 136
Earthern ware, fine pottery 590 72 40
Glass inners for vacuum flasks 217 1295 915
Glass ware for kitchen etc. 2071 130 91
Iiluminating glass ware . 980 28 9
Other Illuminating glass ware 425 37 28
Imitation jewellery ]0916 6453 4267
Tubes and pipes and blanks therefor 6285 677 656
Bolts and nuts 916 437 360
Other articles of iron or steel 2075 1031 718
Knives with cutting blades 691 20 13
Spoons, forks, fish-eaters 2000 94 88
Locks & padlocks ‘ 1111 143 140
Lamps and lighting fittings 2932 1551 1494
Air pumps, vacuum pumps 7494 439 195
Sewing machine 639 4 4
Parts : furniture specially designed for 584 9 4
sewing machines

Electrical goods 8323 187 36
Primary cells & batteries 1876 324 206
Radio telegraphic and radio telephoni¢ 2730 '796 68
transmission and reception apparatus
Electrical capacitors | ‘2102 698 673
Electric filament lamps 903 26 .‘*‘ﬁ 6
Photocells, including photo-transistoers 6840 183 67
Diodes, transistors and similar semi- 1200 651 249
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1 2 3 4 4
Insulated electric wire, cable etc. 3489 88 73 :
’ Refracting telescopes 1306 2 1
Other clocks ‘ _ 2893 ¢ 73 . 55
Gramophones, dictating machines etc. 6773 35 3
Gramophone records and other recerd- 2866 ' 1599 690
ings
Chairs and other seats 5250 - 424 377
Other furniture; parts thereof 3939 965 763
Paints distemper, varnish etc. 800 47 35
Dolls 5535 - 76 32
Other toys, working models for - 13612 332 e 172
recreation :
Equipment for funfair games 2661 501 480v
Carnival articles 2008 I21 * 107
Statuettes & other ornaments 5571 184 152
Bars & rods, iron or steel 924 23 ; 23
Hand tools 7998 2667 2230

TEXTILES

In about 120 categories, India has individual
India’s exports ot these categories were 18,508 tonmes during

to 26,466.46 tonnes.
1982.

quotas, the total of which amounts

N.B. : Items and quotas/ceilings
made no‘exports.

The information

have not been mentioned where India has

given relate only to those items

where individual country quotas/ceilings are prescribed.

Meeting Regarding' DA Rates Payable
to Public Sector Employees

1123, SHRI MADHAV RAO
SCINDIA :
SHRI K.A. RAJAN :
SHRIMATI GEETA
MUKHERJEE : Will the
Minister of FINANCE be pleased to
state :

(a) whether the Central Trade
Unions had a meeting with him on
January 27, 1984, about an increase in

the Dearness Allowance rates payable to
public sector employees; and

-
(b) if so, the outcome thereof ?

&

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S M,
KRISHNA) : (a) Yes, Sir, represen-
tatives of the Central , Trade Union
Organisations of | the Tripartite DA
Committee met the Finance Minister on
the 27th Jdnuary, 1984 and exchayaod
views on the subject,
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(b) Since the Tripartite Committee for
considering revision in DA formula for
Central Public Sector employees is con-
tinuing its deliberations, it would not be
in public interest to give details of dis-
cussions at this stage,

Déterioration of Country’s External
Resources Position

1124, SHRI MADHAY RAO
SCINDIA : Will the Minister of
FINANCE be pleased to state :

(a) whether the country’s external
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deteriorated after India bagan with-
drawals against IMF’s credit line of
SDR 5 § billion;

(b) if so, the reasons therefor; and

(c) if not, the fact in this regard ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE : (a)
No, Sir,

(b) Does not arise,

(c) The position is indicated in the

resources position has progressively table below.
‘ - (Rs. crores)
As on . PExternal Resources Position
" Foreign Exchange SDRs Total
Reserve
31-3-81 4822.12 496.74 5318 86
31-3-82 3354.47 426.13 3780.60
31-3-83 4265.26 285.89 4551,15
10-2-84 4927.59 198.51 5126.10

| Gold Confiscated from Smugglers
Through Raids

1125. SHR1 RAM VILAS PASWAN :
Will the Minister of FINANCE be
pleased to siate :

(a) the guantity of gold confiscated
by Goverment from .mugglers through
raids conducted since 1977 till date
throughout the country;

(b) the quantity of gold out of it
sold by Government since 1977 till date;
and

.(¢) the quantity of such gold remain-
ing with Gevernment and where it is
kept now ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.

KRISHNA) : (a) The information is -

being collected and will be laid on the
table of the House. ‘

(b) Pursuant to the announcement
made by the then Finance Minister in
his Budget Speach on 28-2-1978, out of
the non-monetary . stock of gold held by
the Government which includes confis-
cated gold, the Reserve Bank of India
sold on behalf of the Government a
total quantity of 12.956 tonnes of gold
in 14 auctions held between May-

. October, 1978.

(c) Itis not possible to specify the
quantity of confiscated gold relating to
period 1977-83 remaining with Govern-
ment as it is not identifiable separately.
However, the total quantity of confis-
cated gold held by Government as on
31-12-1983, is as under :—

(i) Held at Mint  _..... 2,025,158.4
fine grammes

(ii) Held at R.B.L.® 25,729, 713.9
fine grammes
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Gold with Rescrve Bank of India (c) the quantity of gold with the
Reserve Bank of lndia/treasuries as on
1126. SHRI RAM VILAS PASWAN : 31 January, 1984 ?

Will" the Minister of FINANCE be

pleased to state :
THE MINISTER OF FINANCE

(SHRI PARNAB MUKHERIJEE : (a) to
(c) The quantity of gold held with tha
Reserve Bank of India (RBI) as mone-
tary reserves and the non-mouetary gold *

(a) the quantity of gold with the
Reserve Bank of India/treasuries as
on 1 February, 1977;

(b) the quantity of gold with the holdings of the Government deposited
Reserve Bank of India/treasurics as on with the RBI and the Government Mints
1 January, 1980; and on the reference dates aie as follows :

As on Monetary Gold : Non-Monetary Gold

' (Fine Kgs.) (Fine Kgs.)

February 1, 1977 , 222,528 82,140 -

January 1, 1980 266,259 ° 78,383

January 31, 1984 ’ 267,291 r © 74,488%

i it ——— e ——— e ——

* As on November 1, 1983 (latest available).

Closing and Sealing Branches of Certain Sale of Arms and Military Stores to
Banks at Ramgarh by Commission of Foreign Buyers
Chhotanagpur Division
1129. SHRI INDRAJIT GUPTA :
1128. SHRI INDRAIJIT GUPTA : Will the Minister of DEFENCE be
Will the Minister of FINANCE be pleas=d to state :
pleased to state :
o a) whether it has been decided to
(a) whether itis a fact that two oﬂ'gr) large quantities of arms and

r

branches of the Banks of India and one 1o .

’ lit § f le to fore b 3
branch each’ of United Bank of India military stores for sale oreign buyers
and Central Bank of India were forcibly (5 whethér thé Delance ‘Bxpoct

closed and sealed at Ramgarh on
3 February, 1984 by the Commissioner of
Chhotapagpur Division;

Promotion Boarda has been entrusted
with this job; and

(c) if so, whether and what guide-

(b) if so, details of the incident; lines have been laid down to prevent

and . . : :
) malpractices in the disposal of surplus
. . stores and to ensure that Indian arms do
(c) the steps taken to investigate not reach undesirable hands ?
the actions of the Commissioner as well
as his reported allegations against the THE MINISTER OF DEFENCE
bank managements ? (SHRI R. VENKATARAMAN) : (a)

_ Small quantities of available Defence
THE DEPUTY MINISTER IN THE Stores is proposed to be exported.
MINISTRY OF FINANCE (SHRI

JANARDHANA POOJARY) : (a)to (b) Yes, Sir.
(¢) The information is being collected
and to the extent available, will be laid () Asin the past, the policy is to

on the table of the House. make available to ‘friendly countries
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limited quantities of defence stores on a

very selective basis. The Defence Export -

Promotion Board has been in eXistence
since 1982 primarily to administer this
limited export effort and adequate pre-
cautions are taken to ensure that Indian
defence stores do not reach undesirable
hands.

Evasion of Excise Duty by Industrial
Units

1130. SHRI INDRAJIT GUPTA :
SHRI CHITTA BASU : Will
the Minister of FINANCE be pleased to
state :

—

(a) whether large industrial units
are mainly responsible for evasion of
excise duties;

(b) whether they are demanding
moratorium of deferred payment of
excise duties; and

(c) how Government propose to re-
cover the huge arrears ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) It would not be
correct to generalise that large industrial
units are mainly rcsp011§iblc for evasion
of excise duties.

(b) Some of the large industrial
units have requested for deferred pay-
ment of excise duty arrears arising out
of judicial pronouncements.

(c) Recovery of arrears of Central
excise duty is an on-going function.
Such measures (administrative, legal and
others aimed at realising the arrears) as
are considered necessary from time to
time continue to be taken, These
measures include steps to expedite the
finalisation ef the cases, in Courts or
before quasi-judicial , bodies, of disputed
‘demands where recoveries had been
stayed and enforcing through persuasive

or coercive action, the demands that are.

“‘not in dispute,
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et g At A mifaw 0§ avafaay
w1 AT 37

1131, =1t s fag
AT HOTT TIH TAT
H1 qe =g ATGEw fag
Y wiw fag .
{1 WG WI§ WiTo AIWT ¢
#7 qfe &5 77 FATA AT FTTHIA {5

(F) Fa1 IFTT FI1 €A1 7 A,
1984 & fg=t gfq®w ‘sagar H @ral
gar wEafaal ) 90 3% @aF § TF-
frq gar=TT 1 o faemar aar g

(=) afz gf, av w1 gt & wrfae
26 FET AT F 19 AT 2 |

(1) 57 Feafaal & &1 af afaa-
faaaren & fau foewagry cafaaat &7
QYT 4T & AT 9% vz Fa7 774
# TE 8,

(7) a1 Fywre wafaaaed &
T GIAHT § Feg1q dasar favm &
qISTH & F(T FIJTTIAT; AT

(¥) wr awsrr 27 o arqfaal
w1 fagr @AM &te a8 seafaal
3% 37 41 &7 T Fa0 g !

giforsa Ayraa § & qfa faww
§ Uem At (ot fagre <A ) ¢
(%) o, g1

(@) 26 weafqaf, <1 ad 1982-83
T qfy qg1 fagerT agifadaeg & arg
Sto  erfe qrgqi* ®  gor§
fre 2T 3% 9T o, 3R gew g
Fret gl F faa agl fear man g
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(7) #z (&) 27 Wi, 1983 F
‘gHAAT Tigeg’ § o a9 gaifoa
gt ar, M fF fzzdr & &t &) &g
arr &fqq qrar wrar g, 9o ag faar
aqr f5 27 3% w7 wAT 7 a9 IPaTRT
A, gr33z qifzat w1, afy qar fagzra
ngifagmEg & 3w g4l T &4

g3 ¥ Fwr &) Ta N afw oA & fag

A1 ata sy @ faazg Fear aa
g | wfaafaaaren arfz & fag faear
safgaaY & faavof & a1T & aw) arq
ENTT, ST &g ST sq 77 ayqer fend
SXJT FIAT |

(¥) 9% 1983-§4 % fam 5o amdo
IR F AU &7 FFH/qeq FUY, 9
waf 1 fau o, 4% & 17 w9 9% §,
faqs ermdT T Fmgar 1 @
8F1 F fqy 7= MaTTF  HIAT AAT AT |
IX SFT/Mem FUUT A1eq 7 gl G
I QU gHAT, o eTo  qTIAT
B GEQO TR rel A1 QR FIT F
fao spaafeq § 1 =3 sravaFaveat &)
9 %34 ¥ fa1 am Tgv Aiw qU @
AT I7 T fg=re fagr s ov@gr @
FAEI o ¥ g fF 3T wHD
gad foo symar oNT gAgar gy
wifgn, 3a% wex sfaa g =g
qur FTHIT & (gal «7 Tar @ g, %
57 w9l gar qfg aqr fAaErR A
fA3omera & @ra® 3T 3&F F1 wal «7
tgiFr frar qmo |

*Stod€ o TITY--TEAATESE HINIA qIET

100 ®aq & A ¥ ATHT HT §F AN

1132, =t wam= fag :
ot fawrow s &t qar faw
qHr g AT B HIT FT 5 ;

PHALGUNA 12,1905 ($4KA4)

(%) 77 7 ®YaL, 1984 F fgeat
6% qImar’ § W\r-aY § SEr 12-
wies § grrfog qarar &7 FI1T g92-
FIX FT =q19 srwfaa fear war §;

(@) afz gf, @ g7 ;i #7 FFA-
foq zqraY & oy frar 071 91K

31 §977), 1984 aF, faay uF qq &
atud, ga fFaqg &7 & arsr A

qFE MY §; M

(771) s& SFIL&F wqUAl F arfae
fray sufsaat & fawg wwag) 1
7€ 2 v TaH &€ Fer aesy fag
gfwg 2, ofz gf a1 37+ favwam 5@
& o0 gTHre grRr AT FIFATF AT
wE ¥ VT Ty o § SV FaAT 7

faw s & FA WA (S FART
g 1) ; () 1, &

(@) st (1) @& fafaes sy
¥ 31.1.04 75 mare gn fa@d 0%
a9 & T q¥F AT IA AT STHT
Ay & g geq AT frAr wam
feast frarg wsal d@e uvg a3 gra
¥y seeAqoy sy A A 1f §
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q5q &9 gxrag feu U SITeY
Fiar A1e faay ssa
fra 7o &z arfwe §
100 &% 13,728
50 ®qT 407
20 ®qT 509 -
10 sq0 2,664
5 w90 51
2 ¥qU 160
A 1 32
¥ wrEqu g F yIIT

fregait feq o safaaal &Y ga dear
236 & ). 17 oAl /g ew AW A



343 Written Answers

Mz avmz feg aq/wsw frg g §,
A% AW §: avm Ww, swuTaw
g3, &gy, f(¥gre, gawa, g,
fewrars w3, T A1 FIEAIT, FIF,
wdizd, weg gow, WEIUsE, WOrgy,
dqreryg, fasiw, SeEn, g, US-
&1, dfgeEarg, IAT g3, qfyan
FTIeT, SErMg, faes! YT Mar |

IWT TIT ¥ GEFAT AT F ATAT HA
Frer fadsit =i wiedT 99w

1133. =Y gfem g : #47T q@aA
wiT e fagms @50 38 9917 F FA71
3 5.

(%) 77 ad & 19 9§ F A
- fraar fagsit o widg qdewt A
IAT 9T F 9Fqq AT HT ATAT &Y

A1 I fraat faaet qar afwa &
LR

(@) 7ar a3x1X gg gawdr § =
T &AL &1 qIAT &IX 1A 9gaH) F)
T §AITTAF §;

() afz 78, at 27 o A § fafwew
qazs afvai & atv afas gfaam
T FH & faw g gru sar
LFITE AT 7 TH F 7

qaEd WY AT fawma e §
YT €AY (9T gty gma af) ¢
(%) &7 (@) :qdzs srTEal et
fage qar arx F WiFE  THIA-AL
AT & A-IT JTIIT T F JT UFy
fro sy v a g @ oy §

(1) arar afggat &1 fasra w30

grafas ®T § Y7 AT 1 faee
Q¢ fas faw dargat v gfqssy
AT gy grafasaE) g fad<
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gy gu w9 FW1 N Il giar g
F+d1g dgraar O st § 1 S Ay
N7 ¥ IAT T2W VST ¥ qFIq &
farrg & fag e gy fawra &
qarg 1,500/- AT@ ®IY AT CF AT
&1 3ad § 750/- 1@ ®TA IAT NAA
% g3 17 et & fasra & fag €

e g a7 & af s aan
gafqs gl & fag A &
FE &1 ACH(E &7 a5 VHAAT

1134, =it g Taa @ 347 T 44
g TITT FT FIT FIO &

(%) |1 ANGT BrEAA AH 3
Ifaw aar Tr-afas araet Y 93 99
®Y MFWFATAT F1 U FW F [FQ
g 9T 1 TS I FIE AZ QAT
aqrT #1 TE g YT

(@) afe gf, at @ ToEr A7
fesarfegat &3 1 sroay ?

o HETEA ¥ wew W (N
Fodflo fag ) : (F) &ar wfe-
Ffeal 7 3.019 AT WA T -
aqifaq @TTq 97 T AT FT OF A1
(fegz) aYsar v seqra faar & ( 93-
FIT TT T4 9T AT &7 W@ |
Srgf ME ¥ swglAs emardy T
g% & fag a1y & g FgF
TN ST AT FATT T gEqrF foar
3 fa¥ gav wew o=@ faow giwr qu
frar amuar | JEganR, farm @) aag
w1 faega A 4 539 & fag g0

g § 1 sAYTr STt Srew JET gAT §

(=) 53 feafa & oo sratfaa
wex & fay. 91€ fufega gur agh

JATAT ST T&HAT |

-

l
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F7 9T graifia geast w1 wgY
FATR @1 IT @A & Jafqal
g wfRal &1 steaga A

1135. st gdts Traq ; qa7 arfosa
AT ag I A FI0 FIA fF .

(F) 3aF AT FTU IA 93T
¥ Oy ITAAY wgt geay. snfeFnEl
AT w2t &7 7T ArarfeA qE RN @S
g, & gega At wiqr §, ¥ Safqay
YT sfawt &1 qreargd 3T & foo Far
FTH 31T AT 7 2,

(@) Far gTFIT 37 A & fafgg
frafa fF2 17 a1 g 1 9e3AY 9%
I AR ITET T @H F fa¥ qof
UFFFrIaT 37 F fau geav §; el

(7) afz gi, at qar 37 gAST
fao 1% Mmaar a0 & 7

gifosg st & Io g (s
qfo Qe HAAT) : (¥) IA7 HIW &
ggrz) faet & grg J wiz &7 FAT
AT &1 gAE F Tfarsgor F7x eqifeg
fro @it @ 8 1

(@') Y TEY |
(77) s 2T Izar |

fezat, e, qe@ANT, FEAH
feest argga &an

1136. =N gThst EA : F4T 9FeA
ax amy famAa 7A@ g Fary a1
FT F fF :

(%) zar fesat, a¥&), grgAng,
Jgs, feedt & {ao aragy famra
N7 HTTE FIA FT FIE TEJ1T GIFIT
& famruata g, AR
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(@) afe gf, A 7 Jara & %%
a® arreey fwgn snoar ?

qgzq T AW fquraa wxeEg &
ST #A (N gIoiEr A @) ¢
(F) &T (@) AIgT 7 16 ®W@U,
1984 ¥ fgeeit atz gegaal F &9
qcarTg # g FATT JIET AT § | A
A FGTSH F1 FIAGT  Jarel gra
fagra gar  sea F1 fEagra F13
seary faarerata AgF §

Supply of Sub-standard Paper by
Paper Mills

1138. SHRI DR. KRUPASINDHU
BHOI : Will the Minister of SUPPLY
be pleased to state :

(a) whether itis a fact that the
quality of paper supplied by paper mills
through DGS&D is of sub-standared
quality:

(b) the measures taken to check
quality before supply is accepted; and

(c) if answer to part (a) be in affir-
mative, the steps taken against the paper
mills/officials ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY
(SHRI NIHAR RANJAN LASKAR) :
(a) According to major indentors most
of the supplies of paper conformed to
the approved samples. There have,
however, been some complaints of paper
being of lower standard.

(b) and (¢) It has been decided to
introduce periodical inspection at pre-
despatch stage and the specifications have
been re-drawn wherever necessary. This
has become necessary because mills have
often to use unconventional raw material
which would not produce paper of the
IST specifications. There has been no
case of malafide against any paper mills
or officials.
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Income-Tax Due from Business Houses

1139. DR. KRUPASINDHU BHOL :
Will the Minister of FINANCE be
pleased to state :

(a) the total income-tax due from
top-big twenty business houses of the
country; and

(b) the steps being taken to recover
it ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) Income-Tax demand
of Rs. 47.65 crores was outstanding
against top 20 large industrial houses
(ranked by the size of their assets as on
31-12-81) registered under Monopolies &
Restrictive Trade Practices Act, 1969, as
on 30-9-83. Out of this, a demand of
Rs. 42 .67 crores was not enforceable,
thus, leaving the recoverable demand of
of Rs. 4.98 crores.

(b) Depending upon the facts and
circumstances of each case, appropriate
steps are taken from time to time by the
concerned Income-tax authorities for
recovery [reduction of outstanding
demand, These steps include inter-alia,
requesting the Appellate authorities for
expeditious  disposal of the pending
appeals and also resorting to proceedings
under section 226(3) and 179 of the
Income-tax Act and attachment of
movable and immovable property after
issuing the recovery'’s certificate to the
Tax Recovery Officer unde section 222 of
the Income-tax Act.

Upgradation of Food Craft Institutes into
Diploma Awarding Institutes

1140. SHRI G M. BANATWALLA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government have
recently upgraded any food craft institu-
tes in the country into diploma award-
ing institutes;

(b) if so, how many and -which of
them have been so upgraded;
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(¢) whether the food craft institute,
Kalamasserry (Kerala) has been upgrad-
ed;

(d) if not, whether Government
would consider its upgradation as it is
one of the best managed Food craft
institutes in India: and

(e) the steps taken in the direction
to upgrade this institute ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI  KHURSHEED
ALAM KHAN) (a) and (b) Six
Food Craft Institutes located at Hydera-
bad., Ahmedabad, Bangalore. Bhubane-
swar, Lucknow and Goa to Diploma
level are in the process of being upgrad-
ed.

(¢) No, Sir.

(d) Keeping in view the financial
and technical
possible to upgrade the Food Craft insti-
tute, Kalamassery to diploma level at
this stage,

constraints, 1t 15 not

(e) The question does not arise,

Rise in Wholesale Price Index

J141.  SHRI MANMOHAN TUDU :
SHRI HARISH KUMAR
GANGWAR :  Will the Minister of
FINANCE be pleased to state

(a) whether the wholesale price index
(1969-70) has been continuing its increas-
ing trend over the last few months:

(b)y if so, the latest trend as on 3ist
January; }

(c) the reasons of the rise in the
wholesale price index; and

(d) its impact on the consumers and
unabated rise in prices ?

THE MINISTER OF FINANCE
(SHRI PARNAB MUKHERIJEE : (a)
and (b) The requisite information on
the movement in the wholesale price
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index in recent months is indicated below :

Last week of Index Per cent variation over previous
month

September, 1983 319.3 +0.2

October, 1983 3187 —0.2

November, 1983 318.5 —0.1

December, 1983 319.6 +0.3

January, 1984 322.0 +0.8

(¢) and (d) The pressure on prices
during the current financial year is attri-
buted to the delayed effect of the 1982

drought and somewhat
liquidity relative to the

higher growth of
growth in real

income in 1982-83. The consumer price
index generally follows the movement in

the wholesale price index

with a time

lag. Accordingly, the consumer price
index for December, 1983 registered a
decline of 0.4 per cent over the month,

The effect of price rise on

sought to be contained

consumers is
by strengthening

the public distribution system and higher

releases of essential

reasonable prices through

commodities at

fair price

shops, both in urban and rural areas,

States and Private Sector to Associate in
Formulation of Tourist Schemes for

Seventh Plan

1142, SHRI SUBHASH CHANDRA

BOSE ALLURI : Will

the Minister of

TOURISM AND CLVIL AVIATION be

pleased to state :

(a) whether it is a fact

that Govern-

ment propose to associate the States and
private sector in formulating tourism
schemes for Seventh Plan; and

(b) if so, the detail of the proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL

AVIATION (SHRI

KHURSHEED

ALAM KHAN): (a) and (b) Yes,
Sir, The Planning Commission has set
up a Working Group on the formulation
of Seventh Plan for Tourism. Member-

ship of this Working Group includes
representatives from the concerned
Ministeries of the Government of India/
Public Sector undertakings, and the
private sector including experts.

Cenvening of Meetings to Review the
Performance of Public Sector, R&D
Organisations, FCI, IDC, State

Farms, efc.

1143. SHRI H.N, BAHUGUNA :
Will  the Minister of FINANCE be
pleased to state :

(a) whether Government have
accepted the suggestion of trade union
representatives Lo review the performance
of the public sector at the meeting with
the Minister of Finance in view of the
heavy investments involved and in over-
all national interest (T.O.I. 25-1-1984);

(b) whether Government will con-
vene a similar meeting of various
interests including economists in respect
of various R&D Organisations (ICAR,
CSIR, ICMR, AEC, DSE, DST, etc,) as
this involves annual expenditure of over
Rs, 1000 crores; and

(¢) whether Government will also
likewise convene a meeting of represen-
tatives of Food Corporation of India,
Indian Dairy Corporation, State Farms
units, etc. which will help the Govern-
ment know the depth and seriousness
of the ficld problems and situations
which is preventing in these units to
meet fully the national needs and
goals ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) The Hon’ble Member
is presumably referring to the informal
pre-budget round of discussions held in
the Ministry of Finance with economists,
industrialists, agriculturists and trade
union leaders last month, The sugges-
tions were of a general nature and
covered a wide range of subjects and will
cceive due consideration.

(b) and (c) The Government do not
contemplate convening of such a meeting
in the near future.

Facilities to Tourists Visiting Andaman
and Nicobar [slands

1144. PROF. MADHU DANDA-
VATE : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether it is a fact that Andaman
and Nicobar Islands are an ideal site for
tourists resort; and

(b) if so, whether concrete steps
have bzen taken to provide better facili-
ties to the tourists coming to these
islands ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AYIATION (SHRI KHURSHEED
ALAM KHAN) : (a) and (b) Yes, Sir,
The Department completed construction
of 46-bedded Youth Hostal at Port Blair
in 1982. One fibre-glass 33-saeter day
cruiser has also been purchased for the
Union Territory for the convenience of
tourists visiting the Islands.

fredig e gt amn faat &
usgtasa 61 g1 faafq =

1145, = Qg TR 9q1F FA@T : 547
faq =t gz amT &1 a1 I fF .

(%) sar 9z =g 5 s@iasq
a1 gIvr 80 Nfgwg W gagra AP
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(fratzar @r & F9T &) & fgal 51
sa1d § @+ faafea feo nq §; &}

(&) afz 781, arFar 1930-81 &
1982-83 &7 srafa F rua s
A gAY ara faat & &5 g go-
gre & ada FIt 1 fag wo kT &
FAT-aq7T 413 gfgd =mor &7 a1
3IIFIMEI®ET W g2d 9T @
Sradr ?

fas A=wa @ 39 wt (s qAEA
graq) : (F) T (@) eivg ghaa
FIA F JIHIT JOUTA § Forsafen 1
wifgs getaq & garfas gaar s
T2Y gYaY | aFt @ g9  Sifag arga)
qT &1 S aret gfaayear aiay § gaw
Srafararet #1 3@3 g oWt gy
et & fqo fagig @grgar 9 #1
qagr w1 qrat g 1 A fF G A
% ®HFIT JAT F &FT FAT IS &1
fasrg Agea 241 § zafan &t & A1
arafadw s @1 frgqu ¢ fir 3 #fy,
o IIl, ga sgraifig, efaaifaa
sufaqat afT wufasar grca &% A
aftafag -1 safzgal #1 ITIT wal
TT WO N219 £ | G417 § Ig FE AT
2 fo 3% srafasar gred &7 71 &<
1985 a% 9% ga sfantF 40 sfqaa
g% ag= Ay @rfge . wrafasan srea
&9 ¥ FAFI aT ATHF UH o 01 A1
g g sl § gH aw F AW A
few o7 A1 o1t F garg & g F
fau wgr qar qifs arg 1985 % 919-
fawar Tica 4% & of-ada fqqg I
ara sport § gasr fgear 25 sfawa ar
%1 giwr fag sy Jry F& o oHOy FT
10 sfawa &Y Jg | FAMT  FIf H
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(F) @12 atT Srarlras faamm, afage F fgarfus1Qt sy § 1 grafgwar

qagy,  fasar fegra ey gaidany qreT &7y & e, gIF ey &
(&) fmedt, ww s FAT IFW; g1 gru fggsaT 1983 & sfeay -
(1) gufeag mto {gamw FIAFY & a1 &1 feafa F a3a FA qqf 7
feafaar?); () wgowrfagt/ago - feq wrq arfawt 1 eatr A faar qar

wifaat; oz (v) ¥t smw g A §

Qgral F1 qeqr gatgr ufa
(F1Q) (FU0F T9T)
(1) g& srafasar grea sfam 178°95 12818.38
(2) srafasar s e &
FAAIT Faf F1 erfuy 99-34 247469
(3) srafaFar greq e &
Fasiz i &1 gfaaq (@e7 25%,) — 19.39,

(4) T arfaul & FAOT 70l
¥ afyaY &1 sfgna — 5%
(mem 10 sfawa)

(srtwg afean)

FFT@ag W agraar g 5 g% wad gz gfafewg &< f5 aweaw
w& fry g fafwaa a4 geray wrdsat faya £3 qrfto & =1 ¥ g& frg g
wrdwa) & fgarfastiRaY a% o gegee) sravasward 9 F ¢ | T 1982-83 H
gafiag grevor fasrg srasy & oNa fagre & frdtg stz gard) &t faat &
7% ggraar &1 sqrw F19 fgar qav §

faerr ggraqrn fea 1T arer Fraqr greq afgafa
afzar<t & gEar qfzar) &1 geqr =m0 wfa
(71" 9Q)

T &7 14400 14329 312:27

frcitg 10800 7237 177°89
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Sale of Equity Shares by IDBI1 or Other
Financial Institutions

1146. SHRI A. NEELALOHI
THADASAN NADAR : Will the Minister
of FINANCE be pleased to state :

(a) whether Industrial Development
Bank of India or any other public finan-
cial institutions have sold equity shares
held by them in Indian companies oOr
F.E.R A. companies to non-resident
Indians or companies in which non-
resident Indians hold sixty per cent or
more shares;

(b) whether these shares were sold at
a discount and if so, the precentage of
dlscount;

(¢) the amount of loss of foreign
exchange as a result of these transac-
tions: and

(d) whether a public inquiry into
these transactions describing these as un-
patriotic, has been demanded, and if so,
action taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Under
the procedure evolved for investment in
shares of Indian Companies through
Stock Exchanges in India by Non-
Residents of Indian Nationality/Origin
and Overseas Bodies owned (o the extent
of at least 609, by such Non-Residents,
applications for permission of RBI
relating to such investments are required
to be submitted through the Non-
Resident Investor’s designated bank in
India. On receipt of the application,
RBI grants general permission valid for
three years to the designated bank
through the Stock Exchange. Since
the shares arc to be purchased
through Stock  Exchange, details of
the sellers are not required to be report-
ed to the Reserve Bank of India. As
the financial institutions sell the shares
in small Jots through brokers in different
Stock Exchanges in the Country, they are
also not in a position to know about the
names or status of the final transferees.
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However, RBI has reported that they do
not appear to have granted any permi-
ssion for sale of shares of Indian Com-
panies held by Industrial Development
Bank of India (IDBI) or any other
financial institution to Non-Residents of
Indian Nationality/Origin or Overseas
Bodies owned to the extent of at least
60%, by such Non-Residents by private
arrangements on repatriation basis.

(b) and (c) Do not arise.

(d) The concerned agencies viz. RBI
and 1DBI have reported that they are
not aware of any demand for public
inquiry as referred to in the question.

Registration of Caparo Group of Companies

1147. SHR1 PRAMILA DANDA-
WATE : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the
Caparo Group of Companies and other
companies which have been permitted to
invest in the Indian companies under the
non-resident Indians Investment Scheme
~nvisaged in the Budget for 1983-84 were
duly registered in their own country.

(b) if so, the details of all the com-
panies and their subsidiaries with their
date of registration and working capital;
and

(c) whether Government have taken
note of an article in the Daily ‘Tele-
graph’ of Calcutta of 7 December, 1983
that most of these companies are not
duly registered and are non-functioning ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE : (a)
and (b) As per the documents submitt-
ed to RBI, the Caparo Group of com-
panies, which have been permitted to
invest under the Portfolio Investment
scheme are duly registered. A statement
attached showing the names, place and
date of registration, as reported by RBI.
Information on working capital of com-
panies i1s not required to be submitted
under the Portfolio Investment Seheme.
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(¢) Government have seen the article appearing in the “Telegraph’ dated 7-12-1983.

This article does not make any reference to these companies,

Statement

LIST OF CAPARO GROUP OF COMPANIES

——— .

S. No. Name of the company Place of Date of
incorporation incorporation
1 2 3 4
1. Caparo Tea Co Ltd. GardifT Incorporated under the
(UK) present name on
23.1-1980.
2. Empire Plantations and London Incorporated under the
Investments Ltd, (UK) present name on
20-12-1974.
3. Assam Frontier Tea Gardiff Registered as a public
Holdings Plc. (UK) company on §-7-81.
4 Caparo Investments Ltd. London 4-1-71
(UK)
5. Steel Sales Ltd. London 18-10-56
(UK)
6. Atlantic Merchants Ltd. London 8-11-63
(UK)
7. Buchanan Ltd. Gardiff 10-6-82
(UK)
8. Seymour Shipping Ltd. London Incorporated as Sc)';mour
(UK) Shipping Co. Ltd. on
0-7-75 and the word
“‘company’’ dropped by
a resolution dated
7-8-75
9. Natural Gas Tubes Ltd. London 22-11-66
(UK)
10. Single Holdings Ltd. London 15-8-60
(UK)
11. Osborne Hotel Torquay (UK) Registered on 14-2-1918
Ltd.
12. Caparo Properties Ltd. Gardiff Incorporated under the
(UK) present name on
27-12-78
13. Caparo Group Ltd. Gardiff Incorporated under the
(UK) present name on

9-2-79
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Loss in Public Sector Five-Star Hotels
in Bombay and New Delhi

1148. SHRIMATI PRAMILA
DANDAVATE : Will the Minister of
TOURISM AND CI1VIL AVIATION be
pleased to state :

(a) whether most of the hotels in the
public seclor are sustaining losses for
the last three years;

(b) if so, the details of the loss in
five-star hotels in Bombay and New
Delhi during the past three years; and

(¢) wh:ther Government have assess-
ed the viability of running these hotels
in the public sector ?
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN) : (a) No, Sir.

(b) The profit/loss (before tax) in
respect of five-star hotels in Bombay and
New Delhi is given as under : —

(¢) The Assessment of the viability
of running hotels in public sector is a
continuous process and their performance
is watched from time to time.

1980-81

1981-82 1982-83
(Rs. in lakhs)
ITDC Hotels -+ 161.26 +235.82 -+-92.04
HCI Hotels L 156.24 +159.75 —10. 80*
*

a new property.

Provision of Sufficient Funds by Government
to Mecet the Admitted Class Made by
Workers

1149. SHRIMATI PRAMILA
DANDAVATE : Will the Minister of
COMMERCE be pleased to refer to the
reply given to Unstarred Question No.
5334 on 26th August 1983 regarding
payment of outstanding amount to
workers of RBHM Jute Mills, Katihar
and state

(a) whether Government have made
available sufficient funds to meet the
admitted claims:

(b) if so, when the claims were
settled; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY
(SHRI NIHAR RANJAN LASKAR)
(a) to (c) Steps have been taken to
place necessary funds at the disposal of
National Jute Manufactures Corpora-

Note —This is because of heavy depreciation and interest charges of

tion Limited during the current financial
year for making payments with regard
to Category I claims i.e. the claims of
labour on account of salary, Provident
Fund, Employees State Insurance, bonus
ctc. in respect of which undischarged
liabilities have been assumed by the
Central Government in terms of Section
25(1) of Jute Companies Nationalisation
Act, 1980,

Purchases made by D.G.S. & D.

1151. SHRI K. T, KOSALRAM : Will
the Minister of SUPPLY be pleased to
state :

(a) the value of purchases made by
D.G S. & D. during the past three years
from the private sector undertakings :

(b) whether a sum of Rs. forty
crores as on 16th December, 1983 is due
to large industrial undertakings in the
eastern zone for supplies to D.G.S. &
D.; and

(¢c) if so, the steps being taken to
clear these dues ?
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THE MINISTER OF STATE IN THE
MINISTRY OF 'COMMERCE AND IN
THE DEPARTMENT OF SUPPLY
(SHRI NIHAR RANJAN LASKAR):
(a) Value of orders placed by
D.G.S. & D. on suppliers in private
sector during 1980-81 to 1982-83 are as
under :

PHALGUNA 12, 1905 (SAKA)

Year Value in Rs. crores -
1980-81 952.43
1981-82 1079.27
1982-83 1074.89

(b) No. Sir. The accumulation of

bills due for payment to large Industrial
Undertakings in the Eastern Zone began
after 16th Dczcembzr, 1983 owing to
prolonged agitation by one of the Staff
Associations, as a result of which no
cheques were issued by the Office of
Controller of Accounts (Sy), Calcutta,

(c) Accumulated Payments  have
already been cleared after resumption of
work on I8cth January, 1984.

Tourist Village at Shivpuri in Madhya
Prad«sh

1152. KUMARI PUSHPA DEVI
SINGH : Will the Minister  of
TOURISM AND CIVIL AVIATION be
pleased to state :

\ (a) whether his Ministry has a pro-
posal to set up a tourist village at
Shivpuri in Madhya Pradesh;

(b) if so, the amount earmarked for
the establishment of the above tourist
village complex; and

(c) the steps taken so far to expedite
g the implementation of the above pro-
ject ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI
ALAM KHAN) : (a) Yes, Madam.
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Written Answers 362

The estimated cost of the
project is Rs. 3404 lakhs. The
Department of = Tourism has so far
released Rs. 10.00 lakhs to Madhya,
Pradesh State Tourism Development
Corporation and is constantly in touch
with the Madhya Pradesh Government
regarding early implementation of this
project.

(b) and (c)

qAFAWE & FAYT WL W formt
d vsdiaga &1 T 7o v g wow

1153. =1t fasrg qeaware ;. ¥av
faaq =1 98 Fary =7 FI7 FI %

(%) mamrsz & FT9EYT AV W
=Y & 20-94T #F19%7 & sqaa fFa.
fea 8 grer o fHaar-fraar =a
fear war;

(=) fras safeqal & sragT arv)
afeqd & T g998 F g7 safzaa) #1
geqr fraay 2 fasgiv 5,000 w90 &
T F w0 F o0 aqrFaa frar §; o)k

() faardtT AT F1 FT qF
famar fear sroar ?

faa "x=a § IT A (= FATEA
gar<y) : (%) & () fam gw § faar-
Fre gIar 7inr af g, «¥tFg dwfaq
1 a1 9gfa & sgmi aive sw
gFTT A @ A1T | AFAAT, @I &
20-9AT FAFA & AT AL gETAT
FAFA § § UF G&T FIAFA o9l
gafega gt fawa wgww *
FrafeEad & TEA FIFS F AT
qgIIeET ST ¥ gg  1982-83 A
2,19,690 fearfawrfral &1 a@grgar
g17 %1 7¢ Fafw w87 1,77,600 fgar-
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fawifeat &1 91 g & QUT Fa
4776.62 @@ Ta1 ¥ drafg W fag
TT 1 F41 @ 9z gfafms £33 & fag
Fgl 1471 § {5 21 wus<iay § wieq
| IATAT FT 3[4 ACAIE F HFL-HRI
fagzid | 51 &1 %[q07d nIIFl 9
AW T@T AT S ar@rAT H, TP FIH

qr3TA TFLS A0 g, IF faTErd |

¥ forT v aAAIT fawT g FA19
A & foam ot gy war 3

=T AT fAnw & waw & faoa
q winsl &t 47

1154, ST TIHATT  ATAFIT  INEHT -
Fq7 Fuforeg WAT g AT KT FIFHIA
fa -

(%) #4T FTTT TT VST ATIIT
fasra &1 fagimegte 23 #faa 7Y zq71-
G F A qIT § FO9T 0F T4 aqfwF
HIX A0 A YT TTYT F FIVT § OF
92 A% §AF & A1 37 7T IE;

(@) faeal § 0 gF1T %7 gFaTr87)
#1 g gear fFadr & a1 fags Q@
et & 77 gaw! geqr fraar 9n;

(1) 37T ATFTT ZIX T&IT &7 A7
aret fgeng ggmar 5 afal#3 giga
fafeem ofgar gasi & sfuaY 1w
qrasi %1 garaAr W@ &1 E; sie

(=) afz gf, a1 acga=) sqtar F47
g q91 31 FAadr &1 gHITAr F OHI
grer safgaal & anifai &1 garay &
®9 H &9 aF {wadr vfa g a3 ?

afosa waea § AW gia fawm
% Tow /At (At fAgie IaT anwy) ¢
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(5) famforda ngo &o dto fafewa
Agl &t ot quarfa fafeeT & gere a1
av& fagforets arge #1913 88 741
oA frg®@ 5 sfasi ) weg gdoaw
1: =fgsY &1 T arg

qIAT gfFqal FY T JTTATH
F FATAT TYT

(=) 719 gt a9t % A feea) &
gd MEY gHEATT 41 IFH AIFRT A
gear fazfad 9F17 8 —

qq g EATAY 7 qasy #1
qEqT qeqr
1982 16 18
1983 8 7
(H) ST ar |

(7) dw17 gfarz sfafqan &
g 7z fafeem & ZFW grar varn
garFal feanr star &

3933 (F) & Ifewfas ggzar o
{gsedy & ITUSAIT 7 GAF AAH FY
5000 %o 3117 werF wiga oqfeg &V
1000 To &1 srgmg Tfer &1 qaar
Fvi &l aor 7 g | zaw afafee
s sqqrT famw § geAT A% &
fasz gea=r 51 50 0 To JUT FeAF
HTAd %1 2500 o &I HTE  Ufw &
AATT FIF 41 FITAT &I & |

]
Assistance for Natural Calamities

1155. SHR1 MOHAN LAL PATEL :
Will the Minister of FINANCE be
pleased to state :
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(a) . the'amount: searmarked-for each
State to 1 face - the .flood, cyclones: and
other natural calamities during the year
1983;

(b) the amount spent by each State
to-face-the situation;

(c) whether it is a fact that the said
..amount is not sufficient to face the
situation and whether Government will
consider to provide more funds for the
next year; and

(d) the details of the funds earmark-
- ed for the next -year for each State to
face .the situation ?

THE MINISTER OF FINANCE
(SHRI PARNAB MUKHERIJEE) : (a)
- .and (b) A total amount of Rs. 500 crores
has becn provided for all the States to
enable them meet expenditure on floods,
cyclone and other natural calamities
during 1983-84 in the revised estimates,
State-wise figuers of amounts spent and
amounts to be released to these States
would be available only after the current
financial year is over as these depend on
the anticipated expenditures reported by
the State: Governments and their entitle-
-ments based on these statements. o

(¢) Central assistance to States for
natural calamities is released on the
.~dasis-of the recommendations of High
Level Committee on Relief, Whatever
be the total ramount  required it is fully
provided in the revised estimate stage
..and there is no shortage of funds for
.such assistance.

«(d) * An amount of Rs.- 100 crores for
assistance towards floods and cyclones
and Rs. 60 crores for drought relief has
been provided in the Budget for 1984-85.
If additional funds are required during
the course of the year, this will be pro-

‘vided atthe revised estimate stage.

MR, SPEAKER : Prof, Tewary.

Interruptions
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ot ermfaare e (gege) ¢
HTT FH HWT ATSH AG HIT |

Heaw "y AT ¥ NS
FIIRIE |

PROF. K.K. TEWARY (EUXAR) :
Sir, a verv piquant situaion has
arisen ..

MR, SPEAKER : What?

PROF. K. K. TEWARY :...in Jammu
and Kashmir, The floor of the Assembly
has been utilised to condemn the
hanging of Mr. Maqbool Butt. There
has been criticism of the President, the
Prime Minister and the Supreme Court.
The Speaker of Jammu and Kasnmir
Assembly has permitted this. Therefore,
I demand a discussion on ‘this very
serious matter.

MR. SPEAKER : I would lixe to go
into this matter, You give it to me, I
will look into it, This is very serious,

PROF. K K. TEWARY I have
already given a notice.

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Sir, I would
like to draw your attention to a serious
matter. ..

(Interruptions)

DR, SUBRAMANIAM SWAMY
(Bombay North East) : Sir, you were
pleased to appoint a Committee on the
Nirankaries Would you please tell us
what has happened because the Niran~
karies are upset about it ?

MR. SPEAKER : It is upto the
Committee, The Chairman of Rajya
Sabha is looking after it.

DR. SUBRAMANIAM SWAMY :
You are not looking after it.
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SHRI SATYASADHAN CHAKRA-
BORTY : The Central Industrial
Security Force in Orissa, in Talcher, and
also in a sub-division, in Asansol, have
started brutally attacking the workers,
They have even attacked the manage-
ment and also the local people...

MR. SPEAKER : It isa State sub-
ject.

SHRI SATYASADHAN CHAKRA-
BORTY : This is the Central Industrial
Security Force controlled by the Centre.
They have started attacking the local
people also, _,

(Interruptions)

MR. SPEAKER : I do not know why
you are all shouting ? What is the fun
you are getting ? First you decide
amongst yoursalves who wants to
speak-either he is the spokesman or you
are the spokesman. Let one of you
speak. [Itis to your advantage, not to
my advantage.

SHRI SATYASADHAN CHAKRA-
BORTY : What I want to emphasize

is this. They have started attacking the
local people also...

MR, SPEAKER : You give it to me

so that I can see what it is and find out
the facts.

SHRI SATYASADHAN CHAKRA-
BORTY : This is the telegram. You
allow a discussion, -

MR, SPEAKER : You give it to me.
I will look into it. Let me get the facts
first and then we will sce.

Wit TrRfEs| qraar - asae qEl-
gg, ¥ srigz FT @ ar fw fagre @
i, gfewat &1 et srgefag &
S8 Fo fa7 9g&r 11 F=9) a1 goar F7
g g, {6t 16 st &Y gear T Q)
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MR. SPEAKER : This is 'a State
subject, not my subject; not allowed,

vyt ]

(Interruptions)

We cannot take over the States. We
are not going to take over the States.
There are MLAs duly elected by the
people. Tt is their duty to look after
that, We have discussed it so many
times. If there is a special thing, I will
see.

»t staet fagrQ qrsaa (A€ feewl ):
ang . fagrz @1 grAar gafag T8
ga17 2 1@ & #mifF gg €T &1 AHAT
g | wfwa gara & a1 &+ FT1 wraT g
w7 #1 gz fog wfex dg§ gear &
T} ® wraer Izrar a1, fagg ag
ggf W& FAT §

Rqeger WarEd ¢ AHr qid g oa
feqawa fwar & |

1 gEw fagrd arwat ;. SEF A8
geAte g1 @ §, 94 9T §IT A
fa=re AT & | *4T T8 WAT rritaa
gA17 3T |

qersy wEtgw . A AT9E qraq
w7 fear g, s7giq g7 fAar g

SHRI HARIKESH BAHADUR
(Gorakhpur) : I am raising a question
of fundamental right to live. The people
are being killed in various States...,

MR. SPEAKER : TItis a State sub-
ject.

SHRI HARIKESH BAHADUR : You
are not listening in the name of State

law and order. The people are being
killed ..

(Interruptions)
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st Trfasa A : 98 €T FT
qIRAT AZI ¢ 1 €T H AT T 9
W& | I 9T FIA FT UK 99 @I

2

MR. SPEAKER :
stitution.

You have a Con-
That is still in existence and
that constitution entails certain respon-
sibilities on  the State Governments

which are duly elected by the people,

What canl do ? You change the
Government. Let the people decide it.
I can’t.

Wy vwfaamE qmam o aa efen
fagre & #a1 21 Wr g |

qeasy wgEa . gast fagre §
JRT |

PROF. SAIFUDDIN SOZ (Bara-
mulla) : I have given a short notice
question on .

MR. SPEAKER : What is that ?
PROF. SAIFUDDIN SOZ : State-
Arif Mohammad
Khan and Shri P. Namgyal yesterday

ments made by Mr.

have again mislead the public opinion in

the country.

MR. SPEAKER : T am

that you can raise your point on the

telling you

floor of the House when the time comes,

You can give it.

¥t o AT (dET@) : g
qT9 FI 1T AT o197 Fga & 7 foa-
afaT 2 fagr - ( swme) .
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—--JIJ(_’,-(O SJ-.._.Jbzfﬂ

b By o ol

ALY WEIED : A1T 19 ¥ 341 I
@& | 9IS |IgF, AT g F41 AgY ?

You are speeding like Rajdhani

Express. What can I do ?

& &7 #1ger arga Y 15 faae
faw &, &1 avg smaFr @ zigm 2
ZIT, A9 ST qraq gqar

PROF, SAIFUDDIN SOZ : All the
time they speak and they distort the
facts, That is the point.

SHRI SATISH AGARWAL : Why
do you mention Rajdhani Express ? Why

not mention Ram Dulari Sinha ?

SHRI KRISHNA CHANDRA HAL-
DER (Gorakhpur) : What is the posi-
tion of an MP in Delhi ?

(saaT)

weney wErEd : 4§ ATHAT qa
IR QT ATHT 1T FT FIY |

s TWEA AEA (9EA) -
YT ¥ Sraqr wrgar § fv fagre &
garal &1 faafesr s a5 =@ar

QT |

nensy wEgAq . WIEA S, €@ H o
gfafafa &, &r9 SA% w1 #4T A
wiad § 1 o a1 FAHT A1Y § o
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SHRI KRISHNA CHANDRA HAL-
DER : I went to North Block to the
Finance Ministry and wanted to enter in
front of Gate No. 9 into the Parlia-
ment House. It was locked, The gate
man did not allow me even though I
showed the Gate Pass and told him that
‘I am Member of Parliament,” Later 1
saw that De¢lhi  Milk Scheme van was
allowed through Gate No. 9 to enter and
come to the Parliament House whereas
they told me to go round and come by
Gate No. 4, and thus struggle for-half-an
hour to reach Parliament House through
Gate No. 9.

MR. SPEAKER : You give to me in

writing and 1 will find out the facts and
we shall see.

( Interruptions)

neaey wAgrey : A19 fags fad
¥ st g3 gt aar gaar

SHRi1 KRISHNA CHANDRA HAL-
DER : I had to struggle for half-an-
hour to come to Parliament House,

MR, SPEAKER : 1 have already told
you what is to be done.

st mee (gt arsdny  #qT ATIE
fadw 9% wraF a7 fFq aq § |

neqe WEEd : A9 gH  fegss
ST g gar & sraar fgoaar
gaT & ? ata & #1 grew & fwuw ¥aw
fovar war & | &7 a1 &§ Q¥ ar
EXAT AT T |

- (zmEeT)
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MR. SPEAKER : I am telling you
that all these arrangements have been
made for your protection and for the
dignity of this House. There might be
certain difficulties also. If you relax
these things, it might be that you might

get into trouble tomorrow. Therefore,

we must undergo some sort of obstacles
also for certain things. The gate men
have been given certain instructions. If

those instructions are irksome to you, you
come to me. We can discuss them

again and we can reiax those rules as
you like.

(Interruptions)

=t vafasa qreaa - 99 qifagr.

dz &1 I grar §, a1 7 Ig=I1Ad 791
TgY ?

(s

TETRT q@eu : zrg"r g1d, {1q AR
q1F FIHT FI AT | 57 I T 8

TSI A8Y FhaT

o ()

sy gfedm agige : dead W
qifagriz greg & o9 & fau geedy
ar & AT Tifgy |

- (coagT)

neqey AEIEy ; aTaS fawr ¥ Ay FAT

WY agf arrat 1 @Y & qav @Y s
Fifgen
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o wew fagrdt amorde. : 5@ &9
dzw fedwe< oy fear, @9 wes T
aff ¥ | T T4t wma’mfﬁﬁqﬂzﬂ:
o v few

YOUW ARET ;, WI AT 919 AIHT
are T T A o SEY FT G
& g womrggre wefar | & soq fad

DF & wwor §, aned tag ST )
(Interruptions)

MR. SPEAKER : Give it to me. I
will Yook into it. Let me understand it...
SHRI KRISHNA. CHANDRA
- HALDER : After half an hour..
. MR. SPEAKER : What sort of person
are you ? I beseech to you to come to
me and that we shall look into the
matter. But you are going on like this...
SHRI KRISHNA CHANDRA
HALDER : I am going to meet you...
MR. SPEAKER : There should be
certain decency and decorum. Nothing
is going on record.

ever he wants to.
(Imerruptions)**

*sit wegw Toite wigen (s ¢

wrsam oft, anq A a7 g A, F amoer

YR FIFAT | wigg wf F Afea
¥ g fafageT st Qo o Qo w1
CIEISICRE T O

““that the Congress is going to
dump the Jammu & Kashmir and
West Bengal Government....”

] GV w08 5
f——JuZUﬂ)/ |
s "-—-’fufoJu/ L

rs l-élo L?
d'dd—l@//w;}(}f

_,cg_w&@m,; thaﬂ
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Let him say what-
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“‘that the Congress is going to
dump the Jammu & Kashmir and
~ West Bengal Government...”’

e AT T sy dfew ¥,
fi ) g7 0 TR g A T
TFA |

Nothing goes on record.
| (soraeTa )+

' 3
— e —

12.22 hrs.

PAPE.RS" LAID ON THE TABLE

National Cadet Corps (Amendment)
Rule 1933

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): I beg to lay on the
Table. a copy of the National Cadet
Corps (Amendment) Rules, 1983 (Hindi
and English versions) published in Notifi-
‘cation No. 8.R.O. 9 in Gazette of India
dated the 7th January, 1984," under
sub-section (3) of section 13 of the
National Cadet Corps Act, 1948,
[Placed in Library. See No. LT-7768/
84].

Reviews on and Annual Report of Chemicals

and Allied Products Export Promotion

Council, Calcutta and Plastics aund Lino-

leums Export Promotion Council, Bombay

for 1982-83 and Statement sbowing reasons

for not laying the Annuoal Report and

Audited Accounts of Tea Board for 1982-83
in time.

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE. DEPARTMENT OF SUPPLY
(SHRI NIHAR RANJAN LASKAR): 1

beg to lay on the Table—,

(n» (!) A copy of the Annual Report
(Hindi and English versions)
of the Chemicals and ‘Allied
Products Export Promotion
Council, Calcutta, for the

~year 1982-83 along with

, .+ . Audited Accounts.

_.(ii) A copy of the Review

*¥Not recorded
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(Hindi and English versions)
by the Government on the
working of thc Chemicals
and Allied Products Export
Promotion Council, Calcutta
for the year 1982-83. [Ple-
aced in Library, See No.
LT-7769/84]

(2) (i) A copy of the Annunl Report
(Hmdi and English versions)
of the Plastics and Lino-
leums Export Promotion
Council, Bombay, for the
year 1982-83 along with
Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Plastics and Lino-
leums Export Promotion
Council, Bombay, for the
year 1982-83. [Placed in
Library. See No. LT-7770/
84].

(3) A Statement (Hindi and English
versions) explaining reasons for
not laying the Annual Report
and Audited Accounts of the Tea
Board for the yecar 1982-83
within the stipulated period of
nine months after the close of the
Accounting year. |[Placed in
l.ibrary. See No. LT-7771/84].

Notifications under Customs Act 1962,
Reviews on the working of and Annual
Report of Industrial Finance Corporation
for the year ended 30th June, 1983 and
Review on the working of and Awnual Re-
port of Industrial Development Bank of
India for the year ended 30th June, 1983
etc. etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : I beg to
lay on the Table—

(1) A copy each of the following
Notifications (Hindi and English
versions) under section 159 of
the Customs Act, 1962 ;—
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(i) G-S.R. 77(B): and 78(E)

published in Gazette of
India dated the 22nd Feb-
ruary, 1984 together with
an explanatory memorandum
regarding exemption to
Ceramic Fibre Blocks (Pyro
Blocs) imported for use as
component parts of indus-
trial furnaces from basic
customs duty in ecxcess of
40 per cent ad valorcm and
from the whole of auxiliary
duty leviable thereon.

(ii) G.S. R. 79(E) published in

(2) @
(i)
3) O

Gazette of Indra dated the
24th February, 1984 to-
gether with an explanatory
memorandum regarding
rates of exchange for con-
verson of Australian Dollars
and U. S. A. Dollars into
Indian currency or vice
versa. [Placed in Library.
See No. LT-7772/84].

A copy of the Annual
Report (Hindi and English
versions) of the Industrial
Finance Corporation - of
India for the year ended the
30th June, 1983 along with
the statement showing the
Assets and Liabilities and
Profit and Loss Account of
the Corporation, undcr sub-
scction (3) of section 35 of
of the Industrial Finance
Corporation Act, 1948,

A copy of the Review
(Hindi and English versions)
by the Government on the
working of the Industrial
Finance Corporation of
India for the year ended
the 30th June, 1983. [Pla-
ced in Library. See No.
LT-7773/84].

A copy of the Annual
Report (Hindi and English
versions) of. the Industrial
Development Bank of India
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together with Audited
Accounts of the General
Fund and the Development
Assistance Fund for the year
ended the 30th June, 1983,
under sub-section (5) of
scction 18 and sub-sections
(5) of section 23 of the
Industrial Development
Bank of India Act, 1964.

(i) A copy of the Review (Hindi
and English versions) by
the Government on the
workin'g of the Industrial
Development Bank of India
for the year ended the 30th

June, 1983. [Placed in
Libcary. See No, LT-7774 /
84].

(4) A copy of the Annual Report
(Hindi and English versions) of
the Delhi Financial Corporation
togethcr with Auditor’s Report
for the year 1982-83 published

in Notification No. F.6(10)/83-

Fin(G) in Declhi Gazette dated
the 20th September, 1983 under
sub-section (3) of section 38 of
the State Financial Corporations
Act, 1951.

(5) A statement (Hindi and English
versions) showing rcasons for
delay in laying the papers menti-
oncd at (4) above. [Placed in
Library. See No. LT-7775/84].

12.13 hrs

PUBLIC ACCOUNTS COMMITTEE

Hundred and Seventy-sixth and Hundred
_and Seventy-Seventh Report

" SHRI SUNIL MAITRA (Calcutta
North East) : Sir, I beg to p:-esent the
following Reports (Hindi and English
versions) of the Public Accounts Com-
mittee :— '

(1) Hundred and scventy-sixth

PHAL GUNA 13, 1905 (SAKA)
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Report on action taken by
Government on the recommen-
dations of the Committee
contained in their Hundred and
sixth Report on under-utilisation
of production capacity of an
ordnance factory relating to the
Ministry of Defence.

(2) Hundred and seventy-seventh
Report on action taken by
Government on the recommen-
dations of the Committee con-
tained in their Nincty-first
Report on Incorrect computation
of Busincss Income.

MR. SPEAKER : Calling Attention. .
Mr. Ram Vilas Paswan. Nothing else
goes on record.

(Interruptions)**

12.14 brs.

(At this stage, shouting of some slogan

from the Visitors’ Gallery was heard)

A WZAA © AT F S faswarar
& IS gogTd Agl giar g, < ag g+t
1T Ag) gar g | A19H Ay wgr &
qret Wifew & 17 F@ FU, gt A
w1 gT ag fama & sg@i gh,
AT faeamd & SgaIT A fFar a1 aFar
g1 afe ad T fqaa F wfaws A
g T IaR qifamic § Iy, §
Iz gar | dfesqd s s@aEr ¥ ew
WIAT 2 gT JAFY AT IST ar Hy
FIH 9 gHar g t

There are certain precedents.
(saasn ) «*

MR. SPEAKER : Nothing goos ;>n

record.
(Interruptions)**

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND

*¥Not recorded.
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WORKS AND HOUSING (SHRI BUTA
SINGH) Sir, let us proceed to the next
item—thz Calling Attentlon

SHRI SATISH AGARWAL (Jaipur):
I have only one submission to make. 1
seck your clarification and guidance in
the matter. You have just observed
that it was in ‘the.Party meeting. But
if somebody conspired in a room or in a
party meeting or if the party talks
about a matter of wrgent public impor-
tance and takes some decision ard if it is
reported in the Press, then the Parlia-
ment cannot take notice of that ?... You
‘cannot shut discussion on that.

MR. SPEAKER : How is it authori-
tative ? I want an authoritativa report
.. How can I act on hearsay ?

SHRI SATISH AGARWAL : There
are discusions in this house on thc basis
of reports in the newspapers. Even
to-day’s call attention which you have
admitted is on the basis of reports in the
newspapers.

MR. SPEAKER : But I always get
things confirmed—becfore allowiag any
discussion. First I get them confirmed.
How can I go on allowing on hearsay
reports ?

SHRI SATISH AGARWAL : That

is right. But a discussion cannot be
ruled out. : '

(Interruptions)

MR. SPEAKER @ The procedure I
follow is : I will ask the Home Ministry.
I will ask. the Information & Broad-
casting M.inistry—for  confirmation.
Whatever resources are available at my
command I will use them. But here no
notice has been - given and nothing has
been done. So I cannmot do anything.

L

SHRI RATANSINH RAJDA (Bombay
South) : If the Ministers of the Central
Government- make statements of this
type against the State Governments...
" (Interruptions) =~ Two Ministers' of the
Central Government—if they make

statements regarding the State Govern
ment ..

(Interruptions)

MR. SPEAKER : Calling Attention—
Mr. Minister, pleasc reply.

SHRI RATANSINH  RAJDA : Sir,
this impinges upon the Centre-State
relations.... This is a very serious
matier.

MR. SPEAKER : I will see whatever

I can.

SHRI RATANSINH RAJDA : This
is a very basic and important matter.

MR. SPEAKER : This house must
learn. Yesterday—I give you an ins-
tance—some Law students—qtite a
number of them were seeing this august
House. They were just in the galleries
and they happened to come to me after-
wards. They just Called upon me. I
asked them, ‘What is your opinion about
it ? How did you like it ?* They said,
‘Sir, we are disillusioned.” Why is this
disillusion ? The behaviowr. They
witnessed the proceedings of the House.

. I am not condemning you....

(Interruptions)

SHRI |, RAM VILAS PASWAN -
(Hajipur) : What was the Congress (I)
doing when they were in the Opposition?

(Interruptions)

MR. SPEAKER ‘- Please sit down....I

am coming to that. I don’t diﬂ‘erentiate
betweon Parties.... You are right.

weuw 7RI : giad, & aad fia
AT &7 @I E, 39 g@ & fgg ay
qIT FL @I | & wqa fgg ay aa g
®T @l g, § aY aafea ¢ ST )

What I am saying is—please sit down
—irrespective of Parties, there are cer-
tain parties in power and there arc
certain parties in. the opposition but it is
the same thing...

(Interruptions)
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MR. SPEAKER : No, it is not.
SHRI SUNIL MAITRA (Calcutta

North East) : Then you condema the

Congress (I) in the Opposition....

(Interruptions)

MR. SPEAKER : When I am telling

for your good, you should listen. I am
saying only for the good of the whole
House. I am wanting that this House
should do positive and constructive
work. So I am allowing various subjent
onthe floor of the House..
(IMerrupﬁons)

MR. SPEAKER : If this is the way,

God help us.
(Interruptions)

SHRI HARIKESH BAHADUR
(Gorakhpur) : Sir, this House is always
doing constructive work ---

SHRI RAM VILAS PASWAN : You
can have every right but we cannot...

Unterruptions)

SHRI BUTA SINGH : Mr. Speaker,
Sir, will you kindly ask them to sit
down ? You never Interrupted them.
Why are they interrupting you ?

SHRI INDRAJIT GUPTA (Basirhat) :
Is it your ruling that nothing that
appears in the newspapers should be
quoted here..

MR. SPEAKER Mr Gupta I haw
already clarified that 1 must get the con-
firmation whether it is right or wrong.

.SHRI INDRAJIT GUPTA : I am
sorry, Sir, that the Law students were
disillusioned with what they saw here.
Will you please ask the Law students
whether they were disillusioned at all on
what the Minister has said outside ?

MR. SPEAKER : You can take them
to task. You are free to do that.

SHRI INDAJIT RGUPTA : Here

you are asking us to find out...

MR. SPEAKER : What I say is tRat
you are free to dlscuss this—but not
this way.

SHRI INDRAJIT GUPTA : They
wan( to dump the Government ...

AN HON. MEMBER : Why don’t you
adjourn the House ?

MR. SPEAKER : I can adjourn the
House if you like. P

SHRI RATANSINH RAJDA : It is
not because of thce attitude of Memibers
of Opposition that this House is brought
into disrepute. Many a time, the atti-
tude of the Members of the rulmg party
...... (Interruptions)

MR. SPEAKER : This is not what I
am talking about Mr. Rajda, I am not
talking about the Opposition. You are
wrong.

SHRI RATANSINH RAJDA : Please
bcar with me

MR. SPEAKER : That is not my
point. You have misunderstood. What
I am concerned with is as far as the
decorum of the House is concerncd. I
say that I must get a confirmation about
anything which you give to me. I will
discuss with you and I will come to a
conclusion. I will convince you or you
will convince me. This is what I say.

SHRI RATANSINH RAJDA :  Sir,
it is our duty to raise our voice If thére
is same injustice : meted out to the poor
people. This is what we are doing.
Can’t we raise our voice ? We raise ofir
voice on behalf of the underdogs. We
are playing our part; we are perforsiiing
our duty. How anybody can say that
we cannot speak over here ?

SHRI SATYASADHAN CHAKRA-
BORTY : Mr. Speaker, Sir, you are not.
happy with what takes place in the
House. Are you happy with what the



&

383 MARCH 2; 1984 384

Central Minister says namcly he is going
to oust the Opposition run Government
of West Bongal with the help of the
Central Government ? Arc you happy ?
1s this democracy -when the Central
Minister is uttering these things not only
this time but many times; he nevcer con-
tra dicated that...

MR SPEAKER : Don’t record.

(Interruptions)**

MR. SPEAKER : Nothing gocs on
record.

. SHRI INDRAJIT GUPTA : There
should be some way out to discuss this.

MR. SPEAKER : They do not listen
to anybody. What can I do ? I have
alrcady said that Ishould get a notice.
If there is confirmation, then only I can
discuss.

AN HON. MEMBER :
the' Minister,

You can call

Mr. SPEAKER : How can I call him
before confirmation ?

You give something in writing. I will
write to him and ask if he has said any-
thing likc that.

' (Interruptions)

'MR. SPEAKER : You have to give
notice. )
o (Interruptions)

SHRI INDRAJIT GUPTA : Sir, on a
previous occasion the same Railway
_Minister has in this very House denicd
that he made the statement that he will
throw the West Bengal government into
the Bay of Bengal. Now, hc is using
the same language. He has said that
. both West Bengal and Jammu and
Kashmir governments will be thrown out.
Now we must have either confirmation
or denial of the statement.

(Interruptions)

MR. SPEAKER : No government can
be toppled without proper consitutional

methods. But if you want a discussion
give me a notice. I have first to get it
confirmed.

(Interruptions)

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SINGH) : Mr. Speaker, Sir, I
am decply pained for what you ‘had to
obscrve in this House today. I am very
sorry and on behalf of the Hon. Members
sitting on this side of the House I-ex-
press our .regrets to you for yeour
having been compelled to make these
remarks on the functioning of our Hon.
Members in this House.

(Interruption s)

MR. SPEAKER : I don’t mind if we
can understand each other.

SHRI BUTA SINGH : Sir, you madc
these remarks because certain students
came to you. (Interruptions)

Sir, the guilty conscience is with some
of the Opposition members and they
were so unkind that they would not
allow you to complete your sentence.
Sir, we are not here to level accusations
and say certain things against the parties.
We are all here —Hon. Mcmbers belong-
ing to all the parties—to sec that th:
functioning of this Housc is conducted
in such a manner that the people of the
country ase scrved and the people ex-
pect Hon. Members to conduct the
proceedings of this august Housc in such
a manner that there is smooth function-
ing.  (Interruptions) Sir, in the last
mceting of the Chicf Whips at Simla
Hon. Membcers from the other side were
also with me and we werc trying to
work out some system by which the
proceedings of this House could becomc
more smooth. (Interruptions)

SHRI SUNIL MAITRA : Why don't
you work out a systcm by which it will
be possible for you to do it ?

t (Interruptions)

*¥*Not recarded.
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SHRI BUTA SINGH : This only
shows that they have closcd their minds.
They are not prepared even to listen.
There was a workable solution that was
arrived at in consultation wijth their own
Chief Whips.

SHRI RAM VILAS PASWAN : ‘Mr.
Parliamentary Affairs Minister, please
cducate your Minister and Mcembers
first,

SHRI BUTA SINGH : 1 have been
tclling you that thcy took a decision.
All the Chicf Whips of all the political
parties took a decision that we should
try to work hard and see that the fung-
tioning of this House and the other
House, bccomes smooth, that we should
cooperate with each other in the
functioning of the House. But from
today’s attitude of opposition leaders it
is clear—there is no doubt about it—
that they are not helpful, they are not
willing to cooperate in the smooth
conduct of the Business of the House.

The question was raised by Shri
Kabuli and it was supportcd by Shri
Indrajit Gupta. (Interruptions) Obviously
ther¢c scems to bce some press report
which has not becn confirmed. Sir, you
rightly observed, lect that Report be put
to the Ministcr and let us obtain his
views...

SHRI ABDUI. RASHID KABULI:
Why not you ? ' '

SHRI BUTA SINGH :
I't..

Why should

SHRI ABDUL RASHID KABULI :
Yaou are a Member of the Cabinet.

It is a collective responsibility of the
Cabinct.

SHRJ BUTA SINGH : Sir, you will
kindly rccall that on an carlier occasion
also this thing happened. Unfortunately
certaim ‘press reports were ‘put in the
mouth of Shri Ghani Khan Choudhury

- which he flatly denicd.

AN HON. MEMBER : Who put it ?

SHRI BUTA SINGH : It Was a press
report. He denied it on the floor of the
Housc. Unfortunately, Sir, some parties
and some Hon. Members have become so
much obsessed with Shri Ghani Khan
Choudhury that whatever appears in the
press, they take it as confirmed, and
they bring it hecre and show it on the
floor of the House. I will request you
kindly to verify the Press Report and
then in case you feel it right you canm
talk to thc Hon. Minister or have a
discussion.

Sir I do not know for what reason the
Hon. Mcmbers coming from Jammu and
Kashmir are so worked up. It is simply
because some of the Hon. Membcrs on
this side of the House stated the facts
and they are very much upsct and they
want some e¢xcusc or the other. That is
the reason.

SHRI ABDUL RASHID KABULI :
You did not allow us to spcak yesterday.

SHRI SATYASADHAN CHAKRA-
BORTY - Sir, this is not the first occa-
sion. (Imterruptions) What is your
information, Sir ?

(Interruptions)

MR. SPEAKER :
adjourn the House.

If you like, I will

(Interruptions)

HEqW IR AT AT FIH FEAT
T8 & a1 § g3 F1 qIAIA F€ |

ot sew fagd awddt ;. @Al
g1 fag Y &1 gqar AT WIew {F
#t gorrera 2 € 1 gAR f9e g9 g §
TF FIFT A G HIAT YIREHT § |

qeTR WEIA : AT G AA | #3:
ggs FW1 QA3 421 g7 § 0
It is the only time I allowed him.
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st wew fag@d amduy: sa =N
adr @f DA AT F AW HFT CATHAT
gt 9% I31 41, AT I F§ 7 @
¥ gk X F FAFTY T FI @I

El
sreget wataw : H a FEIETE

off sz fagrd aTsnat @ an9d 4]
Fag wgra

weaw wged : #4 Afew afar g

o} srze fagrd TRAAY : ATAN GAA
g e FT faar

wsaE HAEa ; Af@T, FIFaay S, §9
ATGFY FIC-AIT FETE, FTITF ae |
g fRFT€ 9T | 1T S T WA
2 T aad qrer-ar A AET &, A
A arg ez, § ava FA7 1 99 fag
& g a3d AT § A7 L | A
fegza wd & faqo q@iz g1 a4 qar
ag & f& F1E W) fegmaa g, xdn y
gl 1T 1T G2I® ®T T g A1 | TAT
FIA J I KT 1YW &7 /4T B SA1a7
&1 #orkar qEHl § T Y A¥g
Ared DT &1 F1E ArgAgy gaa g,
Far % | nf@e & Y g g H
g quila Y § g ar 7 qea ar agy
g1 & enq® st Far g, afea 9
ATq A gAAT § | Al ;A ZIIF FI
AGY FETAT &, A F I w1 CEATH T
W E |

It is for you. What can I do ?

¥ ghwr SAF Fgr g a9 fam Fw¢

#fsT | gxE@ W AT ¥ Fgr At {4

oY T F1 20 faaz @iew & fag
feg &t f6T aoq@ 37 FMJARXE 1 T8
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A ar adr PR FE AUV gl
grar + gaid ag § frafs oF frara 50
qrA NAIE AV § FATF IHATR |

I have to shut my mouth.

ot T fada Qe Y WRIW
LG R

segy ARy : ¥ g3F A0 FgaT1§ |
qigar Y, & *v¢ feafwfaaaa agy
w3t g | & ff Fg aFar g, agt e @
Fgar § < efFd srma ¥ T ag
sgaT g, QI & F 1 3feadfaen
e qrd) efwfacea fgar g 1 § o
faRrq £ a8t Fgar § | 39 IS ¥ a9
gt w-HN tEr s &, gfeg
Fgal § % ag 99 J19F1 3, AW
faaFT Iq1q, AT FIEF AT | 9
I A J AT SIAIT 7 S @IS0

Ay g gFAO &, FaT I8 g @
IAFT gars ¥ AgAr g ?

PROF. N.G. RANGA : 1 also
wrote to you about it.

(Interruptions)

MR. SPEAKER : Why should you
do it ? I am rcaly to do that with your
cooperation. That is what I want to
say. That is all.

(Interruptions)
qea®w AEed : A7 Fq THC FEm
g ?agl T8 4§ 1A W FT oA
w1a3r g 1 @ =t feewa wyarar 9,
& gTasq 9ud) feeww sy & fau

 FEIT G\ AT G quwIEy ar F oy

GHWRIFAT |
’ You can come to me.
SHRI INDRAJIT GUPTA : Sir, in

order to avoid trouble of this sort fre-
quently, it is bettcr Mr. Ghani Khan
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Choudhary keeps his mouth shut so that
nobody can put words into his mouth.

weqY WEEY : qg AT e §, 99
fgma & wgar =1g ar g

I can’t say anything about this.

oY J2w fagrdt awaRay ; ga sl
AEW §A T AT FAFT GHW q,
Afma A @t YA B FIT qnwwE ?

Weay HERW ; 98 A% (A7 g

(Interruptions)

SHRI BUTA SINGH : Sir, these

remarks made by Mr. Indrajit Gupta
must be expunged from the proceedings.
He has no right to say this.

SHRI INDRAJIT GUPTA: You
said that somebody put words into his
mouth, That is why I said so.

(Interruptions)

12.32 Hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

chorlted missing of Current and Saving

Bank accconts ledgers/Cash books contain-

ing rccords of accounts worth over rupees

30 crores from Bank of India Branch,
Calcutta

st T fosie oA (BISATY) ¢
weqer wgiRa, § sfaqraday a1F AT
% farafafga fawg & T fag @t
oY &1 e femnar g &1 JAFAT HIAT
g fe 8 sgaeag § orqar qadey §—

b§w AR zfoear FT  FAFYT
qrEl F 19 NITT AF A F
Fat/ A afgal ¥, faad 30

from B.O.l1. Calcutia
etc. (C.A.)

FUT Tqa1 § afas & Gl &
R g, g9 oy § quIIR
M ZT AT A IFIT gIAT H7
Te FIgargr 1”

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : Mr.
Speaker, Sir, Calling Attcntion Notice
appears to be bascd on a newspapcr
item in a papcr published from Calcutta
dated February 21, 1984, regarding
missing current and savings bank account
ledgers/cash books from the Bank of
India Branch, Calcutta.

2. The facts of the case sare that a
theft of some old ledgers/books from the
Chittaranjan Avenuc Branch of the Bank
of India was dctected on 9.2.1984. The
Bank immediately reported thc case to
the local police and an FIR was lodged.
The local police have registered a case
and apprehended threc persons, viz.,
S/Shri Ramji, Kalu Shaw and Bijay
Pandey who have subscquently been
relcased on bail, Shri Bijay Pandey is
the minor son of Shri Dayaram Pandey,
Head Peon working .in the said Branch.
Investigations are in progress and some
lost records have since been recovered.

L

3. The Bank has reported to
Government that total deposits of the
Branch are of the order of about Rs.
3 crores and the question of loss of
records worth over Rs. 30 crores, as
rcported in the press, does not arise.
Further, the Bank has also confirmed
that no current ledgers/books are lost
and no loss to any of the Bank’s custo-
mers is apprehended.

oit T fasia araeTa : seqeT W -
ga, WAl AZRG T 9 419 fRar §—ag
ST STHRYT TETIT & AT SqTA ATHYT
geaTa (@ WY Q1T g Al ag AF-Aaged
3 faa 7 YRt & aur Iai arfe
gratea Rz Y gar § | g7 TH! 9'A
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[ = TH fasi@ qraan |

¥ a1g g F1 97 W IHE g qwr
9T Ay W §A WGl a T ag A fFar
g1 3R gat gga # s} @A ar fF g9
Y ¥ FT AAAIALTE 51 H g
wiAT § wETasEy 2 WY & | 4N IggHa
WY S §ET 57T H OF FAL) A7 oY, 98
AT 92 9T @A A 17 AT gl
FXAY oY agqr s v foga #AS &
am ¥ gfag &, =9 FFS A LT
d%1 U &Y grEedy ey 2, fEwasg
¥ uFrsFET AT A 21 g, 39% anr
# gy fai & 4 &fx |9 S9 araEy
A 99 gug 319 faeare § gt Y 97 )
I T@ F WY FEAT 9T @I ¢ FF A7)
HEIed 7 39 gHY §IF H IY A1qTaA
fear a1, 39 rargw F FEgE A
gearal # gfg axdr 9 a8 g1 gax
3T # 15 q7¢q7, 1983 : it g8
qar T IaF gAtfaw 1981 @ grar-
gy Y GTATAT 41 g=ar 1981 Y, &Y
1982 ¥ agFT 2065 71 4 | @19 3G
fe @1 ®yar N@ED F awT T FA-
alesg 2, @8 1981 W 20.34 30T &7,
1982 ¥ 19,24 FOT =10 atr 1983
F1 S 30-6-83 #1 afFer qaAsag, ag
1165 0T g% 2 ) gfz g« TIAFY
g, ar ag @%ar FGFT FIWT 2500
FUT g1 AT & 1 gEr a0F ¥ @i
1981 % 1891 weAw w2y §, @zt 1982
#2065 w3 &Yy 1983 F FgFT R
2500 F FAT T AL | TH AGY &7
3G fo gearal ¥ afg @ @ 2
ThfaaY & grary & W5t wgey ¥ q9d
Sa@E § amar atfa 1982 & wgr 77
gemd wdY, agi 30-9-83 a¥ 69
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HeATE Y S &Y | GHFT "gad qg gaAr
for whfgal & afg gf§ ) @a st
QIIE & UIETadE &1 99 g,
1981 & 450 UweqAIES Traless 9,
agl 1982 ¥ IAF} gear 608 g 7%
3@ dOF ¥ /g @Y f& =g 9%
Qs &1 qEAT Y, Iy SEHs)
FT GIHAT g1, 37 qzaial # afg g1 W
g AR gAH qw qIAAIEST FT G AT
gigmar § 79 934 § wxi A
g s gal gza § o g4t dy @ §
AR 97 § fowgdt fRQ1E FY 3@ w@rat
SHESTRURS] S Bt B G ) A
Fas oY, afz I aal 9T € w19-
FE Y, 1/ anmwarg x5 fafeaa
&7 ¥ T 37 gEArE A facga A
QFT AT AFAT 9T, a1 Fq4 q FH IAH
4 T1E o1 FHA 97

12.42 hrs.

[Mr. DEPUTY-SPEAKER in the Chair]

ST g F1 USTAFIT AT 4T, qr
99 FIT A ILRA W T ¥, T aga
a=y ¥ 1 ag afems adr § ¥ Ay
F gA-T91A F1 FwE § fd s g
FAqT @1 1969 F ST FHi F1
UG AT gAT 91, A1 IGH 7g =¥eg
@1 AT T ;

‘It agfa &1 grarg el
AN & SNaq F g AR @ FA §
qT9F GIATSF I &l ) e

@a gu Ffa, @y TN @R
fautat & cafeq fasm, A9me

TATFT q@IqT AT, A% ITA-
FOlen #1 drearfga AN fass
&1 & fawrg J@ usra qr-
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fawarall aar Idedl F1 QU FLA
g | 38 YA & faq ag sarzas
g fF auwre §Fer st & fag
faeare aar fafaseor ol fFm
qefa & afasig o0 & F1F F
e foeyard sy gy A’

T a0OF ¥ g q97 FIL
freqaTay ) far 2

MR. DEPUTY-SPEAKER : Please
speak a little slowly. If you speak fast,
we do not get the interpretation from
the intcrpreters.

st v fasma araam @ IqEdE
ugen, § a8 G1q@ ag FEAT ATGAT
fF og &Y §F1 § ArEgE gl §, Ia
for g+ & St gFIIEE AT fHy AQ
& T gAFT UFEITAT Arfes AT
AT F1 9fg aq g9 @ F ATFS W
a1a & 5 quA fraeg fean qrat &
g 198 SN ANg FT gIT g, TEH G-
FX F1 Tag qar g g f& fwaq
F Qg gwavg & quA feFEd §
TRIA 997 FqTT H FGTE

“gr I gL sl gfag
g fo zr@t & & a7 WiEw aw-
a7 3 0% w0 @ #ik zafan
star 6 awta o § sar @,
30 #9003 waC ¥ wfuw yeo &
femel & @1 19 FT gare g1
TEY EIAT ¢ T§F qAWAl, IF T
qiF Ft gfez w1 g fF e =19
qEn/geas Agi@rs 8’

AT TEY/IETF g1 @18 g, Al RAFT
nIag a3 3 foF quAY ag/geas arg & |
§ @1 agigd &7 sq7A I-AT AT FT.
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YT ATwTaa FLAT ATEAT | AT AT AV
ag e arviY o fav agar fraie & faswan
qr AT AqT F o JrArgr 1 I AT FH1
¥ Warast 9 @ g ag s gsnafq,
Iqafg AT 3% sfead a1 9isqis
gaad W su fue & gafas
g2 -gc  Iaafg uF FUT ¥ SATRI
FAT o gHA § | T 1982 IF 439
a¢ g@mafqal & FIT 1728 &g
®9qT IFET AT X wafs 1981 H
g3 ggf awmar 1453 &UT &U
a7 1 1982 & 9§ [gFT 1728 &I
graar | og ¥ §% § ®IAT Ad &, S
qIFE FT TAFT FAT L &Y 5 qIFe
% 9 TIA1 AKI AT FAGT § FqUIAT,
IALATY 1 @OI-{qFH FIX | 9T
gAF 9T FB Agl § AfHA AU FH
gy 7 ofsa® 747 FT AF & A1
FT A G4T IF § AHT AT IAT HY
qEIA KT ATH HIA § | AN ATH TS
gfTea za 3w § 26973 § st IaF
ggt a®@r 393 Az s1A1 g 1 439
T3 Samafaal 9T aFTar & 1728
FAT AT AT 26973 B IAT-
qfagay 9T IFTAT § 393 HFAT TIAT |
THFT HTLT FIT & 7

$B AT & 1T H qar qar fF
e gfieg &1 40 avdz qar ar
fegr sriar @ fo98@ & s97 qI9FE &7
FTH FT ATd § ATHT TT JIET AT T
T8 HT4 F.f7¢ 60 1@z ¥4 & fag
gt I fread eanfz & w=q §
AMTAT & F T9 F1 [T &1 J1T )
5 39 gfae &1 Srear T1ga § ar 94
197 gREgT AT § fo g 40 qRET
A A g s gz fas @
73T | " |
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MR. DEPUTY SPEAKER - Come to
the point. Put the question. Suffi-
cient background has beén prepared.

P

SHRI RAM VILAS PASWAN: I am
always to the point.

MR. DEPUTY SPEAKER : But you
are not on the point relating to Calling
Attention.

SHRI RAM VILAS PASWAN : Sir,
if you listen to the translation, you will
understand.

3g 40 qdHe feq & Y T
arar 2 ay afasifral #Y afsmis § @<
FT I TIFAAT THTH F fEar svar g,
Warzr mea wT fear smar g z@
aOF T FTH G Wra |

Mg fes #7 3 A
ey gidY § SUST 19 39 |

UF q19 A T A199 W gEE §
FEAT FIZAT § | AHALT I AT 19 A
g & | Afa T g rETHE FL
ar IaF! &9 AF a5 &1 ai wfes
AT ATIT T4AT |

SHRI ATAL BIHARI VAJPAYEE :
He is Minister for Credit Mela,

st TR fasa @amA : foocll &
&-gT 40 FUg wqar afe fagar gad
SrgY 9T WY ate 1@ & | ar qar fwasr
fear sir @gr g « a8 T@AT 9El SRFWA
& fore fear 91 @1 & | 9rEf saFa e
F1 fHdY o1 g% 7v w7 frat

foa®r 9 arw< ag 'qar faar ST @
g | f5at ada gl ar sofeard #¥
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I3 9941 g fag 1 Wr e
79 & fqg ag gagr fggr or @r
wF FAE wraT =W gqig ¥ aic T,
fomn #1% fgwia-frag g & a0
aTfa® &3 q1aT g% & a1 A A
YT ) 9T {17 40 HT g747 fagedt &
g a3g § 7l Er ot 45T 100 4T
gqaT ate a1 | agt & AW qI0 Gy
g 1 & 9 Adiam & quAr Sndar fs ag
40 0% gqar feE sraTT 9T i
TAL | 997 FIE SHA 78 TE Y ? 70
®1E garag A atg A N, e
foae &t o fs fraat Gar 3ar & | &9

9, gftam, mfzaray &1 feamY qan
a7 =rfge 1 QAT 3 a8 fwar war 1 N
FHT E, BT AFT AT g AqT )
AT AT T AW qrg S AR ar
e ¥ Y 709  3TRY A1 2@} érrqf
TR g | §F g8 ¥ ag Srard qaEr @y
@ & gafan & &9 Agea ¥ agm
& e, san as, gfram, sfearat
1 qar ffsg ) fafeaq s7 & s
§a1 a0 Afgy, T3 AT AFAIEY
gfezfYor T A7A1aT TIQ | AAT ATIAT &
gIgl & 497 T AT gy SEF o
g fgg ) Fu Ty g 5 awr
FIUH B FY 998 ¥ & afsdw
qAT FT TRIGIT FT G 1 ;¥ Y
MY &AE AR aRT F fra F ataq
T FAHFT W g | @Y a0 a0
F1FIg IS N AT Ag & 1 5%
qig § a1 AMw TgeEd & a ¥
FEAI AEAT | fqaw) dav q41 grar g,
Fgrag-ag qeiafa A1 Arw erg-
WE A T 1 37F faq FE FrA
T8 & 1 7o fadl a18 IA%! AT WIAAT
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TH-GHI &) oar & 1 & g "gew A
QAT |rgar § i qan AR S ATS
STy § fagr, wta g1 15 ASYTS
wiezg w1 wlafafa @y ¥ arfedy
JATE § ! IAFT ATIGVE FAT § !

st freardt e S| (AT
gfafafy @Y aa §, afFa g0 & adi

€

st Tra famma arean : #A) ST g
T FY TG 5 GUIS & TAF qad &
A Y oo gimfaa FWF N @@
FY sqqF fqFaTd, IqFT qwd @
FT 614 HAN | gAGT G AT FAFA
¥ oF AIfeT FRA@T F1 ARATR
gl a% gg Agl 9ar gar f& ag aan
HNw g ? gad AW F gET IR B
hafadt faadr g1 faget T HHY
rra’raa T w0 6 g0 FrgeUee KN
aYT faaeft g & A7 g9 AT Y AA
& v grganes &1 f@geage agy gan
g I H FEAT N g% ata& qig 29-
¥z FiFE A § | AT T %rgwﬁ
gt iT &g T (F §F qrg A @ar
g fadw ¥ Siwn feqEne e
TG ITE, T A A SAITHRY IAT G
agt @ ww-z-3e fgma @@ 2
R oo agt Awegs &1 graar
A€} ST | ATIA FEGR faEey F AR
¥ qqIaT 11 IAF qIF FA41 NE gy,
ag Agd Agl ang | @A o g
feqigtiz § &, TAFT F1H MTFEE 8 |
A Hl-5l aXTEs Sf%T o $74 §
gafag, § 31 @ § goar agar fa
wrar-as 9§ & afg @ @ &, sas

AFT & fAC FYq-F19 J Fg0 IST Q@
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& 1 F9TE R §9P F AW &7
FT 17 Y ar Aidr § 1 AFHA I8 TAR
qT ST FIAT AYaT , FAGT-ATAT WY
F1 qqr €1 Ag0 gwar, & My gtmﬂ
F1 UFA & fag #1471 H34q ;mq AT ti
g ! Far aXFR EE &1 QO foredard
% @Y wETET @ aHd) § 5 WA h
T q3g Y geTIg AgY a4y | aﬁlﬁ T
fagara fHT & F9T Y gaar o @I i

T GLHIT I TG 17 FTN §1
S H ?

SHRI JANARDHANA POOJARY :
At the outset I may submit that thé Hon.
Member has touched the entire gﬂmut
of the functioning of thc Banking sector
and he has put a numbecr of questions.”

MR- DEPUTY-SPEAKER :
sher course for you.

A refre-

SHRI RAM VILAS PASWAN : And
I bave not put all the questions. .

SHRI JANARDHAN POOJARY : {1
fully share the concern of the Honi
Mcmber. If he had put - all these quess
tions in the discussion on Budget,” 1
would have replicd all those questions.
Today also I am in a position to answer
the questions but it will ta!ce time.

MR. DEPUTY-SPEAKER : I do neot
know whether he gets a chal:we in' his
party to spcak. oo} oin

SHRI JANARDHAN POOJARY : So

" far as this Calling Attention is concernéd,

it is a simple Calling Attention ¥égar &g
the theft of some records” of 'one of the
branches of the Bank of "India "
Calcutta. . 'R

The answer also is very clear, that a
boy aged about 14 years, who is the
son of a Head Peon of the Branch, com-
mitted the.theft of old records, that 90
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[Shri Janardhanan Poojary]

per cent of those records stolen werce
liable to bc distroyed and this particular
branch was opened in the year 1969
and most of thc rccords were not dis-
troyed. They were kept in a loft betwcen
the ceiling and the first floor and some
of the records which were stolen were
found behind that place, and the boy has
made a confession—which may be called
extra a judicial coafcssion—and the boy
has confesscd that he has bcen doing it
for the last six months, that he was
selling them to...ph.riwalas, and acor-
ding to his confession—-and even accord-
ing to thc allegation also—he was sclling
some onc or two old books, and he was
getting some amount. He has been
doing this, according to the F. I. R. or
investigation report, whatever it is
called, and the old records have also
been recovered. Now, what is the
report 7 The Press reports say that the
amount involved is to the tunc of Rs. 30
crores. No. The entire deposit of the
bank itself is to the tune of Rs. 3 crores.
Now, we can see whether any loss has
been caused to any body including to the
customers. And some books could be
reconstructed with the aid of the vou-
chers and other records which are
intact. So, I do not think that there is
any nced for panic. Therc can be no
panic in the minds of the pcople and
this is a simple case.

So far as the investigation is concern-
ed, already the F.I R. has becen launched
and the case has been registered. The
Police are investigating, and an internal
or departmental inquiry is also going on.
So, this is a simple case of theft. My
hon. friend has raised so many points
regarding the functioning of the bank. 1
also share the concern of the Hon
Member and in fact we wanted to intro-
duce some efficiency. Now, for your
information I have been t:clling, and I
am repeating today also, that so far as
the programmes under the 20-Point
Programme are concerned, th: 20th
point is that we have to improve effici-
ency in the working of the public under-
takings and cnterprises.
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What is the duty of the Minister ?
What is the duty of the Government ?
When the Members of the Opposition
Parties and even some of our own party
Members offer criticism  or give sugges-
tions, we consider thcm. Often we are
criticised and asked what the duty of
the Mini-ter is or what thc duty of the
Government is, whether the Government
has to act or not.

Now, he has mentioned about the
credit melas also and asked for what
purpose thc cradit melas are being
conducted.

13.00 hrs.

There is a criticism today and he has
also raised that point that the bencfits
arc not reaching the wcakoer scctions of
socicty, particularly the Scheduled Caste
and Scheduled Tribes, that therc is an
element of corruption and therc are
middlc-men also, and that guidelines are
not being followed by the banks. I will
satisfy the Members as to why thesc
credit melas are bzing held. Many of the
Hon. Members® the representatives of the
people and many of the Ministers also
do not know about the bencfits that are
flawing from the banking sector. So, we
have d» educate the weaker scctions
particularly the Scheduled Castes and
Scheduled Tribes. For that purpose, we
are holding public functions to educate
the people. What had happcned in
1981-82 7 I paid incognito visits and
also saw the functioning of the banking
sector. I paid surprise visits (o more
than 200 branches in the country. What
is the result ? In the IRDP we had to
give from th: banking and cooperative
scctors Rs. 600 crores. We have to pay
Rs. 3000 crores in five years. Wc had
to pay from the budgetary allocations
Rs. 1500 crores i.e. on 50 : 50 basis, as
subsidy 50% from th: Central Govern-
ment and 507 from State Government.
That is the scheme. After taking over
this portfolio we went through the earlier
performance of the banks. In 1980-81
we had to give Rs. 600 crorcs, but the
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banking sector could not reach the target.
It could give only Rs. 289 crores. In the
second ycar i.e. .1981-82, they could
give only Rs. 467 crores. What has the
Minister to do ? We have to sce that
this amount is given to the weaker section.
These credit melas were not introduced
after my coming to this Ministry. It
had been hcld earlier also in a small
way. Before coming to Dclhi I have
becen moving throughout the country. I
visited Orissa, UP, Rajasthan, Andhra
Pradesh, Karnataka and other places.
What is the purposc of having this mela?
We have to see whether it reaches the
weaker sections. The Hon. Mecmbers
can sce with thcir own eyes whether it
reaches the weaker sections or not. If
wrong people have becn identified they
can bring this to the "notice of the
Government. Here for that' purpose the
local administration has to identify the
weaker section under IRDP and DRDP.
Now, whom these loans are meant for ?
These are for the weakest among the
weaker. They are not in a position to
pay back that amount. These pecople
are not in a position to earn their liveli-
hood. Their living condition 1is the
worst.

What I want to say is, it may be
cxpunged also, that they are living below
the poverty linc, they arc not in a posi-
tion to pay back the amount at the time
of the identification. They should be
identified; that is the programme. Why ?
Because 31 crores of people today are
living below the poverty line in India.
We have given thcm the promise. When
we are going to the pcople, when we are
going to the votcr, wec are telling them
that we arc trying to remove the poverty.
But when the poor comes to us should
we forget them ? No, we have not to
give up the programme, we have to help
those people, othetwise the poverty will
be perpetuated in this country  There is
lot of resistance coming from the banking
sector. What is the traditional banking
in this country 2 They do not want to
give to those pcople who are poor, they
want to give to the people who are in a
position to pay back that amount. This
is not thc purpose of the IRDP, this is
not the purposc of DRI Scheme. We
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have to search those pcople who are
not ima position to pay back the
amount. This amount has to be given to
those people, the poorest among the poor.
The bank pcople should moniter it. they
should guide them and this amount
should be given to them and out of it
the poorcr sections must be in a position
to generate income and out of that in-
come, thcy have to pay back that

amount. That is the purpose. Is that
approach there in the banking pecople ?
No, that approach is not there. For
that the Government has come forward
with one programme for thosc people,
for those whoare not in a position to
furnish a surety, who are not in a posi-
tion to give any land as sccurity. The
banking tradition is that they want
surcty, thcy want security. Even before
nationalisation also thrat was the tradi-
tion. If you are not having any surety
or sccurity, bank loan cannot be given
to you. The result was that the poorest
man had to go to some body, some rich
man, he had to beg of him, he had to
touch his feet and he had to drag him to
the bank premiscs. That was the position
carlier. But the Government has now
come forward with a programme that no
surcty or security up to Rs. 5,000 for
productive purposes is required from the
weaker sections in order to help them.
But what is happening today. These
guidclines arc not being followed.

Now I am ooming tothe banking
pcople’s attitude and other things. They
do not want to give them anything. They
say, no, we cannot give. Thc poor man
is not in a position to cnter the bank
premises. We have to see that this
amount is given to that poor man and
that aiso in public. The pcople of this
country should also know that this pro-
grammc is being followed up. Even the
banking people should be clearly told in

" the public meeting that no violation

should take place and the amount should
reach the weaker sections. That is our
intention. Even if there is a violation or
any element of corruption, that should be
known to thc public. Allegations have
been made...... (Interruptions).

MR. DEPUTY SPEAKER: To such -
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meetings you are also inviting the local
MPs and MLAs.

SHRI JANARDHANA POOJARY : I
will come to fthat also, Sir. About the
application T may tcll you that any per-
son can forward the application. It is
not a crime. It may be from the Hon.
Member’s party. Even during this Delhi
mela, we have got the records to show
lhat pcople recommondcd by BJP pcople
were also given.

Now I will come the scrutiny part. It
% fot that any citizen of this country can
d6 that. You forget that I am a
ﬁlmster or for 2 moment you forget that
you are Members of Parliament. You
are residing in one locality and you are
stirrounded by the wcaker section Some
persons who do not know the proccdure,
who are illiterate, will come to you. As
4 citizen if you just forward their appli-
cations to the bank  that is not a crime.
But you do a crime if you are going to
sérutinize it. Scrutiny and verification
will be done by the banking pcople. It
is their jurisdiction. It is not the juris-
diction of any body elsc. Why this
Question has arisen is because an Hon.
Meérthiber from our Treasury Benches was
ivited to Dclhi and through him the
distribution was made.

I may say for your information that I
toured throughout the country and I
attended so many melas. Even Members
of Parliament and MLAS thosc belonging
to the opposition parties including BJP
and Janata, have distributed it through
melas. To distribute it like that is not
a crime. I have called the poorest
among the poor from the crowd, the
harijans or people from the Muslim com-
munity .to come to the dais and distribu-
ted it through them also. I have called
journalists to the dais and through them
also I have distributed it. Itis not a
crime. But, so far as verification is con-
cerned, it is the responsibility of the bank,
which has to propcrly identify them and
scrutinise the documents, That is how the
scheme is functioning.
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If there is any element of corruption,
action has to be taken against that. The
Minister also receives a lot of complaints
I have become the most unpopular person
in the banking sector for doing this. A
charge is levelled and I am also blamed,
But I have not uttered a sing'e word
against it. Members who arc voracious
readers would have rcad in the news-
papers the charge that the Minister is
doing all these things. It is the mischief
played by some of the people in the bank
who want to scuttle “this scheme. 1 do
not blame all the pcople in the banking
scctor; there are some good committed
peoplc in the banking sector. At the
same time, there are some blackshcep.
We have to identify them and take
action.

In Bidar there was a large crowd and
I was explaining to the pcople that these
are programmes meant for the wecaker
sections, who have to asscrt themsclves.
Whilec we cannot satisfy all the people,
thc object of the programme is to
identify 600 families per year per block.
When I was cxplaining the programme,
some peoplc from the crowd got up and
said “You are talking about this scheme,
but you do not know what your office or
bank people arc doing; we have been
asked to fu_rnish security cven though the
amount asked for is for a productive
purpose; you are shutting your eycs and
ears to that””. Then I asked one of the
poorest among the poor to come near
the dais and asked him to cxplain his
difficulty. He said that he had bcm
asked to furnish a security. In reply to
my question, he named the bank. J
called for the manager of the bank and
asked whether it was true that he had
been asked to furnish a security. The
manager admittcd that it was so. Then
I mvntcd his attention to the guidelines
of the Reserve Bank and the circular of
the Government of India which say that
security should not be asked for and
asked him whether it was not a violation.
He admittcd that it was so. When I
told him that he had commited an in-
justice to, these poor people, he said,
“Yes, Sir”. In the meeting which I ad-
dresed, there was tension and I said that
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an inquiry will be ordered or he has to
apologise. The choice. is his.

MR. DEPUTY-SPEAKER : Did you
take any action against the manager for
dereliction of duty ?

SHRI JANARDHANA POOJARY :1
told the meeting that either I would
order for an inquiry, according to the
democratic procedurc or 1 would ask the
manager to apologize to the party, the
choice was his-which he did.

MR DEPUTY-SPEAKER : We saw
it in the papers.

SHRI JANARDHANA POOJARY :
In my constitucncy in Mangalorc, distri-
bution has taken place. After that,
went to the circuit house. Some
members belonging to the poorer section
came rushing to the circuit house. They
were in an agitated mood- I cnquired
of them the cause for their agitation.
They replied; ““Sir, one of us asked for
a loan of Rs. 3,000 and another Rs.
2,600 for running shops; we have been
granted Rs. 300.”

That has to be paid back in thrce
instalments within three months. Now,
what has Minister to do ? What are
you ¢xpecting from him as a Minister ?

. You immediately contact me for swift

action. You don’t want delay. So,I
immecdiately contacted the Managing
Director at Bombay and asked him what
his pcopile were doing. Are thcy not
committ ng a fraud on the people ? 1
asked. I told himnot to do that. I
asked him to makc an inquiry and if it
is found it is correct, then to shift
those people immediately. An inquiry
was madec and he was shifted. And for
that I am blamed and you, the Opposi-
tion parties, are criticising me. Have
you raised a. single word in support of
the action ? Is therc any statement
given from you in any paper that you
arc supporting it ? On the contrary, I
was blamed.

Now, I will just posc onc question.
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Can you and can I say to whom my wife
has voted ? 1 cannot say. Similarly,
can you say (0o whom your wife has
voted ? No, you cannot say. We have
to believe the statements of our wives to

“whom they have voted. Similarly, you

cannot say which person of the socicty
has voted for whom. In 1977 we had
bcen thrown out of power, particularly
in Northern India. And you know how
many seats we got and what was the
margin you got. The very same people
in 1980 also threw you out. Can you
dub them as your voters or anybodyjelse’s
voters 7 No body can say that. They
only see whether we have been able to
see that the benefits have reached to the
weaker sections of the society or not,
whether we have becen able to ameliorate
the conditions of the weaker sections of
the society. No body can guarantee that
they will vote for this man or that man.
They will decide on the basis of our per-
formance. Some people have been
saying that the programme is only on
paper and implementation is required
today. And when we get a clarification
to find out how much implementation
part has bcen done, you don’t relish it.
But we cannot help. Now, throughout
the country it is being done. People
belonging to the weaker sections, parti-
cularly the Scheduled Castes and Schedu-
led Tribes do not know what is the
benefit they can get. So, we are explai-
ning to them how they can sccure the
benefits from the banking sector. For
their information certain exhibitions have
been arranged and persons who have
secured benifits are brought and they
explain how thcy have been able to get
the bencfit.

Now, regarding the fraud. You want-
cd the Minister to take action. It is the
duty of the Government to find out what
had happened. Bceccouse of our checks
and cross-checks, inspections and other
things frauds are coming to light today.
In 1979, in Gandhinagar, in Gujarat, a
Clerk in the State Bank of India had
defrauded to the tune of 3.50 crores.
And one lady in Declhi defraudcd to the
tune of one lakhs and odd. Bccause of
this system of checks and cross-chcecks
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this has bcen brought to the light and
the Government is taking action., Now,
here also you have pointed out irregula-
rities in the functioning. We have
convened a mecting in the month of

March whercin we arc going to discuss

about ways to prevent such frauds and to
find out how best can the banking scctor
give its scrvice to the people of this
couniry. That is our attempt. But you
have also got some responsibility. There
you can tell your Members to cooperate
in the implementation of these pro-
gremmes. For your informatinn, Shri
Paswan, an advertisement appeared
against me put out by an association
from the Banking Scctor which charged
that we were frittering away the public
moncy. In what way are we doing that ?
What we are doing is implementation of
the programme to help ameliorate the
conditions of the weaker sections of the
socicty. You rightly said when the
morey was locked up with the large-scale
industries, nobody questioned. Even
bank people did not give the advertise”
ment.

They kept quiet. They gave the
answer saying that it is the management
that is doing. No. At every stage, for
your information, from bottom to top,
the bank manager has to recommend, the
Regional Manager has to recommend, the
Divisional Manager has to recommend,
the General Munager has to recommend
and the Exccutive Director has to re-
commend. 1 tell you the involvement of
everybody in the management is there.
Nobody is talking about it there. When
we are giving loans to weaker sections,
when we are implementing the programme,
everybody is raising the cry and some of
you people arc there who arc commited.
Just extend the cooperation and that is
required today.

So far as the other things are concern-
ed, I have answered them. Thank you.

MR. DEPUTY-SPEAKER : There are
thrce more Hon. Members to speak and
I think we will complcto it very early,
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and I would like that both sides should
not take more time. We will complete
and take our luhch.

Mr. Rawat, since Mr. Satish Agarwal
wants to go early, I will call him first
and call you next.

SHRI SATISH AGARWAL (QJaipur) :
I have 8ot onc request, Sir. I have to go
to the Supreme Court to attend to my
election petition. So, I would request
my friend, Mr. Harish Rawat, to give
mc precedence to ask a few questions.
Mr. Banatwalla is not present herc.  So
there is no problem.

MR. DEPUTY-SPEAKER : Yes, I
have permitted. He has given it in
writing.

SHRI SATISH AGARWAL : Mr.
Deputy-Spcaker, Sir, I am thankful to
the Hon. Deputy Minister, Mr.
Janardhana Poojary, for giving such
detailed information about the function-
ing and malfunctioning of the banking
system in our country, I have praised
him on earlier occasions also. He has
becn very bold, very dynamic and very
efficient, very smart, taking lot of pains.
I have said so on earliecr occasions also
and I have no hesitation in repeating it
now. Hez is out of the wholc lot or he

isone for whom I have got great
appreciation, and I am one particularly
who will say day a day and night a night
across paty lines.

MR. DEPUTY-SPEAKER : He is a
good Minister bclonging to  your caste
because you were also the Finance
Minister.

AN HON. MEMBER @ We have also
praised him.

SHRI SATISH AGARWAL : Sir, as
a matter of fact, Mr. Poojary has him-
self extended the arca of discussion so far
as this Call Attention motion is con-
ccrned and probably under certair
compulsions because certain question.
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were posed by M. Ram Yilas Paswan
which were not  called for or wecre nat

. 5 My . % 4
arising out of this Call Attention motion.
But anyway, bccause he has raised thos¢
questions, Mr. Poojary thought it fit to
reply to them.

MR. DEPUTY-SPEAKER : Who
knows ? Both of them are progressive
young mcn, thcy would have understood

each other......
(Interruptions)

SHRI SATISH AGARWAL : That
is why I did not take any objection
while he was speaking because those
points were not relevant to the Call
Attention motion, but wcre relevant
otherwisc, and were important other-
wise.

Sir, 1 do not know, but onc particular
important aspect of the matter which he
has just stated while replying to the
Call Attention motion is that the Party
made promises at the time of elections
that ‘we will do this and that for the wea-
ker sections of society’ then why should
not the Party do that ? I am happy to
note that at least now that promise is be-
ing fulfilled. They have revised the defini-
tion of the ‘wcaker sections’ also. Now,
according to the latest Circular No.
4/PSLB/84, which has becen issucd by
the Punjab National Bank, which isa
priority sector and lcad bank division
in New Delhi, on 10th January 1984,
the revised delinition rcads as under :

“The revised dofinition of “Weaker
Scetor” and the sub-targets refixed for

advances to this sector were communi-
catcd to all offices vide H.O. Circular
No. 17/PSLB-83 dated 30.3.1983.
According to the new  dcfinition,
“Weaker Scctor’’ now comprises of :

(a) Smalll and Margdinal Farmers
with Jand holding of 5 acres and
less, landless labourers, tenant
farmers and sharc croppers.

(b) Artisans (ircespective of loca-
tion), village and cottage indus-
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tries, with limits upto Rs.
25000/- in village and small
towns with population not
exceeding 50000/-  involving
utilisation of locally available
natural resources and/or human
skills.

(¢) LR.D P. beneficiaries.

(d) Scheduled Castes and Scheduled
Tribes.

(e) D.R.I beneficiaries.

Sub-targets fixed for this sector under
priority scctor are 25% of total Priority
Sector Advances and 10% of total credit
to be achicved by March, 1985.”

The dcfinition of the weaker sector
has been communicated to all the Bank
branches subordinate to all  the-nationa-
lised banksvide their Circular dated 10th
January, 1984, According to this
definition, even all landless labourers,
tenant farmers and sharc croppers irres-
pective of the limits so far as the land
holding is concerned, they are all inclu-
ded in it and they are all entitled to it.
Small and Marginal Farmers with land
holding of 5 acres and less and all other
landless labourers and the tecnant farmers
and sharc croppers. Everybody is now
within that particular category apart
from I.R.D.P. beneficiaries, Scheduled
Castes and Schceduled Tribes D R.I1.
beneficiaries. The area has been wide-
ned very much. Will you kindly let us
know what was thz target for the year
1983-34 ? What werc the figures car-
marked by the Government and distri-
buted by the Government to all these
weaker sections of society which are
now in this definition during the year
1983-84 ? What is the target for the
ycar 1984-85? Why was there a short-
fall in 1983-84 ? I shall be thankful
to you for giving these figures. I am
asking thes¢ figures bccause your
memory Is very stréong and your
memory is just like a computer. You
just gave immediately so many figures
with regard to number of banks, their
deposits and so on and so forth. That
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is why I have posed that particular
question. Has the Government received
complaints like the one which you
mentioned in Karnataka—sanctioned Rs.
2,600/- or asked for Rs. 2,600-, being
given Rs. 300/-? Have ydu reccived
complaints with regard to corruption
while in the distribution of these amou-
nts ? Throughout, the Government
must have rceeived complaints from the
Opposition, from the ruling party that
instead of paying Rs. 5,000/- they are
paying Rs. 3,000/- having Rs. 500/-
commission here or there. Are there
certain-complaints 7 What sort of action
the Government takes? Are you
referring them to the respective banks or
to the Reserve Bank or do you issue
any guidelines to check corruption in the
distribution of this amount to the wea-
ker section ? The weaker scction is not
competent to come to you. They are
not competent even to approach the
Members of Parliament. They are living
in small village jhuggies and hutments.
They will go to bank, have some money
whatever is paid to them, consume that
and go home. They will never go to
the Members of Parliament or to the
MLAS for complaining. They are so
contended people in India fF & FgT §

fo wisg & foraar faar 8 ag foer qar

HIT gaAT S fad a1 &, 38 AF §

Has the Government received such type
of complaints ? If so, what mechanism
you have evolved with regard to enquiry ?
Can you give any figures with regard to
action taken in this particular behalf
against the erring officers or Managers ?
Simply transferring or shifting is not
sufficient ? If you can give certain figu-
res with regard to that, that will bc much
better and that will be very much
appreciated.

MR. DEPUTY-SPEAKER : You
have got some work in the Supreme

Court ?

SHRI SATISH AGARWAL : I am just
going.

Now you have shown great anxicty,
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which I appreciate, for ’thc. weaker sec-
tions, no doudbt, and you have 'said
something about the collusions in botween
the bank officials and big business houscs.
There is no doubt about it. Has it comc
to your noticc ? There is something laid
down in the Banking rules and regulations
I am also aware of it— Rs. 100 crores
has been given to Settias in London by
our banks. You must have that cutting.
They are involved in forgery and all that.
Their ships have been detained. They
have been bailed out. There are cases
registcred against them. Even then, your
bank managers are urging the Reserve
Bank to give them assistance and aid
and do all that. Are such tramsactiong
abroad also ? If you can right now
enlighten me on this issue of the Sethias
regarding hundred crores of rupees
advanced against their insufficient and
inadequate securities, I will be thankful
to you. Otherwise, you can write to me
later on in this particular behalf as to
what 1is the position.

Sir, I would only end by requesting
the Hon. Minister that so far as the
particular case in question is concerned,
it would have been better if chat parti-
cular bank would have issued some
coatradiction at thc early stage that Rs.
30 crores are not involved and only Rs.
3 crores are involved and that it was an
old record and a case has been registercd,
probably no call-attention motion might
have been come on that particular score.
But then, I am very happy to s:e that the
banking industry which was nationalised
for the laudable objectives and which was
getting corruption institutionalised and
the inefficiency associated with the whole
banking industry, particularly the natio«
nalised banks, are improving a little. I
am happy to see that the young dynamic
Minister, Mr. Janardhana Poojary is
taking steps and taking keen interest in
eradicating corruption from the banking
institutions andfalso the inefficiency from
the banking institutions and deterioration
in the customer’s services from the
banking institutions. I wish you all well
in the objectives. Please sce to it that
frauds, defalcations, theft, robberies,
decoitics, manipulations, devouring uaotes
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while distrcss old notes and other lot Of
complaints are rcduced. I wish you all
well in your sincere cfforts. My good
wishes are with you. So, whatever light
you can throw right now, you can do so.
Otherwisc, you can send a reply later.

SHRI JANARDHANA POOJARY :
Mr. Deputy Speaker, Sir, I am very
grateful to Shri Agarwalji for saying
some good words about me. Now, he
agrecs on certain points. We have got
42,207 branches throughout the country.
About 6 and a half lakh employees are
working in the banking sector. So
far as the new definition regarding
“wcaker seetion’ is concerned, we have
appointed the Ghosh Committec which
has gone into all the aspects and submit-
ted recommendations. Thoy have defined
the wecaker section. The coacept of
“weaker section’ has also been defined
and it has becn given. Now, by March
1985, we have to give 25% of the prio-
rity sector advances to ““weaker section”
and the actual figures and other things,
I will farnish to the Hon. Member later
on in detail.

He has also stated about the corrup-
tion. These things are being raised. It
is not only that therc are complaints.
The procedurc is unless we have got
some specific complaints, we c.in not go
into this. Now, in order to overcome
all thesc things, I am moving from place
to place and he has correctly put it that
the weaker sections arc not in a position
{o state. They arc not in a position to
say. Most of them are not in a position
to say anything. That is why, the
Minister is moving. Only for a few days,
I was in De¢lhi during inter-session
period this time. I personally moved
from one place to another and onc State
to another. I am putting questions to
the people of weaker section openly and
calling them to my side also. I am ask=
ing them, ““Have yoa parted any amount
as bribe’’ ? This has reached and this
is rcaching the systcm and when wc arc
asking this, this has created a panic in
the minds of thc banking sector also.
Here is the Minister moving and perso-
nally questioning and if somcbody says
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something, what would happen ? In
Rajasthan, I put the qucstion to the .,
weaker section. Thc poorest. of the
poormen then stood up. I said, “You
can tell boldly; you have to assert your
self. If some injustice is caused to you
weakers section, you should be ina
position to tell. Get up and say : Have
you parted with amount 7 Then, one
man stood up and said : “Sir, I have
parted money with one Patwari. He
asked Rs. 100 from me for I. R. D.
programme. I could not do anything,
it was the State Government. A Deputy °
Commissioner was there. 'I called him.
Immediately, action was taken against
that man. The system is there.

I waat to make it clear to Hon. Mem-
bers that there is judiciary in the country.
We have to go as per the rules and
regulations and as per thc provisions of
law. Otherwise, we will bc blamed to-
morrow. When we are moving from one
place to another, we are rcaching the
people. The press is also doing a good
job of it. They are also highlighting it.
It is reaching the people. Let it not be
construed as a glorification or any such
thing. When I started paying surprise . .
visits, cven if you go and stand in any
branch of the Bank and just observe what
is happening there, the people will mis-
take you for me. The bank people have
startcd thinking that it may be Mr.
Poojary. 1 am grateful to the press also
for that. To that cxtent it has gone.
Even if Mr. Satish Agarwal goes and
stands in any bank and if he just observes
what is happening there, they will mis-
take him for moe. '

MR. DEPUTY SPEAKER : Poojary
is between God and the people. You are
correctly doing it.

SHRI JANARDHANA POOJARY :
Like this, we are moving from place to
place. We have to combat corruption.
Not only that. A lot of resistance is
comiog from the banking sector. They
do not want to do all these things. It
has come from the Opposition parties
also. My submission is that if we pro--
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coed in this direction, to a certain extent

we can succeed. That is my thinking.

So far as the other information that
he has ‘asked for is concerned, I will send
it to him. |

st gOW A (ATHIST) © IUTSE
WY, ®9 §F AAATT gIEAl 7 AT A
g famig st 7 wra Afan fageq &
TR § @ THRIC FB1E AT AT T
St a2 facare ¥ IAFT qHF W 2
fegr & 1 & gawTr g, 39%F TT TS
Fg3 & fqg Asf g war & 1 &, 5w
facem & st @y garr g 1 afafeza-
q AT qa-daaa & S0 A qE
g & gegarz A1 Mgar, F@ifs Iaw
wT @7 qgar g § awA faum &
fad} § qearagw f& s & qEA
s WY 3T fed) 10T srgAY FT
feama &Y fawifear Y aY sa1 gaa)
fawmifen ®Y zd-ar3a fearaar ? 3%
fear warat 3 guw gva v aq
QET A g T & | ATFoA ool
¥ fya@ar sTowd 39 A §, 39 T
dafasig wrr af6T wETHI R0
4% % qg &g A F OSHTEEA
ST @ A IaF) fway 7 fral agra @
gaI FY e Y S & gafan, &
g & wi-atfan faeeq w1 agrar
fear wAT A1 | 9@ 59 A4g FT HAT
AT & Y gEIN 54 ag  Ag) i
TaY gW 412 fasqa | garu sA7 @A g
fe s argdY =Y wga faar ) faqm
M a@ & s a3eq Ffea gorral §
AFT AT F3T §, IT%) 79 faeeqa 51
aNE FAr AIfgg 1 AgATITH TFG A
$9 AFAqT Q7 A qE gL S
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FIHIT & IeeT F FIAHT §W &
TERIT F § | § DA F G W
ay @M qr gwamret fagxa @ar
Tifga | X faa Aifa w1 fegerart
HIGT &, T IT AT AAA Ag1 FW g av
ga% faars uaga faarsar arfgo
T6 FNGIHN T F9 T FfF  FIAT
gE frar § qu § feafa w16 gae a€
21 9ga-a1  q@1 98-8 genafadl &
qg giar 81 3% ag frFav agi g
qUIT | §F FITA I-glod Q& & fqah
gog ¥ gawr ore faar smar @i oA
g o Je-8s &1 fegama @ar
qifgn | frarg % #Y 9ifge i ag of-
ot 3aFT qfeqa w3 AT aifqardz &
gTaA AR TG A0 | I§-q5  ZEE -
afaeza &1 feaar aar fear s § @i
98 999 A g & 17 qT-sT F ®T §
JAT FATA0 §, TT I1T HT JAAFIL T9A7
F1 grar =rfge | g1 3@ #v fwgar
Ggronar g, sEd AR § N FTar @1
qd1 FAAT qgT 1 T aHT N fewia
a5 § 3% geaAw ArfeT gt § AT
Fgait@uI E fF a%d R IF &
a:gT daq 15, 20 afama Fidl 1 &Y
MNfsz grar g etr g fulg fad
TF FT ATAFT aF & afag @ sy
g Agar g fe enfer frad dro
g¥ o Sito & qrd WY arAr Fifgy arfe
qifqare @it wizAfmag w7 394N
q@ 4% % &gf av a4 oY FA-gutdl
A9 § arfs gt gae a1 gq
AT agt FA-59 w19 w@ga & afq@
qA FT AT g, AfpT WY qar \F0
Agl srrar & &7 fgeA ¥ g IfFEa
¥z 93 faqir x1 a®, sqasfafafy

qa7 faaid &Y swqq w7 qH | q@fad
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ggEed § ANE var aQwr @=wT

arfed aifs §fen d3z qv oifaarie

w7 9Yat fagae g1 arfe gw aed afy-

1T FTIAT FTGF |

faqa gaik 45 §, AT gwad 5 g2
YgAAITSE §F § ¢F  JIATES FHIGA
giar aifgy oY ag g fF saw) afET
¥ et g @udl § &l Fdl 9Ee)
AT AT A 31 FT dF gL TF T
qRATTE FHYmA AgY q3a1, T f9¥
gF1T §fF0 Ty &1 F9 9@ WIe,
a9 9% TEFT FIF-UIET § AT FHIAL
aga w@Fwg g1 A | zEfeg g
At aqid fF Far g ;S qar aqF
fasidd, gaR g 1 AEN f g
AMAATIST 99 L OF GIHAT H T
araifgr Mg FaR @ fr da |
agt-wgt feg qwg A weafeat €
w3 o 9 FMgT &t fEld gy ag Wy
qifqardzs & @maa 9w a7 arEr |91fgg

zgd garar g s & faox #
g qifady 21 S as f9g ag @
frad &7 ‘71 afars T IW & Iah

AT fad §%  AxET &) Nfadr §
TT-AF FIF I 4% F1 qA7 A §
@Y ‘g woner F @ giar =ifgdy
fawa ot AgA@IEST 5@ § T M-
AGAAIOT qH G ST B AR AT ©F
& 9w F Qfgdy @iy wifgg @fs
IR AT ST a9 fe wgi 9w
1 et #1 it gl fwar ar w@r
N FF fewq 95 F1 qifadr #
Yt AgY wRAT & g7 T ATHIVAL &
w13t g fe gas Y g fasdi g1 €9-
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faogxds fr gedw afeawr @k

qfewrs Ofau & fawg ¥ gF @ wwe
# qiferdy 8 ¥ 3 gErg I

SHRI JANARDHANA POOJARY : ‘I
have statcd carlicr also that we are con-
vening a meeting of the Chief Executives
in the month of March and we are going
to discuss all these points also in the
proposcd meeting. So far as functioning
and othcr things arc concerned, 1 have
alicady placcd my vicws beforc the
House. In fact, I have been saying that
I share the concern of the Hon. Members
and because of their views, as a Minister
I have to act and I have becn acting also.
A lot of reaction is also therc and we
are swallowing all thesc things. I can
assure the Hon. Members that from my
side I will do my best to tone up the
administration as far as possible. For the
information of Hon. Mcmbers I may say
that when there was a circular that office
should be clcan and reccords should be
properly maintaincd, I had even gone to

‘the extent of paying surprise visits to

banks and secing that it was implemented.
I personally went there and I even dust-
ed the tdble when there was dust; I
cleaned the mirror also. To that extent
1 am minutely following it up. As far as
possible we arc trying to implement
whatever has been  stated, and
whatever programme is there, we are
going fo implement that also, For the
information of the Hon. Mcmbers I can
say that in thc year 1982 because of
toning up and action taken and also be-
cause of the cooperation of the bank

. people also, we have been able to give

undcr the IRDP Rs. 714 crores and we
have covcred a portion of the backlog
also. We have gone to that extent.

So far as bad debts are concerned,
there is a statutory bar from disclosing
anything and that is whyl am not in a
position to give the figuro about bad
debts. So far as the other figures are
concerned, these figures are not ‘available
with me. 'l can say to the Hon. Mcmber,
so far as sick units are concerned, an
amount of Rs. 2,577,62 crores is locked
up in sick units,
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SHRI M. RAM GOPAL REDDY
(Nizamabad) : In his youthful enthusiasm
Mr. Paswan has raised many issues; he
has discussed almost the entire policy
regarding banks. In his youthful enthu-
siasm the Minister also has equally done
the job. ~

He has rcplied to each and every
point raised by him.

As far as any partiality shown to
Congress Members of Parliament, I want
to tell my young friend. Certain
parliamentary traditions and convcntions
have been laid down by that great man,
Pandit Jawaharlal Nehru and they are
very scruplously followed by our Prime
Minister and there is no differentiation
showr between one Member of parliament
and another. As a matter of fact, some
time, we, the members on the ruling side,
have a grudge with the Minister that he
is giving a little preference to the Mem-
bers of th¢ Opposition.

MR. DEPUTY SPEAKER : If some
thing is not done to you, you may not
attack the Government but if somcthing
is not done to them, they will attack the
Government. Thercfore, they are favour-
able to the Opposition.

SHRI M. RAM GOPAL REDDY:
Sir, Pandit Nehru uscd to say that he
wanted a strong Opposition and when
Prime Minister Indira Gandbi took
charge of the Government in 1976,
about 160 Members of Parliament from
this side walked out to that side in the
name of Congress(O) or some such thing.
By the time 1971 elections were held,
" only 16 out of 160 were returned....
(Interruptions)

SHRI RAM VILAS PASWAN : How
. is 1t concerned with this ?

SHRI M. RAM GOPAL REDDY
That is what I am explaining. Only 16
members came....

MR. DEPUTY SPEAKER : Mr.

MARCH 2, 1984

Missing of records from = 420
B.O.1. Calcutta ctc. (C.A.)

Paswan, You have exhausted everything.
So, he must talk something.

SHRI M. RAM GOPAIL REDDY :
We have our own party workers and
ours is the biggest and the largest politi-
cal party. We have got mor¢ workers.
Naturally the people who go to our
workers arc being helped.

MR. DEPUTY SPEAKFIR : Now that
you have prepared sufficient background,
you please put your question.

SHRI M. RAM GOPAL REDDY -
Only Rs. 3 crorcs deposits are there in
this bank. But the Telegraph paper
fortunately or unfortunately made it Rs.
30 crores. Fortunately the Opposition
has not said Rs. 300 crorcs. I want to
know from the Minister. Was there any
motive in stating this thing? This is
a very important thing. Has anybody
motivated that man to speck this thing ?
Has it got any cffect on thc current
accounis ? Are the current accounts
being maintained properly and is there
any risk or not to the bank in financial
terms ? If somc documents are missing
and if somebody wants to play some
mischief, I want to know whether he has
played any mischicf and evaded payment
to thc bank, I want to have a specific
answcr for all these questions.

Onc thing T want to tell Mr. Paswan.
Mr. Agarwal was here. You arc now in
the Chair. You know, Sir, many of
their amendments were accepted by the
ruling Party. A man with experience
and with all the sincerity to improve the
working of the banks—when he gives a
suggestion, it is accepted. [ am glad to
say that during the period of Mr.
Poojary, a lot of improvements have
taken placc and poor people are getting
money. If there is any corruption, it is
the duty of the political workers in the
villages and in the ficlds tQ report to the
authorities concerned with full particular,

SHRI RAM VILAS PASWAN
(Hajipur) : Mr. Poojary is a very prompt
man but your workcrs are very corrupt.
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SHRI M. RAM GOPAL REDDY :
But if a general statement is made, it
will have a bad effect on the morale of
the honest workers in the bank. To think
that every bankman js dishonest is very
bad. There aré so many good and
honest bankmen and espcecially, the
young gencration that is coming up,
they arc honest and they take pride of
being honest. Many young officers who
arc coming take pleasure and arc happy
that they are honest and they arc doing

. good works and they are helping in cxe-
cuting the policies and schemces laid
down by this governmcnt and approved
by thc Parliament and those schcmes are-

. fortunately those sponsorcd by the Con-
gress Party and we naturally take full
pride for that.

SHRI JANARDHANA POOJARY
The bank has verified and no valuable or
current records are missing and in fact
no financial loss either to the bank or to
the customers in the bank has been
caused. As I have already said, some
records are missing and out of them,
90% are records liable for dcstruction.
And only ten per cent is going to be
reconstructed with the aid of the exist-

.ing vouchers etc. No loss—financial loss
—is going to be¢ involved.

So far as the issue raised by the Hon.
Members is concerned, although there
are some bad people, it is also true that
a majority of thcm are dedicated people.
I do not 'think that Shri Paswan has
meant that. Hec has only generalised
that thing. Some bad pcople are there.
Against some of them, if identified, we
have to take action. This is what had
emerged from this discussion. I want to
make it clear that all people are not bad.
A majority of them are good people—
dedicated workers. What we want is
some dedication. We want the same from
other people also. We have to advise
and guide these people who are not
taking such interest in this. This is what
we are doing.

SHRI M. RAM GOPAL REDDY :1
wanted to know if there was motive
behind ali this.

———

National Rubber Man. Ltd. (Nationalisu~
tion) Bill

SHRI JANARDHANA POOJARY :
Therec is no motive; there is no conspi-
racy. This is simply a casc of theft by
a boy aged about 14 who is the son of
an cx-peon of that Bank.

SHRI RAM VILAS PASWAN : What
about the computer system ? Last time
you told us about that.

SHRI JANARDHANA POOJARY :
Some of the union people have agrecd
for the computerisation. Some of the
bank pcople have already gome for it.
What my hon. friend stated was correct,
namely, we are not having the latest
figurcs. We have got the figurcs of 1982
and for 1983. We are not having the
latest figures. As my hon. friend said
wc must have the uptodate figures. We
are trying to do that. For that we want
the full coopcration of the bank people.
While some of the bank people are
for that, some of the union pcople
still resist that.

MR. DEPUTY-SPEAKER : The
House stands adjcurned to meet again at
15 hours.

13.'57 hrs.

The Lok Sabha then adjourned for Lunch
till Fifteen of the Clock

1The Lok Sabha reassembled after lunch at
five minutes past fifteen of the Clock.

MR. DFPUTY SPEAKER (in the Chair)

MR. DEPUTY SPEAKER : Now the
House will take up Legislative Busincss.
Shri Narayan Datt Tiwari.

INCHECK TYRES LIMITED AND.
NATIONAL RUBBER MANUFAC-
TURERS LIMITED (NATIONALI-

SATION) BILL*

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) :
Sir, I beg to move for leave ta introduce

*Published in Gazette of India Extra ordinary, Part II, Section 2. dated 2.3.1984,



423  Statt. for Immleg. by
Incheck Tyres Ltd. and
National Rubber Man. Ltd.
(Nationalisation) Ord.

[Shri Narayan Datt Tiwari]

a Bill to provide for the acquisition and
transfer of the undertakings of the Inchek
Tyres Limited and the National Rubber
Manufacturcrs Limited, with a view to
securing the proper management of such
undertakings so as to subserve the in-
terests of the general public by ensuring
the Continued Manufacture. production
and distribution of tyres, tubes and other
rubber goods which are essential to the
nkeds of the economy of the country and
for matters connected therewith or inci-
dental thereto.

MR. DEPUTY SPEAKER : The
question is :

“That leave be granted to introduce
a Bill to provide for the asquisition
and transfer of the undertakings of the
Inchek Tyres Limited and the National
Rubber Manufacturers Limited, with
a view to sccuring the proper manage-
ment of such undertakings so as to
subscerve the interests of the General
public by ensuring the continued
manufacture, production and distribu-
tion of tyres, tubes and other . rubbcer
goods which are essential to the necds
of the cconomy of the country and for
matter connected therewith or inci-
dental thercto.”

The motion was adopted.

SHRI NARAYAN DATT TIWARI : 1
introduce¥®¥ the Bill.

Statement giving rcasons for immediate

legislation by the Inchek Tyres Ltd. and

National Rubber Manufacturers Ltd.
(Nationalisation) ordinance, 1984

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARD :
Sir, I lay on the Table an explanatory
statement (Hirdi and English versions)
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giving reasons for immediate legislation
by the Incheck Tyres Limited and
National Rubber manufacturers Limited
(Nationalisation) Ordinance, 1984,

15.07 hrs.

MATTERS UNDER RULE 377

MR. DEPUTY SPEAKER : Now,
matters under Rule 377. Shri Saif-ud-
Din Soz.

(i) Alternative Natioral Hizhway (o
connect Srinagar with rest of the
country.

PROF SAIF-UD-DIN SOZ (Bara-
mulla) : Mr. Deputy Speaker, Sir, I
rise to make the following statement
under Rule 377 :(—

The National Highway connecting
Kashmir Valley with the rest of the
country has for all practical purposcs
proved to be only a fair weather road.
The highway remains broken for days,
nay, weeks together at Nashri Nullah
which is finally reported to be irrepai-
rable. This year too, the road remaincd
blocked for about thirty days during
the past three months duc to land-
slides and deep erosion around Narshir
Nullah and other places. A by-pass
constructed near Nashri a couple of
years ago seems to have proved useless
as it gets closed due to landslides in
rainy scason before even Nashri gets
unusable. According to an estimate,
construction of an alternative highway
would cost less than what it costs.the
nation to maintain the present high-
way. - ‘

The construction of Moghul Road,
which used to be the time-tested high-
way, is the only answer to the present
difficulty. The road stands completed
upto Noorichum and the construction
of a thirty Kkilometre stretch can

**Tntroduced with the recommendation of the President.
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bring joy to the people of Kashmir,
who have all along suffercd the misery
of shortage of essential commodities,
exorbitant prices and other concomi-
tant economic deprivations, due to the
closure of the present national high-
way during the winter months and the
rainy season.

. -

I uige upon the Union Ministry of
Transport to take note of the magni-
tude of the problem and explain the
same to the Planning and Finance
Ministry in right perspective, so that
the difficulty could be solved for ever.

(ii) Working of Jawahar Lal Nehru Uni
versity.

SHRI E. BALANANDAN (Mukunda
puram) : Sir, what is happening in
Jawaharlal Nehru University today is not
only the concern of the students, teachers
and Karmacharis alone, but is the con-
cern of the entire democratic-minded
people of the country.

Sir, the admission policy which the
JNU authorities have taken will deprive
the students from 16 States and a large
number of socially and economically
deprived students. This policy will only
cater to the privileged sections of our
society. This change in the admission
policy not only is a move to alter the
basic character of this University, but
also has bearing on the educational
policy in the country as a whole.

Sir, the University failed to achieve
any of the targcts set by the Government.
With regard to the utilisation of funds
for 19¢0, thcreis a  shortfall of the
targets : For Coustruction, the shortiall
is 65%: for Built-up area, the shortfall is
66%; for Students-Intake, the shortfall is
14%; in Faculty Position, the shorifall is
26%. ‘ :

This failure to achieve the construction
target has deprived the University of
Hostels, Auditorium, Canteen, etc. Till
now, 44 successive Enquiry Commissions
have gone into the corruption cases, but
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no action was taken in any of the cases.

Therefore, I urge upon the Govern-
ment to set up an A'l"Party Parliamentary
Committee to go through all these
allegations and consider =~ the 8-Point
Dcmands of the JNU Stud.cnts’ Union.

(iii) Setting up of a Super Thermal
Power Station at North Karampura,
Bibar.

Slo SSIA FAIX AFAT (THEIGY) :
Sareqer wgiad, fagie &1 faga seqraa
zadr e g fF 24 92§ F& I e
YT FEY ag amgfa o Agr &Y vl
IgT & IWT IgF W AT & g
T & &IT QAT FAJT IJT Al FA U
I Y g7 g1 g | YT Jadeq
uz 317 & faa sreanfga fean s <@
g fF7g 38 saal 9T gfafwaa A
gr9gar g 1 gax fag #r afcfeafs
aratr M faga g FA 997 qraEx
EET AT BT ANYT H ‘FHAT F1Q
gr33Y gafazs afensg o7aT § @ea
gL &1 SuT ITT T & fawige fordy
& wfFa arT . 20 fwodlo & sgm §
qiF @ity fasdr av A 97 @ )
g7 89 § wlae q¥ snafkd gq7 i
Wgh 1.3 M@ T KIS AT FA |
AT F1dT SITAFTIZS, F1gT ArAY-
FATIE HIX ATIZNIAA  ATFGIgE FAqT
AT AT AHAT & AT JIFHST IZq07 &
afearT #Y FeqAT HY AT gFHAT 2| aA
ofifeafa & Far ag sfaa agi grmr fs
«gaT arflg fqadr 93’ gT-gT 9
aqrT A | Ffau fagiesr oI
FROGT FIAAT @7 g9 [@Q Iagaa
i ¢ | 39y gt fastenia< & &ea-
FO § FeqeA T T @AW HH 11,
Td &% § ST a1 1 g fAsar



42‘; Matters Under
377 Rule

[ = s game frgan |

fas«! gearga & fau srazg® qrEY ar
ar IR & AIAF gEry Asr”
AYIT FGA FTA F FIAT J Yqqg)
A § IIASY HUIT AT THAT ¢ |

aq: W EHITL A 9i7 F3qT § {5 ag
IAN FIOYU F1FAT FF § I NGy
fasey o¥ F g FY T FA9A H
fastell Y &A1 T F

(iv) Reported loss of Urea at Barauni

- Plant of Hindustan Fertilizers.
sl FRAATH [eAE (FAE) @ IqT-

ta& Agey, fgrgeatd GfeAIsaT &

AN g7 FLE@A TN FAT 1A

ged &1 At Maq g 1 TFE A &

AT 97 1983 ¥ fraraz 1983 a%

FIv@E H Fa 72613 Aifews @A

Fiear T IETITT gar 41 | HSTTE T8

¥ 14550 #few za gfar 9y | fraraz

83 & WS 75055 Afew = gfaar

famelt €1 3@ IFT Fq 87,163

dfes aa gfear § 75055 dfgw aq

fagrer & a1 12120 dfgs 2= gfear

were § @AT ARG a1 9"y WL H

grg garc ed giear a=t g€ § <t aw1e
g AT g 1 T TFIT ATAT 10
gaTT Mifes =7 A1 49X ¥ Weany
g0 ¥ wigg gqrg St § foasY svag
qw & s 9% ¥ afgs afwy an
@Y & 1 QY anawT T T AT IR
fg afe gHa <@ gE&r SfF A a1
af a1 qra atfe § F@ feaw qm
FY TH-SHT HT far ST |

AT AU AEF Y Jgg & & @
AN &1 AIAT AT Q@I gT FEET
frd) 9=9 w@dd od@r & e &=
FUT AT I qQUT 19 A AfHHT-
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(v) Financial Assistance to Nagaland
to help farmers who lost their crops
dac to recent natural calamities.

SHRI CHINGWANG KONYAK
(Nagaland) : T want to draw the atten-
tion of the Government with regard to

demage of crops in various parts of
Nagaland last ycar.

Sir, as a result of torrential rains
during the monsoon period last year,
there had been devastation of standing
crops due to flash-flood in various part
of Nagaland. Such damages were again
followed by chattering losses of ripended
fields during the month of Octobzr, 1983
due to high wind.

Detailed statement showing the cxtent
of losses to the farmers had been submit-
ted by the State Government for grant of
Central assistance. But so for no financial
assistancc has been provided for the pur-
pose. The Central Government owes its
responsibility to provide financial assis-
tance for the purposc, as this is a natural
calamity.

I would, thcrefore, wurge on the
Government that immediate steps should
be takcn to provide adequate financial
assistance to the State Government for
the purpose.

(vi) Demand for a separate Master Plaa
for removal of slums in old Delhi.

SHRI BHIKU RAM JAIN (Chandni
Chowk) : It is a matter of regret that
the DDA, instead of looking to the
problems of Delhi, rcmoving of slums,
helping the poor residents living in dingy
and insanitary katras, finding suitable
places for commercial purposes to cater
to Delhi’s needs, has been busy in build-
ing tenements or beautifying other places
outside the walled city called Shahjahana-
bad. The newly-built houses have not
solved the miseries of the slum dweller,
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because insanitary katras and dangerous
buildings continue to remain. The resi-
dents of these slums hardly gct their
share among the newly-built houses,
with the result that the slums stand
where they were, and the object of deve-
lopment of Delhi has been achieved
more in multiplication of the problems,
rather thap in finding their solution.

I shall urge the Government to exa-
mine whether the object for which DDA
was formed, has been achieved, and
whether the Master Plan prepared for
the benefit and development of Declhi has
done any good to Delhi; whether the
miseries of Dclhi’s slum dwellers have
becn tackled; whether the DDA is more
a dealer in real estate, or is a devcloping
authority, and whether the first Master
Plan has really help:d in removal of
Delhi’s slums; and if it feels satisfied that
something needs to be done, then arrange
for a Master Plan for the walled city
only separately, to solve and remove the
slum conditions of thc city.

(vii) Installation of Thermal Electricity

Project at  Rajakkamanglam,
Kanyakumari,
SHRI N. DENNIS (Nagercoil)

Installation of a thermal clectricity pro-
ject at Rojakkamanglam in Kanyakumari
district is a Jong-standing nced of the
place. Investigations rcgarding the
feasibility of the schemc have been con-
ducted by an on-the-spot study by the
Chicf Engincer, Tamil Nadu Electricity
Board, thc Port Oflicer, Tamil Nadu and
other concerned authorities; and a
suitable site has also becen identificd,
which is mainly Government land pre-
viously uscd for salt manufacture and
now defunct and declared unfit and kept
waste; and thereby, this land, along with
portions of adjoining areas, adcquate and
sufficient to- meet the requirements of
the project, could be made available; and
that too, easily without payment of huge
compensatory cost. Infra-structural
facilities and other circumstances are
also favourable for its installation.
Nagercoil railway station and Colachel
Port are 10 Km. and 6 Km. respectively

& Reg.) Amdt. ord. (St. Res.)
& Ind. (Dev. and Reg.) Amde, Bill

from this place. The proposed rail link
to Colachel Harbour touches this place.
Kanyakumari district has been declared
as an industrially backward district. Not
even a single industry, either in the
public sector or private sector, is cstab-
lished in this backward, isolated, distant
southern-most part of this country,

 where there is acute problem of unem-

ployment, both educated and un-cducated.
Installation of this project would satisfy
the long-standing aspirations of the
people of this backward area.

So, Government may bc pleased to
take spcedy steps for the early implemen-
tation of this project.

15.18 hrs.

STATUTORY RESOLUTION RE : DIS-
APPROVAL OF INDUSTRIES DEVE-

LOPMENT AND REGULATION)
AMENDMENT ORDINANCE
AND

INDUSTRIES (DEVELOPMENT AND
REGULATION) AMENDMENT
BILL — Contd.

MR. DEPUTY SPEAKER : We now
take up furthcr consideration of the
following motion moved by Shri Narayan
Datt Tiwari on the I1st March, 1984,
namely ¢

“That the Bill further to amend the
Industries (Development and Regula.
tion) Act, 1951, be taken into
Consideration,”

Hon. Mcmbers, we have got about 1 hour
30 minutes for this Bill. We have got
another 15 minutes before the private
Members’ Business is taken up. (/nrer-
ruptions) T am only making a rcquest,
The decision will be yours. So, I would
request the Mcmbers to cooperate.

I am addressing these remarks only to
Mr. Vyas. Now Mr. Vyas.

st freetd @ve sqmm (aaTE)
Saread Aglaa, & s fus & W@ at
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[ = fpeenY @rer a4

g7 gfaza & a) § &) a3 gA-
gfga) & ¥ IA0F T &1 7Y A19FH
grad UF IIrgewr @ a1 fagar faeq
& gy ¥ fagar faew ardt 3 Far
forar @, I7gia 2Fgerda faq & qawa
F1 Y 7w #T faa1 § Fuifs ¥ wifwe
Tgf grar a1 A FIST WA &1 FIH
qadl avs ¥ Wrq ¥ fear,  faaa
aaa?r gl AFgA F QAT &7
qHGT GAT A TATe T GTEGT §
sugeat gAY =ifgy, agt gad sifvg &
F18 w1 fgafgar s@@Em s W@g !
gq faa 3 S sEaTd fwar § qF A
w1 ot Woredwa foar o1 awar g &1

qiaga ot fgar @1 @Far @, arad

goar & fF 99 &g e §FE &
SYeaTgd AT TG & d1 IHH wedl AW-
Aeq F1 WITHA FAT SF TG g | &4
fqu gt st QaY egaear &% fo@q
Wedl AAFA Y AT GFLH AT &
AF gF adl qTAFT FY uReArgHz faq
aar a |

e yFILF AR Wrgad gz §
frasy aiad eI GFTH W g, 872
AzEw q1q7 @ & faaa fag @ erer,
Q& antfz #Y arzaqg fea g @ agA
FATY, SIS, I, WA a4, T 9
gAY F1 A154+, Wi fd oA @
ez & oy =ifgd, Q¥ &7 H Y eI
TG WEaY ATATH FT ATZAT 4 AT IARY
RGN FUET FEdl FTIAM JIT TATA
TH SEEIT F1 A1 AT SICATZA AT
Tgd ¥ ag g faar qrn | gafaq gg
&1 FEGT T AFA & AT g | A
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faaa at g -a8 & ot eqra da2x
¥ Iy faway & geaedi ¥ oArgaq
fear g, s g faa & wrgara ¢ fo a2
FUIT A1 @A fegia g faar & o
¥ 9 suqeqT FT AT, &1 AGY gAY
atfgd

JERT /At (=7 Areaw g9 fawrd)
qEr g g

A e s eara AT Al @
a1 =S q1T & | ATFHA AT A IgHY
FaTeT 1 F 1 AT qIfEU |

AU NFUHEET § F T A
STEIS KT a9 F agd d&l ATa34-
FAT ¢ #IfF a8 AW IqF  gFIH
qIA FT Qe | T dF G &
ST NEFAA AgY T qF  ag
sicqrfgd gl g1 aIdy | "L gAFT
AT ag A8 & fF N wgade @
99 §1d § AR fachia gearsi & Gar
ad §, IR AwAT  F1fga | 7L faer §
50 9TEE TATA THA SENT F HAQY
AN A TEATT €27 GIZA AT FYT -
A g gar o faar @fwa =g Fw
g€ gl Frar AT AT g fwar §r a1
ag gfaz faFgy 78 T4 qF ad) it
AIfgT\ TFFAATE @ FA T AR
g ST IWT weedl 47 FgA F A
ANFIAF ATGEH FAA A AT & |
q¥ AV &1 Aeariga #3ar AlgT qife
IaFT aTY YTTYT ST § 9 dF |

EABTETFAT & JAF! FCq  FAT

a1fgy ag gfeser & fawd & =g st
g, faweft @), arfy frar | @y oag
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=l Y AT ST e K1 ArA1fEd
F4 & fog srazas & ag oI g97 9%
faq sa, a1 fv emad fa=x frar g
fr ws & Fr3zT gT @g A6 faer at
T8 AT IZ | {AT aeg § U-ALHRaw
& gracy § W ATTEF  gqeqr gy A7
ar fafzag adF & o odq ZTEIA
FY gg9 ¥ Nteared fasar | 7€ €/
Y §TF @F FFF LT T & AT IAH]
q1azq® NS Azl fAady § 1 & 39S
1T GLANT I1eq FW F fqy weer-
FIT qwA 1 AT g fFAr FTo qan
fau-fag faar fasdy, o, s, @@
T8l faaarg | A R AT F
fag smgsr g Aot aadt qg@
arfs et &1 &fzar§ agy sagear
AT FI @ &, AfFa IgF1 Car =qa-
frga fifSu fSga & &1 39 91
#1 HIEATE T Y | IAFT o1 1A fasar
g, THIT §FIIET SUIRT ATGT & | gH TS
g NA | g SWIG TMA TR GSE NS
& T A guR grEy agar fySawa
fear g fo oz = F€r-ad)y we7
1 ? W & S FIOAT
ag ag) famar § | ¥9 gEiTe Ox
4 Ag' (gAqar g | 99 GIHFIX AR
ATeATEd & LY g Y aiwE 17 gAY o
fagar srfgg anfd  Ssiyely o &1 oD
HYAT FIH AAT G |

SARTT AT qFAITA YA F qdw
) \ﬁ' FEAT AT § fF 99 Tara  &&a
&32T HY A9 SYHTET AT AT &, ar
99% IqANT A A Aoy arzeni qv
Eqama § framag faad =ifge, 3a

S U-gefaa fawar g osay o

frama faadt aufge o
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Al
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ITF a5 A1 faay § o faawa Qi
2 | Zafqy s FTIF F1 FTHAT AT
frarea sragaF &1 T4 A A Z9
Frawa F) gafag fzar ar f gadde gy
FTE0E 1A fgar o @y #
SqICT AFANT FHICA g1 J(A | 1Y foe-
I A N FIEFA T 3, ar ) aF &
gfafafa ggi 933 &, 39F g1 7
afe qur famar g aY Iad arg=q qar
7 ¢l zafgo @ F1g%F I 9T F

- fosT AT Tfgul gHoqle X

QHoUAoTo 1 FA-wiafafy § gaay
ara 1 Y fafzaag qQF g awa fear

sty Fifga AT arg-A-gry a9F Wy
sgaear gt gAY Iifgu foad ag dw

AUE

Y g1ar w11 § fF o §9w T
¥ U @ T § S Gar AT I9H
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[ 7t freard @ 3014 |

geaatn 73 § fomd sew@al w6
F1E wEer agl ggadr g AT
F Gy F7T WHHLZEIAN har & | G FT
FAqT 77 e & FfusFwy A ANQ
ST & g1 AT 15T F&F 4T ada
F1 T FIA FT 9AW FL AN gHfAQ
FE qIHe LA W Iy § gArg
14T AR |

g wadl & @ § gg fg@ a
gHYA FI@TE |

—— —— ——

15.30 hrs.

COMMITTEE ON PRIVATE MEMBERS
BILLS AND RESOLUTIONS

Sixty-Ninth Report

SHRI R.P. DAS (Krishnagar) : I beg
to move :

“That this House do agree with the
Sixty-ninth Report of the Committee
on Private Members® Bills and Resolu-
tions presented to the House on the Ist
March, 1984,

MR. DEPUTY SPEAKER : The
question is :

“That this House do agreec with the
Sixly-n'inth Rcport of the Committce
on Private Members’ Bills and Resolu-
tions presented to the House on the
Ist March, 1984,

The Motion was adopted.

15.31 hrs.

RESOLUTION RE : UNEMPLOYMENT

MR. DEPUTY SPEAKER : Now we
take up further discussion on the follow-
ing Resolution moved by Shri T. S. Negi
on 16th December, 1983 «
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““That this House ecxpresses its
concern over the growing uanemploy-
ment in the country and urges upon
the Government to take immediate
steps to raisc a Jand army of
unemployed persons to take up—

(a) the work of decpending the river-
beds of major rivers :

(b) the afforestation - programme
throughout the country including
Himalayan rcgion in such a way
as to cover atleast one-third part
of thc land;

(c) cxtensive land conservation pro-
gramme ;

(d) linking of major rivers of the
country ;

and recommends that Government
should pay an unemployment allowance
of at least Rs. 100/- per month to all
uncmployed persons.” .

Shri Uttam Rathod.

SHRI UTTAM RATHOD (Hingoli) :
The Resolution which is being discussed
1s of wvital importancec. As you are
aware, in our country we have not been
able to providc employment to the la-
bour and also to the educated unemplo-
ycd youth. The political thinkers and
cconomists who have come from devclo-
ping countrics like Dr. Mahbool Haq,
have strcssed that the devcloping coun-
tries will have to take care of unecmploy-
ment problem that will come up in
their country first. This particular

- problem is to be divided under two

categories. First of all, we will have to
think of the rural Jabour and secondly
those of educated unemployed youth.

Regarding the first one, after inde-
pendence we have scen that our country
has taken up big irrigation projects and
we have Dbrought large areas under
cultivation. You must have seen that in
arecas where irrigation is available, the
employment even for rural labour is not
only available but wages are also on the
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higher side. But when you go to the

dry cultivated areas, you will find that

thc people get cmployment hardly for
five to six months. If the harvest is
good, they can cxpect some employment
subsequently. Otherwise, they have to
go without any employment. I would
suggest that instead of going in for major
prejects, our country should think of
taking up minor projects first. While
reviewing the performance of the Irriga-
tion Ministry we have seen that thcre
arc everal schemes which could not be
completed within 15 or 20 years.
Though large amounts of money have
been spent on them; yet the fruits that
should accrue to the people have not
accrued to the people due to non-com-
plction of these projects.

When in Bhakra Nangal we have con-
templated 125 years for silting, we have
seen that during the last 30 ycars nearly
30 percent of the dam has actually bcen
siltcd. People who have been giving
greater thought to irrigation have sugges-
ted that we must have minor projects
first. We should try’ to put a dam on
the small streamlcts and then go to
tributaries and lastly we should try to
take up big projects on the main rivers.
If we go on in that dircction, it will be
possiblc for us to get the benefits of
small projects in the country. In this
way, not only the people will get some
work during the period when they work
on the dam, but subscquently when the
dam is completed, they can work in the
irrigated fields. q

i

As was pointed out by Shri Giri and
subseguently by prof. Rupchand Pal,
in our Constitution we have not guaran-
teed the right to employment. In Maha-
rashtra somc years ago the Page Scheme
was implemented, which was later
converted into the Employment Guaran-
tee Scheme. Now the Government of
India has taken up this scheme and we
are having the NREP scheme. From the
15th of August wec are also having the
Rural Landless Employment Guarantce
Scheme.

So far as the educated boys are con-
cerned, unfortunately, most of them
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want only white-collared jobs. This is
mainly due t~ the faulty education which
they had in t heir school days. I would
suggest that it would be better of these
boys are given training in some vocation.
If that is done, then thecy will not go for.
white-collared jobs. When they do not
get job in the Government or private
sector, they would think of puttingup
their own projects and having a source
of livelihood. ILuckily, the banks have
also been advised to give them loans
upto Rs. 25,000 under the self-Employ-
ment Scheme. 7The DICs are doing
their best to help these boys.

In this country we have built up a
sound industrial base. In spite of that
the ratio of employment created in
re;ation to the capital invested is
not satisfactory. To give an example
from my awn area, a sum of Rs. 125
crores were invested in Aurangabad
city. Yet, the total employment created
was hardly 15,000, If. this amount is
invested in agriculture, I am sure more
employment can be given to the rural
people, even to the educated boys.

In Kanara district we have seen a long
time back that cven graduates are willing
to work in their farms, but not with the
old-fashioned bullock-driven  ploughs.
They want power-tillers and similar
modern equipments. So, if we can pro-
vide irrigation and small farm machinery,
it would help the educated boys to take
up employment in their own farms or in
the farms of others.

The suggestion of Shri Negi for a land
army is not a new one. The Madhya
Pradesh Government tried it some years
back. Their experience was very much
acclaimed even by foreigners.

I agree with the mover of the Resolu-
tion that afforestation schemes and
deepcning of canals should be given
top priority. Land conservation is also
very important. In many States it is
going on. More money should be pro-

- vided for this particular sector beciuse

every year we are losing the best of soil
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because those lands are not properly
bunded.

I congratulate the mover of the Reso-
lution for having moved this Resolution.
I would request the Government of India
to rush to the rescue of the State which
arec implementing schemes for the provi-
sion of employment so that both cducated
unemploycd arc helped in their time of
distress.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri) : Sir, I stand to support the
Resolution and I congratulate the Mover
of the Resolution for having focussed the
attention of the august House on this
important problem.

In the Resolution some methods have
been suggested to solve the problem of
uncrmployment. We have no dearth of
schemes and suggestions. The problem
is about implementation. I believe the
time has come for introspection as to why
in spite of the claims and assurances, we
arc not in a position to correct this ratio
of increase in uncmployment in  our
country. Not only that, if we sce the
statistics the proportion of uncmployed
1s inoreasing in a disproportionate way.

We have been told repeitedly that, in
view of the schemes, the ratio of uncm-
ployment is coming down. We were
told repeatedly on the floor of this House
that the ratio of unemployment ‘would
come down to a considcrable cxtent by
the cnd of the Sixth Plan. 1 would
invite the attention of the House to the
answer given to a question asked by onc
of the Hon. Members. Part (b) of
Unstarrcd Question No. 1164 rcads -

“If so, the details recgarding the
target fixed and achicved so far during
the Sixth Five Ycar Plan.”

The reply was :

“On the basis of output realised in
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various sectors, it has been estimated
that nearly 12 million employments
have been generated during the first
two years of the Sixth Plan.”

I would like to quote onc more ques}ion
and answer. Unstarred Question No.
2600 asked in the Lok Sabha reads :

“The measures being adopted by the
Government  to remove unemploy-
ment.”

The answer was :

“One of the important objectives of
the Sixth Plan is a progressive reduc-
tion in the incidence of poverty and
unemployment. A number of progra-
mme are being implemented as a part
of the Plan of having al arger employ-
ment potential. Some of them are
listed in Annexure IL.”’

About 11 programmes are mentioned in
this particular reply,

Now we are practically coming to the
end of the Sixth Plan. With all these
plans, schemes and programmes, what is
the achievement ? The results arc frust-
rating. In the ycar 1980, whilc the
job-seckers were 162 lakhs, we could
find employment only for 3,41,000. In
the year 1981 the number of job-seckers
were 178 lakhs; that is to say, after the
commencement of the Sixth Plan; in one
year the number of empoyed increascd
by 16 lakhs. The number of people to
whom jobs could be provided in that
year was 3,72,000. In the year, 1982
the number of job-seekers increased by
19 lakhs and reached the figure of 197.53
lakhs, whereas the number to whom
jobs could be provided was only 3,42,000.
So, compared to 1981, the number of
jobs provided was less by 30,000. Is
this progress ? And now coming to the
iast year, asin 1983, we find that the job-
seckers were 219.53 lakhs. They again
show an increase by 22 lakhs and the jobs
could be provided to only three lakhs forty
thousand peoplec. This is the result of
all schemesi this is the result of all the
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progrémmes; this is the result of all the
suggestions made; this is the result of
the implementation of the schemes and
the Sixty Five-Year Plan. I would like
to ask the Hon. Minister why we are
getting these results. A promisc was
‘given on the floor of this Housc that
by the end of the Sixth Plan this ratio of
unemployment would come down consi-
derably, but we find that not only has the
ratio not come down, but the ratio has
considerably incrcased. So, either there
is something wrong with the Planning or
there is something lacking; or there is mo
*wish to execute the Plans. Therefore,
I would sincerely urge upon thec Govern-
ment and the Hon. Minister to cxamine
the Plans. Or if the Plans are correct,
I would request him to have introspec-
tion and consider whether there is
something radically wrong with the
implcmentation of thcse programmes.

Sir, it is said that uncmployment is a
global phenomena. It may be. I don’t
like to go into that, because if we see, in
various countries like Germany, Italy,
Netherlands, Beigium, USA it is about
12 per cent of the working force. But
because this is a global phenomena, we
should not kecp satisfied just by saying
that this is a global phenomena. This is
not a solution. We have to find out the
ways. Therefore, I would suggest to the
Hon. Minister that we have to very
seriously consider thc programmes, we
have so far given to our country. In my
respectful submission in a country which
is wedded to the role of Planning in the
promotion of development, it is really
ironical that the unemployment issue
should be allowed to reach such a formi-
dable proportion. I find unless the
problem becomes a chronic one, we do
not pay .that much attention which it
deserves  Therefore, I am afraid, if
proptr steps are not taken now, there
macy be a rcvo'ution by the unemployed
you hs of this country. Then it will be
very difficult for the Government to fuce
this type of revolution. Therefore, we
have to very seriously consider this prob-
lem of unemployment. We have to find
out ways and means to see that this un-
employment is reduccd by a considerable
proportion.
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I feel that onc of the prime factors
for the failure of cmployment schemes to
effectively meet those targets is the
inadequate infrastructurc as well as the
confusion in prioritics. I will try to ¢labo-
ratc what T mean to say, but this is the
principal point on which I would like to
focus the attention of the Government
and the Hon. Minister. It is not as if

~the country suffers from the dearth of

schemes.  Qa the contary there appears
to be a surfeit of programmes. [ think
we should reduze the number of pro-
grammes so Lthat we can concentrate on a
few programmes which, according to the
Government, are the better ones. None
of these programmes can, however, boast
of yielding the dzsired dividends. We are
aware that there was a scheme (FFW)
Food For Work. That scheme was
giving very good rcsults. People were
getting cmployment and therc was some
production also. But I don’t know the
reason why this scheme been continued.
I belicve at least we could have control-
led this growth of uncmployment to a
certain extent.

After this programme has been dis-
mantled, its successors, NREP and
RLEGS remained to live up to their
dufinitions and we do not find any pro-
gress in respect of this programme. Let
us consider the case of rural youth
self, employment programme -which was
initiated in  August, 1983 to which a
reference was made by some of the pre-
vious speakers. This is a good scheme,
no doubt, but [ would like to put a
question to the Hon. Minister that when
the schemc was tried to be implemented,
it was expected that about 2.5 lakhs of
educatcd uncmployed would get employ-
ment. What is the result ? It is reported
in the press that by the end of January,
1984 as against this expectation of
employment of 2.5 lakhs of people
only 2,748 individuals are the beneficia-
rics, cspecially when this was a time-
bound programme and this objectives
was to be achieved by the end of March.
We arc not even near, we are far far
away from the target when one speaks of
the time when we decided to implement
this particular programme, Why? I

would like to know the answer to this
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question. I would ako like to bring to
the noticc of the Hon. Minister two or
three things as to why I feel that this
programmec cannot be a successful pro-
gramme. Under this scheme a provision
is made to help the educated jobless to
start their own business, if I am right,
bnt it will not make a substantial impact
on the employment situation. It will
enable the unemployed to secure loans
from the banks on easy tecrms, but I find
that no attention has been paid to certain
salient features; if that attention has
been paid, I feel this programme could
have been successful. No attention, in
my respectful opinion, has been paid (i)
to give timely advice to start the venture,
which is absolutely necessary, (ii) to
market their products, (c) to overcome
the impediments which the enterprencur
has to face at the initial stage, and (d)
to go advice by persons who have practi-
cal experience in that particular field
and who are running that particular
business. I also feel that tcchnical and
technological information on various
products and processes is not communi=
cated to them in their own language and
therefore, these persons who wanted to
start their own small industry could not
succeed and they ended in failure.

I, therefore, request the Hon. Minister
to consider these suggestions of mine. It
is, no doubt, true that there is enormous
scope for promoting self-employment in
our country, a good programme that was
given to the country by the Prime
Minister. In agriculture, in industry, in
internal and external trade as well as in
various othcer spheres it should be possi-
ble to create immense opportunities for
self-employment. But there are certain
difficulties in the way. Seclf-cmployment
cannot be promoted in isolation, which
aspect has been lost sight of by the
Government when the scheme was given
to the country. The economie policics
of the Government should be really pro-
duction-oriented. I would request the
Hon. Minister to consider giving serious
thought as to whether all the schemes
are rcally production-oriented: The tax
levels should be lowered so as to leave
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more money with the persons who take
advantage of thc scheme and start their
new industry.

15.55 hrs.

[SHRI CHINTAMANI PANIGRAHI
in the Chair]

The infra-structure facilities especially
those relating to power, transport and
communication should de readily improv-
ed. We have instances where a young
entreprencur goes and takes loan. He
has no advice. He docs not get power.
The intcrest on loan is mounting. His
industry does not come up. Ultimately,
he has to blame thc scheme and he be-
comes a debtor instead of a chota
industrialis'.

I have to say something about the
banks. These banks have to play a cru-
cial role in ensuring the success of the
new schemes. It is absolutcly necessary
to see that the banks tone wup their
cfficiecncy and take a genuine interest in
the progress. In this conncction a direc-
tion has been given by thc Reserve
Bank of India to all persons, I feel that
these bank people are not following
these instructions :

“The Reserve Bank has suggested
that branch managers ¥of banks
should have a “positive approach”
and that they should adopt “a libera-
lattitude’ towards the boriowers.
The managers will have adequatc
authority to take ‘““quick deccisions”.
They have also been told to arrange
proper supervision of the loans. As
the security for the bank will be
the asset created out of the loan, it
is 1mportant. that while bcing
“liberal””, they advance the moncy
only to those who have some
aptitude for starting their own
ventures.”

If we go to the banks, banks present a
very dismal picture. The person who
goes to the bank for a Jloan, is not
sympathetically treated and he docs not
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get what he wants. If these things are
taken into consideration and remedied,
this self~employment programme would be
a successful programme.

Now the Sixth Five Year Plan is com-
ing to an end and the Seventh Plan has to
come. May I ask the Government and
the Hon. Minister whether the Opposi-
tion would be taken into confidence,
suggestions will be invited and the sugge-
stions, if they arc found to be helpful
would be accepted and will be imple-
mented. I feel that that would be onc
of the ways the opposition people will
feel that their voice is heard.

I would also like to suggest, which I
had already suggested in the last Budget
Session by moving a Bill that the House
may again reconsider whether, if right
to work, is incorporated in the Funda-
mental Rights in the constitution it would
be helpful in solving the problem in a
certain way because if that rightis
incorporated, Government will have to
create work and by that way instead of
paying a dole, as is suggested in this
Resolution, there will be some output,
there will be some production. The
question of unemployment can be
solved.

At the end Twould like to say that
the swelling ranks of unemployment
assumec infinitely more dangerous impli-
cations 2 gainst the growth of population
in the country. By thc¢ end of the
century the country’s population may,
according to a study report, escalatc the
100 crorc level. The people living
below poverty line in India would consti-
tute nearly 75% of the total population
living in absolutc poverty in all develo-
ping  countries. Unless, therefore,
Government undertakes structural review
of employment programme at an opera-
tional level, the country’s modcrnisation
programmc is likcly to go away. I would
request that top priority should be given
to this question, introspection should be
done why our schemes have failed and if
that be done, I believe that we would
achicve our objective of reducing this ratio
of unemployment.
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With this I support this Resolution
and [ again congratulate the mover of
the Resolution for having focussed the
attention of this august House on this
burning question of unemployment.

16.00 hrs.

o} afgare st (F13AT) . grafq
#EIZA, AT o THo AN F
IRSTTE F IR F I gEqrd IEJqT
frar § Sasr § gudT FQTE
27-2-84 Y I(ST AT T SN fae
NG gIRT UF qITd ST g7 9q7
AVHCATAT AT T geqr F qIH
fora® stara § geFx 7 agra § fa
gz At v gear 3 fagway,
1983 A% 61.62 &1F &, gTaT GHUF
qIg AN FY GEIT 26.89 @14,
TY0T 1T GIET F JU& T FT q&aqT
19.42 «1@ &, zesnfaafer z#ﬂf':s’rr
TRe 7 U FT A1 Fear 24,000 g,
fexee ot aift-femce a1t &t gear
8.51 @@ g T wAafedres a=mg
q1413 55.88 @M@ @1 AT T
QATIHE UFga T & 159 foqeeT
q¥ & § 3]-12-83 dF | 3GH AT
qfe@ial 4 gear g & S1a &l
FUST a1 I { FIT ATTHATAY
3 | A dF &g GYAIL A QO ALG
¥ ATFE 9red gl (wy § | gg al
Waeas quil & giss e | gafad ag
farz grear @ o1 gEF1 g9 F ®
fad wuw ggadfa gigar & St
M7 % g fFar qar g 1
BEY ANFAT § Y 4 1 gH-FITFA
7@ & T el Y adE wgEgq gelr
a1 ST geH 41w Ry 73§ 9EE
FTTT ACEA FIAIT AT FTAHA
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F aeaTa 1984-85 ¥ 230 FUF To
HT ITEUTA FIH Q7 @ & 1 THRHT
grater fawra F1IHT T AT 216
FUT To Hrg a7 AT ¥ 1T 216
FUFFo T[T FLHT AT 1T § AT
432 FYT To FT YTIUF F ST 7
¢ 1 ag ad gafay faar s @re aifs
SUATTTA FT GUCAT FT 8T &1 | FTHIT
gfaga A9 A FEFE F
FTUT 1983-84 H 100 FUET To &
wyragra 91 f9qF! agFT  1984-85
¥ 400 FAT FT FTAYTT FIA AT R
g fufga aTsrd &1 fasY Ui
FT qagT 2 & ¥ 1984-85 H 25
Fag a1 gragia fqar & 1 7z gar
Wgeaqu F1EFH § (HTHT g9 219
faar g, iz ga aifow FX wWE f+
AASTATN & q99 &1 2T FL 1 T A
TRE W@r F A W g ergiua
swertfa &, sara AT Jifsaa wag
H1fg IFFT AQTT T FT T, 37T
Ig1g FI Q& |

at ag ay eqce § 5 gmrd Fery
gIHTT ST T GLATT 59 AT qo7
garg #T W & arfs FqIad 4
guedr ga g1, o< gw famy feaeedy
S WE THIuEIT FI g FE H |
qTR] TAN-5AT gH HEAT FT FA
3 sifow T @ g cdical IUTmMA
TEAT T TEY & | SHFT GG 10 FAqT
2 7 g9 It arar TAgedr 4y 4fg g |
gqIq SAgETT ® @miai afg gl
T I I TEH UF 1A H €T
FUT T Ifg 20 7RI AT g | 299
firad ot iforg oo uelidwes o
eA ®T & Jfaa fag g% @ J1gaw
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9§ Y& &, ISP FTIT gH SqATYT
qET FT qIT A | AT W T f

QFAATIHE H JITAT Hl GAFTAT

Figd & dt g afvart fagiwa &
TIAFA AT FgT GEdl G SYATAT
qgIT | HEAT FT AT g A1 fo §
qrgar g fw fear a1 g faar ST |
§ =|igar g 5 ag F1awa qrav a9,

Y &A1 ¥ ¥ @rw7 gq wifmyw 57

arsr forg w17 ¥ 98 F1d%T Ay
Al 8 af=r &, SAH afear graA
g+ &1 dgrar faar § ate ag
FIAFH TFF g1 @18 | wfgeig g
FITHY & Frateagq & fad ar @)
ANT gM F grg AT F FOEA §
gfeafaa grar g |

WIS ETFEE AY FHY @ | gHIT
ag ga19 gt =ifed fa gg F1awy
F faa a9 272 & stk =arw afafq
% aeq &Y afgar gET F@asdy a1
FIIFA 1T | 9N AT Afar v aqy
F F HTAEFAT § AT gqF o7
g gy ferwr & =fear

TCET I QAT FIFHA,
aYsa qrar fawr adsa, grao
qfagd AN MEET FAFA 1T
fafera aasma & fAsit s &
F9gT FIIBH I & FEIHS WA
g3 gH SIT AT TEAT |

g & fad 4 Fgr fa g wix
g% & FIEFHT AT UL qHg
YAMT F1IFT | F2q fgar g i
ggE FHII0 AA-TFAATAHE T FLA &
DTy H atar ATEY g | aregfagar
gg g & g gue AWM F19-
9 AFT &1 @1 &, % WX g% §
€ FT GEAAIT gIAr 91 | I§H aga
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Fremd 91 ggfay wsdg gre
QT F19%9 faega x| qa §
AqT argwv, Sgaav & f9sg gu
e ¥ wrar g ar ars agl feafa
gz & fr orgad we, fafeq @a &
qF% AT AT g §, dHAT &
geaTAul & TFh ERIT A9 gO g |
T 224 Fr-araxfed ayargds o
F20F VAT IV ECE | @AW
geqay WY a4 § ST g g g1y
ANTE Y IS o fogerr @) gw
UFEITJ AT FEAFT T M A E, I
o=@ faT T & |

z¥ fages wey & o graa
gaaqia AT § ST FTART 1A §
faa w1 &, Sa# wHrEa mAv fasra
qiwar & 50 wfgwa 1 aQEar #
Wrad X EF ANE, T g W
afenfaa &A1 &1 AT ST FUS
gfrar<i at sgud mfgs Foar aar @
afge 741 NFAT § TIFT TAET F
g7 FIATE | AT W UFT FId @
Tq¥ AT-TETHITHE Y AHEAT T g
FT A5d § | TG @ A STATATAT
ng 2 fr z@ wdywa gofio fawre
arimA # 50 gfawa st sgfaa;
wifr #tr s-wifg & «m € ag
wifger =1 @ird 1 us fagrs ferar ga@d
sfadl &1 sqarT & ®9 § fear srar
2| gq BT agd & gETAVT &1 R & |
zafau 2% ag @=ar 9371 5 gw
qg 9aT 4T A1 EH Fg Wl
graar a3ar fo ga a9 8 FY
37 1M A7 |iT & fageT gEieT |
zgH a2 H Wy faa w9 & fqu &
fragee ®®ar aifs g &@0w F1
TETAHI T B AT AN AT ITHY
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areafas ary fadr

FA-UTIATAT qeq & AR H H B
faaza F2at arga ) gard 10 |
 od Y A ugRed v S qrfaay
g fag®r faog g1 gT@ F faar
& T FHT AT T IHFT ATGIA
AT 98T & | afFa gwrdy UseqHE
LRI A QIFad # g@ qifqdr 2
“AH T oofg T ET AEN AIATAT §
FE GIHTT F1 IF@ 9T GUAT STaal
Tifgr & ag W g Nfa 1 qe=
F3 #1727 wg T cag o F¥ arfady
F1 & a7T qrT a3 | g| qifedy &
F*eT Tq g T F AT wavq g forgen
gIT 24 9Igd g [+ ugdea H & gw
ST Y AVRAE F G FAT &, IR
TUFT GE1 &1 T FTEAIHI 9T &Y &%
FEY FT ¥ gH AT AT §F TFIT A
UIFAA 3 TF Al AT-IFCATTS T F
G d o g gHT Iy § ag
TR Agd SATET AT eF | I
ggd sgiar gfefazy g |

ggl Wsal & g F T¥  qEA19
FT gAIT FIATE |

MR. CHAIRMAN : What is tho
opinion of the House ?

SHRIT. S. NEGI : We can extend
the House by 1% hours.

MR. CHAIRMAN : Extended by
one hour. '

SHRI K. RAMAMURTHY (Krish~
nagiri) : T am not objecting to cxten-
sion of time of the House. But I must
get time to move my resolution.

SHRI BRAJAMOHAN MOHANTY
(Puri) : You have to give an opporiu-
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nity to speak for the different Members
representing different parts of our
country.

SHRI MOOL CHAND DAGA : We
represent the whole of India.

sit e fag (2fve19) : # 3w
geA1d & Sff gEA1AF § 9 grEd,
SAET ¥ g1 2A1 wear g frozg
qeF A1 gAY LT FHLAT &Y JE TH
gaT FT 41 Ieeid arifag 73 N
fferr A & AT 79 3F7 7 39
g7 o ag gifaqg #7a  4Y wrfgw g
fe gars FASMY a7 T0EY A
geq FTIO FHIA 9gAT g5 ATy § )
YRTT AT UF JAF J 904 a9
w1 9719 frar g fF grare 3 wifow
a1 g wfea gurd srardy @z @y g
gafay gregig W @z w1 ) § TH
TIT 1 /194 q171 781 § 1 f9q gox
F 919 gq4 ag AT AT FATG A1
& g€ gr IS &1 Ayl feT adsmd
YT AT Y, H GRHAAT § FTHIT &1
ggdy fSeard @ F=iar 4@ S
FFEAT g1 TEVEIA, FTEIT Y
fasriQ oY | ® uF IO R4
ITRAT § 1 HIL &1 |IT (T ATIAT
ATATE AT T AT T F 819
¥ @dr org a1 99 g9y TEy uF &
g FGH N fFgAR geF & g
gady agy wiAg ufga g1 &@fx ag
gfaar & aawr a7 fawsgr 77 @9, #g
# q¢f 3@aT 912aT | TAfAT S AT
20 |1 H qIT AT 34T 7 3T F19
X UF 1T T 7T FIT |

fag ®1w 71 7w & fag 20
AT @Nd E ARt 20 gSIT sva)
Faren qife et & et FrA fpar
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ST ad | afsw Agarg g g9adia
g ar #1% g@d, gIFIT T w oA
F1E OF NFAT A8 gAr5 g T
W F1 JTAT wiFT FT ITANT w@
T AW FT AN AT FVIW #Y
gen fwgr o7 &% ) e Y 3T T
g afys ug-fga & t& & fag
UrATANE UAGAS H T4 TIIAT-TH
a1 @ & Ffwa sAar I ;T F:T
FNS TaY FIFIT F I19 Agl g |
giaifds gvdte 7 gRwr & Ay
TATd @ag agy #3r g 5 am F fao
QINTT & Fag? ag 1 AfFa iz
gt grfsg s & v 9 I A
ST &1 g&AT Tgal A1 T g |
qrgdf ATEA F A T AT E FAHT
qIERS W ATAT AT TET & | ATH 52
afgma @ gq 2o A 99 8. J@n
F AT B IAAY GEAT AT 93

TET |

g7 78-33 W27t AT fawrg w7
v ¥ g3 73 IAIT-4F T <R § @7
afrare 97 1T 3 EATT FUT @i

FT fgar | ITU T AW F T AT

17 Qi faar ? afz g qraT §
AT ANFIY &7 FAICT  FIAT AT
Y Ig A I AU TIY FT g
¥ @e-wiT ITIT-geyl 9T M | 59
IHTT & ATATT &F gL IqeTstl FI
FL AT SUATTTY FT GACT &L o
g afga sraw v A fwar aw
gfrar & aswr 93 gATIr }W QG
et 31 faez § 1259 A¥aT 9T |
FB BIZ-AIE W FIART, DA,
qifeata, Ao & gry N g

AR &AW | gT QI a1g & a1
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q gIATU-1E@ AT G q0T § | @l
qfarz arg & gy @ IS AT E,
JATT AAT IAG FTAY & 1 IF qUAT F
AFA T ATYT ATT qF FI5 sTIEGT
TE FT 2 1 TTo FEGX A ATIFI TF
Asar ¥ G Nfy gg w F fawg
F fag agd = Y | 17 FFIT AT
QIS 97 FUY §997 @9 FT W@
&1 AT JAT ST IIGIT & 9T &)
FAVT F A1 I8 I 7 W & fag
F7ETT qTfad g1 GFAr § | A1 I1g HT
a1 g9 ’W & fau uF sfwara g7
BT & 3T ITRT Fegld FIA AT HIY
ST 781 &1 arawm mF  afaar w
FII FIA A Y FI5 ATAT TE 3
3T qrEr F fagsr qar F¥9 &N

AT9F qTg F1E AT TE £ 1 R
fearara I Wazgra 1 911 A
arar g | SuF fag sty 1 Msar
gare a3 8 qrEy-Fe] v fas e
T JTY &Y AC7ET 29 9T 87 977
FTH FIA & o0 FATT Y A0 FAIF
FIT A T YAE | ATH 59 QA &
Urgged A1eT T ZITAF YH WL TR
8, 9T &1 99 92 93 @AT A8 A
BT &1 UF AIG 25-25 AfA gA1%T
g oY gFF AT ATEY AT FIS-gFIGY
FY avg VY F fau Iy § 1 7 A
20 gfgwa &M F 919 3@ 2@ T
94 gfgma dar & &7 AL -AE
FAST ARTE FT 18-18 H2 NFAT FH
F A1 Y 4T AT @IAT A8 91 W
oy afas warag feafy et 3g1 )
gFEAT g | AT gg 2w & fawd gl
T I qrer ArqarAl /1T FarT Fal
F 919 G gFA F foq F9g7 T8 8,
92 w3 F faqg s=15r A 1 gFA
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F 917 A ATT BIT 2 a*rfsrq, qI1Y-
R F AFTAT F AT FIAT AT
FTWETATW® &

AT GIFET gl FJAT5y ey
SgTET ¥ SATET AT T TrFArT fasy
fergeam & oF adfo (IeaF1R) A
9g FTH BT ¥ FTH FLAH ATAT 4
WIAT 9T, ST FEIFAL T 97 g A<
QAT &Y qaArw § I8 W ®1 i
JT QT & 1 zafad ® FZA1 A02q7 §
fe ag mgsl & fasrg a1 sauer
gHIAT 4T 1T o7 IH  ®IA HY
gl & fawrg ov @y ey fagq
1Y AT egral W Er i fud g%
gfvar § 1€ Uar HoF ALl 8, AR
qg AT g1 ar geraral g1, fog
T agral &1 fawra T fFar e afea
gk 2w 4t feafa ag @ % @wgd &1
fagre g1 ver g, foaa aFmd &ix
IVIAY FgdT qT W B | AN FT
go ufama wqar o afs sroar gray
g7 @ FIAT T8, 1 T&T @ H1(Y,
FIAT ATT AT A1 FZTAT T AZXU Y
qTE AT & G871 T qGRA | FGFHT
fad um & w1eaT § —ag1al & &wa¥
geh W1, SAN-GRG TIH, Fles-
IS FiF —Jq & 4g geF FIT I3
FEAT & | ATTATT 3G JoF %7 fasrq
FILAT FIEd 2 al ¥ 9% SF1ET @
grfsa, fgars & AQrg=l 9v S4IeT 99
gq Fifad |

U 1T AR qAT ST GERT
@&, afrT ¥ ag ara IET FEIT—
ga 2w W FQY fEar & zaar
ST 8 §, fRT 1 gnav WA &

© fed faRwy F @ra¥ faw gwTar g
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[+t strara fag)

ag frad w9 Fraa g fF g7 auq
qeF & FeA |G A ATA Y IW A
ITAT H g AT gH | S STV
gAY A, ¥ g3-98 SAN-Eg ¥,
gie IF-asg ama 9y, f§g "
sqIeT M #1 S faqarn, foga
g9 o9 S AT AT @IT A9T B
w F FT gFd, gRA A9 A2 fIar
¥ BIT IAE-gE I ST F A qAY
s1g w1 fgaifaar #1 =it &, fafoes
qr QIS & FANT-UFT T FAT T,
¥ A G TES &Y ag "Il ¥ S
g7 g &, afcd & SAI-aeg au
g1 @iaar gargy fagy &a@ =0
TG ST g&HT 8 | SETEIT & a1v
g3 & fqg foor @ sy g a@g’d wear
qgd €Y qIag § qar gar g, wiei-
T AT T AT, TeAT-ZI-T#T AT

gaT  AGT  H1ANT, AfFA oqe d;.

grafega IMT-GedT FT ST T AATT
2 AT A AT GIEH OIS 1T AT
FITGTAT AT GHA 8, - AAF 18T q&T
FIY FT FILGET AT TFA g, FIAA
FT FIIGEAT @97 gTd @, Iq
grafrgg ovg 917 & IATT o 97
gFY | TEY agi & A FT SATT
QIAIT f{Iar, T & 979 QT
a1 ag= fagd 9aF sea gugTa
AT |

g% 3@ F gIa FEAT T3 77T 8
ff g7aTe g9 ATE &Y WIATT &Y
qq1 G & 599 3w & AT 7F IV
waraF feafa gar g wWrg 1 sy o
Q& a=r § Ny, A1g g T g qref
g1 g1 gardy aqisad 1 9iE &,
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feas @ g1 & §zA1 & g gead-
frae arg &, gw 9% gy oF &
ST A1 =rfed B 2w wow 93
afea feafg ag S 1§ fF g2 argd
F F1g g ATNAT FT & AT AT
g1t &1 &, dwar Fifgy, wreoafyd,
®qa1 F1fgd, 918 9g A¥IT 2 FT {47
gl 1T 3AFT arn gfaar & g &y,
F1g Ged 9IS 3 919 | gH T A1IW
F1 GLAAT GAT | HIZ gAIR 919 TS
T8, I gAT FT WA g A, =1
9gqq & fad Mer wqer fady, wfsq
T YeH & FAST AT &1 W FILT
faer, @At fasr, Qeme e .
aF I ¥ T9 qxg v feafq qar ag
grY, gHTY A8 GI-FIes  SHIHAN
foear 7t g awdr | a8 g¥FIv A
Ta 2w # afqefaftes v wgzfafes
qraraEr a1 #T Y@ g, Sqrer faw
I gret Ag% § 1 afz sa gua
R AT FIIFATAT 41 T} AT a7
arrar fAge wiasy 7 swifrg ek
RATYAT FT JHIEAAT TTAT I3 GFAT
g, faaay o =rzar ety wfar §
JAAT X FFAT § | W dAgl ATEd §
fF var faT 3@ gox 71 23@q #1 fRe
zafed § v+3Y ugign o fA3gqa aw
fom Q& Nam1g a7 foqg sq ew &
SUTTIN @ gl |

SHRI BRAJAMOHAN MOHANTY:
At the outset my submission would be
that although this resolution may not
have any motivation behind it.

MR. CHAIRMAN : Please be brief.

SHRI BRAJAMOHAN MOHANTY:
But the fact remains that the resolution
as it has been drafted cannot be sup-
ported. Sir, so far as planning is con-
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cerned, Planning is not the only pro-
fession of the Congress Party alone.
But, it is a national perspective which
has resulted in Planning. You know the
Janata Party also was in power and,
during that period, the very same stra-
tegy of planning was adoptcd. There
were modifications here and there. That

is only marginal.

Therefore, my submission is that on
national perspective, the problem should
be examined. I am conceding that this
problem has reached a saturation point.
All the same, our approach should be
a national consensus. That is the answer
to this problem. There is the another
aspect to the problem.

The Congress Party itself was very
much anxious and in the Calcutta Con-
gress as well as in Bombay AICC, this
aspect of the problem has been very
emphatically reflected in their Resolu-
tions. IfI am permitted to read. I
would recad the Resolution of Calcutta
Congress which will reflect on how the
Congress Party was anxious to solve

this problem.

‘““Opportunities for employment of
the educated youths should be ex-
panded. In our country there is a
large scope for celf-employment in
small industries and in public scctor.
Imaginative schemes with integrated
training, finance and marketing
should be started to harmonise the
enormous potential of the educated
youths. Our cducational system
should be reoriecnted to suit our
requirements. Training facilities
should be expanded and utilisation
of the personnel should be maximis-

sed.”

Not only that. I am also placing
some other paragraphs in two to three
sentences @

““At the same time a new vitality
has to be infused into the whole
corpus of programmes that are being
implemented to reduce poverty.
The new employment guarantee
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scheme for the landless labour must
be vastly expanded.’’

You know under the two-point pro-
gramme, N.R.E.P. and 1RDP-57 million
pcoplc are being provided with employ-
ment. Besides, this, the Prime Minister
has also two other employment schemes.
These also have substantially added to
the number of employments. The prob-
lem can be answered to some extent. I
do not say that this year or in coming
years, it will bo answered. You can
imagine one thing. So far as the affluent,
the developed, country is concerncd, the
uncmployment is to the extent of §%.
In  comparison with these countries,
although wec are a developing country,
our unemployment figure is less. My
friend was refcrring to the strategy of
development of China. Are we prepared
to amend our Constitution ? We have
guaranteed freedom of profession undor
Article 19 of the Constitution. This can-
not be amended because the Supreme
has stated that the buasic structure of
our Constitution cannot be amended. In
China a young man with postgraduate
education is bcing directed to go and
sweep the place because there is no free-
dom of profession there. That is not
possible in India. You know in China,
after Cultural Revolution, still there are
a number of pcople who are uncmployed ,
Are you prepared to take over the
cutire economy ? Are you prepared to
sacrifice the freedom of the individuals ?
Are you prepared to sacrifice the funda-
mental rights which you have incorpo-
rated into our Constitution ? All the
same, we have committcd ourselves to
take steps. Steps for what—for trans-
forming thc socicty into a socialist order
We are taking the public opinion with:
us. This is democracy. There you can
say there would be no Opposition Para-
tics. There will be one ruling party.
There are franchise rights for one candi-
date, one party. You have to vote one
candidate. That is not the system hcre.
We have accept in our Constitution
what wec call democracy. This is a
people’s democracy. In China and-:
Russia you have what you call bour-
geoisic system. All the same, it is a:
socialist democracy. There they havg
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[Shri Brajamohan Mohanty]

denied the individua) freedom, They are
crippling the voice of the individuals or
freedom of the individuals.

So, that is the protlem. 1am not
going into any controversy. Now, a
movement is going on in China to fight
against spiritual pollution of the com-
munists. The other day I was told that
so far as development strategy is con-
cerncd whther the cat is black or white
if it catches the rat it is all right. So,
whether the strategy of development is
capitalist or socialistic if it gives more
production then it is acccpted. That is
what they call pragmatism. So, forget
about China. One thing we have to
remember about Soviet Union and USA
is that they are handling a static popu-
lation.

Sir, it is said thatin 33 years we
have not been able to do anything.
Here we must remember that during
this period our population has doubled.
I don’t say uncmployment problem
should not be answered. We are con-
scious of it. Government and parti-
cularly, Prime Minister, is conscious
of it and everything Is bcing done
so that the problem can be answercd.
But onc important thing wec have to
remember is about the method to be
adopted—whether it should be high-
technology-oriented production or
labour-oricnted production. We can
neither rejcct this nor that. We have
to strikc a balance where both khadi
and sophisticated clothing have a place.

In India we havc lo provide our
young people sophisticated clothing and
not as in China where they bave three
types of bush-shirts. Here in India no-
thing is thrust upon the pcople. [ may
tell Shri Satyasadhau Chakraborty that
even if his party happems to come into
power cven they will not be able to
afford to go the China way. I might
say that in India the Communist party
has converted itsclf into a social demo-
cratic party. It is no longer the party
proletariats. They have been attuned
with thie democratic system.
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Sir, another aspect is dignity of
labour. Unless we create cultural ethes
in favour of dignity of labour as well as
done by Gandhiji, the things will not
improve. During those days in Gandhi
Ashram all the leaders were subjected
to clear their own latrincs. Marx said
that one should be de-classed and attun-
ed with proletariat culture but Gandhian
way of doing things is to forget all class
supcriority, aristocracy, etc. Everything
is given a good-bye by itself if one goes
and clears his own latrine. Masses of
India stood bchind Gandhiji because he
identified himself with the masses of
India. Now, we are not able to gene-
rate that cultural order of dignity of
labour. Whether somebody is peon or
a minister they arc equal in dignity.

Sir, I want to narrate one personal
experience. A fisherman came to me
for employment. I arranged work in the
electrical department. His father camec
in the evening and said, ““Is he not your
son 7’ I said, ““What is the difficulty ?”°
He said, “Why don’t you arrange work
for him where he will sit in the chair
and do it 7’ That is the attitude.

In the Soviet Union, China and USA
therc is mo distinction on the basis of
the work between persons. Social
dignity is not affected by the work that
one does. Unless that type of culture is
built up in our country I am afrald, we
cannot solve this problem. I would urge
upon the Hon. Minister that the anxiety
which is reflected in the party conference
and the anxisty which is reflected in the
pation must be answered. But I cannot
advise Government and my friends herc
to accept this Resolution. And if you
want to give uncmployment allowance,
what is the expenditurc involved ? It is
Rs. 2500 crores per annpum. Then we
have to close down all our schools, hos-
pitals, and all our developmental works.
That is not possible. Therefore, a com-
prehensive thinking is necessary. A
national approach and mational outlook
must bc evolved to answer this problem.
Then only we can answer this problem
effectively., It 1is not by passing
resojutions that we can solve this
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problcm. Do you imagine who is going
to implement this programme ? It is the
State Government which is going to
implcment it and it cannot afford to
spend so much amount on this one item
alone. You havc to remember that.

I oppose the Resolution. With these
words I conclude.

SEcECEITCISUE awrafa
S, ARSI 3w & fag oF afwmy
2 afw srqTral &1 SAAY g | gA AT
£, o1 WAAT g3 gacd, fagras
a1 gal gssd §, & LT A
Trere &1 HEqAT SATRT FXA g AT
S FT A E | GIHTT AT AFAEA
Y Fod JAT glEd F GFT H § |
T oA[ToZoMTo & HIATH # THF 1T
ag & fr &t waur war fagar =gy
3G NATY &Y AT ATTH T JEATT
¥ & @I T TAAY AGArE qqr
g for QA% FAAAT &7 QAT 1 agd qg7
13 & | F=7gqd AT f9ar €T 9T @9
T ggd wfg & q1 2w 7 FHTN 59
2T a% gHITT g1 aFAl g | Iy I
gra gz ¢ fr foen & swtraa wizaqa
arar =ifeg | srstwe Ay farenr
fFregatsa &te fawds a1 47 8 |
a3-as faear-meat Fgd sgg f*
gq fwerr & ofvadd @1 980 §
gfF oz foer TITRGAF T T
gEY | ST wad, 3@ waq  ar fagq
I waq &, 9% mAIrd & g
gg & foF i &) 9o W/ &1 T &%
qry | GIFIT TE@ET AGT A agud
& uF gl gF g § fas =
ardq &Y feg grar g1 gaar qar
gIFTT FT e g1 @l g | &g
Farz g fray g fan gedsge o
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Wy Afsg, Ffra gg T v faer
FIA 27 7 FFY FATE JY —
g%, udwad JFzQ,  sage
gHRq, Wad IFeA T qfgade
AT FF2Y | ITHT B9 FIT qreT
AAT, AT FIA ATAT AT, =TH 19

qIAT AT | GT G437 gaUfer GTH1T
a1 57 FHAIfT A geqrz 97 @9
eI 8, aFdaT g0 qxde Wy A
9T @9 gar g | zafayr afz faoer &
qfvaas agr fFar Tar i & 3
g7 FY afasst Y Y qr gaear w51
BT AgT QT 1 wrwEd 9 -fay
UM S1H QF @ £ A7 gy
FL G &1 g WA FE AG
TR | AT gH AT FT eqIAIT
FI 8 SR g & 3 o1y FH1T § )
afs gardy fwerr AsTrT waw  grn
JH FFTD FT FFITAT FT G § |

ATSH IFIT T TqAT EF g1
8, 99 TToHTooTo fagd g3 gra
UF ST & AR 300 GiAerST
argefrawid & ITH 5,000 ®o
F1 A fadar @ & fear aroar
gT F1F 6,000 ®fAAT F1 0F searF
F ATETEH A QIFAT T8 &g
dr wqgfaa Sqarfa & & § g
50 gz afsqst @Y §F & | &7 3y
Fgd § [ A =@ @ qi g
ar T & RS YAy & fag
U odTToZo N0,  HTEoATToS oo,
Ty, SNoATToTl oMo arfE Sy
qq WG AT ZA 9T 0 § T
11 & o gaufm faadr & gasr
& ITNT T a7 AGIT JH1A @A

& ST AFdAY g 1 g agrT geey
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@ f&d & 15 amed, 1983 W
vt fwar g f& s o -fag &, afe-
F¥e § IAFT 25,000 To aF AT
fear  Sroar &tr ge adal #@r
5,000 To ¥ gfegsr & Fram

srg ufoare #1 fwfegres &3
AT FAT T T & 103 AT wread
& Y ATTF § | IT 9T AT ATTH
73 grar wifeg ofmare 3 ffe.
FITT T&T FUT, AfFT I+ TEATT
ot groa frar | ag @gar fr Farg
9T gaqar @9 T fear ag a% Ifed
g @uar faddy g gt AT
gravor faFwrg & Sigra &1 /W@, IH
goa ggt @wax fufaeec & samar
wvq samaye fafarex v carfan
fafqeee ot g3 =ifed & gvesd
fafReae Y g =1fegd |« ot 9% @
g g% fafqez gl 43 & ag
gy wifgd |

ATy 7@ ifgs fRAd 1982 &
9 11, 12 &1 9g fsw ) zEd

fora 2 —

“In fiscal terms, the programme
aims at providing assistance to 15
million families (30,000 families on
average, in each block) during the
period. This is sought to be
achieved by providing at least 600
families, on an average, in a block
in a year., The outlay for a block is
Rs. 35 lakhs during the Sixth Plan.”’

AT ggf 95 7Y Mwfasy &1
g 1 H1EoATToENoqTo AT Z1TVN &
ST TIATH & IAH g F & aFT Tig
¥ I E, I7E FH FA FT TNF B |
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F T A F qard § aia ¥ <@
9 FLA & | ATTFRY vz Ag fF
EQFIT F FIF gAY aTA § 1 FGH
y17 9fzw | “The Ministry has
drawn up a scheme called “Scheme for

development of Women & Children in
Rural Areas (DWCRA).”

TAAT TANH FA9 F 1T AT TG
Fga @ fo gary aglh aq-urddAraue
FT ITIAH &, TIHIT AIZ AG) Qdl &
ar &F A | AT ¥ Fgr g fF
100 93qc weg 23 § fagd 50
gEe BT gafwasd iy 50 9@
®IT WFT | o1 MavFeq faag §,
IMT g grer, garga afwfa, faar
afvug ag faora o & f+ z@ nig ¥
Jg F19 21T FIfgd—qIaa wrReey
Farar Mfzd, Saea @y qrfzd, a3
g9 Fifed, wha aFv =ifgd ot
THMHE F Fgr fF ogw 100 f'A
FFOAGY, FASZL, 1 T Ay
W A AT E, IT gIFr FIg oI
9gY 50 9vgT gAfgd  FEdWe
BRI T 50 93ge IT7T F1 947 faar
AT |

AT FIE AITAT GG qgY, faee
Y @EF I GH AT wrq 4t faqr
waq ¥ fganr @ a139 axg ¥ w9
FTH TS |

T ®5 WIgd LAY WA A
QEATAH E VT AF-TFIATIHE FT )
H2¥ g, ITH qg9de a1 qry AT
ATT g4 gH faadY A @ 9318 Ag)
azdr g afes faqe gof F1 wdw1e

FAT §, 999 fAqed qw wAEr
afra agrd 1qE § A & AfFA
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gHIR &Y A @9 gHY @R S
W®E1 g7 @Y 3y FEATIRY § [
qd 7Y Fraren, I A1 faaran |
gRIY T TEd Al ¥ oFar &,
497 & TATT @A gu g | 98 491 §
fF ga Fa1r 19 FL 7§ § afed 19
Fgd & f¥ §2-95 100 TIF 2 &1
AT TAY F1g 9q w0 | fgrgeaT Av
ey egifaardy giar &, gUw #0
T]T 97 AT FTEAT | A7 WAT F&E
JqT FATAT JIEAT g | AT AEE
Fgd & fo #A%a ® 100 &I T
Jfga fergeara w1 aredy gwa A
& TET |IAT FIZAT |

g fergeard & Tawra 1T I|AT
guil geafa & faaw § oftT og
F& gowd &1 faegw AW § A
faai<i o o faege a1 & ag 78
¢ f& g1 ®ug T Q@ q9d, 98 SIF
FEY @war | F1A FIITEAT &V ®AQ
g | ZAA g=H FEIN DA 8§,
ATT I AVAATH FY 9 & AT A
g g% F1 a19g X q g 9H
F¥ fF gaR TH GFET FT LA
gadd FIAY & | g1 '9C q4d /4 4
IAFY 12T GUT gV | ZgiAT 7T
ferzfacqg axm wa Nfag, wiezfea
ag Afwg 1 gdN AT T LA
g T 39 ATl F FIW &I
FAST €97 3w & faam@ ox aqa)
w39 & faw @9 FT W @
A7 FLAT Frgar 2 |

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Mr. Chair-
man, I feel that this resolution is a very
important ono though I feel that it doos
not go deep into the whole problem,
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One of my distinguished friends sit-
ting opposite was telling that this

‘problem of unemployment and some-

hting to do with freedom. 1 don’t think
s0. Even if we go through the Congress
Resolution which was adopted before
independence we shall find that they
suggested certain radical measures for
tackling this problem of unemployment;
and they did not emphasise on this point
which our friends are doing now, that
the growth of population is responsible
for this. As a matter of fact, it is mis-
lcading to say that unemployment is due
to growth of population, unemployment
is mainly duc to lack of industrialisation,
due to lack of endcavour, on the part of
government to have some institutional
changes.

It was Malthus who propagated the
most pessimistic theory that if the
population increases the production
would not increase in the same pace
and therc will be famine and all
that. Modern science and technology
has proved that hc was wrong. Even in
China where the population is increas-
ing, they have been able to tackle this
problem. I don’t say that the problem
has vanished there, but they do not
have the same number of unemployed
as we have in India.

One has to consult the Report of
the United States to see¢ the achieve-
ments that thcy have been able to
accomplish, Even in our plan strategy
it was said that along with develop-
mcnt of industries, thcre should ' be
radical changes in land reclations. If I
remember well and my memory serves
me well and I believe it does, even
during the time of Pandit Nehru, ‘the
Indian National Congress adopted the
resolution on  cooperative  village
management. India is the only country
most probably in the world which is
trying to achieve industrialization with-
out attacking the existing land relations.

If you maintain feudal land rela-
tions, you cannot. achieve industriali-
sation. It was never done in Japan, in

+US, in England or France or any other

5
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country. The pre-condition of rapid
industrialisation is radical land reforms-
land to the tillers. Our problem of un-
employment is not simply the educated
uncmployed. You find seasonal unem-
ployment in the villages.

There is total uncmployment in the
villages and also lack of gainful em-
ployment in the villages. And until and
unless there are drastic land reforms,
the whole problem cannot be tackled.

I understand that in the 20-Point
Programme thore is one programme  of
land reform. I would like to know
from the Hon. Minister what practical
steps have been taken by the different
Statcs, particularly the States run by
the Hon. Minister’s Party, to come to
actualise the call given in your 20-
Point Programme. The moment you do
radical lund reforms, if you can fight
this danger of binami land, if you can
wrest land from the pecople who do not
till the land, to get the lion’s share of
the harvest, then at least you can  solve
partially the problem of unemployment
in the villages,

Our stretegy should not be mecha-
nisation in agriculture. We should not
blindly follow the Western method
where the pressure of population on
land is less. We should rather encourage
the small farmers, even the small, mar-
ginal farmers as (hey have done in
Japan to have small machines, cven u
small patch of land, to own it, and help
Governmecnt in increasing production,
Even our agricultural production has
gone up due to the grcen revolution.
But it has only touched a part of our
cultivable land, particularly in Haryana,
Punjab and Western U.P. and that also
remains confined to thc production of
wheat. It has been found that so far as
the rice production is concerned, we are
lagging behind, and the per hectare
production is less, and per hectare yield
is less. So, I feel that the Government
should address itself scriously and
sincerely to the task of land reforms to
tackle the problem of unemployment,
and rural unemployment. Not only

[
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that ; any student of economics knows
it well, and I am sure, and pretty sure
that the Hon. Minister knows it that
development of capital ipso facto leads
to curtailment of production and un-
employment. Capital produced accrues
out of rising pricss, controlling pro-
duction, and controlling prices.

In our country if certain large
houses dominate our private sector
economy laws of cconomy wili definitely
assert and there will be less employment
and less production.

That is why, we demand nationali-
sation of monopoly houses not because
that it is an article of faith, but just
because it is an ecconomic necessity.
Otherwise you cannot handle the pro-
blem of unemployment,

Also, can you show me any country
in the world where, if there is such a
vast amount of foreign investment who
are taking away profits from our
country who have control over our
resources and they disturb our Plan
prioritics ? If you allow the multi-
nationals to part with their profits and
their own interest which has directly
contributed to thc interests of our
country. That is why, wec believe and
firmly believe that the foreign capital,
the foreign investment should be natio-
nalised and with these vast resources
which will go in thc hands of the
Government, it will not be necessary to
tax the common pcople. They will be
able to help the poor farmers, the
middle farmers, the rich peasants, the
middle peasants, the poor peasants to
give them cconomic help and they will
be able to cultivate the Jand in a better
manner. They will get the sceds, ferti-
lisers and all the yield earned will come
into the hands of the Government.

17.00 hrs.

1 think that the problem of un-
employment is not such that this cannot
be solved. What is necessary is to
change the policy which the Govern-
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ment has been pursuing. And what is
the result ? The result is disastrous. If
we take the stock, after every plan Wwe
find that thc backlog becomes higher
and a ncw army of unemployed is
coming. Now the number of registered
uncmployed has gone up to more than
2.5 crores. And there are millions of
people who have not registercd their
names and they arc either unemployed
or partially employed or seasonally
employed ie. those who have not got
gainful employment. But the Govern-
ment is not touching the problem itseif.
That is why, I requcst the Government
to address itself to the radical change
in land relations, cconomic institutions
and also fulfil the promises that are
there in the Constitution. It is not
necessary that we follow the Chinese
model or the Soviet model. Let us
follow our own model and that model
should come out of our own require-
ment and that requircment is to fulfil
the promises that arec there in the
Constitution itself and the promises you
have given to the people in different
resolutions of the Congress itself. I only
ask you to fulfil the promises, to trans-
late all these things into action and
that will solve the problem of un-
employment.

SHRI T. NAGARATNAM (Sripe-
rumbudur) : I am very glad that I have
been permitted to take part in the
debate on the Resolution moved by my
friend, Mr. T.S. Negi, about growing
unemployment in the country and urges
upon Government to take immediate
steps to raise a land army of un-
employed.

Most of the Members who partici-
pated in the debate have absolutely
forgotten the last item which has been
mentioned by Mr. Negi and that is that
Government should piy an uncmploy-
ment allowance of at least Rs. 100/-
per month to all unemployed persons,
During the time of elections in Tamil
Nadu the present Chief Minister anno-
unced and promis=d to the people that
if ADMK came to power, he would pay
Rs. 50/- per month tn all upemployed
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graduates. Though he became the Chief
Minister of Tamil Nadu, he failed to
fulfil the promise. It is not that the
whole responsibility lies on the Central
Government. The State Governments are
equally responsible. I suggest to the
Hon. Labour Minister that if an un-
employed graduate has not been provi-
ded a job even after two years of regis-
tering his name in the employment
exchange, he may be given at least
Rs. 75/- per month,

The State Governments should also
comc forward to pay at least Rs. 50
per month to the unemployed graduates
and also to the unemployed youth.

I would also like to suggest that
the Government should give Constitu-
tional guarantee to provide job facilities
to the c¢ducated youths and also to
other jobless persons. While all other
laws and legislations have been adminis-
tering and controlling the citizens of
our country, why has the Government
not passcd any legislation to provide
job guarantee facilities ?

Our Prime Minister in her broad-
cast to the nation on the 15, January
1984 said that under the Revised 20-
Point Programme, the Integrated Rural
Devclopment Programme has helped
ten million familics and generated
employment of 1,240 million mandays.

She also announced on the last In-
dependence Day, ‘' Employment guarn-
tee for the rural Jandless and self-
employment for the educated young”.
But, Sir, under this scheme, employment
guarantee for the rural landless is not
properly provided in Tamil Nadu. ' Un-
der the IRDP Scheme, particularly in
Tamil Nadu, the AJIADMK MLAs,
voluntcers Block Development Officers,
Divisional Development Officers, en-
gincers and overcers werce all looting
and swindling in the name of offcring
contract without actually doing the
contract work. At some of the places
proper cstimate of work has not been
madc in Tamil Nadu but all of them
joined together and took their share in
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their legitimate officc because of the
worst administration of MGR Government
in Tamil Nadu. For instance I am forced
to bring to the notice of thc House as
well as of the hon. Ministcr that one
LME, after becomming Junior Engineer
in the TWAD Board in my constitucncy
has becn misappropriating the Govern-
ment money.-.(Interruption)

MR. CHAIRMAN : don’t
mention these things here.

Please

SHRI T. NAGARATNAM (Sripe-
rumbudur) : I have not mentioned the
name of the officer, Sir.

SHRI S.A. DORAI SEBASTIAN
(Karur) : He has every right to say
about a Statc official (Interruptions). The
"Govt. of India is contributing 50%
of the project cost with regard to
NREP/IRDP/Self  Employment and
other programmes ond therefore proper
check and vigilance should be carried
out to see that these programmes
and implementcd properly in States.

MR. CHAIRMAN : About a State
official you cannot mention the things
here...(Interruptins).

SHRI T. NAGARATNAM : It is
the Central Government’s moncy...

(Interruptions)

MR. CHATIRMAN : You dilate on
this Resolution.

SHRI T. NAGARATNAM : I have
not mentioned the name, Sir. I have
carefully said onc of the officers in the
TWAD Board in my constituency has
misappropriated...(Inrerruptions).

MR. CHAIRMAN : You raise this
matter in your Assembly. You have
your Members there.

(Interruptions)

MARCH 2, 1984

Res. Re : Uuemployment 472

SHRI M.M. LAWRENCE (Idukki) :
It is a question of utilising the Central
fund. He is not making allegation
against a particular person*""

(Interruptions)

SHRI T. NAGARATNAM : I have
not mentioned the name of thc person

(Interruptions)

MR. CHAIRMAN : Supposing West
Bengal officcr’s name is mentioned here,
will you tolerate it...(Interruptions).

SHRI S.A. DOKAI SEBASTIAN) :
He has not mentioned any name....

(Interruptions)

MR. CHAIRMAN : Why should a
State Govcrnment official’s namc be
dragged herc ?...

(Interruptions)

MR. CHAIRMAN : Anyway, please
let him speak, he can defend himself

better.

SHRI T. NAGARATNAM : After
finding that he has been misappropriat-
ing the amount, he has resigned from
the job and again wundertook the
contract work, particularly in my
constituency, cheating the officers and
amassing wealth. Therefore, I draw
the attention of this House that infor-
mation on this matter may be called for
from the Tamil Nadu Government,

According to the 1977-78 statistics,
in Tamil Nadu the percentage of popu-
lation below the provertyline in rural
areas was 55.68 and in urban areas
44.79 per cent. If you toke India as
a whole, thc number of people in the
rural areas below the poverty linc is
50.82 per cent. That shows that the
condition in Tamil Nadu is worse. So,
I want to point out that tue ADMK
ruled Government of Tamil Nadu has
failed to provide gainful employment to
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a large number of working population,
to Initiate any movement to lift more
people above the poverty line.

During the period January, 1980 to
June 1983, the number of educated
unemployed persons, who have register-
~ed themselyes with the employment

exchanges has increased. The figures,
which speak for themselves, are :

1980 Jan. to Dec. 1,96,696
1981 Jan. to Dec. 1,89,262
1982 Jan, to Dec. 2,13,203
1983 Jan. to June 1,70,342

In my home town there is an
cducated youth, who has registered his
name with the employment exchange for
the past 17 years. Yet, he has not becn
called for an interview. I would request
the Labour Minister to call for infor-
mation from the Tamil Nadu Govern-
ment of the number of people who have
registered themselves with the employ-
ment exchange for more than ten years
and how many of them have been
provided employment.

Coming to the development of
forest land, most of the poor, down-
trodden people, the Scheduled Caste
and backward people have been occupy-
ing poramboke lands. To show statis-
tics to the Central Government, the
Tamil Nadu Government have cvicted
these poor and backward people from
the poramboke lands and planted trecs
there so that these areas may be covered
for plantations. I would appecal to the
Government not to ewict the poor
people.

The Mover of the Resolution has
referred to cxtensive land conscrvation
programime. In Tamil Nadu this scheme
has been buried. The ADMK Govern-
ment has absolutely forgotten this
scheme. The Tamil Nadu Chief Minister
is conccntrating his attention in cele-
brating marriages of cinema actors and
actresses in Karuvalayam tcmple and
other places. As the Hon. Minister is
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very well aware, when my party the
DMK party, was in powcr, my beloved
leader, Dr Karunanidhi, had undertaken
extensive land comnservation measures,
which benefited the agriculturists. But,
under the MGR Government, only
actors and actresses werc benefited in
Tamil Nadu.

The Mover of the Resolution had
referred to linking the major rivers of
the country. I would request the
Government to consider a major plan,
and a very good plan too, which will
emphasize national intergation, the
linking of Ganga with Cauvery.

If the perennial source of Ganga is
linked with the Cauvery, not only will
Tamil Nadu be fertile, but also the
entire South India will be benefitted.

I would also like to draw the atten-
tion of the House that the Chief Minis-
ter of Tamil Nadu promised to the
people of the State that he will pay Rs.
50/- per month to the unemployed
graduates. Buat he nas not donc so.

Considering all thesc I would urge
upon the Labour Minister through you,
Sir, to call for the reports about the
Central Government allocations, which
have boen misappopriated and misused
by the Tamil Nadu Goverment. Actually
the Plan has been turied in Tamil
Nadu.

I now conclude my specch.

MR. CHAIRMAN : We¢ extended
the tim: upto 5.20, but even now there
are large number ot speakers. Should I
ask the Minister to intervene ?

SOME HON. MEMBERS : Kindly
oextend the time by another one hour.

MR. CHAIRMAN : All right, the
time is extend :d by one hour.

sft TrrEare mest  (93AT)

qarafa Y, FO Fgd 4 9gd # 0T
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[#t THTAATT ATEAT]

M F IR T uF aI FgAT ATRAT
§—9% IURW FUW dgal T
SegiM gIew a1 gaFr Fgd fgar,
afFT gTFErT al Il &1 g 1 gIEIY
FY gl F1E W ALY fRAT | TR
39wt & F© faFd gFdT a7 |

3w F IUIAG F T FW &
gravg H gsd # fqg G3g@Q
e ¥ faqre I« @1 g, § IS
awaT @7 gu fam aEt a@r ==
FAT ATEAT E

1. g7 & gr #fgg gacal &
FIagE AFIQ dF T AFIT A
fgaa gt ST Wr g1 36 aat &
AdverT agr Ear g fF, sty v
Fiagt & FAgr fawd aqTIrd
e FAUT T I FUAT FT g1 T
g faa% am Fasme wraEal &
geaq) & foeed & o' fra €1 w@ral
¥ IQIAT AT FgEqr di7 o afaw
g1 AT HAF § g3 frar se Al
qgray o W FAFTA AT gEAT F9
¥ T g19-8118 FUG AT gl |

2. THALFEST § TAF a4 AT@I
Atward gg-faase fasa @ &1 994
AT &1aF1 UF GEe-T Jeai &
afafzag srgex, gfaaz, foes,
guifas iy ww1T F AT E, 9%,
g@ & fo god ¥ afgwia &1 A1FQ
A8l faa qidy &fte 3§ wEFR A0T-
T & GHAT FHIAT IEAT & | IAH
gfawrast F1 ggg W@l AqTeId
qgadr § FOME, § WIQ FH @ FT
oy dgF-agiwal #1 9gr § fqus
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AT ITHT FHIA A AITAT7 98aT g |
Saq @ fquw JFT atsrar ar a
ATCH-ZEAT FI A & a1 ga17 faqe
qqZd ¥ F wifad g 913 § |

3. gYEITA AVTAA 3T FQ
& faq atg-gf $1d%7, TodATIo0Z0
Tro weaw wf@ix & uw safzg =
AAMT 37 qar +g  fagdy N
AISHATT a7 &7 g et fgd g et
T @y fF3 a1 g E S9Fr g€
THTT 9T FRIAIT g1 @1 § T med
quT QI ¥ AVSTATAT F) AZT Fq AT
faer TgT 8 1 FTAST 9T ITF gHAAT
Fgyy fegar & rdr &, 9% aegad A
VT F) I AT 9T W@ 1 AR
T FwAl # favarg §¢F qidr gl
& @ SHESIY AT A9 & g9
o1 fwar stra @1 FFTD AT OF g3
g® #7 frar a1 gFar g @ @y
gstardt arg-szgeal ¥ IFTA A
qQUd: AT FRAT AATAT g FTIF
wIgs g F1g OgT gerarar Jmw g
SIgh AR AT gegr Ar@l #I FAF
FI AT & | FRTY AT WA &1 ATATY
Fad QATTATEr Q9T &1 g1 91T &
Faife agi o& WY sufaa 7 ¥ §,
T agi &8 fward g1 @ifqas g9
Td A7 JIATAAIE Wi & gfagra d
gal & FH FE FT QU AfgaTT
q7ed § |

4. IFTAY T FW F fa¥r ag
gravad g f& agrat 7 gqfw garx
FITAT *1 qedl & qrg 17 fFar s
MT gfir gaawar & ofgws AT A
JrErd ¥ aFT gfagat ud ade
fermret o faar foel qos & afe fear
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Ty arfr FUET oM w1 w19 fAw
gH AT IqFT AT ¥ Ff9 & Feqiaa
4+t gfg g aF |

5. 2gral stz wgdl & &g qHrd
g3 A9 KT AW ITIT *Y 19915
F1 F1F arfe FF1A a1 w19 Faa g3 |
Tg &7 F § o) feafg ady qada g1
7Y Y I AT arF qr gL @,
QI gAT AT SAT F5F AT F
FHY, 3% AfgF qox AT fasrer &
T A Afg & FATIET 4 ATE@ A
ST @ gr g § | daw fagre A
40 T AT I 97T g1 T § (AGqH
FAETET FTAT A AT g ATE@Y AT
FHFIT & A4 ¢ |

6. 7141 # afg & Arwar A
WIFT Ag-aIg g | & gaA HIT FT
@ & fo g & & ar 1§ Bl |
gWt Al & AlSErH T SFIT &
HIATT T TG & | SAXT A AT G
fiF a7 a% aYqarEal #1 IR T
F1H dg) feerar @Y g8 @graar &
T # 7§ W &1 @ T9E 7ME
war fear {17

g arsal & q19 ¥ g&eq 9 74
T IAAIT IET B 4eGa1g T §T
gEIX F aQw w@r § fFoag
FAFTAIL gL FIE AT FIAFAT B
sqrerdy & gra Frarfrag w1 ek
T FIed wTgF g & fga A gEAqrA
FLY FT IATT T FT |

PROF. N.G. RANGA (Guntur) :
Mr. Chairman, Sir, T wish to congratu-
late my hon. friend, Mr. Negi for
having placced this Resolution and given
this opportunity for offering our sugges-
tions to the Government.
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I am in agrecmcnt with Mr.
Parulekar when he suggested that this
is a problcm in regard to which partisan
or party-wise attitudes would not be
helpful and the government of the day,
the government of our Party, the govern-
ments of other parties also at the State
level in some of the States, all of them,
should take the trouble or should take
the opportunity of convening a meeting,
twice a year or at least once a year, of
the leaders of different political parties
and eminent social organisations which
are interested in cducational and
employment activities to offer their
suggestions and in the light of those
suggestions let the Government formulate
their own plans and programmes year
by year, and then circulate those plans
and programmes between all these
participants and obtain their final
criticistns and suggestions and finalise
their own programme for the year and
go ahead becausc this is a problem
which is not going to be solved in one
year or in five year or ten years or even
15 years.

17 24 brs.

(DR. RAJENDRA KUMARI BAJ-
PAl in the Chair).

I can understand if there were to be
a dictatorship here in this country, like
the communist dictatorship in Soviet
Russia or in China. Something might be
achievcd in a short way. Bul then there
is a danger of all the people being
turned into an ant hill and what would
happen to the ants, God alone knows.
What exactly is happening in the
manner in which they are carrying on
this work in Soviet Russia and in China,
in detail w2 really do not know the
details. We only go by reports and
impressions we form and then we go
round. We have committed ourselves....

SHR1 RAMAVATAR SHASTRI :
Recently our Speaker had been to GRD
in a delegation. Not a single man he
found unemployed. I was also with
him.

PROF. N.G. RANGA ; That is why
I said, an impression only. (Interruptions)
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We could not possibily satisfy ourselves
that we have studied (heir way of
working in such dctail and to our
satisfaction, i1a order to be able to say
to our country, we are going to rccoms-
mend cither the Chinese example or the
Russian example. What is more-whether
we like it or not, in this country we
have committed oursclves to this mixed
economy. We know the results also.
We are battling with problems that
public enterprises scctor has thrown—
from corruption to inefficiency, from
obstruction--from labour--work to plan
and work to rule, work to their satis-
faction and so on. Therefore, that
side do=s not hold out any hopes. Then
there is highly organised capitalistic
system in our country. That also has
not given us satisfactory results. There
is a wvast un-organised sector in our
country. That has been, whether we
like it or not, achieving better results
than the other two sectors, because that
has contained the cver-growing larger
number of unemployed people, rising
generation of youths employed, in some
kind of employment or other and with
some¢ modicum of maintenance. Now
under these circumstances I welcome
the suggestion made by my hon.
friend Shri Chakraborty in a rcalistic
. way. Let us have our own plan. We
have been having it. Why is it that
our plan has not achieved elimination
of unemployment ? The westcrn
cxperience we arc having cxcept for
very small countrics with very small
population like Sweden and Norway,
Switzerland, Demark and Holand. In
all other countries there iS uncmploy-
ment. The highly affluent society of
America, is suffering from unemploy-
ment fo the tune of 10 to 20%. If
they have not been able to e¢liminate it,
it is no good our trying to find fault
with this Government or the Janata
Government of which fortunately we
had expericne for three years, so that
we would be able to compare and con-
trast and the Communist Marxist Govcrn-
ment in Bengal or any other Government
anywere. It is built into in our social
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system that wc cannot solve this
problem in any better way than the
Western people have done with their
experiments more or less succeessfully,
in miny countries with socilistic
organisation and in Amecrica with its
aflluent capitalistic system. Thercfore,
when we formulated our Constitution
and we drafted our Dircctive Principles
and expressed our hopes in regard to
cducation, in regard to employment
and so on, we were not realistic. Wo
were over too optimistic,.  We achiceved
our freedom with the co-operation of
our masses but even at that time only
a small portion of the masses co-
operated with us actively, Othzrs were
mostly passive and with thit we achieved
our freedom and so we thought we
were soon going to achieve these things
also. Wo bal our expericnce now. In
the light of these things let us think of
what is it, that we can possibly do in
the next five years, ten yoars or fifteen
years.

I think, we must put our heads
together.

Then, there are some suggestions
made here. My friend from Mabha-
rashtra hias made a very useful sugges-
tion. And to enforced it, my fricnd
from the Opposition has also drawn the
attention of the Government as well as
Parliament to the need to give emphasis
on rural c¢mployment programme and
rural additional employment programme.
I would like to sound a note of caution.
Years ago before we uchieved our
freedom, I think way back in 40s or
something like that, there was the
Sapru Committee on unemployment.
They made some suzgestion. We used
to take the then Government to task
that the government never tried to do
anything. After we achieved our
frcedom, we have been trying our best
to put through a'l these various schemes
to which references have been made
irrigation projects, rural employment
schemes, rural educated employment
scheme, food-fur-work programme and
various integrated schemes and all these
things. All these have been thought
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of because this Government and the
interim government—the Janata Govern-
ment—also were seized of this problem
and this questions. Every one of the
Governments which has taken charge
herc has been really keen about mcet-
ing this chillenge. But at the same
time, our population is growing. To
provide employment to more than 40
or 50% of the population in our
country itsclf is the biggest possible
achicvement. Except in China, all the
other countrics’ cmployed populations
are not even half as much as ours. Yet,
all these people have been provided
employment, Our biggest troubie is
we go on expanding the educational
system rcsulting in edueated unemployed
pcople. My hon. friend, Shri Shastri
has referred to the doctors, cnginecrs
and scicntists. These people’s number
is increasing because we arc making
progress in our educational system.
Then, the course of it is that we have
not been able to go along the Gandhian
lines. Mahatma Gandhi suggested that
as we organised our elementary schools
and high schools, we should see that
cvery boy or girl goes to the school
and gets employment-oriented education
-or craft oriented education. But in
order to do that, we have to spend 5
times as much as we are spending now.
That is why, we are not able to muke
much progress. But the curse of it is, if
a boy studies upto Third Form or com-
plctes elementary education, he does not
want to go to manual work. Third
Form boy also like to go for thc post
of Pcon or Sahayak. We do not like
the word ‘“‘Peon’’ but Sahayak is also
just as bad as Pcon. 1 have known
peasants owning S5 acres of land and
having 4 or 5 children taking pride of
the fact that ome ef their boys or
girls is a Sahayak. Even in order to be
able to get that job, they go through a
lot of trouble including corruption or
what you call bribing others and yicld-
ing to the demands made by thosc who
are in-charge of giving any kind of job
like that. Employment-Exchanges. This
is the real trouble in our country.

You say 200 million people are on
thc unemployment register. Who are all
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these people ? They are all educated.
Every educated man goes and put his
signature there on the unemployment
list and he wants to be provided with
employment. Only yesterday and day
before ycsterday, the Finance Minister
and the Prime Minister were telling us
that they werc trying their best to kccp
down the expenses of administration.
Where then would all these people would
go ? Would you get them all employ-
ment into the administratian—civil ad-
ministration, industrial administration
or commercial administration ? They all
want the jobs. How are we to provide
employment to all these people unless,
of course, your are a communist govern-
ment and therefore ycu tell the people
that all these people will have to line
up—either educated or not—and what-
ever employment i$ available they must
be prepared to accept it and, therefore,
first priority will be given to manual
work ? You cannot do it in a democracy
like ours. That is our real difficulty.
That is why, more so in this sphere than
in any other sphere, Governments of
whichever political party they may
belong to, they should look at this
problem as a national problem.

Then, you invite the cooperation of
all the Opposition parties, not only the
parties but also organisations likc the
Bharat Sewak Samaj, the N.S.S. and
various other organisalions which are
non-political, which are prcdominently
social-oriented, and their cooperation
and assistancc and go ahcad.

Why is it that “food for work” or
“work for food’ has failed ? It is be-
cause we do not cooperate with each
other and there was too much of cor-
ruption. JIs there no corruption ? Why
find fault with thc poor Prime Minister
because she drew the attention of the
nation that therc is corruption in regard
to administration all over the world ?
It is much morc so herc. It has become
endemic. Traditionally and hereditarily,
it has comc down to us from Diwans to
peons. This is a kind of disease, a can-
cer, that has afflicted our nation through-
out the nges. Today, we arc more con,
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scious of it because more and more of
us are educated. We simp'y do not like
it, we hate it. At the same time, we are
obliged to pay homage to it, This is
what is happening.

The Members of Parliament, after
they come over here, not when they are
doing their best to get themselves elected
—there is then corruption, knowingly or
unknowingly; rccorded or unrecorded—
are above corruption. As Mcmbers of
Parliament, we are above corruption
and we can be above corruption. We
need not have to bend before any
Minister or Prime Minister or anybody
for that matter in orcder to be able to
carry on our duties. Otherwise. in re-
gard to everybody else, there is the
problem as to how to get over it. You
cannbt get over it unless the cconomy
becomes universaily employment-orient-
ed and that employment his got to be
from manual employment right to the
civil service.

It is casy 1o muke very many sugges-
tions. My Hon. friend from our party
has suggested one thing which was re-
enforced by the Hoen. Mcmber opposite
that we should make it rural-oriented.
I agrec with him. I have been pleading
for all these so muny decades. Tn 1926,
when I came back fiom Oxford after
doing my rcsearches, I made a survey
of econumic conditions in the Madras
State. 1 deplored the conditions that
were then prevailing. They continue to
prevail even today, But the pcpulation
has increzscd 24 times. The wonder of it
is that my Hon. friend, Mr. Parulckar,
was warning that the revolution will
overtake us. It will overtake wus; it
should overtake us. But that revolution
can be non-violent, Gundhian, provided
we arc prepared to agree and cooperate
with cach other, not in the manner in
which we are bchaving on this side of
the nation in Punjab and Hiryana.

In the rural areas, we can provide
more¢ or more employment for our own
agricultural workers provided there is
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real, genuine hundred per cent coope-
ration between all groups of people, all
castes of people. That is not available
today.

We wanted the Panchayati Raj. But
unfortunately we have gone for it in the
English manner—the majority rule—the
minority being kept out with the result
that most of those people are faction
minded, much more than we are. There-
fore, once a group gcts into power, the
other group non-cooperates and that
way corruption has also got in. But if
we go back again to the earlier Pancha-
yat method whereby the Panchayat
leadership is chosen by drawing lots
from out of the panel of people who are
electcd, possibly this trouble can be
overcome. We have go to study this
from the village level upwards.

It is not as if this country has not
got carpenters, washermen, tailors,
brick-layers, earth-diggers, leather work-
ers and various other people by caste.
We have so many without any caste
also. A large number of pecple have
come to add themselves to these various
professions. In all these directions, we
have got to think of providing them
with improved tools and machines, and
training also and there, banks come
in the sclf-employment is there. Even
today, millions and millions of pcople
are scll-cmployed in our country. Five
to six times morc workmen than before
are able to find employment now in the
sclf-employment sector. Thcre are morc
workmen in the sclf-cmployment sector
now than in the organised and in the
semi-organised sector. It is the duty of
the Governments at the Centre as well
as in the States to come to the help of
such self-employed workmen by provid-
ing them with better tools, better imple-
ments. machines, training in their use,
credit and, morc cspecially, the market-
ing facilities.

It is at the level of purchasing inputs
and marketing that most of our educat-
cd people who take to these various
activities are becoming frustrated. Mar-
keting can be developed through the
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good offices of the municipalities and
the Cooperatives. If their products are
given good marketing facilities, the
people engaged in seif-employment pro-
grammes wou'd derive adequate satis-
faction.

But, whenever we sct up any good
and helpful Cooperative organisation,
unfortunately factions and corruption
creeps in. No one can possibly provide
complete solution We have to takc
care to sce that these Cooperatives do
not fall a prey to corruption. How are
we to do it ? This is a big problem io-
day. A number of suggestions can bz
given to remove corruption from the
lower to the higher level. But ulti-
mately corruption can be removed only
with the full cooperation of all the con-
cerned people.

We have in our country millions and
millions of educated unemploycd people.
These people are reluctant to take up
any manual work. In order to infuse a
spirit of enthusiasin for manual work
in the minds of these young pcople, it
is high time that all school-going boys
and girls up to Seventh Form should be
made to do some manual work. This is
what Mabatma Gundhi has taught us.
As the Prime Minister has said some
time ago, we used 1o do scavenging
work also. Our Prime Minister was also
there in the Asharm along with all of
us. We all did it. We should put a
premium on the young boys and girls
who do the m:nual woirk for a speceitic
period. If our young pceople arc made
to do mannual work from their teader
age onwards_ then by dint of their gamn-
ing experience, they become used to vo
manual work wherever and whenever
necessary and that would be the right
approach to solve the problem of un-
employment.

SHRI SATYASADHAN CHAKRA-
BORTY : If the educated boys and
girls go to do manual work, the profes-
sionals will be deprived of their work.

PROF. N. G. RANGA ;. Of coursec,
there is that problem. If the educated
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p-rople take to bricklaying and digging,
what happens to the professional brich -
layers ? This problem has get to b:
faced.

But I have to say that the employ-
ment resources are growing and more and
more pcople are taking to self-employ-
ment, They do not look 1o the Govern
ment for each ond everything. The
pcople are becoming moiec and morce
self-dependan:. Just look at the wuy
the poor people construct thzir housc.
with bamboos, earth and so on in the
villages. They arc small huts, brick-
based jhompris. But they construct their
houses on «heir own. It is only the big
people who construct big houses wih
cement that depend on the Government
for help. Our peasants are not depen-
dent upon the Government for building
their heouses. They are independent. The
landless workers arc not dependent on
the Government.

Our homeless people are not de-
pending upon Government. I am surce,
my Hon. friends know through thei
ov n experience also that when the State
Governments offer house-sites, our pea-
sants and agriculiural workers are over-
joyed because thcy have got a small
patzh of land. Then where is hcusing.
o. ¢ might ask. They themsclves build
from the jhompri to the house. And
when they built them, we do not take
into consideration the total amount ol
national wealth that is being :dded
They contribute their own labour also.
Yuour urban people do not coutribute
their manual labour; they all depend
upon the manuul labour from our villa-
gers who drift to the-cities ind go on
hovering by gutters and living like
beasts. In the villages this industry is
going on. In that way, lifc is growing,
construction is going on which is not
being censussed or reported counted.
After all, how many cducated people
are there ? Ten million to compete with
more than 150 million manual workers
who are therc. On the othcer hand, if
these pceople’s mind is manual-labour-
oricnted, then we can expect them to
behave in a more humane mannper to-
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wards the manual workers than what
they are doing now. The same boy who
is the son of a kisan with four other
boys looks down upon th: four of them
the moment he becomss a matriculate
and gets a small job of, not even a
clerk, something lower than that but a
little higher than the ‘Sihayak’. He
looks down upon those pcople and make
the other four pecopie feel miserable.
This is what is happening in our country.
Therefore, we have got to get over this
desease. One of the ways, I have sug-
aested now. There are Bourd to be
S0 many other ways also. So, let us
vut our heads together. This is a prob-
lem which is going to dog our stens for
vears, for decades. It is no good com-
n'aining against any government. [ must
give credit to this government. [ have
had experience of taking the Govern-
ment to task when 1 was Lzader of the
Opposition here from that end. So, I
have had that experieics as wall as [ am
having this cxpericnze now. T know
what it is. This Go-.ernm:nt has come
forward, fortunately for us, with these
schemes and is d:voting huidreds of
crores of rupees to these schemes. Tt is
taking the risk of saying, in an orgu'z:d
manner, we have failed to this cxten ,
we have still got to go over so much
of a distance which is being m:asured
now. Their failure is also b2ing measur-
ed. This opportunity we did not have
when the British were there. This oppor-
tunity we did not have, so far as the
rural peopie were concerned, wh:n
Pandit Jawaharlal Nehru was the Prime
Minister. I had been clamouring along
with other Members aiso in this House
Now the name of one of my old friends,
Shri Maha Vir Tyagi, comes to my
mind. So. many of us had been clamour-
ing for rural orientation. At that time
Pandit Jawaharlal Nehru was obliged,
from a national point of view, to con-
centrate upon building our infrastructure
—from the poiat of view of national
security and industrial security also
Today we are achicving industrial self-
reliance. Today we are able to stand
on our .own feet in spite of America’s
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challenge coming through our neighbours
in regard to defence. There is nitional
security, because of what Pandit Jawa-
harlal Nehru has done. Yet I used to
take Pandit Jawaharlal Nehru to task
for his failure to pay sufficient attention
to rural arcas and rural problems. But
this Government under Shrimati Indira
Gandhi has begun to pay a special
attention. Let us give all credit to her.
Yesterday did she not say l'ke yourself,
and myself as a private citizen, that the
banks are not prepared to give up think-
ing in terms of security 2 She has been
suggesting from this platform, from
Parliament, to the¢ banks and bankers
that without seccurity they should try
their bast to adviice credits to the self-
employed people and to the others wha
are prepared to take risks with their
lives in developing employment in various
crafts. She was expressing her helpless-
ness also, bzcause she has no control
over bankers and banking. My Commu -
nist friends have got some coatrol, any-
how, over those empl'oyces who are
working in the banks.

I am sayine this beciuse in spite of
the fact that many of them go to them
in the trade union, they are not pre-
pared to accept their advice in being
honest or hard-working.

I have not got up—let me tell you
—to praiss Indira Gandhi or ‘“this
government. Bul it is my duty to state
the truth by mentioning that this
government is working on right lines, is
trying its best (o muke various experi-
ments and she is cour:geous enough to
say that such and such experiments has
failed and, therefore, we are going to
try another experiment. There is no end
to these experiments. I want the
Government to pursue this line but try
its best to win more and more co-opera-
tion from all the political parties and
from all the social organisations which
are progressive and which are self-em-
ploy nent oriented.

ot @egmiimw wizar (359) ¢
qradrg avrafa wgRdn, 1§ 9@
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wzaqw fana & fag wren =gt 9%
IV FT FE Az Arg A W oA
v F2y § {57z 0F qaveard fags
T 29 g® F3ar 4 A wqAY yHm
T 721 #rar f5 fag aw 1 a9y o
JATEEAT FY, FIAT TTT GART
ITF 477 1 |WIT g1, g2 F9-wlE
afT F ATATT 7 IT FT GIEAT 27
AT T4 FET 9T 3@ W F HeIT
FIATA FTIT 33 TAT AT 7 A<
AA Az FWW AT F 0E ey
w1 2@ 5oz At sguraar @
8....

PROF. N. G. RANGA : Almosi 72
crores,

=R wemATIre wfear o 36 97 §
36 *1 fzara &tF 2T ¢ FUNA ERE
7 srar #r o, freg oF 319 g3
quR & 521 @1dt fF ag gzas ae
ARATAAT ZAAT Z11 Fifzw 4 3g 7q
I &7 F af 1 A zg gra
afrfeafs & 2z 05 adv agar 2y
g qaE vreAfaw TEEd ¥ O§A3
AT AT AEi g1 gH A1 TAF 97
IFTT & QUAAT FIT | gHFT TH 9%
fagre svar grar 1 zafqe & aamar
Z % ag st arQ frigarg aqrg Ay
2 3ad sty feareagd fqT e
fdz &, adl gv F70T @7 1 24
e GrFarg a=d 21y gu, Afaar
B! gId FU, IT ATATH FT HITAT
BRaraga s 17 ¥ & gumar g fw
FO gEA 447 g7 qrg 1 A D
arvor & A & AT QAT FA X
faq drfouTTosToMe, TTOATToEo
Mo, 3fTTo THo {"o ste wrfe *%
TG qqIE TE |, FEE AATZ T
FIH W FLAT 1T ¥ AT A 7794
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g, IUF A AT FAN 4G F qF A
7z 9T g 1 gAfaT gg W) @wear g,
TAAY T FW €I A7 AT

gra fogr F @ F U
F1 ST UgaT § 9§ IUIACTE, S
2 9gaT ag W UM T4 AT
FTH FIAT ITRAT & qZ W1 FATAIT
21 IGFY ATT AFATT T & FFHA Al
srf@y  7g BATA ARgar, gEid
wwifaT § #&F 7 F&F @y F¥ ghra
FIAT G 1 FET A FEl gAY TIOATST
¥ w1 vg % g foad & voor HFAR
FIET qre &1 ST Fg@1 fzar «
FFAT | AT I187 &, TAP HIA TE
FiT 2 5 gafr gz wivg, ¥ A
RELIASC IEC IR

AT g7 T F gAMAT F AT
Fg7 & | gIF! fawr F age A797
gred g 1 Afwa T av gafa &1 Faa
fosr 7 10 F1 @agy faar gy e
ifas FFI et FATATN &F FILH
T AT AT T AT 9L THAT-
F BT ¥ fFF1T FW AT ATAIIFAT
1wz wATeRs fa=w ;A F3T,
Jg I FATL AT E |

oy AFATT FAT9 & qra WY
Fafgs IOTd &1 gear a@r 34
TG FY I@T Y AV TEA G4l A
H&qT T qIA FgAT ST W@Era 1 51
wfqoa & 79 7 X@r § O 4
a9 g3 0 F 1 wEY 9FT q fwfag
FAFMIT AFT ST BST JITAT & JITH
H37®®Y, 1984 F HT TF 46
q@ JF 4§ ATH T §HT FHATL GIAA
“Z 1 HI AR QF AT §IEA T
Fg1 f& ofeqq 1 quw Trgad &
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Fifgu 1 ag dtF &) g sy WA
farar &, ag foad F17 oA ardl g,
FFEICT FT GIST 315 AT 9 27 FY
aqfg § M F AF A g A€
gr oY or¥Y gq a7 ALY FX 91T § )
zafee gz fafma =1 & faar &1
faga & 1 oF =19 g%« AT g€ At
g TH gaT &) 3§ 9T W
SO FIG AT g ) HER VRO H
i F At #1 gFEB1 F4 & fog
za1 Arfzarfaat 1 |TraT STaT 97 )
3IgH TEY syaEqar ®¥ & % fF 9@l
AFIY FAFE AFTT FAAT FIG @
AE FT FFAT ) TH FAA H @A A1
aradr &1 fomr £ @17 A FI 2
g 1 IFAY SN AS-VEY FT 7qA77 7i7
FT §, I QU FEA F HTAIFFAT
21 T 9T g&IT fawre Ay 0
a1 < FY7 Fa1 ? grafas geqrely
Y oY gaFT gEO FFT 9@ frar A
180 ®TAT Afgw ) £@TAFTIT ATFAT
¥ 1€ g QB &1 TIFATT AT 4T,
I9FT 3§ 9@e Wl ZW 9 AL F7
qIT ) 7 T4 FIGT7 F1 FETATHT FT
Ffao gg Fgr or vz g f faar
sfagfa & = 2 fear srar arfeg

T TFUAATT FIFAT H 25 EFATT TF
#1 &7 fzgr arar g1 af«a, 9g a9
A F g1 ® g A% 7, ALy awg
§ & fggas & wr g zaE
FA 9% 491 FF G 1 g2 9gqan
arax ? Rag Fwzar siEw fFoag
aF AGF IE AZ] ANF AT AF TS
AEL AT | AT AT drfge dfEa
T JF FICATRT F 7 Argq A9 2

qT % FO Ael g19 4197 ) § UFEFTT
T IIAYT F AN F AT 0F AT
TIFT AT )

MR. CHAIRMAN : Are you comti-
suing next Friday ?

SHRI SATYANARAYAN JATIYA:
Yes, Madam. I will continue next time.

MR. CHAIRMAN : All right.

17.59 hrs.

MOTION RE : CONTEMPT OF THE
HOUSE BY A PERSON IN
VISITORS” GALLERY

MR. CHAIRMAN : I have to make
an announcement.

As the House is aware, at abouw?
12.13 hours, to-day, a visiter calling
himself Ram Saran Dass son of Lala
Ram tried to shout some slogan from
Bhagat the Visitors” Gallery. The Watch
and Ward Officer took him into custody
immediately and mterrogated him. The
visitor has made a statement, but has
not expressed any regret for his action.

1 bring this to the notice of the
House for such action as it may decmn
fit.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUS-
ING AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : Sir, I want to move
the following motion. I beg to move :

“The House resolves that tho
persoen calling himself Ram Saran
Dass son of Lala Bhagat Ram who
tried to shout some slogan at about
12.13 hours today from the Visitors’
Gallery and whom the Watch and
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Ward Officer took into custody im-
mediately, has committed a grave
offence and is guilty of the contempt
of this House.

The House further resolves that
the said Ram Saran Dass son of
l.ala Bhagat Ram be sentenced to
simple imprisonment till 6 P.M. on
Thursday, the 8th March, 1984, for
the aforesaid contcmpt of the House
and sent to Central Jail, Tihar, New
Delhi.”

ot Wegw TENT FTgEr (AT
uY AT § A7 4gd SAET§ g WA
d% | I think one day will be enough.

(/*”/nﬂ/“// L@~
o;L/\_;AN(_)"(Jw C:—‘/

_8 z//

SHRI MALLIKARJUN : It is not
possible because the person has not ex-
pressed regret. Under the present
political conditions it is necessary that
he must be given this imprisonment. It

is not fair for the Hon. Member to
support in this way.
3t e @ F1EqAN 199 FV

TTARISH TT #fS0 | I am not support-

ing but one must know what slogan did
he r..ise.
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SHRI MALLIKARJUN ; You must
have heard what slogan he raised. You
are trying to support a wrong person.

(Interruptions)

MR. CHAIRMAN : I am not allow-
ing any discussion. The gquestion is :

“This House resolves that the
person calling himself Ram Saran
Dass son of Lala Bhagat Ram who
tried to shout some slogan at about
12.13 hours today from the Visitors’
Gallery and whom the Watch and
Ward Officer took into custody
immediately, has committed a grave
offence and is guilty of the con-
tempt of this House.

This house further resolves that
the said Ram Saran Dass son of
Lala Bhagat Ram be scntenced to
simple imprisonment till 6 P.M. on
Thursday, the 8th March, 1984, for
the aforesaid contempt of the House
and sent to Central Jail, Tihar, New
Delhi.”

The Motion was adopted.

18.02 hrs.
The Lok Sabha then adjourned till
Eleven of the clock on Saturday,
March 3, 1984/Phalguna 13,
1905 (Saka)
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